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- Resolut}on re greetings of the Assembly to the Labour Party. 651-52.
Rasolut{on re the grievances of the Sikh Columunity. 954.
Ir!.emlunon #¢ the return to India of Mr. B. G. Horniman. 79697 -~ - -

: 3
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ACADEMY, ROYAL MILITARY- > 2 i
‘ Question re Admission of Tndians to the —~— at Woolwich. 1205,
-
(e ACCIDENT(S)—
Question r¢ —— on the Rohilkund and Kumaon Railway. 196405
Question re Liability of carrying (-mlnp;mies for -—— to passengers.
1205-96.
i_‘. ~ ACCOMMODATION— 5
Question re —— for Members of the Legislature at Raisina. 1503, ~
Question re — of Members of the Legislature at Simla. 2116.
Question re —— of orthodox Members of the Legislature in the Western .
e Hostel at Raisina. 2116-17.
ACCOUNTANT(S)—

See “Increments of Pay .
See & Military Accountants .

ACCOUNTANT GENERAL, BOMBAY-

Question re leave of clerks in the office of the ——. 416.
ACCOUNTS SERVICE—

See under * Subordinate Accounts Service

4 YA, Mg, M. K.—
- Budget demand for X General Administration ™. 1658-60.
Budget demand for * Railways—Working Expenses 7. 1479-81.
ion z¢ improved scales of pay for postal employees. 1903-04.
re total receipts and liture of the Gov t of India.

ACT—

Question re Indian Seamen under the Workmen's Compém;f)’téh By
1309.
" Question re postal employees under the Workmen's Compensation ——-.
1309,
Question re repeal of the Workmen's Breach of Contract ——. 1309.
ACV‘?LOR’J;H COMMITTEE—
st re the r lations of the —— regarding the Central .

Advisory Commitiee. 1349.

5 2 y His Execllency the Viceroy in inaugurating the i
% 3 g fourth Session of
e Council of State and the Legislative Assembly. 5-14.

ADDRESS, JOINT—
Question re pr
Members ot
s Y ADEN—
: Q\:estion re transfer of the control of —— to the Colonial Office. 1312.
ADEN GARRISON—
Question 7e change in the Waziri policy and the strength of the —

m. % . = <
Q o akitist pation and TANGHERIOE the . ~ggea "

e 7 a2

ion of a ——— to His Excellency i
v - A s Excellency the Viceroy by
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3 i IRDEX TO LEGISEATIVE ASSEMDLY DEBATES.

- ADJOURNMENT(S)— : - 1
_ Motion for —— to discuss the occurrences at Jaito on the 21st February,
1924. 022-20.

Motions for —— to discuss the departure of the Akali Jatha frop -

_ "Amritsar and its immineut arrival at Jaito Gurdwara. 1622-27. !
v Motion for —— to discuss the strike of the Bombay textile workers.
? 1315.
i Motion for —— to discusg the Class Areas Bill in South Africa. 2120-31.
Motion for —— to discuss the refusal of passports to the proposed Indian

d A de]egmom to_Turkey, Persia and certain Arab States. 217778, 2212- t
b\
. . g
14 ; mvm&mms- - o
¥ Budget Demand for ““ —— with Provincial Governments ”. 1880
ADJUSTMENTS WITH PROVINCIAL GOVERNMENTS— 5 =
Demand for Supplementary Grant for “——"". " 860.
H ADMINInTRATIO\' OF JUSTICE— *
- 1 for § tary Grant for ' —— ". 843-48.
1 Budget Demand for * *-"" - 1801-02. - A s g
43 ADMINTSTRATION REPORT—
Question re annual —— of the New Capital Comnuttcc 2092.
!' Question re supply of —— of Delhi to the Assembly Library. 2092. e
i ADOPTION— 3
Motion to introduce the —— (Registration) BIIl. 1060-63. e - )
Negatived. 1083. ,va;f |
ADVANCES— Ty
SR Budget demand for “ Loans and — ” bearing interest. 1882,
” ADVERTISEMENT CONTRACTS—
Question 7¢ bookstalls and —— on Railways. 885. ‘
ADVERTISEMENTS— i

‘Question re_indime from —==on
= .m w&:»,-&&' e

ADVISORY COl\ﬂﬂTTEF(S)— = ‘JJ,,—_%B'(
Question re appointment of —— for the B., B. and C. I and -
Railways. 139-40.

Question ré~loeal —— on Railways. 1137,
v Question re —— on the Oudh and Rohilkhand Railway. 675. v
= ADVISORY COUNCIT(S)—
N = i and North-Western Railway.

b 1103-04. 4
ADVISORY PUBLICITY COMMITTEE—

E Propased election of a panel for the —— 822"
o Announcement by Mr. President of the result of election of members to
o = the panel of the —. 1018 =~

ALROLOGICAL OBSERVATORIES— g 2 .

~ See under ““ Ubservatories .

AGENCY FUNGTIONS— : -

¥ re —— 1 by the Secretary of State 0 -
Government of Tndia. 1117-18. - 5 S hehn?f ¢ &.. =

-
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AGRICULTURE— B «
Budget demand for “ 2 1858, y

D d for 1 tary grant for ISR TS st .
Question re xmproved methods of — ete.  685. el 25 2
Question re Industry and —. 684.° -
AGRICULTURAL INCOME(S)— 2 - 3y

 Question re average annual non-agriculburgl and —. 010.

AGRICULTURAL RESEARCH INSTITUTE AND COLLEGE—

Question ¢ eqmpment of —— to train Indians for the Indian Agricultural ®

Service. 139.

AHMAD ALI KHAN, Ma—

Election of —— to serve on the Standing Finance Committee. 2183
-(General Discussion on the Budge{; 1175-77.
Oath of Office.

2. z
Question re abolition of he Amy Ofot.hmg F‘acboty and the encourage-
ment of private cnterprise. 153, ’
Question re action taken on the Report of the Indian Sugar B@mﬁi&a@

4832, g
Questmn se the Centrul Railyay Advisory-Council. 1355
tion vz Coal veys on behalf of the Railways. 1355.

Que n re cost of the Indian Sugar Commitiee. 482. s
- Question re disposal of surplus ma.e}nnes of the Army Clothing Depart-
b, 154.

engagement by the Government of India of the services of

¢ thonxaand Chartered Accountanfs. 1

3-{

Question

last Imperial

Quesn«m 7¢ gross earn
8. 909,

re un,;rnr of sugar from Java, Cuba and Hawai. 482 2}
re mileage of new railway lines. 908.

re Ba:lwa.y collieries. 1354, 0

re Resoluti of the I ial Conference, 1923. 908. -
re vestrictions on the manufacture of earth salt.’ 1353.54.
re separation of Judicial from Executive ‘functions. 1356,
apprentices in Railway -

oil e] on lewaya 1855

3 Dmeussu;n re mr
Election of — to
400.

dian Finance Bill—
Motion to consider. 1937,
ath of Off 3
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: 8 e 1NPEX To LEGISLATIVE ASSEMBLY DEBATESR.
; AHMED, NMr. K.—contd,
’ Question (Suppleinentary) re access to railway station platforms. 903
| Question (Suppl tary) re ac lation of orthodox Members of 3 r
. the Indian Legislature in the Western Hostel at Raisina. 2117,
: Question (Supplementary) re activities of Musa Khan in Waziristan. '
| 1 2
Question (Supplementary? re admission of Indians to the Royal Military
s Academy at Woolwich. 1205.
Question (Suppl tary) #e appoi t by British Cabinet of a Com~
mittee to consider Indian affairs. 1374 -

Question (Supplementary) re the appointment of Indians on the 1. C. S,
cadre as Secretaries and Deputy Secretaries. 907 -

Question (Supplementary) re whether Berar is a wminor administration
1360.

Question (Supplementary) r¢ Berar Revenue. 1613,

Question (Supplementary) re bookstalls and advertisement contracts on
Railways. 885,

Question (Suppl tary) re B h Post Offices. 885,

Question re classification of daftries in the Government of India Secre-
tariat. 2123 S

Questi (Suppl tary) re complaints of sweepers employed under
the Health Officer, Raigina. 1721

Question (Supplementary) re concession 1o first and  second class S
passengers. 894, -

Question 7« discharge of Noor Muhammad, driver in the E, B. l{aw 2o
for running against signals. 162, - :

u Question (Supplementary) re electric cuvrent and bulbs in erthodox

i

quarters in Raisina. 1113-14.
if Question (Supplementary re employment of English reporters by the S
; Public Services Commission. 1107.
| Question (Supplementary) re exemptions under the Indian Arms Rules
1289.
Question r¢ expendit n Secret Service contingericies. 2165,
Question re free famil \m:rm for daftries of the Govi ent of Indin
Secretariat at Delhi and Simla. 2123

fig

{

i

i Question (Supplementary) re furniture for the new Viceregal Lodge.
| 1292, .
i

3 Question (Supplementary) r¢ inclusion of volunteers of the Swarajists
T among the pauper population of India. 1347

4 . Question .(Sup'blement.m'y) »e the interest on the unproductive portion of"
{ the capital cost of Railways. 596. \ -,
A Question (Supplementary) re latrine accommodation for servants of first

and second class passengers. 1343 i
Question (Supplementary) re Longwood Hotel, Simla, 1284-85, 2013-14
Question (Supplementary) re nomination papers of candidates for elec-
tion to the Legislative Assembly. 1251,
= o Q’\}esh'on re number of eriminal appeals, motions and references made
in the Calcutta Migh Court from 12th November 1923, to 21st January ~ ¢

43,

i
1 1924. 152, P
[v,. Q (Suppl tary) re the number of Europeans, Hindus‘ and i
= adan:

Muhamm s in the Superior Audit Service. 1116-17.
Question (Suppl tary) re ing of the port of Cal for pilgri
pes et I I3 po aleutta for pilgrim
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. . A

[ AHMED, Mg. K.—contd.
) re paper used on Government Printing and
.

Question (Supplementary
r 5 2 Stationery. 423.

iting

-
Question (Supplementary) re questions by Members on matters i
fients.

to superintendence, direction and control over Provincial Governy
427-28.

Question (Supplementary) re recruitmént of seamen and abolition of

impressed labour. 419. ot

i Question (Supplementary) re refusal of pa

Delegation to Turkey, Persia and ce

Question (Supplementary) re representation of

3 Central Legislatures. 1105.
. Legislatures

orts to the proposed Muslim
in Arab States. 2174
Berar on the Local and

Question (Supplementary) re representation of Jains on the
or Commissions or Committees. 1095.
Question (Supplementary) re reservation of third class accommodation

on the Kalka-Simla Railway during the move of the Gavernment of

India. 1994.
stion (Supplementary

Que: y re speech of Mr. P. O. Mitter. 1619.
' Question (Supplementary) re the
>

Staff Selection Board. 587,

Question (Supplementary) re State Prisoners in the Central Jail

at Alipur. 1109
Question (Supplementary) re strength of
- Legislative Assembly. 415

P o Quegtion (Supplementary) re subserip!
ol ments of the Government of India. 1116
estion (Supplementary) re subscriptions raised from Europeans and
jans for the Lady Hardinge Medical College. 1130.
(Supplementary) z¢ tomb of Zebu-n-Nisa Begum. 1731
re answering of questions put by non-official Members on

the various parties in the

tions to newspapers by départ-

sul ; which the Governor General in Council has control
and superintendence, by Govi jent  Memb 485-87, 492-94.
Resolution r¢ Muh adan R tati 252. %
) ;
A AIR FORCE-
'Q Question re the ssion of Imdians into all arms of the —- in

India. 437-38.

AIYANGAR, Mr. C. DURAISWAMI -
Adoption (Registration) Bill—

o Motion to introduce. 1061-63.
< 3.‘,%53815, get Demand for *“ Administration of Justice V. 1801
k . ‘i‘@et;z‘pemand for * General Administration”. 1886-87, 1757-b8,
Budget Demand for ““ Salt’. 1423-24.
Court-fees (Amendment) Bill—

Motion to circulate. 2152-53

= : Motion to rejer to Select Committee. 2141-43, 2144-45, 2147, 2149,
- Demand for ‘hupplementary Grant for ‘‘ Miscellaneous . 854-80.
. _ Demand for Supplementary Grant for *‘ Survey of India’, 850.

[ General Discussion on the Budget. 1259, 1269-70.

Hindu Coparceners Liability Bill—
Motl.nn to introduce. 10686. "
Motion to refer to Select Committee. 2191-04, 2197 &




8 - SNDEX TOC LEGISLATIVE ASSEMBLY DEGATES:

uimcm. Mx. C. DURAISWAMI—contd.
Indmn Coinage (Amendment) Bill— 2
_ Motion to consider the-Report of the Select Commitiee. 927-29,7052-34,
937-39.
Indian Finance Bill—
Motion to consider. 1947

Indian Penal Code (Améndiment) Bill—

- Motion to refer to"Select Commitiee. 170-71. AEE S f
Oath of Office. 2.~ . -
Qmshon re allotment of wagons to collieries. 881-82. "
“Question re Assistant Bngineers. 002-03. —

Question (Supplementary) re Civil Justico. Committes. 2006-07.
Question re commission charged for changing rupees. 1304
*Question re conditions entered into in case of remission of sentencs of
political prisoners. 282.
Question re importation n.nz] sale of mill-made cloth as home-spun
leddar 471 e _~ i
Q re large Iﬁ&lﬂ coins. =
Question tn letter and edltorml commonts in the - §wum1 va!
~entitled *“ Railway Vagaries . 2102-03.
Question re number and total outnut of the cotton mills in India. 471,
Question 7e numbers of Indians kept out of India mnder extcrnment A
L orders. 281. g
| Question re the pauper population of Indm. 1347. a4
! Question re probable expenditure on Civil Justice Oom%

Question  re proposed Metre Gauge Railway from
Madras. - 1305.

- Question re prosecutions for counterfeiting coins. 1303-04.
Question re reduction in weight of Mr. Gandhi. 112
Question r¢ storage of small coins. 1304-05.

Question 7re subsldmry coins. 1304,
Questi 1

' -+ Question the
Question
Lodge. 1292.
Question (Supplementary) re increase in the number of days alloite
for the discussion of non-official Resolutions. 1297.
Queshon (Supplementary} re Indian Law Reports. 660. 2 -
: Qq_elﬁ (Supplementary) r¢ non-official visitors to State Prisoners
mn Bl gy et S

re furniture for the new Wi

Questi (Sn 1 y) re reference to answers in previous pro—
ceedings of a previous Assembly. 421,

Question (Supplementary) re subscriptions raised from Europmn and
Indians for the Lady Hardinge Medical College. 1120,

Question e treatment accorded to the political prisoners in Jails, 282

Question re use of Cupro-Nickel Alloy for nickel coins. 1303, .
Juestion re use of the smaller coins for chanf.ab!a purposes. 1304 4

Juestion re wagon allotments for coal. 1441 :

m“non re wagon allotments to the smaller mlhunes 144142,

lation at Tirupati East Station. 8se.

Yuestion re wmmgs fo .the publie reqard\qg Iha mrcnlamm of eaunter—.
feit coina, 13047

Valn!

DHOD,
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; ATYANGAR, My C. DURAISWAMI—contid: J L =
i Resolution re amalgamation of the Indian Territorial Force with ,the
row Auxiliary Force. 220-30. .

Resolution 7e answering of guestions pub by non-official Membsrs on
subjects, over which the Governor General in Council has control
and superintendence, by Governmens Members. 489-92.

Resolution re approval by the Tndian Legislaturo of Government

-

L, contracts. 607-08.
Resolution »e grant of full self-governing Dominion Status to
-

India. 279-83.
Resolution 7e: Muhammadan representation. 780-82.
Resolution re the Ratification of the International Convention for the
[ suppression of the circulation of, and traffc in, chsceno publica-
tions. 1320-30, 1334.
Resolution #¢ release of Maunlana Hasrat Mohani. 1004-08, 1010-11.

ATYANGAR, Mr. K. RAMA—

Amendment of Standing Orders. 1973-75.

Budget Demand for “ Customs ”. 1379

Budget Demand for * Indo-European Telegraph Department ”. 1634-35.

Budget Demand for *‘ Indian Postal and Telegraph Department.” 1588-
= 89, 1591-93, 1595-07, 1598-99, 1599-1601.
’m Budget Demand for “ Railways”. 1465-72, 1477-78, 1462, 1499-1503, 1604,
% . 1526-28, 1533-34, 1536, 1545, 1552-64, 1557, 1561 and 1563. ;
udget Demand for “ Survey of India ” (Survey Parties). 1817-18, 1820.

rant for “ Taxes on Income’. 8230-31.
ol of the Standing Committeo to advise on

que:
Tilection of ——
Hindu Relig s - ablo Trusts Bill—
Motion to ¢
Imperial Ba (Amendment) Bill
Motion to circulate. 2137-38.
Indian Evidence (Amendment) Bill—
- Motion for leave to introduce. 875-78, 2211-12. .
) Passport (Amendment) Bill— 3
to defer further consideration. 462.- 3 -
3 nal Code (Amendment) Bill— (Protecti inol Rt
mer — on of minor girls
1 s Consideration of the Report of the Select’ Committeo, ,uggv-aa)x_ T

Inilinn. Reﬁ;isﬁt;tion (Amendment) Bill—
Motion for Imy‘arto introduco. 87375

Inhdlian Tolls Bill—
otion to postpone further consideration

i : L+ 1321; 1395
> Motion tn_nd]ourn consideration :of the ﬁupplementaq

- M;:?s_mf tnlld:'a,fter the presentation of the Budget. 82495 B

s ‘ b, 824 X

825-;8 : or disallowance of Supp]ezpentury Dem:g% ﬁr l‘,Cu.s_tomsuh

Quth of Office. 2. =’ 2 ok S -

Quqstxon 72 consumption of coal on Railw
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AIYANGAR, M=z K. RAMA-—contd. 5 -
~Question 7¢ consumption of fuel on Railways. 589 2
Question re-contracts for the supply of conl to Railways. 589. ‘
Question re economies effected by the Financial Commissioner, Rail- ¥
~ ways. 091-92. f
Question re expenditure on maintenance and renewals of Railways. 588
Question »¢ house-rent allowance for telegraph staff. 111
Question re Imperial Bank of India. 883
Question re Income-tax assessments. 1276, :

Question re maintenance of ways, works, and rolling stocks on
Railways. 588-80. e

Question re maintenance and renewal of Railway rolling stock. 591

Question r¢ military traffic on Railways. 590 ;

Question re purchase of stores in India. 883-84. i

Question re Railway Statistical Returns. 592 '

Question re reduction in the purchase of Railway stores. 591

Question re reduction of staff of Railways. 590-91.

Question re reduction of expenditure on Railway carrviages and wagons.

\ 5 590. :

Question re reduction of Working Expenses on Railways. 588,

Question re reduction of telegraphists. 915.

Question re results of the recommendations of the Inchcape Com-
mittee. 108-00.

Question ¢ retrenchment in expenditure under ** Audit . 110. e

Question re retrench t in expenditure undex ** General Administra- -
tion . 110. E

Question ¢ retrenchment in expenditure under “ Trrigation . .

Question re retrenchment in expenditure under “ Jails ’"’;‘@%ﬁ]lu.

ti hment in the  Indo-European Telegraph Depart-

re rety

“ment 7. 110.

Question re retrenchment in “ Political Expenditure”. 110. -
Question re retrenchments in the ‘‘ Posts and Telegraphs Depart-
’ ment . 109-110.
| Question re summary balance sheet showing the financial rsdg of
T, Railways. 500. e ’;’*E?. s o= e
i Resolution re approval o Indian Legislature of G
1 Contracts. 618-19.
_ >
ATVAR, Ma. A. Vi Vi=
Budget Demand for * Interest on Miscellaneons Oblizations ™. 1653,
L Qath of Office. 1097 N =
AIYER, Siz P. 8. SIVASWAMY—
Budget D d for ©“ C n__ <
Motion to omit the Demand. 140913 =
Budget Demand for “ General Administration . 1667, 1744-45, 1754,
1759-61, 1762, 1777-79, 1791.
< ~ Budget Demand for ** Indo-European Telegraph Department . 1637, =
Budget Demand for “ Interest on Ordinary Debts and Reduction or
Avoidance of Debt ”. 1642, 1651. 3

Conrt-fees (Amendment) Bill—
- Motion to refer to Select Committee. 2140-41.
“ Discussion re May Session in Simla, 1740/




| 3
’, - " -
b Y - =
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AIYER, Six P. 8. SIVASWAMY-—contd. >
Hindu Coparceners Liability Bill— .
2% Motion to refer to Select Committee. 2197-98. W
Hindu Religious and Charitable Trusts Bill— 4
Motion to circulate. 1058-59. 2
Imperial Bank of India (Amendment) Blll—
| ol Motion to circulate. 2138-39. -
F Indian Income-tax (Amendment) Bill—
Motion Lo amend clause 11. 1990-9L. N
) Indian Tolls Bill—

Motion to consider. 1320-21, 1323.

Motion to refer to Select Committee. 1322-23, 1326.
Oath of Office. 403.
Question (Supplemeumr\) re Pay of Extra Assistant Commissioners

and Munsiffs in the North-West Frontier Provinee. 1610
Resolution re grant of full self-governing Dominion Status to

India. 721-29.
Resolution re the Ratification of the International Convention for the

suppr\sswn of the circulation of, and traffic in, obscene publica-
tions. 1328-29.
Resolution re repeal of Bengal Regulation 11T of 1818, 2064-66.
P"—" AJAB KHAN, Caprain—
Budget Demand for “ General Administration.’”’ 1779-80.
llection of —— to the panel of the Standing Committee to advise on
wom relating to Emigration. 941.
“of —— to the Standing Committee for the Department of

Health and Lands. 595,
. Indian Merchant Shipping (A dment) Bill—. :
Motion to eirculate. 1972-73. i 5 s

Oath of Office. 15. -
Resolution re amalgamation of the Indian Territorial Force with the

Auxiliary Force. 227-28,

AJMER-MERWARA—

Budget Demand for “ ——."” 188L
Demand for Supplementary Grant for *“ —"'
Question re arrest of Shobhalal Gupta and Mr. Ra.m:nnmyuna Chow-
g“!b‘_ dhery of —. 2165-69.
";.\:M_gn regpohu raid on the office of the Rajasthan Volunteer Corps. |
Que:twn. re revenue expenditure of —. 210-11, 3
AKRAM HUSSAIN BAHADUR, Prixce A, M. M.— 1
El?chon of —— to the Standing Committee for the Home Department. 3
r Oath of Office. 129, 3
= ALAMBAGH TEMPLE DISPUTE -
f ‘Question re 1439.
ALIGARH— o )
Q\;:itston re proposed railway between Mut.trn @*——«tm mm

» -
3 ¥ E .
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* ALIMUZZAMAN CHOWDHRY, Mr.—
“Oath of Office. 2. .
* Question »e"the number of Furopeans, Hindus-and Muhammadans in _N

fhe Superior Audit Service. 1116-17.

Question re subscriptions to newspapers by Departments of the Govern-
ment of India. 1114-16, -

Resolution re grant of full self-governing Dominion Status ta India.
729-34, ~

"ALTPUR— v =

Question re pay of certain classes of postal employees in Calcutta, ——,
and Howrah. 892, ot

Question re State prisoners in the Central Jail, —. 1108-00.

ALLEN, M=r. B. O.—
Budget Demand for *“ Emigration—Internal.” (Assam Garden Coolies. )
+  1859-64.
Budget Demand for “ Execise.” 1451. 7
Indian Penal Code (Amendment) Bill (Amendment of sec. 876)— -
= Motion to refer to Select Committee. 1047-48,

Oath of Office. 2.
ALLIANCE BANEK— . iy,
el Question ¢ affairs of the —. 431-32. 5 e
: Question re alleged frauds on the —— of Simla. 181 --sAs !
3 < Quiestion re failure of the ——. 113, 180: h : R
E Question z¢ liquidation of the —. 180.
’ » Question »¢ payments to depositors of the —— 199. oo
Question re Report of the Creditors’ Committes, ——. 145, 180, i
ALL-INDIA SERVICES—
« Question re recruitment of the ——. 422.
ALLOWANCE(S)— - —
o8 . e £ 5 e Cop [ v
?ﬁoﬁi’nﬁﬁs the Governor General. . ¢ T
Juestion re —— of Income-Tax Officers at Karachi. 120, he
Question re —— to. postal officials in Assam. 2017 ‘;
__ Question ¢ —— of Siate Prisoners in Bengal. 31 |
¥ Question re compensafory for the staff of the N. W. Railway at
Karachi. 439, 5
< Question 7z grant of conveyance ——— to Members of the Indian Legis-
lature in Simla. 2167 s
estion re overtime —— to clerks of the Genernl Post Office,
Caleutta. 1813. -
Question re pay and — of all ranks in a British Regiment. 672-73.
Qtiestion #2 pay —— and hours of work ‘of the Telegraph staff. 1892

Question re reduction of the —— of rural branch post masters. 1894.

Question re various —— of married and unmarried British officers
and soldiers. 1618,

Question re working hours, leave reserve, —— eta., of Railway M'aillz
Service staff. 1815-16.
ALLOWANCE, LOOAL— T oy 4G g
Question re — to postal and telegraph staff employed in Assam. 2017 - - -
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AMALGAMATION— , iy
: Question re —— of Coorg with the Madras Presidency. 1280. »
s AMBALA CITY— - = »
Question re non-stéppage of mail trains at —— 470 ~
AMERICA— %
= Question re propaganda work in —— by Mr. Rustomji. 410-11, 1277.
©AMRITA BAZAR PATRIKA— ba
Question re article in the —— headed *“ Serious E. 1. Ry. grievances ”’

1305.

r" AMRITSAR—
See *‘ Income-tax *’

ANCIENT MONUMENTS PRESERVATION ACT, 1504 (VII of 1904)- -
Question re mosques and other Feligious butldxngs protected !mder the

—. 1730. -4
ANDAMANS— 5
Question re Moplah and other prisoners in the —. 1138 g =

i

ANDAMANS AND NICOBAR ISLANDS—

ﬁ,‘ Budget Demand for ‘‘the — %, 188L

EY, Mr. M. 8.—
Demand for

“ General Administration” F. and P. Depart-

ect Committee. 2148.
T L
Question re declaration of policy in the Central Provmeu wiiﬁ ugnd

to Transferred Subjects. 2158-59.
ANGLO-INDIAN(S)—
Question »¢ alleged outvage by —— on an Indian woman. 281, 1105
Question re , Hindus and Muhammadans in the Subordinate

Accounts Service.” 1965-66.
Question 7e number of —— officers in the Auxiliary Fonce. 2095.

Quuﬁg@ 7e number of —— on the Railways. 2085.
T ANGLOINDIAN ASSOCIATION— o
l . Question re Government servants and membership of the Anglo-Indian
= Empire League and the —. 127778 !

ANGLO-INDIAN EMPIRE LEAGUE—
Question re Government, servants and membership of the — and the
Anglo-Indian Association. 1277-78.

ANTI-DRINK MOVEMENTS—

Question re¢ the — in India. 1706,

APPEAL(S)— e u
Qulestion re — of employaea of G. I. P. Ry. €95. o
Question re system of —— in the Post Office. 2018, Tasy
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APPRAISERS— - :
~Question re allowances of ——, Examiners. ete., at Karachi. 121
Question »¢—— of the Karachi Customs House. 120-21. :
Qfestion re shormge of —— at Karachi. 121. & r
Al’l’OI’\"P\ih.\T(S)—- *
' Question s¢ the number of ~Indians holding medical ~— in the ]
Politieal Department. ~1905.
~APPRENTICES—
Question re Kuropean, Anglo-Indian and Indian —— on Raﬂwn)s .‘\
‘ 694-95. 5
y Question re training of —— in railway workshops. 1354.
" _ARAB STATES— i
Motion for adjournment to discuss the refusal of passports to the
proposed Indian delegations to Turkey, Persia and certain ——.
2177-78, 2212-30.
Question re the refusal of passports to the proposed Indian Delega
- tions to Turkey, Persia and certain —— 2174-77. ,
ARAKAN— .
Proposed metre gauge railway from Chittagong to —— 41142
ARCHZEOLOGICAL DISCOVERIES— .
Question re and historical discoveries at-Raisina. 686, -
: ARCH.EOLOGY— : .
Budget Demand for =7 '1830-31- -
.. 3)
ARCHITECTS— bt
Question r¢e —— employed in the Public Works Department, Delhn -
1726.
ARTFF, Mr. YACOOB C.--
Oath of Office. 1339. = P
" e B T 3 rach
: ARISTOCRACY— R
3 Question re¢ recrullment of Tndian - for the All-India Serviees.
181. > o
ARJAN SINGH—
Question re¢ dismissal of ——, a clerk in the Rawalpindi Post office:
1711, !
ARMS—
Question re renewal of licences for — . 1290. 2
ARMS ACT-—
See “ Indian Arms Act, 1878 . e
3 ARMS RULES—
. Question re exemptions under the Indian —. 128889, L
Question re Life licances under the Indian —— 1989-90. - ]
ARMY—
. Question- r¢ — Training Schools. 189,
- Question re employment of the —— in peice. 685-36.

Qnuﬁon re heal(h of the ~—. 14,
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ARMY CLOTHING DEPARTMENT— by
Question re disposal of surplus machines of the —— 154 -
"+ ARMY CLOTHING FACTORIES— 35 .
Question re¢ abolition of the —— and the encouragement of private
enterprise. 153. &
ARMY CLOTHING FACTORY, SHAHJAHANPORE-
- Question re the ——. 1727-28. S
Question re¢ expenditure on the —— 156354 .
ARMY DEPARTMENT-- v
< Motion for reduction of the Budget Demand for ** General Adminis-
3 tration ”’ under sub-head —— 1776-93.
| Question »¢ employment of Indians in the Foreign and Political and
[ e 1206:07.
' ARMY FACTORY ACCOUNTS—
’ Question re working hours in the —— office.  2157.
| ARMY HEADQUARTERS
See “ Daftries .
ARMYNIN INDIA—
e Question re admission of the members of the Domiciled community
‘p"z'ﬂ‘, into the —. 2094-95.
ARRESTS —
on re —— in Bengal under Regulation LTI of 1818. 77l
stion re reduction in the ——. 137.
ASJAD-ULLAH, Mavtvi Mrivay—
Oath of Office. 3. - £ et SR
Question re alleged outrage by two Anglo-Indians at Ramrajtola Rail-
way station. 281.
Question re Historical monuments in the vieinity of Delhi. 161617,
ASSAM—
Question re allowances to postal officials in —. 2017
] Q\festiou re local allowance to postal and telegraph staff employed
In—=—- 2017

e _25_8!‘&0}: re — tea garden emigrants. 482-83.

_ Juestion re wages in the tea plantations of —— for adult male and
k iam.ie labourers. 483. 1 4
& ASSEMBLY—

lnfr-n_ustion 'ré’tﬂ;.e special session of the —— in Simla. 1307
' Ql;:,;;l()" re allowance of more time to the —— to study the Budget.

3 Question re nomination papers of candidates for election to the . = ]

o Legislative —. 1280 81. =

ASSEMBLY DEBATES— z o
Question re ——. 659.

ASSEMBLY LIBRARY— X 2y : “
Question re supply to the —— of certain Army Publications. 1617-13.

-~

-
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ASSENT TO BILLS— : v ;
-See under “ Governor-General "'. i

ASSF@SMLNT(S)—— 2!

Question 7¢ —— to income-tax in the Kangra District. 1963.
Question re income-tax —. 1276
Question re income-tax —— in the Kangra District. 1891-92.

ASSISTANT ENGINEERS--
Question re —. 902-03.

ASSISTANT ESTATE OFFICER, DELHI— e QJ
Question re —. 1719, :

ASSISTANT SURGEONS (MILITARY)—

-

Question re demobilisation of —— and Sub-Assistant Surgeons. 1616.
Question ve pensxom to the dependants of —— and Sub-Assistant
Surgeons killed in the War. 1127.

Question re refusal of marriage anwa.m.c to —— of the Indian

Medical Department. 2095-96.
Question re registration b‘f“-ﬁhﬂmﬁmd o -

ASSOCIATIONS—
Question 7e presence of Covernment servants at meetings of the Coe-
gress and other political ——. 1287, .
ASSOCIATED PRESS OF INDIA— L .
Question re subsidy to the —. 141 - Al
AUDIT— _ B T
Budget Demand for “——". 17971801 s “1
Question re retrenchment in expenditure under *‘—". 110 = d-

AUDIT AND ACCOUNTS SERVICES—
Question re employment of Indians in the
AUSTRALIAN Bhi‘.lﬁ'
See under
AUTUMN BESSION—-
See under ¢ Session 7. 4
-

AUXILIARY FORCE— :
Question re admission of Indians to the ——. 437-38. i

Question re —— aud the Territorial Force. 433. 5
Question re cost per head per year of the various unite of tho —-.
144.
Question re number of Anglo-Indian officers in the —. 2095 ”
Question re Officers of the Territorial and —. 420, . 3
Question re training regulations of the —. €81,
Remluclon re the amalgamation of the Indian Territorial Force with b
; the ——, 223-52.
AVIATION— =

Budget Demand for “——"". 1853 ‘ ; =

+ AWAKENING OF INDIA, WHE ”—
_ Question re pmscnpmm of Mr. Ramsay Mnodona,ld’s book, ——.
165-€0. -
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B » b
. BABINGTON-SMITH COMMITTEE— »

Question by Mr. Jamnadas M. Mehta re vecommendations of the ——
1342, %

BADRI NATH— 5
Question re Shrine of —. 43.

EAHAWAL BAKSH, CHAUDHRI—

Oath of Office. 3. *

Question re closing of post officés in the Punjab. 2018

Question r¢ Muhammadans employed on the North-Western Railway.
2019.

Question re Muhammadans' i postal employient. "9019-20.

Question re overbridge at Bahawalnagar Railway Sm't-lion.,:m.‘ =

Question e proposed Railway from Gujrat to Sargodha mdpd*ﬁ
502-93, 2019-20. TR

Question re rveduction of salaries of ©
Punjab. 592.

Question re theft and pilferage on the North-Western Railway. 2019. 1

he Subordinate Services in_ the

HAWALNAGAR—
Question re overbridge at —— railway station. 592.

JE SHEETS—
] —— of foreign banks. 423-24.

P4

SALUCHIST =~ .
Budget Demand for “——"". 1880.
Demand for Supplementary Grant for —=" B6lL.

Question r¢ murder of Indians and abduction of Indian womegz oy
Frontier tribesmen in the N.-W. F. Provinece and ——. 160-61.

b Question re original Major Works in the N.-W. F. Province and — -
2004-05.
i S e 7' 2 e
ve expenditure on the Body-Guard, —, Staff, ete., of His =
cy the Viceroy. 1291-62. : - 3

o of the —— Damodar River Railway. 546.

¢ B0 3
! s and Fares on the Kalabagh and — Branch Z
of the North-W ailway. 1610-11. 1+ eagl &

_Question re the strength of “the police force in the Kohat and -—
Cantonments. 1358-59. . U

. BARRACKPORE— =i P . =2
. Question re alienation of land ab 2 to the Royal Calcutta Tugt .
ab. 583-84. Toan e drmalty Liug

~
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BEUAR BAKHT—
- , Question re pension of ——. 1351,
BEE§—
Question re Australian -—— for British troops. 1353

-

BEEF SHOP— -
Question ¢ opening of a —— near the Hindn guarters in Raisina.
1907, s e

BELL, Mz, R. Di— o P D ‘;‘l
Budget Demand for * Miscellaneous Departments ™ (British Eupice
Exhibition). 1873, g .
. @eneral Discussion on the Budget. 1220-31.
Oath of Office. 517,

Resolution re the abolition of the Cotton Excise Duty. 202732

BELY1, iz, D: V.—
Budget Demaund for Qnswms — "
Motion to omit the ] ) ﬂﬁm
, ~ Indian Tariff “(Amendment) Bill-
: Motion to consider. 452453
Oath of Office. 2.
Resolution s+ grant of self-governing Dowminion Status to Indin. 563. o~

= ~ Resolution re imposition of a countervailing-duby on South Afriea >
; "~ Coal. 306, 317-319. ‘*
s BENGAL— .
Question re establishiment of post offices in ecach union \mn W d
% !

D46.

Question o ide ntity of the two Judges who examined the cases of ptate
Prigoners in ==—. 1611-12.

Question re petition {rom Postal Assocm.tmns in T for raising the

Cirele, . 043 ; I ' Rl
irvele. 645, e

BENGAL GOVERNMENT—
Question s+ utilization of the serviees of the Law Officers of the ——
2006, 7L \ -

BENGAL REGULATION, 1818 (I1IT OF 1818)—

Question re ——. 919, -
BENGAL NAGPTR RAILWAY— -

Question »¢ compulsory prepayment of freight on coal on the ——. 1816

Questions re employment of Oriyas on the —. 137,

Question e Tndian am\rontlrcn on the —. 430,

Question re grievances. 2161 '
Question re opening of the Santragachi Vishnupur I)r:mch of ‘the ——.
046, -~
. Question se reir for Indians on the ——. 047,

3 Ql\mhon re wn.gon ullotment for ooa.l traffic on the -—. 043,




N = '. . INDEX TO LEGISLATIVE .\S‘SEHELY SDEBATES, 19
BENGAL AND NORTH-WESTERN RAILWAY— \ 2
Questions re fencing on the 155. + S

Question re inconvenience to passengers on the ——. Bk
Question re insanitary condition of compartments on the ——. WL
Question re Local Advisory Council on the 1103-1104,
Question re pilferage of fruits on the, ——: 155,

Question re provision of high-level platforms on the ——. 135,

- Question re working of the —-. 2082-83. o
" BERAR— -
Discussion relating to the adwinistration of —— on the wotion for
i reduction of the demand under sub-head ** Foreign and Political
= Department ”” by R100. 1695-95.
Question z¢ representation of —— ou the Local and Central Legislature.
1104-1105.
Question se —— Revenue. 161314, _
BHAGUR— A
Question re crvinfinal jurisdietion in ——. 652 RO
Question re exclusion of —— from Deolali Cantonment.  6SF-682.
Question re taxation in —— 682

PHAIROBPANGI— -
e Question re inevease of fares on the section of the Assam Bengal
PSS Railway. 1124 2

DA~
ré construction of a station at — on the - South Indiaw

104, b

EHAT, 5

Election of o the panel o

questions relating to Emigration, 0410
Oath of Office. 2

BHORE Mp.—
Question (Supplementary) re termination of the appointment of —
- as Secretary to the High Commissioner for India. 474,

RHURGRI, Mz. G. M.—
Death of —. 1431-34.

BIHAR, SOUTH— i
See vnder * Chofa, Nagpuar "', -

BIHAR, WESTERN SIS
Question re floods in ——. 443,

BILL(S)—

Avorriox (REGISTRATION)-— Y LA
Motion for loave to introduce. 1060-68. - A
Negatived. 1063, S el 5
- Asspyt or Tie GOVERNOR GENERAL TO CERTAIN = ? <
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H{()—cmw. i -

LOpxtRAL Boarp oF REVENUE—
Motion for leave to introduce.  259:60.
Adopted. 260.°

- Introduced. 260.

Motion to refer to Select Committee. 517.
Adopted. 517.

Presentation of the Reymb of Select Committee. 703,

Motion to consider the Report of the Select Committee. 940.
Adopted. 940.

Motion to pass as amended: SirBolott onmAitber. =940, 5 Homer - “; ﬂ\w
; M@M 940 ' B
Cobk OF CIviL PROCEDURE (AMENDMENT)— ‘i
Motion for leave to introduce. 1018, '

Adopted. 1019.

Introduced. 1019.

Motion to refer to Select Committee. 1326.
Adopted. 1327,

Copk OF ('RIMINAL

- Motion for leave to
introduced. 873.

Covnr-ress (AMENDMENT)— A~
Motion for leave to introduce. 1987 3 |
Adopted. 1967. - _q*‘

troduced. 1967. e Y
Motion to refer to Select Committee, 2140. % |
Motion to circulate. 2152-54, T j
Negatived. 2154. =
Motion to refer to Select Committee adopted. 2154. .

CriMiNan_TRIBES— ;

Mohon to consider as passed by the Couneil 05 S m‘%—’__‘ " 4
; ; WH & :
to %W

A&apud T8RO, -

Hixpu CoPARCENER'S LIABILITY—

o~

Motion for leave to introduce. 1065-67,

Adopted. 1067.

Introduced. 1067. b

Motion to refer to Select Committee. 2184-2201. B

Adopted. : !
Hixpu Reviarovs aNp Cuaritapee TrusTe— s EES -

Motion for leave to introduce. 879, *AoRRE t iy |

Adopted. 879. . A , 7

Motion to circulate. 1056-60. = gL

Adopted. 1060, . o

TmpERIAL BANK OF IxD1A (AMENDMENT)— s

Motion for leave to introduce. 2137. . =
Introduced. 2157. : : :
_ Motion to circulate. 2137-40. - vz =
Adoptad. 2140. [ L ;

= v
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l BILL(S)—contd. &
InpiaN COINAGE (AMENDMENT)— ; 2
F.IL 3 Motion for leave to introduce. 125. - ’
Adopted. 125. %

Motion to consider. 260-66. 5

Motion to refer to Select Committee. 266-72.

Motion to vefer to Select (Committee adopted. 272.

Motion for constitution of the Select Committee. 517.

Adopted. 517

Presentation of the Report of Select Committee. 703.

Motion to consider the Report of the Select Committee. 927-32.
Adopted. 932.

Motion to pass. 939.

Introduced. 125.
L

Adopted. 939.

Motion that Amendment by Council of State be taken into consideration.
1989. 4

. Adopted. 1980 "

Amendment made by Council of State agreed to. 1990.

InprAN CorToN Cpss (AMENDMENT)—
Motion for leave to introduce. 126-27.
Adopted. 127.

- Introduced. 127.
. Motion to consider. 175.

AlLSS

o r

Introduced. 448. E

Motion to refer to Select Committee. 705-08.

Adopted. 708.

Motion for extension of the date for presentation of the report of the
Seleett Committee. 1375.

Adopted. 1375.

Motion to withdraw the instructions given to the Select Commitiee to
present its veport by the 26th March, 1924. 2137,

Ixpian Oriminat Law AMENDMENT (REPEALING)—
Motion for leave to introduce. 2204-10. } T

Introduced. 2210.

Inp1aN EVIDENCE (AMENDMENT)— ’
Motion for leave to introduce. 875-76.
Negatived. 878. v .
Motion for leave to introduce (Revised Bill). 2211-12. :
Adopted. 2212. 2 -
Introduced. 2212 y g 5 2 y

Inpiax FrNaNce—

Motion for leave to introduce. 1096, Pl

Adopted. 1096. - A

Introduced. 1119, SV e
Motion to consider. 1908-60. -
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BILL(S)—countd.
_ INpIAN FiNaycE—contd.
Negatived. 1960.
essage from His Excellency the Governor General reconmiending the
Assembly to pass the——. 1966,
Motion for leave to introduce the —— in the veconumended form. 1675
8.
Negatived. 1975,
INDIAN INCOME-TAX (AMENDMENT)— ;
Motion for leave to introduce. 125-126. e

-

Adopted. 126. h
Introduced. 126.
Motion to refer to Seleet Committec. 445.. %
Adopted. 149,
Motion to extend the dute for presentation of the Select Commitice’'s
Report. 1207,
Adopted. 1207,
Motion to nominate Mr. M. A. mew.h to le,heloct (_omwntw 1207,
Adopted. 1207, e i ci i
Presentation of the Report of the—S‘sluw Cmmitsw me
“Motion to ider Select Com s Report. 1960.
Adopted. 1990,
£ Motion to amend elause 11. 1990 e

Adopted. 1991,
Motion to pass. 1801
Adopted. 1991,

. INDIAN MERCHANT SHIPPING (AMENDMENT)—
Motion for leave to introduce. 255-59.
Adopted. 250,
Introduced. 259. -
Motion to civeulate. 1965-73.
Adopted. 1973,

L‘mu\' Passport (AuuhuML\T)—

v T ) ao- L
T - S TS

Motion to consider. 5. ¥
Adopted. 455. -
Motion that the consideration of the Bill be postpened. 462
Negatived. 465.
Motion for leave to withdeaw. 467, =
Adopted. 467.

Ixpran Prexan Cone (AxeNoMesT)—(Amendment of section 875)—
Motion for leave to introduce. 875, >
Adopted. 875.
Introduced. 75, %
Motion to refer to Select Committee. 1646-56.
Adopted. 1036,

R~ Presentation of Report of Sclect Committee. 1850
Inpiax Pusat Cope (Awexpmest) —(Protection of Mxnor Girls)— S
Motion for leave to introduce. 123:24, - ,
Adopted. 124, :
. lotroduted. 124. - 2 s

- Motion to consider. 166. ; &
Motion to circulate. 167-71, 2 e




-
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F BILL(S)—cuntd. * =
Inpian Pexan Cove (Amsunﬂ.\'w)—(l'rotection-o! Minot Girls)-—contd.

Negatived. 172

Motion to refer to Select Committee. -172-75. N
Adopted. 175, 446.
Presentation of Rep
Motion to consider the Report of

ort of Select Compittee. 771
Select Committee. 1019

Adopted. 1019 -

Motion to pass as amended. 1042

Adopted. 1043, ’ Faa
.. K. Rama Aiyangar)—

InpiAN REGISTRATION (AMENDMENT)—
Motion for leave to introduce.
Adopted. 875.

Introduced. 875.
Ixp1aN REGISTRATION (Axespuest)— (Divan l_i_ahadm- f. Rangachariar)—-

Maotion for leave to intraduce. 1083-65.

Adopted. 1085.

Introduced. 1065. 3 >
INDIAN STAMP (VALIDATISG)—

Motion for leave to introduce. 2201 02.

Adopted. 2202

lntroduced. 2202.
Motion to refer to Select Committee, 2203,

Adopted. 2204 N
sp1AN TARIFF (AMESDMENT)—
tion for leave to introduce.  234-35.

Motion &
Motion
Motion f:
Adopted. 708.
Presentation oi the
Motion to cousider the report of the
Adopted. 1319,
Motion to pass. 1319,

“Adopted. 1319,
“Ixpiax ToLts—
cousider as passed by the Couneil of State. 13907 Sh
postpone further consideration. 1321 e 7, PR
1326,

Report of the Select Committee. 949.
Select: Comumgittee. 1315,

- ‘to Select Committee. 1332 S - o¥ e

Withdrawn. 1826.

Motion to consider wegatived. 1326.

Question ¢ correspondence relating to the Protection of Princes ——.

Question /¢ the Kenya Tmmigration ——. 47, 1045, 2

“Question re position of —— pending in the Indian Legistature on the
dissolution of one Chambi 1442-43. 1 rogrrd SRR EE

REPEALING AND AMENDING—

Mation for leave to introduce. 1019, atigpes = % g
Adopted. 1019 P e, 7R LS
Introduced. 1019. 2 :

% -




Bllmé)—contd

., BEPEALING AND AMENDING—contd.

Motion te consider. 1119.
oAdopted. 1119.

Motion to pass. 1119.
Adopted. 1119,

Sk Custoss (AMENDMENT)—
Motion for leave to infroduce.
Adopted. 927.

- X
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926.

Introduced. 927. «_T
Motion to consider. 1319. -,
Adopted. 1319, +
Motion to pass. 1319. 1
Adopted. 1319.
BLACKETT, Tae HovovrasLe Sir BAS 11 P
Budget Dentand for ‘° Administration of Justice . 1802,
Budget Demand for “ Audit ™. 1799-1500.
Budget Demand for ‘ Currency ”. 1877-70.
Budget Demand for “ Customs ”. 1376-77¢(imt il o v mwn
Bndgeh Demand for “ Excise”. 1446, 1447, 1452, 1456-57.
Budget Demand for “ General Administration . 1887, 1761.83, 1763,
1766, 1794.
Budget Demand for ““ Indian Postal and Telegraph Department . 1572, #00
Budget Demand for “ Interest on Ordinary Debt and Reduction or- )
Avoidance of Debt ”'. 1642-53,
Budget Demand for “R ailways . 1544, 1550, 1560, 1581;‘.1,58‘.’;
Budget Demand for “ Railways—Working Expenses . 1498.94.
Budget Demand for “ Salt . 1424-26. it
Budget Demand for “ Taxes on Income ”. 1419-20, 1421. “-
Central Board of Revenue Bill— :
Motion for leave to introduce. 239-60. 1
Motion to refer to Select Committee. 517.
¥ sentation of Report of Select Committee. 703.
: on ; ! ge. 940,
Demand for Suppl tary Grant for  Administration of Justice |
846. e~
Demand for Supplementary Grant for “ Customs ™. 826, 828, 820,
D d for Supy tary Grant for “ General Adminisiralion . 8414
842, 843. =
Demand for Supplementary Grant for “ Indo-European Telegraph De.
partment . 836, 837. E
Demand for Suppl tary Grant for  Interest on Miscellaneous Obli - ]
Hons . 840, 4
Demand for Suppl tary Grant for ‘ Survey of India . 830, . {
D d for Suppl v Grant for “ Taxes on Income ”. B830-831.
Election of the Standing Finance Committee—
Motion to proceed to the election. 1908. .

* General Discussion on the Budget.
1248-49, 1262-70.
Tmperial Bank of India (Amendment) Bill.-
Motion' for leave to introduce. 2137, 2139.
Motion to circulate. 2140.

1149, 1179, 1184, 1205, 1206, 1235,

2187,




-
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BLACKETT, Ta2 HONOURABLE Sir BASIL—contd.
Tndian Coinage (Amendment) Bill— %
Motion for leave to introduce. 125. .
Motion to consider. 260, 262, 263, 264.
Motion to refer to Select Committee. 266-69.
Presentation of the Report of Selegt Committee. 703.
Motion to consider Report of Select Committee. 927, 999, 930, 931, 935,
936, 997, 938, 930. - :
Motion to pass. 9392. _
Motion to consider the amendment made by the Council of State. 1989~
90.
ada Indian Finance Bill—
Motion for leave to introduce. 1096.
Motion to consider. 1908-15, 1928,
BExplanation to the Assembly as to what the recommended Indian
Finance Bill contains. 1986
f Motion for leave to introduce

in the recommended form. 1975-73.

| Indian Income-tax (Amendment) Bill—
Motion for leave to introduce. 125-26.
Motion to vefer to Select Committee. 448,
' Presentation of the Report of the Select Committee. 1376.
Motion to extend the date for presentation of the Select Committee’s

= h Report. 1207.
4 Motion to nominate Mr. M. A. J innah to the Select Committee. 1207.
‘ Totion to consider Select Committee’s Report. 1990-91.

np (Validating) Bill—

refer to Seleet Committee. 2203.

I of the Budget and presentation of the Financial Statement

for 1924-25. 1069-95. THadTL KR ik AUAR,

Motion for. Demands! for Supplementary Grants for 1923-24.. 52224,

Motion for election of the Public Accounts Committee. 127 e

Motion for election of the Standing Tinance Committee. 125.

Qath of Office. 1.

Question whether the salary of the President o
is votable or non-votable. 1376.

Reazcglnti;);m re grant of seli-governing Dominion, Status to India. 538-42,

. BTL.
Resolution re reduction of the Provincial contributions. 339-41, 345,

~ Resolution re the abolition of the Cotton Excise Duty. 2040,
. e Y i
_BOARD OF REVENUE— ® A
Question re abolition of the ——, United Provinces. 280-81.

f the Legislative Assembly

\

BOATS— -
d —— belonging to the Royal Indian.

e ;
Question re disposal of ships an
Marine. 24-25. 2

& BODYGUARD— : ¥ o 1Y)
Question re expenditure on the —— Band, Staff, ete., of His ‘Excellency

the Viceroy. 1291-92,

BOLSHEVIK— . w j
Question re — activities in India. 1117. T =

{2 -
H : -
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B. B. & C. I. RATLWAY—
- Question se appointment of un Advisory (ommittee in connection with
the ——. = 139-40.
Question r¢ Bill passed by the House of Lords in connection with the

= 21,
Question ¢ latrine acconuedation for thivd class passengers on the
local and suburban services of the —.  1343.
Question re Passeuger Superintendents on the — 1732,
«BOMBAY— ~
Question re grant of house-rent allowance to subordinate postal officials  ©
in —. 1367. )
Question r¢ premature death among postmen and menials in —-. 1860
66.

Question re scales of pay of certain classes of postal officials i —
1366.
BOMBAY CITY MOTOR MAIL SERVICE—
See under “ Motor Mail Service . .
BOMBAY CURRENCY OFFICE STLFR;
Question se the ——. 89569,
BOMBAY PRESIDENCY--

Question re transfer of 1. M. S. uppomtmcms in the —— to the Pro-
vincial Medical Establishments. 279,

& = ’
BOMB FACTORY— _—ee N
Question /¢ discovery of a —— at Maniktala, 1695, I%W.v
Statement by Sir Malcolm Hailey e discovery of a — = ig‘ del

1959. Mkl

BOMBWAL, Mr. AMIR CHAND—
Question re the imprisonment of —— of Peshawar. 904,
Question re the internment of ——, 134546,
BUOKD«G (Suspension ofy— B
- Question re —— m:mmmcm‘ﬁ& i
BOOKSTALLS—

Station. 2113

Question /¢ —— und advertisement contracts on Railways. 883, -
BORSAD—

Length of the propesed Vasad, — Kathana Railway. 1344 >
BOTANICAL SURVEY— C i

Budget Demand for “=—". 1830,
BRAHMINS—

Question s¢ enlistment of ~— in the Army. 19293, BIpA
BRIBERY— ¥

Question v¢ alleged —— and corcuption on the Railways. 157, 158,
BRIGADE ORDER-— Sy L

Question re —— re voting for & non-Swarajist candidate. 453, 1974
BRITISH CABINET— . -

- Question re appointment by the —— of a Committee to consider Imha.n >

affuirs, - 137275,
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-
BRITISH CAVALRY REGIMENTS—
See under * Cavalry Regiments ™. = A
r"*' BRITISH EMPIRE EXHIBITION— -
E Question re expenditure on the ——. 141, 2165
BRITISH GUIANA— 2
Question s¢ —— Colonization Sc hcuu., 1133-34.
Ery Question c¢ report of Fiji and — - Deputations. 48,
. Question re the Resolution adopted at a general meeting of —— indiang
| on the 22nd November, 1923, 1358.
2
. ® BRITISH INSURANCE ACT—*
" Question r¢ introduction of Legislation on the lines of the —. 444.
BRITISH OFFICERS— 2
Question re number of —— murdered on the N.-W. Erontier, 159-60.
Question r¢ pay and staff pay of — serving with the Indian Army.
2016.

Question se various allowances of married and unmarried —— and
soldiers, 1618.
BRITISH OFFICERS AND MEN, CHARGES FOR DEMOBILIZATION
OF—
See under * Demobilization 2

P~ BRITISH REGIMENT>—
+ Quesmon re pay and allowances of all ranks ina ——. 67273,

GAYA—
i r¢ Mahabudha Temple at—— 679,

rigned F

BUDGET— ? :
l)eman&@'m 1376-1882. oy
For discussion on different dem:mda for gmnbl see :nﬁer 'ﬂm

General discussion on the —-  1143-1272.
Indian Finance Bill
Nee under “ Bill
i\ Introduction of the -—— for 1924-25. 1069-95.

Message from His Excellency the Governor uenem] re dates for the
= 975,

'Meuage from His Excellency the Governor Ueneral re dmeuuinn of

 of expenditure of the ——. 345,

i re allewance of more time to the Assembly to mdy ﬂm e

Q\llelkﬁw%tanmon of the time for the general tbwuﬂﬂon of the ——
963, =8
Statement by Mr. President re fixing of a date and time for the Hon'ble

Finance Member's npeech introducing the ——. 879,
BUNGALOWS— v
Question re —— M‘W Government in Delhi. 2100
Question ¢ recovery of reni for —— in Raisina not vacated by t.eua.uts
belonging to the Public Works Department. 2101-02.
BUREAU OF PUBLIC INFORMATION— b od: (e
Discussion relating to the —— on the motion for the reduction of the
demand under sub-head * Homie Department’” by Rs. 100. * 1669-70.



e W —

-

- .
- 1:
- S it &
F |

|%

28 INDEX TO ﬂmmnuwr._a_gsmmy DEBATES. :
BURDON, Mr. E— g
Budget demand for *‘ General Administration . 1760, 1785-86, 1787-93.
General diseussion on the Budget. 1179, 1210, 1223-27, 1239, 1251. J
Osth of Office. 1, 657. 3
Resolution re the a.m&lgn.matlon of the Indian Ternt,orml Force with the 3
Auxiliary Force. 232-38. . 1
BURDWAN—
Question »e action taken on Resolutions passed by the Postal

& Association. 943,

Question re local contributions from villagers for post offices in the
—— district. 945.

Quoﬁmn re the raising of the status of the —— post office. 945.
ion re¢ want of raised platforms and overbridges at Stations on 1
the —— Howrah Chord Section of the Hast Indian Railway. 946-47;
BURDWAN POSTAL ASSOCIATION-
Nee ** Postal Association .
BURMA—
Question re oontribuhdﬁ o - for- bbe m the Salt “duty
: Iaﬁ?. o ey
BUEm, UPPER—— ; .
tion re abelition of the Thath la taxin —s ' 1856-57. -
BUS SERVICE— - Lk )
Question re the Gwalior and Northern Indian Company’s —-—‘«
BUSINESS— e
See under “ Statement of Business.” . G
Sketch of cowrse of —— during discussion on Demands for G?;alnts
1628.
Statement, by the Hon'ble Sir Malcolmm Hailey, of —. 595.

Statement bv the Leader of the House re —— for the House

Statement of —. 1625, . =

Statement vt—:.@ the House. , &1, ‘
BUTLER, Me. M. 5. D.— - 2

. Budget Demand fm “Education ” (Grant to Calecutta University). 1540
: (Islamia Cu]lcg?) 1849.
Budget demand Im' ¢ General Administration '’ 1747, 1756, 1757, 1758.
Budget Demand for  Medical Services.’ (‘entml Research Institute at
Delhi and Indianization of the Civil side of the Medical Service..
1851-52.
Budget Demand for * Survey of India.”” (Survey Parties). 1818-20. -
Budget Demand for “ Forests.”” 1460-81, 1462.

Indian Merchant Shipping (Amendment) Bill— © -

+ Motion for leave to introduce. 255-59.
Motion to circulate. 1968-69.
Motion for Adjournment to discuss the Class Areas Bill in Smlth Africa.
g 2131.

Oath of Office. 120.

Panel for the Standing Committee for the Department of Education.
Health: and Lands— y
Motion for election of —. 708.




-

i INDEX TO LEGISLATIVE ASSEMBLY DEBATES. \ 20
3 ¢ s
e CABINET COMMITTEE— 2
Question 7e appointment of a —— to consider Indian Affairs. 1372-75.
CABLES— 2
Question re repairing of —— in the Persian Gulf by private companies.
. 2084.
~
CADETS—

: Question 7e Indian —— at Sandhurst. 659.
WS CALOUTTA—

Question re distance between —— and Dacca. 440-41.
_ Question re overtime allowances to clerks of the Gencral Post Office,
' ——— 813 ¥

Question 7¢ pay of certain classes of postal emp]oyees- in =—j Akpm‘
and Howrah. 892
Question re total monthly expenditure and staff of eertain post oﬂices in
— ' 1814-15.
CALOUTTA HIGH COURT—
See under “ High Court, Caleutta.”
" CALCUTTA, PORT OF—
See “ Pilgrim Traffie.”

it

Provinces, 254,

) Resolution re grant of sc]f—pm erning Dominion Status to India. 538.
Resolution 7¢ the grievances of the Sikh Community. 955-57, 968.
CANCER—
\ Question re mortality from —. 1441.
CANDIDATE(S)—
Question re¢ nomination papers of —— for election to the Legislative
 Assembly. 1280-81.

(8)—
re the strength of the pohce force in H:'e Kofmt and Bannu

See under % Smr Cantonment.”

CANTONMENTS AOT 1924 (1T or 1924)—‘
Assent to the —— by the Governor Genéral. 1967.
Question re —. 1729-30.

CANTONMENTS BILL—
Message from the Council of St&te P2 ———. V08

Ty -

‘CANFONMENT COMMITTEE— A Ao
Qnenhon re Indian Secretaries of the —. 2088,
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e Qnestmn re vacancies in the ——. 1734,
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CAPIPAL EXPENDITURE—
Question re —— on New Delhi. 107

CAI;ITAL OUTEAY ON TELEGRAPHS— !
Biedget Demand for “——"" 1882, <

CAPITATION CHARGES— s
Question re ——payable to the War Office.  137-35.

CARRYING COMPANIES, LEABILITY OF—
Question e —— for accidents to passengers. 1205-96.

CASH BALANCES POt A
Que.stwn v mtclest on —— of the Secretary of Smte for Imlm 11 16.

CASH CERTIFICATES—
Question r¢ Post Office ——. 425,

CATERING DEPARTMENT—
Questoin re ——, E. B. Railway. 119.

CATTLE— R : R
Question re export of ——. ‘668, 3 A e
Question re export of bovine ——  108. :
Question re export of —— to foreign countrics. 162,

Question 7¢ export of —— to foreign countries during 1022-23 and 1923-
24, 161 - P
Question ve import and export of ——.  91L - 1

Question re number of —— exported to foreign countrics Ior the L '
years, 484. e,
Q\les(‘u’m re prohibition of export of good breeds of ——. % {

CAVALRY REGIMENTS— e
Question re withdrawal of British —— from India, 134 E

CEMENT—
Question re Ermgbt on

- from Dwarka to Madras.

CENSUS—
Budget Emnd ,
Demand for Supplementary Gra.ut for “——7" B3l o
Question re supply to Membérs of the Assembly of all India — Rn-pm-!‘,
1810,
CENSUS OF PRODUCTION— l
Question re —— of British Indiar 134

CENTRAL ADVISORY COMMITTEE—
Question re the recommendation of the Acworth Comxmttee on the
subject of the 1349,

CENTRAL BOARD OF REVENUE—
Question re filling of vacancies in the —. 1735,

CENTRAL BOARD OF REVENUE ACT, 1924— -
Assent to the —— by the Governor (leneral. 1967, .

CENTRAL BOARD OF RFVENUE BIBL~s i =
~See under "Bﬂl( iy o > S
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CENTRAL INDIA—
! Budget Demand for “——"" 188L = - .
| Demand for Supplementary Grant for “—"" 863. ~
-
= CENTRAL INTELLIGENCE DEPARTMENT—
Question e expenditure ineurred during the last ten years on the —
and the Excise and Publicity Departiients. 1703-04.
Question #e pay, qualifications and naturg of work of —— émployees.
2 1704-08,
= westion re percentage of —= emplogees engaged in the detection ofs
‘ political crimes. 1704,
| CENTRAL JAIL; ALTPUR—
Question re grievances of State Prisoners in the ——. 44
‘ Nee under “ Alipur.”
CENTRAL LEGISEATURE —
See under * Legisiature.””
CENTRAL PROVINCES— =
Question re constitutional deadlock in the ——. 444
Quustion v deadlock in the ——. 414,
Question ¢ declaration of policy in the —— with regard to fra wsferred
subjects.  2158-50.
Question s inalienability and impartibility of the estates of ancient
familigs in the —. 2107,
- Question ¢ nomination to the Assembly of a nnn-oﬁiunl from’ the ——
and Berar. 2106-07.
n e vote of no wnﬁdcm.e n t,he ~—— Legislative Counecil. 443
DIUM INST
CENTRAE
Questio
Question re powers of the ——. 1349,
CENTRAL RESEARCH INSTITUTE—
Question re the —— 1338.
; CENTRAL STORES DEP ARTMENT—
2 Questwn re reorganisation ofethe ——. 51-52.
efelaton e ol
re increase of wages of Indian labourers in ——. m =
e £relt.ment of Indian travellers between lndm and —.
w 2-en ppiEeie e
CHAIRMAN, Mp— :
Ruling by that The di ion on what happened in the territory of a.
Indian State is not in order. 1689,
~

CHAJU MALL, LALA
_ Quesiion re incomefax Mmsmont of —— of Amritsar. 1709.
et

CHAMAN LAL, Mn.—
Alleged: Pact between Government and the Nati Pm"i'_r. 1B Lk
Bud‘get Demand for ‘‘ Emigration, Internal * (Condition of Lahourers<)..

~
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OHAMAN LAL, Mr.—contd. -
“Budget Demand for (General Administration . 1682, 1758, 1768-69,
2770, 1771, 1774, 1775, .
Budget Demand for * Indian Postal rand - Telegraph Department 1 V
(Increase of subsidy to the British Indian Steam Navigation Company).
1602-03. 0 ¢ { 1
Budget Demand for * M}nas”. (Matters re weliare of the workers in 1
the Mines). 1833-85, 1838.
. , . Budget Demand for ‘* Railways” 1566. “. . : y 3
Budget Demand for * Railways—Working Expenses.” 15131515, 1516- _.._‘
1517, - A\
Indian Finance Bill— 1

Motion to consider. 1911
Motion for Adjournment to discuss the refusal of passports to,the pros
posed Indian delegations to Turkey, Persia and certain Arab States.
9177-78, 2212-16.
Motion for Adjournment to discuss the strike of ‘he Bombay Textile
workers, 1315, o=l PR T
Gath of OBRE 5 b A
'Wﬁ'&b(myfa‘nﬁhﬂw} re aceident onh the Rohilkhand and Kumaon
Railway. 1965.
. Question (Supplementary) re action taken against the Afghan Govt. for .
murders of Indians in the N.-W. F. Province. 161! -

" Question re appeal of the residents of Sialkot against certain R < y
tions of the Cantonment Committee. 804-06. ~ == &

‘Question re appeals of postal employees. 1713. o
Question re appointment of Mr. C. S. Roberts as a Cntﬂew the
Public Works Department, Delhi. 1716. )

Question re appointment of Mr. T, Gately as a temporary Engineer in the
Public Works Department, Delhi. 1717-18.

Question e architects employed in the Public Works Department, Delhi.
1726. ; plad

Question re Assam T 3 a

Question ré Assistant

estion re average annual agricultural and non»né‘lji‘cmdl‘n.‘l‘inm‘ “
—

N 910.
Question (Supplementary) re Berar Rgvenue. 1614, -
Question m Brigade Order re voting for a mon-Swarajist candidate. ‘l
445, 483. gL
Question 7¢ ¥ tory ~allowan to postmen and postal menials” :
loyed on the Frounti tposts. 1361 - -

Question re complaints of sweepers employed under the Health Officer, .
Raisina. 1720-21. -
Question re titutional deadlock in the Central Provinces. 444,
- Question’ 7¢ cost of the Garden Party to Sir Hamilton Grant. ‘904,
Question ¢ delay in the grant of increments to subordinates in the Public
- Works Department, Delhi. 1715
Question r¢ demands of the Swarajya Party’s Central Council. 445,
Question 7¢ dismissal of Arjan Singh, a clerk in the Rawalpindi Post
Office. 1711. it 1 THIET
. Questior 7¢ duties on articles of East Indian produce. 909-10.
4 W re duty allowances for Deputy and Assistant Postmasters.’
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OHAMAN LAL, Mr.—contd.

N
) Questiml (Supplementary) r¢ employment of Indian soldders in Mesopo-

ﬁ. tamia. 1296. ~

Question re entry of Mr. B. G. Horniman into India.

Question re erection of platforms by the residents of the Sialkot Canton-
ment Bazars. 905-06.

Question (Supplementary) re exercise of 4he personal power of the

2 Governor General. 1987,
Question r¢ expenditure in England on behalf of the Government of *
India. 910.
Question ¢ fines imposed on postal officials of the Lahore G. P. O.
. 1361-62.
Question re grievances of the ministerial establishment of the Railway
Board. 1364.
b Question 7¢ holidays in the Government of India Secretaviat. 1437-38.
. _ Question (Supplementary) re ndeuhby of the two Judges who examined
b the cases of State Prisoners in Bengal. 1612

Question 7¢ imprisonment of Mr. Amir Chand Bombwal of Peshawar.
904,

Question 7« inadeguacy of pay of postal officials. 1712-13.

Question r¢ inadequacy of warm clothing for the menials of the General
Post Office, Delhi. 1711-12.

: Question 7¢ increase of work in the Delhi Post Office. 1714.

- Queshon re Indian Qebt. 910.

Q (Suppl tary) re Indian Gazetted Officers in Ordnance Fac-

i 670,

re mtroductmu of les:ﬁ&hon on the lines of the British Insu-

S re I.euve Reserve for the oﬂ'me of the Railway Board. 1365.
Quest:on 7¢ loeal allowances of postal officials in the 1360-61.
Question re loss on the working of the reinforced concrete factory, Delhi.
1714,
Question ¢ nmmnum wage tnx jute -\nd cotton workers. 911.
Question re minimum wage tries. 444.
‘Question ¢ Mr. W. Wilkins, ( h! uperintendent, Central Office, Public
i Works Department, Delhi. 1725-26.
i Question 7e Office Hours of the Government of India Secretariat. 1435

Queshon (Supplementary) re Pandits and- Maulvis attached to Indian
1440.

7¢ pay and qualifications of Mr. A. Wemyss, Puth Works
Department, Delhi. 1718-19.
Questmu re pay and_qualifications of the Sanitary Staff, “Raisina. 1719

Qupstmn re payment of military pensions by Post Offices in the Punjab
and N.-W. F. Cirvcle. 1362-63.

Question (Supplemeéntary) 7e personnel of the Colomes Committee.

-Question r¢ plagne in India and steps taken by Govemment to combat
the disease. 483.

3 glueshon re punishments in the Postal Department. !714 &
nestion 7e punishments inflicted on the Postal Staff in the Punjab
North-West Frontier Postal Circle. 1434-35. - - BEit R

- <D
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AAN LAL, Mg.—concld.
Question 7¢ punishments inflicted on the Postal \taff of the Rawalpmdx
" General Post Office. 1435-36,
<Question (Supplementary) re Railway Strikes. 1135. .»[
Question 7¢ refusal of passports to the proposed Indian delegations to
Turkey, Persia and certain Arab States. 2174-77.
Question 7e registration and protection of Trade Unions. 444.
Question 7e rejection ,by Mr. Williams, Post Master, Rawalpindi, of

Medical Certificates granted to the Staff employed under him. 1436-
= , 37.

Question re release of Mr. Gandhi. 445.

Question e removal of platforms erected by the residents of Sialkot Can- -
3 tonment Bazars. 905-06.

Question 7e rent for platforms and sites by the residents of the Sialkot
Cantonment. 905-06.

Question re rent free quarters for the officials of the Delhi Post Oﬁce
1712,

Questlon re resxdentml area in the Smlkot Cantonment Bazars. 905-08.
tion (8 y) re lutions | the Leglsl&txve
21112,

" Assembly.and action taken by Government.
Question 7e responsibility of poshnuteri for the safe custody of articles.
1362.

Question (Supplementary) re restrictions on the issue and renewal of
passports. 2102, -

Question re selection grade appointments in the. Postal Deptt. 1361 ¥

Question re shortage in the Postal clerical strength. 1362. =0 =

Question re shortage of electric bulbs in the 3rd Project Dx sion, Pu
Works Bepartment, Delhi. 1718. :

Question re starting pay of Indian and European c1erkﬂ in the Public
Works Department, Delhi. 1715.

Question re strength of clerical staff in each Head Post Office in the
Punjab and North-West Frontier Circle. 1437.

Questum 7e temporary hands in the office of the Railway Board 1364-

i
!
:
1

Quedhon re termination of services of certain temporary employees of
the Public Works Depaaﬁnent, Delhi. 1721-92.

Question 7e termination of services of Messrs. Kumar and Sandhu, tem- = |
porary Engineers, Public Works Department, Delhi. 1722-25. e

Questxou re termination of services of Mr. Ram Pershad, Sub- Lngmeer
in the Public Works Department, Delhi. 1722.

Question re wages and hours of labour in the cotton and jute indGs-
tries. 910-11.

Question re wages in the tea plantations of Assam for adult male
and female labourers. 483.

Resolution re abolition of the Cotton Excise Duty. 2038.

Resolution 7¢ grant of full self-governing Dominion Status to
Andia. 362, 570-572.

Resolution 7e Ratifieation of the International Convention for the
suppression of the cireulation of, and traffic in, obscene publica- *
tions. 1336-37. ~

Resolution re repeal of Bengal Regulation IIT of 1818. 2073.

Resolution re return to India of Mr. B. G. Horniman. 799 809-12.

- CHAMBERS OF THE LEGISLATURE—
¥ Question re new ——at Raisina. 2012,
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CHANDA, Mg, KAMINI KUMAR—

Oath of Office. 3.
Question 7e abolition of Railway Mail Service sections. 890. =

Question re absentees in the Railway Mail Service, and in gertain

5 Post Offices. 887.

Question re adequacy of staff in the Post Office and Railway Mail
Service, 887. 2

Question re bookstalls and advertisement contracts on Railways: 885.

Question rc branch post offices. 888.

f Question re carriage of mails between England and India. 884. -
\ Question re constitution of the provinces on & linguistic basis. 885-86.
Question r¢ cost of telegraph lines and of the traffic branch. 890.
1‘, Question 7e expenditure on Postal and Telegraph Buildings. 887.
" Question 7e expenditure on quarters for Postal and Telegraph
employees. 888.
Question r¢ German tender for locomotives. 918-19.
Question 7e grant of local allowances to Postal and Railway Mail
Service officials. 891-92.
Question r¢ Howrah-Bombay Postal Express. 884-85.
Question re inadequate supply of mail-vans. 890.
Question re increase of the Postal and Telegraph Staff. 886.
Question re increase of {elegraph traffic. 889.
Question re increase of work in the Post Office. 889.
. Question re leave reserve in the Railway Mail Service. 887.
o Question re medical examination of Postal and Telegraph employees. 890.
¥ Question re pay of certain clagses of postal employees in Caleutta,

Alipur and Howrah. 802,
jon 7e sub-postmaster, Fort William. 891.
n re unremunerative departmental Telegraph offices. 888-89.

CHAPLAINS— ; ddiaa 2
Question re free passes for —— on the Great Tndian Peninsunla Rail-
way. 698.
Question re pay and allowances of —— recrnited in India. 1707

CHARITABLE PURPOSES—

| Question re use of the smaller coins for ——. 1304.
K CHARTERED ACCOUNTANTS—
Question re engagement by the Governmecnt of India of the services of
Messrs. Price,” Waterhouse, and Company ——. 1356
s

S
.. OHATTERJEE, Tae Hovourise M. A. C.—
Budget Demand for  Customs . 1415-18.
S Budget Demand for ** Emigration, Internal ”. 1857-58, 1863-67.
Bl;d;:et Demand for “ General Administration.” 1746, 1769, 1772, 1773,
T74-75. = N
Budget Demand for “ Geological -~ Survey ” (Archeological Scholar-
ships). 1829.
Budget Demand for “ Indian Postal and Telegraph Department.” 1560-
71, 1576-78, 1592, 1599 and 1602
Bt;dgct Demand for *“ Indo-European Telegraph Department ”'. 1635-38,
Budget Demand for  Meteorology ”. 1633, 183688,
Budget Demand for * Mines.” 1834, 183842,

- o
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£ CX{A/'ITERj EE, Tue Hosourasie Mr. A. C.—contd. . 3 2
_ Budget Demand for “ Miscellaneous Department (British Empire |
Exhibition) 7. 1875. i
-Budget Demand for Railways 7. 1526, 1527, 1540. _w
Budget Demand for * Railways —— Working Expenses . 1505, 1514. E

i D 1 for Suppl tary grant for Tndo-European Telegraph
. Department 7. 833-34, 859
Indian Finance Bill—
Motion to consider. 1920..
- Oath of Office. 1. :
Resolution e approval of the Indian Legislature of Government. '
. Contracts. 604-07, 608-09.
Resolution re Tenders for Government Storves. 623, 630, 637, 638, 843, 1-
845, 647-48. .
Statement (laid on the table) 7¢ tenders for the purchase of stores for
the Government of India. 1883-88.
Statement (laid on the table) »e tenders in respect of stores purchased
¥ for India which have begn accepted by the High Commissioner for
India during the half year ending 30th June 1923. 15-22.
- CHELLA MUTTU— * == St e
Question 7¢ death of ’
CHETTIYAR, Sz M. C. T. M.—
Oath of Office. 1143

i oSt

Ay,
OHETTY, Me. R. K. SHANMUKHAM— % - ¥
Budget Demand for * General Administration ”. 1667-69, M’l
Budget Demand for ‘ Indo-European Telegraph Deptt 1634, 1
Election of — to serve on the Standing Finance Commit
2183. T

General Discussion on the Budget. 1145-50. =
Indian Coinage (Amendment) Bill—

Motion to refer to Select Committee. 271-72.
Indian Passport (Amendment) Bill. 466,
Indian Penal Code (Amendment) Bill—

Motion to refe clect Committee. 17374 3
Indian Stamp (Validating) Bill— P,

Motion to Imtroduce. 2201-02, @l

Motion to consider. 2202. -l

Oath of Office 2. ~

Question (Supplementary) re appointment by the British Cabinet of a
Clommittee to consider Indian Affairs. 1373. g

Question re Chicf Clerks in Ordnance Factories. 671

Question 7¢ clerks in Ordnance Factories. 670-71. _

Question (Supplementary) 7 export duty on raw hides and skins. 2001.

'grnastiun (Supplementary) re export trade in raw hides and skins. 2001.

Juestion (Supplementary) ¢ grant of further reforms. 33.

Question ¢ Indian Gazetted Officers in Ordnance Factories. 670.

Question 7¢ Nobel Peace Prize. 673-74. 1

Question 7¢ pay and allowances of all ranks in a British Regi- *
ment. 672-75. L

Question (Suppl tary) e protecti of the Cotton Mill In-
dustry. 917.

Question (Supplementary) e protection of the Steel Tndustry. 438

Question re Proviucial Contributions. 674. .
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. CHETTY, Mz R. K. SHANMUK HAM—contd.

Question 7e reorganization of the Superior Service of
Factories. 671

Question (Supplementary) s Salt Factories in Madras. 1999. "
Resolution e grant of full self-governing Dominion Status to
India. 734-38. -

Resolution re release of Mr. Gandhi. 222.

Ordnance

CHIEF CLERKS—

Question 7¢

CHIEF MEDICAL OFFICER, E. B. RAILWAY-

in Ordnance Factories. 671

)
) > Question re appeals against decisions of the — . 117,
E
~ CHILD LABOUR— :

Question ¢ minimum age of ——. 418,

.
CHITTAGONG— 3
Question »¢ proposed metre gauge railway from — —  to Arakan. 44142

CHOTA NAGPUR—
Question 7¢ transport facilities in South Bihar and . 1705,

_QHOWDHURY, Mr. RAMANARAYANA—
- Arrest of Mr. Shobhalal Gupta and — of Ajmer-Merwara. 2168-69.
s
¢ evidence in the case against the late - —. 54-5b.

CIRCUIT COURT— .
Question re holding of a —— in Delhi. 2127-28. -
CIVIL JUSTICE COMMITTEE -

See under ** Committee ”
Question ¢ probable expenditure on the —.  475-76.

\ CIVIL SERVICE REGULATIONS—
Question 7¢ exclusion of press workers from the henefits of the — and
the Fundamental Rules. 1981-82.
IVIL VETERINARY SERVICES—
" “Budget Demand for ‘ —". 1553.

F QIVIL WORKS— :
Demand for Supplementary Grant for ©“ —— 7. s52

©IVIL WORKS — INCLUDING EXPENDITURE IN ENGLAND--

t Budget Demand for “—-". 1879.
\» .ULAIMS BRANCH—
~ Question 7e report of the Retrenchment Officer on the -—- of the

G. I. P. Railway. 1368-69.

- CLAIMS. INSPECTORS—

; ° Question“re —— on the North Western Railway. 667

T Question re scales of pay for — on State Railways. 668
N
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OLARKE, Mg. G. R.—
Budget Demand for “ Indian Postal and Telegraph Deptt.”’—
(Conveyance of Mails.) 1600-01.
(House Rent Allowances.) 1597.
(Improvement and cheapening of posml facilities.) 1583-88.

(Presidency and District Offices, Telegraph Signal offices.) 1593-95.
(Provision for depreciatjon of capital and an increased subsidy to the

British India Steam Navigation Coy). 1603-05.
- (Time tests, leave reserve, etec., in the Postal Deptt.). 1560-91.
Budget Demand for * Indo-European Telegraph Deptt . 1638-40.
Oath of Office. 2.

OLERICAL ESTABLISHMENT—

Question r¢ pay of the civil ——, N. W. F. Province. 1%9-5;0.
Question 7¢ pay of the ——, N. W. F. Province. 1895.
CLERICAL STATION STAFF—
Question re working hours of the ——— 906.
CLERKS—

Overtime allowances to —— of the General Post Office, Calcutta. 1818,
Question re pay of —— of the Dead Letter Office in Bombay. 665-66.

Question re pay of —— of the Indian Army Service Corps. 664-65.

Question r¢ pay of —— of the Irrigation Department, North-West
Frontior Province, 1890.

Question re pay of —— of the Irrigation Departnient, North-West
Frontier Province. 1895. .

Question 7¢ —— in Ordnance Factories. 670-71.

Question re revision of pay of civil —— in the —— North-West Frontier

Province. 1890.

Question 7¢ revision of pay of civil - North-West  Frontier

Province. 1896.
CDOTHING ARMY—
* Question re munufncﬁure of _— by prwate enterprise. 152.
COAT ik % Sefizer 5
Question r¢ consumption of —— on lewn.y:. 882-83.

Question re compulsory prepayment of freicht on —— on the East

Indian and Bengal Nagpur Railways. 18186,
Question re countervailing duty on South African . 1809,
Question re Export Trade in Indian —— 1896.
Question re freight on —. 917,
Question 7e import of foreign —. 211-12.
Question re purchase of —— for State Railways. 38.

stion re storage of —— at Ballygunge Railway Station. 1111

Juestion re shortage of —— on the G. 1. P. Railway. 697.
Question re supply of wagons for —. ‘013,
Question 7z wagon allotments for ——. 1441.

Juestion re wagons for the — traffic. 918,
Question re wagon supply for —. 2192,
COAL CONTRACTS—

Question r¢ —— for Railways. 53-51.
COAI FREIGHTS—

Question re reduction of —— 35.

gmuﬁon re wagon allotment for —— traffic on B. N. Railway. 943

-‘

v |
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COAL, SOUTH AFRICAN—
Resolution 7¢ imposition of a countervailing duty on —— imported
into India. 285-329.

! COAL SURVEYS—
Question 7¢ —— on behalf of the Railways. 1355.

OOAL TRAFFIC—
Question 7¢ wagons for —. 36,

COCKE, Mz. H. G.— 2
Budget Demand for “ General Administration.” 1772.
| Budget Demand for “ Indian Postal and Telegraph Department.”—
e (Commercialisation of the accounts of the Indian Postal and Telegraph
Department.) 1571-72.
Budget Demand for “ Joint Stock Companies™. 1869-70.
Budget Demand for ‘“ Railways ”. 1558,

s Election of —— to serve on the Standing Finance Committee. 284, g
Election of ~—— to the standing Committee for the Commerce Depart-

o ment. 347. :
Oath of Office. 2. =
Question 7¢ delay by the Government Press, Calcutta, in supplying

Government publications to the publie. 1893.
Question re effect of the enhanced Salt Tax on the working man’s
. expenses. 1903.
P Resolution e adoption ‘of measures for the convenience of Indian Rail-
way passengers. 512. ~
ution re tenders for Government stores. 637.

IL PROCEDURE (AMENDMENT) BILL—

See under Bill(s) . -
CODE OF CRIMINAL PROCEDURE— ' v o
Question 7¢ number of y tions under scctions 124-A and 153 of the
Indian Penal Code and cognate sections of the —. 2161-62.

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL— ‘
See under “ Bill(s) 7.

|\ ODINAGE (AMENDMENT) BILL, INDIAN—

- See under “ Bill(s) 7.
COINs—
,,\w re large reserves of nickel — . 1304,
pe— | 7¢ prosecutions for counterfeiting ——. 1303-04.

Question re shortage of small —. 1304-05.
+ Question re subsidiary —. 1304. .
Question re use of Cupro-Nickel Alloy for Nickel ——. 1303.
Question 7¢ use of the.smaller —— for charitable purposes. 1304. \

Question re warnings to the public regarding the circulation of
counterfeit ——. 1304,

) COLLIERIES—

Question re allotment of wagons to ——. 85182,
Question 7e difficulties of small —— in the matter of wagon
-~ supply. 1138-39. )

. Question re supply of wagons to —. 912-13, -
= Qnmon re —— without siding accommodation for a rake or half
. . , rake ‘932 - > .

~

-
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COLOMBO— 5
« Question 7¢ treatment of British Indians from overseas landing
at —. 2103 - a
_ COLONIAL MILITARY EXPENDITURE— .
t Question 7¢ - i ili 29,
COLONIES COMMITTEE— ]
Question r¢ personnel of the ——. 1045, 2088-89. |
*» COLONIAL OFFICE— '
Question 7¢ transfer of the control of Aden to the —— 1312
COMMANDER-IN-CHIEF, Hrs EXCELLENCY THE— a‘
General discussion on the Budget. 1159-65, 1259-61.
Resolution »¢ amalgamation of the Indian Territorial Force with the
Auxiliary Force. 249-51.
COMMERCE DEPARTMENT—
Election of Standing Committoe for ——. 347, -
(,OKMER,CIAL DEPAETIEN%—- S,
e _ve ——y North - ﬁnﬂﬁly' ﬁ
restion rc transportastlon nml —— on the (‘ . P. Railway. 696.

COMMERCIAL INSPECTORS —
Question r¢ provision of free quarters fori—- 668,

: : — \
QOMMERCTIAL INTELLIGENCE— B "ﬁ

Budget Demand for ©“ ——". 1853
Demand for Supplementary Grant for “——."" 85l
COMMERCIATL SUPERINTENDENTS—
Question 7« —— on North-Western Railway. 667.
COMMISSIO\I(S)v =
Qu aﬂmrnm1
Qmuhonre ; : W
Question e grants for —— nnd (‘ommxttees '1112 - -
Question #¢ — on the purchase and sale of Sec carities. 1201 -
Question 7¢ number of, and expenditure on, —— and Comimittees

appointed by Government and the Assembly. 156.
Question re reports of —— and Committees. 1111-12. T
See under * Industrial Commission .
Statement (laid on the table) showing the cost of Committees and —
appointed since mi 2132-34. =

COMMISSIONED OFFICERS — il
Question 7¢ posting of TIndian ~—— from” Sandhurst to Indian
Units. 660,

COMMISSIONED RANKS— . S
- Question 7¢ pay of —— . 420 -
Qnastmn re recruitment of ——. 421, .

OOMHI&SIONERaHIPS DIVISIONAL— -
»  Question 7¢ action taken hy Government on -Assembly’s Resolution e
abolition of ~— . 130

e~

#
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i OOMMITTEE(S)—contd.
Election of Members for the Standing Finance ——. 284 =
" Question re action taken.on the Report of the Indian Sugar ——. 482
Question 7¢ appointment by the British Oabinet of A —— to copsider
Indian Affairs. 1372-75.
Question re Civil Justice — - 2006-07.
Question re cost of Commissions and —— 1111.

Question re cost of the Indian Sugar —. 482,
__ and the Shivemani Akali

Question 7¢ declaration of the S. G. P,
Criminal Law Amendment *

Dal as unlawful Associations under the

Act. 472.
"‘ Question re¢ formation of a —— to consider the status of Indians in
other parts of the Empire. 277
Question 7¢ Frontier Inquiry ——. 1281-82.

Question ¢ grant for Commissions and —— 1112
Question 7¢ number of, and expenditure on, Commiissions - and ——
{ appointed by Government and the Assembly. 156.

Question 7¢ probable expenditure on the Civil Justice — . 475-76."
against the 8. G. Po——.

Question 7¢ prosecution of the conspiracy case

472. -
the North-West® Frontier

Question 7¢ publication of the Report of
Province Inquiry —— 129.
Question (Supplementary) re vecognition of the 8. G. P. —— by Govern-
[y © ment. 472
L Question »c v sndations of the Medical Services — and the

Retrenchment — — on the subject of the Medical Services in India. 278.
Question 7¢ reports of Commissions and 1111-12.
n.re Taxation —— 2011
der “* Babington-Smith Commit (e

ement (laid on the table) showing the cost of — and Commissions.
appointed since 1921. 213234 - e

COMMITTEES AND COMMISSTIONS—
Statement (laid on the table) »e total cost incurred on —— in:
1923-24. 1988.
L

\ COMMITTEE ON PUBLIC PETITIONS—

. Appointment of persons to serve on the ——. B17.

* JOMMITTEE, STANDING—
~_Eleetion of —— for the Department of FEducation, Health and

OO?ENSATORY ALLOWANCE(S) -

uestion 7e grant of to the staff of the Postal and Tel
Department in Presidency Towns and in Rangoon and K%racl;i.m;;g:-
Question ¢ ——to postmen and postal. ‘menials employed on  #he-

Frontier outposts. 1361 .

- Budget Demand for “ Joint Stock - —"' 186572 Siete
COMPARTMENTS—
Question r¢ insanitary condition of —— on the B. N. W. Railway. 121,
COMPENSATION — '
Question 7¢ —— in respect of suffering or d r
action during the late war. 2007-11."‘. e l:yv,afnem.v
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CONCESSION(S)— - ,
Question re extension of Xmas —— on Railways to intermocdiate and
third class passengers. 1311.
Question 7e —— granted to foreigners in Mining, Forest Products,
ete. 146,
-CONGRESS—

Question re presence of (Government servants at meetings of the ——
and other political Associations. 1287.

CONSTITUENCY (IES)—

Question re designation ** Non-Muhammadan " to indicate certain — -
of the Provincial and Indian Legislature. 947. 4
“CONSTITUTIONAL ADVANCE
Question re further —— in India before 1929. 2127
-CONSTITUTIONAL DEADLOCK—
Question re in the Central Provinces. 444.
-CONTRACT(S)— i
Question re commitment by the Government of India or Secretary of
State for — being placed within the Empire. 147-48,
Question re expiration of the present —— for printing of Stamps. 1275,
Question re —— with Messrs. de la Rue and Co- 1302-03. " ‘
7 Sl
CONTRACTOR(S)— —
Question re employment of Sikh —— by the Public Works Department at
New Delhi. 2100-01. o
Question r¢ number of — in the Stores and Engineering Departments
of the E. I. and G. 1. P. Railways. 284.
-CONTROLLER OF STORES— -
Question re appoi t of Indi as Assistant — . 2008,
CONVENTION(S)— e il
Qucstion re establishment of a — with regard to .the resignation of
Ministers on the conclusion of a general election. 948, .
COOLY(TES)— y
Question (Supplementary) re death of —— by rupture of the =
spleen. 240.
-CO-OPERATIVE BANKS— 2
Question re ption of cheques of —— from stamp duty. 904.
-COORG—
Question re amal tion of —— with the Madras Presidency. 1280.
D d for Suppl tary Grant for “—— 7. 862.
" COTTON— . 4
Question re minimum wages for Jute and — workers. 911,
Question re wages and hours of labour in the Jute and —— industries.
210-11. -

-0OTTON-CESS (AMENDMENT) BILL—
See under ““ Bill(s).”
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COTTON EXCISE DUTY—

Resolution 7¢ the abolition of the ——. 2020-43. o
Question 7e repeal of the —. 916-17.

COTTON GOODS—

Question re tariff values on ——. 218.

COTTON MILLS— >

Question re income-tax and super-tax realised from ——. 1344-45.
Question re number and total output of the — in India. 471

COTTON MILL INDUSTRY—

Question 7¢ protection of the ——. 916-17.

COUNCIL OF INDIA—

Question re total strength of the —. 1349:50
| COUNCIL OF STATE— ;
Inauguration of the *fourth Session of the — and the Legislative
Assembly by H. E. the Viceroy. 5-14.
Message from the — , agreeing, without amendment, tp the Repealiag

and Amending Bill, as passed by the Legislative Assembly. 1519.
Message from —— r¢ Cantonments Bill. 703
Message from the re Central Board of Revenue Bill and the Indian
Penal Code (Amendment) Bill passed by that Chamber. 1316.
Message from the — re Immigration into India Bill. 595.

Message from the — 7¢ Indian Coinage (Amendment) Bill passed by

hat Chamber with an amendment. 1316.
Message from the—— 7 passing of the Indian Cotton Cess (Amendment)
“Bill. 517 c =
Message from the —— re passing of the Indian Income-tax (Amendment)
Bill. 2212, =

_ Message from the —— re veference of the Indian Succession Bill to a

Joint Committee. 1118.

Message from the — re Sea Customs (Amendment) Bill and the Indian
Tariff (Amendment) Bill passed by that Chamber. 1816.

‘Question re action taken on certain Resolutions passed by the —
416-17. :

Statement (laid on the table) re action taken by Government on certain

Resolutions passed by the —. 817-21.

_:'-COUNTERFEIT COINS, CTRCULATION OF—

See under “ Coins ”.

COUNTERVAILING DUTY—

Resolution 7e imposition of a —— on South African coal imported into
India. 285-320. °
See under ““ Duty ”.»

| COURT-FEES (AMENDMENT) BILL—

.See under ¢ Bill(s)”.

- CRIMINAL LAW (AMENDMENT) ACT—

Question re provinces in which — is still in force. 2163, *

See under “ Bill(s)”. .

)
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‘RIMINAL PROCEDURE CODE—

re ber of pr tions under section 144 of the —— and
\mder section 188 of the Indian Penal Code. 2162.

C‘R[MI\AL TRIBES ACT, 1924—
Assent to the — by the Governor General. 2183,

CRIMINAL TRIBES BILL—
See under * Bill(s) .

“CUBA—
Question e imports of sugar from Java, —, and Hawaii. 482

CUPRO-NICKEL ALLOY —
Question re use of

for nickel coins. 1303,
.

CURRENCY—
Budget Demand for = —— "', 1876-70,
Question r¢ correspondence between the GoveFnment of India and tic
Secretary of State re md_Exchaa% 9657, s it

00{%&&@@@

estion re sale of gold from the ——. 7.
CURRENCY NOTES--

Question r¢ printing of —— in India. 14243:" =
~ Question s¢ printing of Securities and Stamps and — i
1301-02.
CURRENCY OFFICE ESTABLISHMENTS—
Question re the cost of ——.  809-900.
CUSTOMS—
Budget Demand for * ——". 1376-1410.
1 for Suppl tary Grant for

e = e ety
"Question « number of Furopeans, Anglo-Indians and Indians in the .-

Preventive ‘Service of the ——. 215758 ey
= D o
DACCA— = ‘
Question r¢ distance between Calentta and ——.  440-441.
- Question r¢ late arrival of trains at — »in Sirajganj. 441
Question 7¢ shorter railway route to —— from Goalundo. 1314.
Question r¢ Superintendents of Post Offices in the Distriet. 1123,
- DAFTRY(IES)— 2
> Question rc classification of —— in the Government of India Sectt.
2123
Question rc free family quarters for — of the Government of Tndia
Secretariat at Delhi and Simla. 2123.
* Question re pay of —— in the Seeretariat and Army Headqwtem

1"33 1734, .




.
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DAIRY FARMS—
Question r¢

and breeding centres. 915,

DALAL, SARDAR B. A.— -

Oath of office. 4. 3
DAMODAR RIVER— .
Question r¢ extension of the
* DAS, Mr. BHUBANANANDA— -

Budget Demand for “ Audit ™. 1797-1799, 1800.

l Budget Demand for ‘‘ Railways 7. 1547-49,

' Election of —— to the Standing Committec for the Commerce Depurt-

ment. - 347.

Election of — to serve on the Standing annce Committee. 284, 2183
Oath of Office. 3.
Question r¢ Acworth Committee's recommendations s the Central
- Advisory Committee. 1349. >
Question 7¢ alleged frauds on the Alliance Bank of Simla. 181.
Question re appointment of Indians on the Railway Board. 407,
Question s¢ expenditure on the Campaign in Waziristan for the last
three years. 480-81.

Question »e failure of the Alliance Bank. 180.
Question 7¢ floods 1n India. 866-867.

‘ Question re franchise for women. 2128-29.

' Question re length of first, second and third class railway carriages, etc.

re liquidation of the Alliance Bank. 150,

¢ number of officials of the Govt. of lndia dlmnng more
Rs. ‘i&)p.m. and. peroentage of Indians among them.

Question 7¢ outstanding the Home M—Indmn
Governments in respect of war materials, ¢te. 48182,

Question re powers of the Central Railway Advisory Council. 1349.

Question re receipts from first, second and third class railway ticksts.
868-869.
Question ¢ recommendations of the Railway Industries Committee. 217.

\ Question r¢ refreshment accommodation on trains for ]ndmn passen-

e gers. 870,
*’“’%{aon re Report of the Creditors’” Committee of the -Alliance Bank.

E Question re seating and sleeping accommodation for railway pawn
gers. 869,

= Question 7e transfers of the E. I. and G, I. P. Railways to State
management. 476-77.

Question re union of Oriya-speaking tracts. 179, 180. *
Resolution re tenders for Govt. Stores. 637-639.

DAS, Basv HAR BHAGWAN—
Question »¢ the case of —. 701,

DAS, Mr. NILAKANTHA—
Oath of Office. 3. '
Queatxon re action «(under section 107 of ﬁ:e Crmnual Procednrq O-d‘e)
aga‘mst village Panchoyats started by Congress orgamutmns. 2163.
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DAS, Mz. NILAKANTHA—contd.
Queshou re facilities to prisoners to appeal against the decisions of the
* Jail authorities. 2164,

Question re Jail Codes not being available to the general public. 2164. ‘l

Question re Legislative bodies and prisoners. 1286-87.

Question re¢ number of prisoners in Jails in each province under the r
direct charge of the Central Govt., and number released. 2163.

Question re number of, prosecutions under sections 124A and 153A of
the Indian Penal Code and cognate sections of the COriminal P: -oce-

. dure Code. 2161-62.
Question r¢ number of pr ti under section 144 of the Criminal (
4 Procedure Code and under section 188 of the Indian Penal Code. -y
2162. .

Question r¢ Provinces in which the Criminal Law Amendment Act is
still in force. 2163.

Question re right of prisoners to see orders, rules, etc., with regard to !
their duties and diseipline. 2164,

DATTA, Dr. 8. K.—

Budget Demand for * General Administration . 1669-70.

Election of — to the panel of the Standi
questions relating to Emigration. 941

Oath of office. 4.

Question r¢ treatment of British Indians at Hong Kong. 2103. o

= * Question r¢ treatment of British Indians ffom overseas lan i ¥

Colombo. 2103. ‘%

Question r¢ treatment of Indian travellers between India an
Ceylon, 2103.

Question re treatment of political and non-political prisoners. 1285-86.

DE LA RUE AND CO., Messes.—
Question r¢ contract with 1302.

DEAD LETTER OFFICE— it
Quesﬁmn re pay of clerks of the —— in Bomhay 665-666.

g Committee to advise on

DEADLOCK—
Question ¢ in the Central Provinces. 414. _“J
DEFENCE OF INDIA—
Question r¢ —— by Indians. 420.
DEHRA DUN— 3
Question re the Forest College at —.  690.
DELHI—
Budget Demand for “—"". 1850.
) - D d for Suppl tary Grnnt for “——*™. 861-862.
i Question re wqmsltxon by the railway a.uthor!txes of gardens in the

vicinity of —. 1007,
Question 7¢ bungalows leased by Govt. in —- 2100.
Question rc historical monuments in the vicinity of —. 1616-17.
E_ Question r¢ holding of a Circuit Court in —— 2127-28.

Question re location of the Experimental Security Press in —. 1302,
. Question re overbndge between Ha'mllton Road and —— City. 1097-1098.
g Question re y Peop d railway b n Hyderabad and —. 1997.
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DELHI—de
Question re ‘quarters for
Railway. 1312-13.

Question r¢ quarters for the European and Anglo-Indian staff of the

—— New Capital Railway. 1313,

Question e removal of the District Jail, —— from its present site. 2011
Question 7¢ through mail train service between Madras and —— 1280,
DELHI ADMINISTRATION REPORT— &
See under *“ Administration Report
DELHI CAPITAL OUTLAY—
Budget Demand for “——". 1882.
DELHI FORT—
Question r¢ transfer of the — to the civil authorities. 1008.
DELHI, NEW—
Purchase of stores for —— and the Sukkur Barrage. 145.
DELHI POST OFFICE—
Question re inadequacy of warm clothing for the menials of the —-
1711-12. &
Question re increase of work in the —. 1714.
Question re rent-free quarters for the officials of the —. 1712
DELHI PRESS— -
* Question re hours of work in the —. 1979.
Question re casual leave and holidays of the staff of the —. 198(-81.

uﬁon re overﬁm in the — 1981.
1!:@' RAILWAY smnou_-

re quate sitting dation on the — platforms
Question re number of Europeans and Indians employed at the —.
2003.
Question »¢ reservation of seats at the —. 2093.
Question »e¢ want of waiting rooms at the —— for inter and third class

lady passengers. 2093.

@QLHI REINFORCED CONCRETE FACTORY—

~ Question re loss on the working of the —. 1714,

-~ DEMANDS FOR GRANTS—

Statement of —— refused by the Legislative Assembly and restored by

. the Governor General in Council. 1961.

Statement of the position of the Nationalist Party in regard to the —.

1443-1444.

Suggestions by M». President as to the sketch of course of business:

during the discussion on the —. 1427-28.

DEMANDS FOR SUPPLEMENTARY GRANTS—
—— for 1923-24. 822-863.

DEMOBILIZATION—

Question_re charges for —— of British officers and men, and Indian

Troops. 147. -
Question re —— of Military A

and Sub-Assistant S s: 1616.
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DEMOBILIZATION OF SURPLUS OFFICERS—
. See under “* Surplus Officers.”

DEOLALI CANTONMENT— i
Question o exclusion of Bhagur from the ——. 681-82. : -

DEPARTMENT OF EDUCATION, HEALTH AND LANDS—
Announcenient ¢ election of Standing Committee for the —. 347
Panel for the Standing <ommittee for the —. Motion for election of

—. 709.

DEPARTMENT OF INDUSTRIES AND LABOUR— l
Election of the Standing Committee for the 401.
Nominati for electi of the Standing Committees for the Home -~
Department and —. 347. A
DEPARTMENT, FOREIGN AND POLITICAL—
Question r¢ number of Indians appointed to higher posts in the —.
1312.
DEPUTY ACCOUNTANT GENERAL, MILITARY ACCOUNTS—

2

Sec '}“dm‘ = M‘lhhry Amm? ,.E\T., g’ —-?‘:2?_!3‘-\ & BT SRR
DEPUTY CONTROLLER OF CURRENCY, BOMBAY—

Cost of the Establishment of the ——. 599-900.
DEPUTY CONTROLLER OF CURRENCY, CALCUTTA—

Cost of the Establishment of the ——. 899-960. g )
DEPUTY CONTROLLER OF CURRENOY, DELHI— q\

Clost of the Establishment of the ——. 889-800. 2 "
DEPUTY PRESIDENT—

Election of —. 253.

Election of Diwan Bahadur T. Rangachariar as —. 177
DERA ISMAIL KHAN—

Question re protection of — from the Erosion of the Indus. 1611.
DEVOLUTION RULES (RUEBE®N—* . . ... .

Question 1+ applications from Tocal Governments under —. 58, 870.

DHANBAD— -
Question e the establishinent of a School of Mining and Geology at
135.
DHOLKA—
Question re running of the evening frain without lights between Sabar-
mati and ——. 1343, 2

DISPENSARY—

Question regarding a —— in Raisina. 1964,
DISTURBANCES (INTERNAL)—

Question re employment of the Military to quell —— 2015,

DIVISIONAL COMMISSIONER(S)—
Question re abolition of —. 38-39.

-~

re the grant of full sdfgovernjng-—'—- to India. -518-582.
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DUMASIA, Mz. N. M—

I Budget Demand for * Customs.”  1413-1415.
Election of —— to the Standing Committee for the Commerce Depyrt-
h, ment. 347,

Election of —— to the Standing Committee for the Home Department.

400.
Expression of regret at the death of Mr. G M. Bhurgri. 1434

General Di ion on the Budget. 1198-1202, 1242.
B

Indian Tariff (Amendment) Bill—
Motion for leave to introduce. 255.
Motion to refer to Select Committee. 454
- Nomination of Members of Select Committee. 708.
Motion for Adjournment to discuss the refusal of passports to the pro
posed Indian delegations to Turkey, Persia and certain Arab States

2214.
Oath of Office. 2. 2 ‘ Lk
Question re abolition of Political Agencies. 115, e

Question re India’s share of the Gierman indemnity. 15 &~
Question re murders of Indians and abduction of Indian women by
frontier tribesmen in the N. W. F. Province and Baluchistan. 160.
Question re number of British officers murdered on the N W. Frontier.
159-160.
Question re the Parsi Pioneers. 1810-1812.
# 2 TResolution re abolitign of the Clotton Excise Duty. 2032, 2038-37.
Resolution re grant of full self-governing Dominion Status to India. 381-

on re Greetings of the A: bly to the Labour Party. @53.
return to Tndia of Mr, B. G. Horniman. '795-796.

DUNT CHAND, s P I R

Oath ufoﬁg%‘a % 3me e
Questions re alleged bribery and corruption on the Railways. 187188,
Question re alleged defamatory remarks made by the Income-tax Officer,

Anwitsar, against a number of assessees. 1711
Question re appeals against the orders of the Tncome-tax Officer, Amritsar.

1710.
estion re applications for fresh assessments to income-ta
- residents of Amritsar. 1710 -

on re assessment of income-fax in the Punjah 185-186.
_tax of timber merchants in the Punjah.

x from the

Question 72 assessment to income
’ T e >
L . Question:
. S 186. >
Question re case of Pandit Hari Ram Sharma of f
Office, N. W. Rajjway, Lahore. L0 e
Question re complaint against the Station Master of Kasur. 1346,
Question 7e complaints of the jncome-tax assessees of Amritsar. 1700,
i\ Question re imprisonment of Mr. Abdnl Ghaffar Khan of Utmanzai. 470
; el &5
" Question 7o imprisonment of persons under gection 40 of the N. W.
Frontier Regulations. 470. L B cind
e~ 7Q§ggﬁ|‘m, re income tax as! esement of Tiala Chajtt Mall “of Amvitsar
‘ . sod Tt o e :

g uﬂnﬁbﬁt of property of income-tax assessees in the Ponjab.
Chief ‘Al;ﬂifnr’n
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IDUNI GHAND Lava—contd.
re t of the i tax staff at Amritsar. 1708,
Questmu re internment of Mr. Amir Chand Bombwal. 1345-1346.
Question re non-stoppage of mail trains at Ambala City. 470. r
Question re pre tion of an i tax officer in the Punjab. 1711
Question re revenue from income-tax in the Punjab. 187.
Resolution re abolition of the Cotton Excise Duty. 2037.

Resolution »e repeal of Bengal Regulation 111 of 1818. 2070-71.

~ DUNK, Mg. H. R.— l
: Elecuon of —— to the Sta.ndmg Committee for the Home Department. -

v ro

, : Osbh of Office. 2. “r
DUTT, Mr. AMAR NATH—

General Discussion on the Budget. 1174-75. ]

Motion to refer to Select Committee. 1049, 1052. ”

Qath of Office. 2.

Question r¢ access to the Howrah W
Question 7+ action action taken on Benohfhen puud y the Burdmm Postal
Association. 943.

Question re allowances to postal officials in Assam. 2017
Queshan re Australian beef for British troops. 1353.

re gal students for the Royal” Indian Mili E |

“Dehra Dun. 13521352, W
Question re collieries without siding mmmmndatmn fnr a rake or h .
rake. 922,

Question re contribution from residents of the Nadia Dlstﬁ‘gﬁ' for village
post offices. 1894-95.

Question re countervailing import duty on South African Coal. 912
Question re designation ‘“Non-Muhammadan” tc indicate certain cousti-
t.uencles of the Provincial and Indian Legislatures. BT,
ent o! and menijal staff on 1 duty at
E mgh&. mn&. v
Quednon re establﬁm pm E R e ‘Bonrd in Bengal.

|
Q " re p of cheq of Co-operative Banks from Sca.mﬁ
duty. 904.

Question re export of cattle to foreign countries. 162.
‘Question re extension of the Bankura-Damodar River Railway.

; Indian Penal Code (Amendment) Bill (Amendment of section 375)—
:

946.

Que!tlon re increase in the number of Inspectors of Post offices. 1804. 3
4 tion re local all to postal and telegraph staff employed in
~ Assam, 2017, .

Question re local contrik

from villagers for post offices in Bnrdm

Queltwn re military dsnghter houses. 1351455
re opening of the gachi-Vishnupur branch of the B. N.
Ra.ﬂwn.y 9486.
stion re offices allotted to an Tnspect
purposes 1863,
g &Ph@ re orde:ly pf:o;ns g’r InspA::mu of I’ost offices. 1894 g
estion re petition from Postal Associations in Bengal for raising
ecales of pay of postal subordinates. 044-45. o

of Post Offices for inspection
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DUTT, Me. AMAR NATH—contd.
Question re promotion of postal employees in the Bengal Circle. 944.

Question 7e the raising of the status of the Burdwan Post Office. 945
Question re raising of the status of the head post offices in the Bengal
Circle. 945. )
Question e rank of the two Judges who examined the cases of State
Prisoners in Bengal. 1352.
Question re reduction of allowances of rura] branch postmasters. 1894.
Question 7e reduction of delivery staff of Post offices. 945.
Question 7¢ refreshments for Indians on the B. N. Rly. 947.
L Question 7e retrenchment of postmen in the Nadia Division. 1885,
' Question ¢ selection of Bengal students for the Royal Military College,
- Sandhurst. 1353.
Question re system of appeals in the Post office. 2018.
Question re supply of wagons to collieries. 912-913.
p Question re wagons for coal. 913.
_ Question re want of raised platforms and overbridges at stations on the
b Burdwan Howrah Chord scction of the E. 1. Railway. 946-47.
Resolution re grant of self-governing Dominion Status to India. 575.
Resolution re grievances of the Bikh community. 990-91.
Resolution re repeal of Bengal Regulation III of 1818.

2043-47, 2062,

2069.
DUTY—
Question re countervailing —— on South African coal. 1809.
h d —- on tion of salt. 183.

I Question re effect of

BEAST INDIAN !‘ROI;('CF}— '
Question re duties on articles of ——. 909-10.
EAST INDIAN RAILWAY-- ’
A Question re article in the “ A. B. Patvika ”’ headed ‘ serious ——

jevances .  1305-06.
destion re case of Panna Lal Gopi, late assistant station master of
g = Karbighwan Station on the ——. 1615
.~ Question re compulsory prepayment of freight on coal on the ——. 1816,
: Question 7e contracts for the supply of luggage porters on the —.

< AERR8
*  Question re cost of Kasta and Damaguria sidings, —. 37
Question re establishment rolls and, working estimates of the —. 896.
J Question re latri dation in carriages of all classes on the —.

1305-06. X
Question re malpractices of certain employees on the —. 1615,
Question re n ploy of Indian Station Superintendents, etc., at

. thé important stations of the ——. 28283,
ion re ber o

Questi tractors in the Stores and Engineering Depart-
ments of the —. 284 AR
Question 7e ber of, European, Hindu and Muhammadan refreshment -
roome on the ——. 283-84. A5 -
% b 22
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EAST INDIAN RAILWAY—contd. =

Question re transfer of the to State management. 476-77.
"~ Question r¢ want of raised platforms and overbridges at stations on the

~ Burdwan Howrah Chord section of the —— 046-47. 4
. EASTERN BENGAL RAILWAY—
> Question re appointment of Station Masters as Travelling Ticket Inspee
tors on the —. 118
Question 7¢ Catering Department on the —=. = 110.
~ Question re discharge of Noor Muhammad, a driver on the for
running against signals: 162. _
; Question 7e Food Inspectors and transportation officers on the —— <l
; 119.
| Question re grant of retiring gratuity to gazetted officers of the ——. r
| 119.
Question re grievances of Indian Guards and Drivers on the ——. 116, ]
Question re grievances of third class passengers on -the ——,  2160-61.
Question 7e racial inequality on the ——. 2171. b

. Question 7e reduction o§ pay of Indian employees of the — 119,

Question 7 reinst of em ed by the ——. 117,

Question 7e retr ient of an Indians and Europeans on
the —— 118,

Question re retrenchments on the . 118.

Question re shuttle train between Goalundo and Rajbari, ——. 442

Question re speed of trains on the . 44T =

Question 7¢ terms of employment of snbor(ﬁx;ate and sn"r;e ;
ments of the —. 117-18. !
ECCLESIASTIOAL, DEPARTMENT e
Questions re expenditure on the 144, 1440 and 1997-98.
Question r¢ reductions in the —. 36.
EDUCATION—
Budget Demand for “ ——" 184349,
EDUCATION, HEALTH AND LANDS, DEP ] \ —
Election of the Standing Committee for the ——. 518, 505,
¢ Motion for reduction of Demand for “General Administration® under |
sub-head “—" 174158, :

EDUCATIONAL EXPENDITURE—
Question re population, income and —— of British India.

B7-58. j
e ELECTION(S)— 3
Announcement of the result of the —— to the Standing Finance Com-
mittee. 2183,

— of Diwan Bahadur T. Raflgachariar as Deputy President. 177, i
—‘t—; of a pan:l of the Standing Committee to advise on questions relating
0 igration. 941. g

—— of members for the Standing Finance Committee. 984,
—— of Panels for Standing Committees. 17677,
— of Standing Finance Committee. 1908, = .
Question r¢ disqualification for —— to the Legislatures. 194.

- Quesfion 7¢ ination papers of candidates for —— to the Legislative”
Assembly. 1280-51. S ; ‘ -
Question re recording of votes in Landh

olders’ Constituencies, 151, et
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BEMIGRANTS—
Question re Assam Tea Garden ——. 482-83. ¥
> EMIGRATION— : »

Election of a Panel of the Standing Committee to advise.on gquestions
relating to ——. 941.
See “ External emigration.”

"EMIGRATION AGENT—

1369-70.
EMIGRATION, EXTERNATL—
- Budget Demand for “——"" 1867.
d for Suppl tary Grant for ‘‘—— . 851

EMIGRATION, INTERNAL—
Budget Demand for “——7"" 1853-67.
F EMIGRATION RULES—
Question re ——.  26.
h\E\lY ACTION—

tion 7e e tion in respect of suffering or damage caused by
during the late war. 2007-11.

. ESTABLISHMENT—
Quesclon re —— List of the office of the High Commissioner for India.

'D tments of the Gov t of

- roll of Railway Btaﬂ. 1974

cstimates of the East Indian Railway. 896. Ty

| ESTATE OFFICER—
k See under ““ Assistant Estate Officer, Delhi.”

EUROPEANS—

Question re number of —— in the Civil Services in India. 145.
EUROPEAN AND ANGLO-INDIAN STAFF—

See under © Staff.”

. EXAMINERS—
Question 7¢ allowances of Apptaisers, —, etc., at Karachi. 121.

l EXCHANGE—
' tion 7e eory 1 between the chemmenﬁ%f Tndia and the

.Secretary of State re Currency and ——

Question re rate of *— adopted hy Railways for comparison of Rupee
and Sterling Tenders for Stores. 1300-01.
EXCISE— :

_Budget Demand for “ ——" 1445-57. 3
. EXCISE DEPARTMENT—

i Question re expenditure incwrred during the last ten years-on the —= _-

e and the Central Intglligence and Publicity Departments. 1703-04.
b Monnannmlmcomefromthe——dnnﬂgﬂ:el&sttmypﬁ

Bt~ Haru

p]sdngmthehbraryofthe——roﬂn 'dworfdl&
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EXECUTIVE COUNOIL MEMBERS— |
Questxon re travelling allowances of —— and Secretaries. 663-64.
tion re reduction in the ber of —— in Bengal. 1350. -
EXEMPTIONb—-
Question re — under the Indian Arms Rules. 1288-89.
EXHIBITION— "
Question re expenditure on the British Empire —— 141

EXHIBITION, BRITISH EMPIRE—
See under ¢ Budget Demand for Miscellaneous Departments.”

-
EXPENDITURE— '
Question 7¢ —— on Committees and Commissions. 1111
Question 7¢ —— on the Bodyguard, Band, Staff, etc., of H. E. the Viceroy
1291-92.
- Question 7¢ total monthly —— aud staff of certain post offices i
Calcutta. 1814-15.
EXPENDITURE IN ENGLAND— j
Budget Demand for “ —— under the control oi'ﬁm‘ Secretary of State for
India.’? 1881
Budget Demand for * —— under the control of the High Commissioner
for India.”” 1881.
Demand for Supplementary Grant for “ ——7, 863.
Question re —— on behalf of the Government of India. 910:°0 '
1
EXPORT DUTY— \
. Question e —— on raw hides and skins. 2000-01; 2002
EXPORT TRADE—
Question re — in Indian Coal. 1896.
EXPRESS TRAINS—
Question 7¢ —— between Howrah and Delhi via Jamalpur. 916. =
EXTERNMENT ORDERS— s ; \
Question re ber of Indians kept out of India under ——. 251,
EXTRA ASSISTANT COMMISSIONERS— ‘
Question re pay of —— and Munsifis in the N.-W. F. Province~ 1619
10.
F
FAMINE RELIEF— 3 ”
Budget Demand for “——'. 1879. ]
TFARIDOONJI, Mz. RUSTOMJII— -
: Oath of Office. 2. f
FEROZE SHAHI MOSQUES, DELHI— <0
- Questions re use of the —— as a Hospital. 149. : 4
E FERRY SERVICE— a
) Question re —— between Meﬂgbyr and Maugkyr Ghat. 13199, . |

se]

Qpestion re :‘eport of — and Bnt.mb Gma.na Deputations. 48,
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FIJI DEPUTATION—
Question re delay in the publication of the Report of the ——. 278 °
' ®  VINANCIAL EXPENDITURE— %
Question re items of —— in dispute between His Majesty’s Governme.n*
and the Government of India. 23-24.
FINANCIAL STATEMENT— 4
Presentation of the —— for 1924-25. 1069-95.
FINANCE—
| Resolution re separation of Railway —— from General —. 1316-18.

FINANCE BILL—
See ““ Indian Finance Bill ’ under “ Bill 7.

FINANCE COMMITTEE—
See under “ Standing —— .

FINANCE DEPARTMENT-—
Motion for reduction of Budget Demand for ‘“General Administration’
under sub-bead ——. 1759-66.

FINANCE SECTION—
Question re —— of the Royal Air Force Head Quarters. 1895

FINES—
- Question re —— imposed on Postal officials of the Lahore G. P. O. 126)

re —— imposed on Postal employees. 702-03. g

FINES FUNDS—
Question 76 —— on State Railways. 691-92.

FIRE-ARMS—

Question re number of licences for —— granted in India. 134
Statement laid on the table r¢ the grant of licences for in 1923
2178.

’ FIRMS, INDIAN—

Question re Orders for wagons for State Rys. from ——. 1904.05
SFLEMING, Me. E. G.
3 Election of —— to the Standing Committee for the De)nu tment of
k Industries and Labour. 401.

General Discussion on the Budget. 122729, X

Motion expressing condolence on the Death of Szr Frank MeCarthy.
704.

Oath of Office. 3.

Question e training regulations of the Auxiliary Force. 681.

\ Resolution re imposition of a countervailing duty on Sounth A.fnen.n Coal.
- 305,
- FLOODS—
= Qnegtion re inquiry into the causes of the —— in Bihar and Ovissa. 2117- .

o Qnelhonre-——m Indm 867. “
= Quesf.mn re —— in Western Bihar. 443 2
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FLYNN, Mr. E
Qnelhon re cuse of —= late platform inspector, Ambala. 1437,
FOOD INSPECTORS—
Queshon ré —— and transportation officers on E. B. Ry. 119.
FOREIGN AND POLITICAL DEPARTMENT—
Motion to reduce the demand under sub-head “ — ? by Re. 100, - 1687,
1701,
Question re employment of Indians in the —— and Army Deparbment.
1296-97.
: FOREIGN BANKS— -~
Question re Balance Sheets of ——.  423-24.
FOREIGN MAILS—
Question ¢ additional trains for incoming ——. 688
FOREIGN PARCEL MAIL—
Question re disposal of work in connacmon with ths inward —. 1813
FOREIGN SHIPPING COMPANIES— 5 }C & e o B S
Question e vepair facilities for — ‘124.
FOREMEN—
_ Question re training of Indian ——.  685.
1 FOREMEN, LOCO. > : |
Question ré — on the B., B. & C. L. Railway. 1905 ‘Q\
: FOREST— 2
f Budget Demand for “* ——"". 1458-64. =
i % FORESTS AREA—
Question r¢é —— under the Govt. of India and the revenue deriv ed there-
3 from. 1965,
F FOREST COLLEGE— e e
Question re —— at thm 9nn. m e
i
3 FOREST PRODUCTS— |
Question re concessions granted to foreigners for Mining, ——, ete .
146.
FOREST RESEARCH INSTITUTE— -

Question ¢ appointment of an Indian to be in charge of the wood work-
shops of the —— 1821
stion re int t of Indians to the newly sanctioned I.mpena.l'
% wm in the —— 1621.22,
Qneatirm re appointment of Indians in leavé vacancies in the

Questxon re employment of Indians in the —- 161920,

FOREbT SERVICE—
Question re recruitment of the ——. 422,

Question re recruitment to the Indian Imperial — and promation fro
Provineial to the Tmperial ——, + 2006, S %

FRANCHISE FOR WOMEN— e e
Question fe ——. 219880, . - T - i e
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[ FRASER, SIE GORDON— :
Budget Demand for “* Meteorology 71824, :
. Oath of Office. 103, ‘ ‘
Question re special session of the Assembly in Simla. 1307, ¥
Question (Supplementary) re export duty on raw hides and skins. 2001
Question (Supplementary) re export trade in raw hides and skins. 2201-

02 = .
Resolution re Greetings of the Assembly to the Labour  Party. 652.
Resolution r¢ gvievances of the Sikh Community. 972-73. S
y FREIGHT(S)—
Question re compulsory prepayment of —— on coal on the East Indian
. and Bengal Nugpur Railways. 1816.
Question re on cement from Dwarka to Madras. 1315.
FRONTIER(S)— e
Question r¢ —— Enquiry Committee. 1281-82.
Question e Troops employed to protect the different ——. 2016: © p]
FRONTIER TERRITORY—
Question se arming ol population in —— Subject to raids. 882
| FUNDAMENTAL RULES— e
S Question re exclusion of pressworkers from the benefits of the Civil
4 i Service Regulations, and 1981-82.
e — for the new Viceregal Lodge. 1202-93. 4
SR e A :
GANDHI, Mr— A 1

* Question re correspondence between the Secrefary of State and the Gov-

ernment of India re the arre 426.
Question r¢ reduction in wei -~ 119, . I
Question re release of ——. 445, A
Ltesolution re release of ——. 222,
GARDEN(S)—
ol A(itgl;sition by the railway authorities of —— in-the vicinity of Delhi.
. L el

_GARDEN PARTY— S
Question re cost of the — to Sir Hamilton Grant. 904

GARIB SHAH MOSQUE, DELHI— =
Question re conversion of the platform of the —— into a railway plat-
form. 1730. ¢

GATELY, Mz, T.— L AT

~ Question re appointment of —— as a Temporary Engineer in the Publi
* Works Department, Delhi. 1717.1718. = iREos- s
" Question r¢ railway connection between ~— and Sherghati. 690691,
_1607-08, 1703. R By < gl
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GAZE'!TED OFFICERS—
thon re grant of retiring gratuity to —— of the E. B. Railway .

#119.
Question re Indian —— in Ordnance Factories. 670.

* GENERAL ADMINISTRATION—
Budget Demand for “ —a—". 1654-1701, 1741-1797.
D d for Suppi tary Grant for ©“——"". 840-843.
»  Question re retrenck t in expenditure under “——". 110

W

GENERAL DISCUSSION ON THE BUDGET— |
g Question re extension of time for the ——. 2014-15. 2

e GENERAL FINANCE—

See under “ Finance ”

GENERAL POST OFFICE—

Question re fines imposed on poml officers of the Lahore —. 1361
62. ) -M.__«u SRS

GEOLOGICAL SURVEY— i s

Budgeb Demand for & Y. 1820,

D d for Supp tary Grant for “-—"". 850, 1

Question re number of vacaucies in the ——. 434-35. - T
GERMAN INDEMNITY— o K /

Question r¢ India’s share of the -—. 115

GHOSE, Mk. 8. C—
’ Blection of ——— to the Standing Committee for the Home Department.
400.
Election of —— to serve on the Standing Finance Committee. 284.
Election of —— to the panel of the Standing Comme %‘“ on
questions relating to Emigration. m;::.r. A s,r et
Indian Tariff (Amendment) Bill— =
Nomination of members of Select C‘omxmttoc 208.
Oath of Office. 15. ¥
Question re administration of the Tncome-tax Department. 678,
Question 7e income and expenditure of the Post Office since the introdue-
tion of the enhaneed rates of postage. 679 -
Question »¢ Indizns and Kuropeans on State and Company-managed
Railways. 677
Question re industrial scholarships. 677, ’
Qu!sﬁon v¢ prohibition of export of good breeds of cattle. €77

-

GHULAM ABBAS, SAYYAD- d ]
Oath of Office. 3. 2 J

GHULAM BARL KHAN SAHIB—
. Income-Tax (Amendment) Bill— : .
n that the name of Baba Ujagar Singh Bedi be added to the

,Onﬂ':éfOﬁea. s. - .
Resoluti tation in the Tmp u&l’ro----‘
vineial Legxdatms a.ndmthe Government Services. I.Bﬁ,'lm -
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g d for * Education ”’ (European Education). 1849.  _
3 Budget Deinand for * General Administration 7. 1780, 1785, 1790, 1702,
¥ 1793. v ~
Budget Demand for “ Indian Postal and Telegraph Department V-
(Promotion to the superior branches of the Telegraph Department of
gubordinate officers.) 1582-62.
(House rent allowances of telegraphists.) 1597-U8.
Budget Demand for “ Railways—Working Expenses ”. 1494.1496.
Budget Demand for Railways *'. 1534, 1535.
i {Non-recognition of Unions on Railways.) 1563-65.
Election of —— to the panel of the Standing Committee to advise on
questions relating to Emigration. 941.
Tndian Finance Bill—
Motion to consider. 1922,
Oath of Office. 517.
Question re admission’ of the domiciled community into the Army in

Tndia. 2094-95.

{

i GIDNEY, Ligur.Con H. A. J.—
Budeot D

|

3 Question re case of Mr. E. F. Flynn, late Platform Inspector, Ambnli’
1437.

Question re European recruits for the Royal Air Force. 2094.
Question re future policy of Government towards the Indian Medieal
Department. 2096.
Question re numnber of Anglo-Indians on the Railways. 2095.
Question re numbertof - Anglo-Indian . officers in the Auxiliary Force

2005.

o e yeernitment o the Indian Imperial Forest Service and pror o
“the Provincial to the Impev:imlﬁ;Eomnt Seryice. 2096.
iaf to Assistant S of the

TR all

Department. 2005.

Resolution re grant of self-governing Dominion Status to

569, 570. %
GOALUNDO "
Questior shorter railway route to Baeca from ——. 1314
Question 7 » train betweer and Rajbari. 442

GOLD-

Question re sale of
GOLD STANDARD RESERVE-
y Question e sterling secuwrities held on account of the —. 111-112.
e See uinder ** Babington Smith Committee ™. I

GOODS COACHING CLERKS— =i

— fvem the Cwrrency Depariment. 57.

-"  Question ¢ — on the N.-W. Railway. 668.
GOSWAMI, Me. T. C— R

Budget Demagd fdr  Genoral Administration’’. 1677.

General Discussion on the Budgei. 1216

Indian Passport (Amendment) Bill—

Motion to consider. 461
© Qath of Office. 2. Y

Question e alienation of land at Barrackpore to the Royal Calcutta Purf

E + Club. 583-584. A
Question re alleged g 1t by two Anglo-Indians on an Indian woman &

j.—'. i ;'Qm,grajumh railwey station. 281, 1105. -
.. Question se all of the G G L 5845857
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GOSWAMI, Mg, T. C.—contd. 4
Question re arrests under lieguh\.iuu 111 of 1818. (62-603.
Question 7¢ Bolshevik activities in India. 1117
Qestion r¢ expenditure on the Bodygward, Band, Staff, -etc., of His

Excellency the Viceroy. 1201-92.

Question »¢ expenditure on the Governor General’s tours. 585.
Question r¢ furniture for the new Viceregal Lodge. 1202-93.
Question re High Court Judgeships. 663.
Question re His Excellency the Viceroy's Special Train. 1202
Question 7¢ ill-treatment of Indian passengers on Railways. 2124
Question ¢ military students in the Calcutta Medical College. 2124-25.

Question re travelling allowances of Members of the Executive Council »“N'

and Secretaries. 663-664.
Resolution re abolition of the Cotton Excise Duty. 2039.
Resolution re¢ grant of self-governing Dominion Status to India.
581.

o
<1
c.

GOUR, Dr. H. 8.—
Adoption (Registration) Bill—
Motion for leave to introduce. 1060-6i
Budget Demand for  Bdueation ” (Gnhh for tho Bennrez nml Aligarh
Universities). 1845, :
Budget Demand for “‘Geological Survey”. (Archmological Scholarships).
1829.

Budget Demand for “ General Administration 7. 1660-67, 1680, 1745, j 3
1752, 1758, 1766, 1765, -
Budget Demand for Indian Tostal and Telegraph Dep n

(Improvement and cheapening of postal facilities). 157882, 1
Budget demand for “ Joint Stock Companies . 1865
Budget Demand for ‘ Meteorology . 1821, 1525, 1828.
Criminal Law Amendment Bill—
Motion to refer to Select Committee., 705-707.
Uriminal Tribes Bill— =
Motion to consider as passed by the Couucil of State. 1819-20.
Demand for Supplementary Graat for * Administration of Justice
843, 844, 846, 847.
iand for 1 tary Grant for ** Customs . 825
D d for Suppl tary Grant for © Deihi 7. 861
Demand for Snpplemont-lr\ Grant for ‘‘ General Administration . 840,
841, 842, 843.

o

Dem'md for Supprementarv Grant under head ““ Police . 848, 849. -
ion re May Session in Simla. 1738, 1739.
Election of —— to serve—en the Stundmg Finance Committee. 284,
2183.

Election of —— to the panel of the Standing (‘ommxttee to advise on ques-
tions relating to Emigration. 941.

Exercise of Mr. President’s discretion under Smndmg Order & 4 m
the matter of the transfer of Resoluti ivom the dary to the
regular List of Business. 514.

General Discussion on the Budget. 1207-13, 1225.

Hindu Coparcener’s Liability Bill—

Motxon for leave to introduce. 1065-66. 5
Motion to refer to Select Committee: 2184-90. 2102, 5196, 2198, 2150. -
2000, - % ~
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‘ GOUR, Dx. H. S8—contd.
Hindu Religious and Charitable Trusts Bill— .
. Motion for leave fo introduce 876, =

E Motion to circulate. 1056-57, 1059-60.
Indian Coinage (Amendment) Bill—
Motion to consider. 260-61, 262, 263-64.
Motion to consider Report of the Seleck Committee. 938,

Indian Criminal Law Amendment (Repealing) Bill— 3
Motion for leave to introduce. 2204-07.

Indian Finance Bill—
8 Motion to consider. 1937-38, 1040.

Indian Passport (Amendment) Bill—
Motion to consider. 463, 464, 465

Indian Penal Code (A il ty Bill (A d t of Section 375)—
Motion for leave to introduce. 875. : ;
Motion to refer to Select Committee. 1046, 1048-49.

Presentation of the Report of Seclect Committee. 1830.

Indian Penal Code (Amendment Bill) (Protection of Minor Girls)—
Motion to circulate. 165-69.
Motion to refer to Select Committee. 172, 173, 446.
- Motion to consider the Report of Select Committee. 1019-22, 1027,
1028, 1030, 1031,1038-39.
= Motxon to pa.ss 1042.

S R ——

!qier to Select Commitbee,
Motion for
2129-31.

| & commencement clause: 1824 .
dm\ms the Class Arm:ﬂ ~in Sou
2 i
Motions for‘iajonmment to
from Amritsar and ‘its imminent arrival at Jaito Gurdwara. 1625.

iscusa the departure of the Akali Jatha
Motion for Adjournment of the debate on the Demands for Grants.

Oath of Office. 129. -

Question 7¢ action taken by Government on Assembly’s Resolution re
abolition of Divisional Commissionerships. 130.

Quéstion re action taken by Government on Resolutions adopted by the
Assembly. 191-93.

Question (Supplementary) re applications for information from _Local 1
" Governments by private Members of the Assembly. 133. A

Question 7e appointment by the Buhsh Oa.bﬂirb of a C'omm:ttee to
consider Indian affairs. 137275,

Question »¢ Autumin Session of the (,entré.l chisla.tum 1285.

Qneshon (Supplementary) re Berar revenue. 1613 i

Questlon re Brltmh f.enders for railway material. 210.

¥) re capitation charges puynble to the War

" Office. 137-35. 3 :
Question (Supplementary) re cheap and speedy Jnshce. 499, , . _ i
Question re construction of 1 otives at Ji -202. ].
Question rc cost of firing time guns. 675. 2 .

Qgﬂhon re cost of salutes to high Govsmmﬂ dﬁcmls 645. gt
jon re definition of a ‘ Railway Servant . 132.
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GOUR, Dr. H. S.—contd. v

Question re disqualification for election to the Legislatures. 194.

Question ¢ employment of Indians in the Political Department. 1135.

Quesiion re establishment of a Supreme Court in India. 101

Question (Supplementary) re exercise of the personal powers of the
Qovernor General. 1985, 1986, 1987.

Question re Government’s futuve policy regarding the purchase of
stores. 202.

»  Question re grant of further reforms. 189-190.

Question re holding of a Circuit Court in Delhi. 2127-28.

Question re import of foreign coal. 211-12. Y

Question re improvément of rural Postal facilities. 197-98.

‘Question r¢ income from advertisements on postal publications aud
telegraph forms. 195

Question (Supplementary) re Indian Law Reports. 661.

Question re Indianization of the higher judiciary. 196.

Question re Inland deferred telegraph rates. 196-197.

Question re issue of free railway passes for the ministerial staff of the )
Railway Department. 130-132. L NPT PR !

Question re letter postage between India and England. 203-204.

‘Question re limitation of the powers of certification of the Governor
General. 190-181.

Question »e loss of opium revenue. 19:-194.

Question re loss of postal letters. 204. .

Question (Supplementary) re logs on 'the working of the n d
Oonercte Factory at Delhi. 1714.

Question (Supplementary) re pationality of foreigners o whom mining
concessions were granted in Madras. 146,

Question re New Delhi. 206. ‘

Question (Supplementary) re pay of Extra Assistant Commissiovers
and Munsiffs in the N. W. F. Province. 1610.

Question re payments to depositors of the Alliance Bank. 199.

Question (Suppl ry) re position of Bills pending in the Indian

i 1443.

Legisl on the dissolution of one Chamber.
Question re printing of stamps in India. 198-199.
Question e publication of the Report of the North West Frontier
Provinee Inquiry Committee. 120. . '
Question (Suplementary) re publication of the Report of the Tariff
Board on the Steel Industry. 2174,
Question re railway station for the New Imperial Capital. 207. -
. Question e reduction in weight of Mr. Gandhi. 212.
; Question re reduction of British troops in India. 195-196.
Question re reservation of land in Raisina for private builders. 207. -
Question re retrench t in national expenditure. 199.
Question re revenue and expnditure of Ajmer-Merwara. 21021L..
Questi Suppl tary) re rules under section 67 of the Govern-
ment of India Act. 1801, 1902.

Question re savings i the working expenses of State Railways.

Question,re State Prisoners. 204-206.

Question re tenders for locomotives. 209-210.

* (Question re tenders for railway wagons, ete. “301-202. 2 :
Question re tenders for railway wagons and Jocomotiver, 207-209. i

1346-1247.
. Question r¢ Standing Committees. 199-200.
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| QOUR, Dr. H. S.—contd.

l Question re travelling allowance of Mombers of the Legislative
Assembly. 194-195.

' Question re waiting rooms at Victoria Terminus, Bombay. 202263,

% Resolution re abolition of the Cotton Excise Duty. 2040-41.

Resolution re amalgamation of the Indian Territorial Force with tha

i Auxiliary Force. 246-248.

: Resolution re answering of questions put by non-official Members on
subjects over which the Governor General in Counecil has control and
superintendence, by Government Members. 491. ~

Resolution re grant of full self-governing Dominion Status to India.

i 364, 383-387, 547.

. Resolution re grievances of the Sikh community. 962-64, 992,
Resolution r¢ Ratification of the International Convention for the
suppression of the cireulation of, and traffic in, obscene publications.
1332-33.
Resolution re repeal of Bengal Regulation I11 of 1818. 206669, 2073.°
Resolution r¢ separation of Railway Fivance from (eneral Finance.

1142,
GOVERNMENTS (HOME AND INDIAN)—
Question »e outstanding accounts between in respect of war

materiale, ete. 481-82.

GOVERNMENT OF INDIA—
Question r¢ cash bafances of the -—- 425,
Questwu re number of cHicials of the —— drawing more than Rs. 750
. and percentage of Indians among them. 477-480.
- redistribution of the various Departments of the ——. 888
3 oorgnmsatmn of the different Departments of tlu ——. 683
ior staff of the —— Secretariat.
Questmn re W eceipte and expendxture of the —. un

; of State ™

‘GOVERNMENT OF INDITA ACT—

Question re Rules nnder section 67 of the ——. 1897-1903.
GOVERNMENT OF INDIA SECRETARIAT -

Question 7¢ holidays in the —. 1437-1438,

Question re office hours of the ——.  1438-1430.

GOVERNMENT CONTRACTS—
£~ Resolution re the approval by the Indian Legislature of —-. 386.620.

COVERNMENT PENSIONERS—

-°  Question re participation of —— in the Khilafat and Swarajya move
ments. 113, -
GOVERNMENT PRESS—

Question re delay by the ——, Caleutta, in supplying Government
publications to the public. 1893,
GOVERNMENT PRINTING AND STATIONEBY—*
Question re paper used in —.
AOVERNMENT PUBLICATIONS— % g
Question re book depdt for the sale of ——. 9122 -
Question re supply to Members of the Legislature of in —. 16b.

i
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GOVERNMENT SERVANTS—
and membership of the Anglo-Indidn Ewmpire League

e
L3
INDEX TO"LEGISLATIVE ASSEMBLY DEDATES.

Question re
and the Anglo-Indian Association. 1277-75.

Question re and membership of political associations. 413-14.

Question re presence of at meetings of the Congress and other
political associations. 1287

Question re ventilation of the grievances of ——. S66.

GOVERNMENT STORES-®

Resolution re tenders for —— 620-645.

GOVERNMENT QUARTERS—

See under “ Quarters .

GOVERNORS’ CONFERENCES—

Question re ——. 427

GOVERNOR GENERAL—

Assent of the — to amendment of the Standing Orders. 2137,
Assent of the —— to certain Bills. 123. 3
Assent to the Cantonments Act, 1924, by the —-. 1967.

Assent to the Central Board of e . Ty the S 1067, ¢
- Assent to the Criminal Tribes Act, 1924, hy the ——. 2183,
Assent to the Immigration into India Act, 1924, by the —. 1967,

" Question r¢ allowances of the —.

Assent to the Indian Cetton Cess (Amendment) Act, 1924, by the —.

1967. ? _

Assent to the Indian Penal Code (Amendment) Act, 1924,
Minor Girls by the 1967. ¥

Assent to the Indian Tariff (Amendment) Act, 1024, g the —. .

Assent to the Repealing and Amending Act, 1 by the==—. 2183

Assent to the Sea Custom (Amendment) Act,

Message from the re dates for the Budget. x

Message from the —— 7¢ discussion of heads of expenditure of the
Budget. 348.

Message from the —— 1
Finance Bill: 1066, ... . o 70 500

Question re expenditure on the ——'s Tours. 585.
Question re limitation of the power of certification of the
Question re personal power of the —— 1982-87.
Summons by the re attendance of Members. 4.

GOVERNOR GENERAL IN COUNCIL—

Question re regulation of the powers of direction, superintendence aund
control of the —— 220. .
Statement of Demands refused by the Legislative Assembly and restored

by the ——. 1961 :

GOVIND DAS, SETH—

GRANTS— i 5

Budget Demands for ——. 1376-1430, 14451605, 1620-1%1, 17411567,
1817-82. LFE 3tics
Demand for Supplementary —— for 1923-24.. 822562, T

&3

Oath of Office. 3.

Question.re. — for Commissions and Committess. 1112, - .

180-191. f

1

-
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GRANT, Sig HAMILTON— g {
Question 72 the cost of the warden party to ——. 904

GREETINGS— &
Resolution re —="of the Aasembly to the Labour Party. 643835,

GREAT INDIAN PENINSULARALLY WAY—
Question re appeals of cmployees of the —w— ' 605.
Question e appointment of an Advisory Committee in cozueation ~ith
the —. "139-40. P
Question re n.ppomtment of Staff Counecils by the -—. ¢
Question 7¢ construction of a station at Bliamburda on (I 2104.
Question re education” of child#bn of Indian stafi of the . 62-:693.
Question re free passes for Chaplains on the ——.. €96
Question »e free quuarters for slgnnllars on the —. @94
Question re giving effect to the recommendn.honn of the Staff Councils
on the —. 2120.
Question re —— lustitutes. 692.
Question re Indian apprenticesion the ——.  430. e
Question re grievances of Indian staff on the —. 692.
Question re grievances of staff of the ——. 696.
Quiestion ‘re latrineaccommodation. for third class passengers on the
local and suburban services of the —=. 1343
Question r¢ leave rales of workshop employees on the —-.
‘Question re leave rulss on the -———. 695-696.
: uatmn re prescriptions for Indians and non-Tndians on the —— - 092
re punishment by  the —— autbauhes of - their sta,[f who
als without just eause:  2120.
o MmthMmEW.{wﬂu——. (94,

‘ratr 2 dhe = '1368
Question re L cfimentOfficer on - the, G]nm
“the 13 $
Question
Question re shor
Question re ‘‘ Squandermania ”’ on the — 699.
Question re_time scale of pay of staff of the —-. 693
Question re transfer of the to State management. 476-77.
Question re Transportation and Commercial Departments on ihe - —-.

604,

of

re salaries of staff of the — =603

tage of coal on the —. 697

-

GUTANA COMMISSTON— .":':»

-

i ngqt;en 6 pubhcahon of the Report of the —, &ﬂ D5 .
Question r¢ supply of copy of Report of the — 81 ﬁm
Assembly. 157. 2

CGUJRAT -

Question r¢ pmposed railway from —  to Sa’rgo& and Khushab.
2019-20. 3 oF L.

=1

smr.w SINGH, SARDAR—

Election of —— to the Standing Committee for the l)cparcmmt of

E]Eduenhon. Health g;:‘sl:&n:iﬁ& 503 m “ﬂ:e Dep i
eetmn . n, owmi;tec art-men

Industries and &o\i‘r tm . 8 :

5 B

B
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GULAB SINGH, SARDAR—contd. .

Election of —— to the panel of the Standing Committee to advise on
questions relating to Emigration. 941

Lath of Office.

Question re finance section of the Royal Air Force Headquarters. 1965

Question re estates of ancient families in the Central Provinces. 2107.

Question re motor vehicles for the Royal Air Force. 1995.

Question re nomination 4o the Assembly of & non-official from the*C. P.
and Berar. 2106-07.

Resolution re grievances of the Sikh community. 949-54, 955, 96b.

QUPTA, Mr. SHOBHALAI— :
Question re arrest of — and Mr. Ramanarayana Chowdhery of Ajmer-
Merwara. 2168-69.

- o

HAILEY, Tur Hon'eLe Stk MALCOLM—

Adoption (Registration) Bill— ;
Motion for leave to introduce. 1061 ;

Alleged Pact hetween Government and the Nationalist Party. 1736, 1737.

A dment of Standing Orders. 1974.

Budget Demand for “ Customs . 1377-79, 1386-81.

Budget Demand for ““ Excise’> 1452, 1453, 1454. -

Budget Demand for “ General Administration’’. 1655, 1661-8 75,
1878-87, 1689, 1691-92, 1693, 1697-99, 1765, 1797. 2

Budget Demand for *“ Jails and Convict Settlements ”’. 1803.

Budget Demand for “ Mines”’ (Matters re welfare of the workers in
the Mines). 1835. <

Budget Demand for ‘‘ Railways ™. 1540, 1541, 1542, 1544.

Budget Demand for “ Salt”. 1427.

Congratulations to Diwan Bahadur T. Rangachariar on his election
as Deputy President. 253. i

Court-fees (Amendment) Bill— e

* Motion for leave to introduce. 1967.
Motion to refer to Select Committee. 2140, 2142, 2143, 2151.
Motion to circulate. 2153

Death of Sir Frank McCarthy. 704.

Demand for Supplementary Grant for “ Administration of Justice .

844, 845, 846.

Demand for Supplementary Grant for “ Delhi ”. 861-62.

Demand for Supplementary Grant for * General Administration ¥.
841.

Demand for Supplementary Grant for ‘ Indo-European Telegraph
Department . 834, 835, 838, 839, 840. :

D d forgSuppl tary Grant for ““ Miscellaneons ”. 853-54
Demand for Supplementary Grant for “ Police 7. 849. :
Di ion r¢ May Session in Simla. 1738, 1739, 1741.

Exercise of Mr. President’s discretion nnder Standing Order 8 (4) in

the matter of the transfer of Resolutions from the secondary to the

regulir list of business. 513-14. 2
Expression of regret on the death of Mr. 0. M. Bhurgri. 1432:33.
General discussion on the Budget. 1210, 1235, 1238-39.

=

I’

s
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[ HAILEY, Tue Hox'sie Sik MALCOLM-—éontd.

Hindu Coparceners Liability Bill—
Motion for leave to introduce. 1066-67. Deie
Motion to refer to Select Committee. 2200.

I Hindu Religious and Charitable Trusts Bill—

Motion to circulate. 1057.
Indian Coinage (Amendment) Bill—
Motion to refer to Select Committee. 270-71
: indian Criminal Law (Amendment) Bill—
’ Motion for leave to introduce. 447-48.
Motion to refer to Select Committee. 705, 707, 708.
Motion for extension of the date for the presentation of the Report
of the Select Committee. 1376.
Motion to withdraw the instructions given to the Select Committee to
present its report by the 26th March, 1924. 2137.
Indian Criminal Law Amendment (Repealing) Bill—
Motion for leave to introduce. 2207-10.
Indian Evidence (Amendment) Bill—
Motion for leave to introduce. 878, 2211.
Indian Finance Bill—
Motion to consider. 1018, 1030-31, 1936-38, 1940, 1944-49.
Motion for leave to introduce in the recommended form. 1976.
T Indmn Passport (Amendment) Bill—
n to consider. 462, 463, 464, 467.
Code (Amendment) Bill (Amendment of section 375)—
efer to Select Committee. 1046-47, 1056.

"

lndmn Penal Code (Ame: t) Bill (Protection of minor girls)—
Motion for lam fnmrodnee. 123-24. . " -
Motion to
Motion to refer to Select Committee. 172-73.
Presentation of the Report of Select Committee. 771.
~ Consideration of the Report of Select Committee. 1019, 1031-34 1039-40,

1041, 1042, 1043.
: Motion to pass. 1042,

Indian Registration (Amendment) Bill—
Motion for leave to introduce. 874-75.
- Motion to elect a panel for the Advisory Publicity Committee. 822
Motions for Adjournment to discuss the departure of the Akali Jatha
from Amritsar and its imminent arrival at Jaito Gurdwara. 1626-27.
Motion for Adjournment to discuss the-occurrences at Jaito, on the
21st February, 1924. 923, 924
Motion for adjournment to discuss the refusal of psssports to the pro-
posed Indian delegations to Turkey, Persia and certain Arab States.
2223-25.
Motion for Adjournment to discuss the strike of the Bombay Textile
Al Workers. 1315.
Proposed amendment of the Standing Orders to enable the House to
lay down the quorum for Select Committees. 940-41.
Oath of Office. 1. 2
Ruohltwn re abolition of the Cotton Excise Duty. 2035, 2027. -
re titution of High Courts. 788-90.

-~ 3
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HAILEY, Tar Hon’ste S1r MALCOLM—concld.
Resoluhon re grant of full self-governing dominion status to India. 221- :
292, 356-366, 375, 370, 380, 386, 395, 400, 521-22, 534-35, 561, 552, 562, 563,
=564, 581, 582, 752-66. 3
‘Resolutiun re greetmgs of the Assembly to the Labour Party 652. §

TResolution re grievances of the Sikh Community. 980-90.

. Resolution re Muhammadan representalion. 785-786.

Resolution re ratification of the International Convention for, the
suppression of the circulation of, and traffic m, obscene publica-

- tions. 1327-28, 1320, 1331, 1833-24, 1337, * -

Resolution re reduction of he Provincial contributions. 344-45.

Resolution re release of Maulana Hasrat Mohani. 1000-12. -

Resolution re release of Sardar Kharak Singh. 1000-01. r

"Resolution »¢ repeal of Bengal Regulation” ITT of 1818. 2048, 2065,

= 2069-78.

Resolution 7 return to India of Mr. B. (i, Horniman. 798-801, 805-06, i
814-16.

Resolution re vesting of the Revenues 6f India in the Governor General -
in Council. 484-85. ’

Ruling as to the order in which motions relating to Demands for Grants

should be considered. 1377, 18'18 -1379.
Statement re discovery of a Bomb Factory at Maniktala. 1989,
Statement (laid on the Table) re annual expenditure incurred during
the last ten years on the Central Tﬂ@i@nﬂé Dopartment and the
Bureau of Public Tnformation. 1704 ¥ e

. Statement (laid on the Table) »¢ appointments and sal in ==
classes of officers in the Departments of the Gover 0 |
India. 2134-36.

Statement (laid on the Table) re grant of licenses for firearms in V
1923. 2178.
Statement (laid on the Table) re percentage of Indians in certain
Public Services. 2178-83.
St&tement (laid on the Table) showing the cost of Committees and Com-
5 ¢ missions appointed since 1921. 2132-34. &
; Statement (laid en the Tabhgsge total cost incurred on Committees and r

Commissions in 192324

_ Statements of Business for the House. 401, 595, 871, 1737-38.

Statement of the position of the Nahonahst Party in regard to the
Demands for Grants. 1444.

Statement to the House r» State Prisoners in Bengal. 1988-89.

HAIR BELTING— e 7
Question re duty on imported ——. 2090.

HAJ PILGRIMAGE—

] Question re mcsosnvemenee cansed to Indian pilgrims during the

HALKHURI TAX—
T - See under “ Taxes” .
HANS RAJ, Lara—
- & Ouastmn re Army 010tlung Factory, Shabmha.npm 1727-98,
- re tax in the Kanera District. 1963,
re i "‘x in the Kamzra District. 1891-92,

Question 7 mnmlf&cture of Army- clothin; .
w4 y: clothing br private enterprlso 152,

‘\“._4~
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i HALL PRASAD 'LAL, Rai— : p "
: Oath of Office. 3. r = - st
Question re expenditure incurred during the last ten years on the Central
o Intelligence Department, the Excise Department and the Publicity

Department. 1703-04.
Question 7¢ expenditure on the Imperial Library, Calcutta. 901-02.°
Question 7e control of the Imperial Library, Calcutta. - 902.
Question re Imperial Library, Calcutta. ©£00-901.

Question re Patna University. 1700.
(Juestion re pay, qualifications and nature of work of Central Intelli-*
gence Department employees. 1704-05. - 32
r Question re percentage of C. I D. employees engaged in the detection

of political crimes. 1704.
| estions re railway cgnnection between Gaya and Sherghati. 690-91,
1607-08, 1703. : i
Question re separation of Judicial and Executive Functions. 690.
(Juestion re transport facilities in South Behar and Chota Nagpur. 1705

HARI RAM SHARMA, Paxpir—
Question re case of —- of the Chief Auditors Office, N. W. Railway,
Lahore. 1726-27.

HASRAT MOHANI, MavLANA—
Resolution re release of —. 1001-15.

S HAWATI— .
- Question re imports of sugar from Java, Cuba and ——- 482
OFFICER; RAISINA— 3o
ues laints of pers employed under the ——-. 172021
FIDES— " s
Question re E + Duty on raw — and skins. 2000-01, 2002. .
Question re exporb of ray — and skins. 2003 e 7o
Question re export trade in raw —— and skins. 2001-02.
HIGH COMMISSIONER FOR INDIA--
*Budget Demand for ‘ Lxpe nditure in lingland under the control of
% the — & 1881
' Question 7e appointment of an Indian as Secrctary to: the ——. 473-74.
Question re establishment list of the Office of the —. 1274,
Question re powers of the — in London. 157.
o Question 7e purchase of stores by the ——. 437
| Que;tion re quantity of stores purchased by the —— from 1-4-23 to 30-9-28.
157. d RS el

+"  Questions re staff of the ——. 405, 474.
Question” 7e staff under the ——, in receipt of more than Rs. 300 a
month. 1298. .
Statement (laid on'the Table) re tenders in respect of stores purchased
for India, which have been accepted by the — during the half year
ending 30th June 1923. 15-22.

~ HIGH COURT(S)— e
Resolution; re constitution of —. 786-90.

_HIGH COURT, CALCUTTA— .
st ber%f Criminal Appeals, Motions and References mede

= Qu e 5
in_the —. 162, i -

SR
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HIGH COURT JUDGESHIPS—

Question ¢ —— for members of the Provineial Judicial Service. 44-45.
guestion re —. 663. .

HINDLEY, Mr. C. D. M.

Budget Demand for *‘ Railways —Working Expenses.”. 148892, 1500,
1510, 1511-13, 1515. o
Oath of Office. 1121.

- ¥ )

HINDUS—

Question re Anglo-Indians, - — and Muhammadans in the Subordinate -»J
Accounts Service. 1965-66.

HINDU COPARCENERS LIABILITY BILL-=
See under ““ Bill(s) 7.

HINDU RELIGIOUS AND CHARITABLE TRUSTS BILL—
See under “ Bill(s) 7.

HIRA SINGH, Sarpar BaEADUR CAPTAIN— i
Election of — to the Standing Committec for the Department of
Education, Health and Lands. 595. -
Election of —— to serve on the Standing Finance Committec. 2183,
Election of —— to the Standing Committee for the Home Department.

400.
Oath of Office. 4. 1‘5&“ |
Question 7¢ pay of clerks of the Indian Army Service Corps. 664-85.

Resolution re grant of full self-governing Dominion Status to India. T
717-21.

HISTORICAL DISCOVERIES—
Question r¢ archmological and — — at Raisina. 686

HISTORICAL MONUMENTS—
Question 7¢ —— in the vicinity of Delhi.  1616-17.

3
- HOLIDAYS— €
- Question 7e casual leave and —— of the staff of the Delhi Press. 1980-81.
Question re curtailment of the Imperial Secretariat —— 2108,
Question r¢ —— in the Government of India Secretarint. 1437-38.
HOLIDAYS, SIKH—
Question 7¢ ——. 586. = *
HOLME, Mz. H. E— -
Oath of Office. 2. -
‘ Question (Supplementary) re¢ recruitment for the Territorial Forces in
}‘ the Punjab and United Provinces, 254. 5 |
HOME DEPARTMENT - L
Election of the Standing Committee for the ——. 400, ¢
- Motion for reduction of the. demand wunder sub-head —— of head
“ Genéral Administration ” by Rs. 100. 1655-87.

- Nominations for election of Standing CommitZees for the — — and the -
l Department of Industries and Labour. 347.
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HONG KONG—"~
Question re supply of opium to —- and the Straits Settlements, 1132-33. °

Question re treatment of British Indians at ——  2103.

({{ORNIMAN, M=z. B. G.—
Question re entry of — into India. 444.
Question re restrictions on the return to India of -—. @16
Resolution re return to India of ——. 791-316.

HOSPITAL— .

Question r¢ Lady Hardinge Medical College and -, Delhi. 1208-99.
" T0TEL—
Question re Longwood ——, Simla. 1362-85.
OURS OF WORK—

Question re pay, allowances and —— of the telegraph staff. 1592

IDUSE RENT— 7
Question re recovery of —  and municipal taxes from telegraph

officials. 475.

HOUSE RENT ALLOWANCES—

Question re grant of —— to subordinate postal officials in Bombay. 13€%.
e Question r¢ —— for telegraph staff. 111

Question re —— for menial staff of State Railways. 116,

Mz. E. B— % >

iget ] nd for ‘‘ General Administration ” 1687, 1695.

Indian Passport (Amendment) Bill— P e
See under ““ Bill(s) .

Oath of Office. 1.

, HOWRAH—

: Pay of g-;rmin classes of postal employees in Calcutta, Alipur and
—_— 2.

» Question re separate entrance gates for female passengers at —— rail-

way station. 2161
Question ¢ want of raised platforms and overbridges at stations on

I the Burdwan —— chord section of the E. I. Railway. 046-47.
S HOWRAH-BOMBAY POSTAL EXPRESS—
Question re ——. 884-85
SHOWRAH RAILWAY STATION— .
Question re separate entrances for male and femals pussengers at tha
—.  2169-70. -
HOWRAH RAILWAY STATION PLATFORM—
Question re access to the —. 903,
BRIDATPUR STATION—
Question 7r¢ closing down of —. 689,
1-ULETT'S ORDINANCE— 2 >
Question re action t3ken by Government on - - passel Uy the “res

vincial Council in South Afriea. 151.
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HYDER, Dz, L. K.— < y 0
Budget ‘Demand for ‘‘ Execise V. 1454-5b. ; 2
Budget Demand for “ General Administration.” 1772
%ndian Penal Code (Amendment) Bill (Amendment of sec. 375)—
Motion to refer to Select Committee. 1050.

Qath of Office. 3.

BResolutio® ¢ lmposmou of a munLLn‘\umd duty on South African
Coal. 305-306.

Resolution - ¢ Ratxﬁcatmn of the Intematxounl Convention for the
suppression of the circulatien of, and traffic in, - obscene publica-

: tions. 1337-38. ' e

HYDERABAD—
Budget Demand for “——" 1881
‘Question r¢ proposed railway between — — and Delthi. 1097
HYDRO-ELECTRIC SURVEY OF INDIA- !
Question re ——. 684, “

Axﬂbﬂt tothe ——Byﬂm'm

IMMIGRATION® INTO INDIA BILL—
See under “ Bill(s) 7.

IMPERIAL BANK OF INDIA-

I

Question rc ——. 432-33, 883.
Question ¢ nuaber of branches of the - opened after the amalgama- ~
tion of the Presidency Banks. 981.
Question 7e rate of interest on instalments drawn by the —. 674 75.
IMPERIAT, BANK OF INDIA (AMI&NDMENT) BILL~— = e
3 Sce under ‘“ Bill(s) . €®

’

'ﬁfmmdn 1023

1 liability incurred by India’s parhmpat.mn in the

NB
Question r¢ Resolutions of the ——. 908

IMPERIAL CUSTOMS SERVICE— =
Question ¢ appointment of Indians to the ——.  2098. :

IHPERIAL ECONOMIC CONFERENCE—
Question re Indian. commitments at the —. - 426-27.

< IMPERI.AL INSTITUTE LONDON— <
= to the ——. 684,
IMPERIA.L LIBRABY. CALCUTTA—

Question re control of the ——. 902,

Question ;¢ expenditure on the —— 001-02.
Question »c ——. 900-01.

IMPERIAL MEDICAL RESEARCH ‘INS'I‘ITUTE'—« s
Question e —— in Delhi. 411
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IMPERIAL SERVICES—
Question re allowances drawn by officers of the — £ 1706-07.
Question re progress made in introducing an Indian element into the

various ——. 1310. =

IMPORT DUTY—
Quiestion 7¢ evasion of the —— on matches. 1344,
Question 7¢ —— on splints and dummy match boxes. 1122.

| IMPRESSED LABOUR—
f Question re abolition of ——. 418-19, 1311-12. =

INAUGURATION—
—— of the fourth Session of the Council of State and the Legislative

Assembly by H. E. the Viceroy. 5-14,

INCHCAPE COMMITTEE— b P T
Question r¢ action taken on the recommendations of the - 107, 163,
Question re recommendations of the re pensions. 137.

Question re results of the recommendations of the ——. 108109, :

INCOME—

Question r¢ —— per head in India. 185,
Question re population —— and educational expenditure of British India.
57-58. you

ME-TAX—
on re applications for frash a.sseaa‘mant fo-—— Krom the reudenh
1710. o
— assgssments.’ 1276. e
- in the Ka.ngr& Distriet. 1831.92;

ion 7 timber Ja
Question 7 assessment of the profits of Indigo Planters.

1 Question r¢ attachment of property of —— ussessees in the Pumjab.
186.
Question re complaints of the —— assessees of Amritsar. 1709
Question 7¢ —— assessment of Lala Chaju Mall of Amritsar. 1709,
Questlon re employment of men of Revenue Department to do — work
in Bombay-Sind. 120.
EY Question re —— and super-tax realised from cerbs.m mills. 1344-45.
. Question r¢é —— paid by Foreign Companies. 42820,
Question re Multan Moslims. 1351
2 .* Question »¢ payment to Bombay (xovernmant for work done in connec-
: tion with —. 119-20,

Question re revenues from in the Punjab. 187
See under “ Taxes on Income .

INCOME-TAX ACT—
. Question 7e Amendment of the ——. 1439,

INCOME-TAX ASSESSMENTS—
Question re —. 1729, 3

. INCOME-TAX COMMISSIONERS
Que:hon re powers of appoint:

/

and di ‘«‘;‘ >——. 1728,
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INCOMEJI‘AX DEPARTMENT— z
ation of —. 678.
Quaat.xon re re-organisation of the —. 1720.

INCOME-TAX OFFICERS—
Question re ——.  120.
Question r¢ allowances of — at Karachi. 120. -
Question re dissatisfaction among —— in the United Provinces. 1729.
Question re prosecution of an — in the Punjab. 1711.
Question re recruitment of —- 1735,

Question re resignation of —— in the United Provinces. 1725.
INCOME-TAX OFFICER, AMRITSAR—

against a number of assessees. 1711
Question re appeale against the orders of the =0,
INCOME-TAX STAFF—
. - Question re-alleged incompetency of the - at Amritsar. 1708,
INCREMENTS OF PAY (STOPPAGE OF)-
Question ¢ —— of clerks and aeoountunts 1341-42.

INDIAN AGRICULTURAL H‘ERVIOE—
Quuﬁon re training of Indians fm‘&e e 130,

INDIAN ARMS ACT, 1878 e

Sec under “ Bill(s) .

INDIAN CRIMINAL LAW AMENDMENT BILL~-
See under < Bill(s) 7.

-

t' Question re alleged defamatory remarks made by the —— in his orders '

-

i Question r¢ withdrawal of the exemption under the —_— h'om scond
i and third Class Sardars of the-Deccan. 1708-09. 4
INDIAN ARMY— >
Question re difference in the system of promotion in vogue in the —— and
the British Service. 2090,
Question re reductions in —— 50.
INDIAN ARMY RESERVE OFFICERS—
stion re appoi t of ex- —— in the Military Accounts Depart-
e lﬂeﬁt 1339-40.
INDIAN ARMY SERVICE CORPS-- *
Question re pay of clerks of ——. 664-65.
INDIAN CADETS—
Question 7 filling up of the vacancies caused by failures among ——- ab .~
Sandhurst. 2123,
INDIAN CIVIL SERVICE— &
Question re —. 33-35.
- INDIAN COINAGE (AMENDMENT) BILL-
See under “ Bill(s) .
—. INDIAN COTTON CESS (AMENDMENT) ACT, 1924—
Assent to the —— by the Governor General. 1967. s
Message from the Council of State re the passing of the —. 517.



¥ -
=
; ,. 3 + ;. °
| P - INDEX TO LEGISLATIVE ASSEMBLY DEBATES. "
| INDIAN CRIMINAL LAW AMENDMENT (REPEALING) BIT.I
: See under “ Bill(s) ™.
. INDIAN DEBT— 2,
4 Question re ——. 424-25, 910.
Question re manggement of — in England. 113.
INDIAN DELEGATION(S)— = 5 :
Question re refusal of passports to the proposed — to Turkey, Persia
and certain Arab States. 2174.
INDIAN DRIVERS— <
- Question re grievances of Indian guards and —— on the F. B. Railway

INDIAN EVIDENCE (AMENDMENT) BILL-—
See under “ Bill(s) .
INDIAN FINANCE BILL—
[ See under “ Bill(s) .
INDIAN GUARDS—

Question re grievances of —— and drivers on the E. B. Railway. 1i6.

INDIAN INCOME-TAX (AMENDMENT) BILL--
See under “ Bill(s) .

“INDIAN LAW REPORTS—
Question ¢ —. 660-61.

LEGISLATURE—
e cost of Simla Session, 1923, of the ——. 1982,
Qu re office establishment for the —. 686,

INDIAN LEGISLATURE, MEMBERS OF--

Question re expenditure on haulage of motor ears of —. 630-81.
INDIAN MARINE COMMITTEE—

Question re statement of Government pfficials before the -——. 430

\ INDIAN MEDICAL DEPARTMENT—
Question re future policy of Government towards the —— 2096,
Question r¢ transfer of —— appointment in the Bombay Presidency to

the Provincial Medical establishments. 279.
“~ INDIAN MEDICAL SERVICE OFFICERS—
Question 7¢ and R. A. M. (. Officers. 214-15.

INDIAN MEMBER FOR RAILWAY BOARD-- P ARG
See under “ Railway Board .

INDIAN MERCHANT SHIPPING (AMEN’DMEI:IT) BILL—
Seé under “ Bill(s) 7.

INDIAN MILITARY EXPENDITURE-- =

. Question 7e Colonial and —. '29.30,
. INDIAN OFFICERS—
Question re dependants of —— killed in the War, 1127.98 ~
" INDIAN PASSENGERS® F
~ “+  Questjon re maltreatment of — on Railways. 2194,




- . -
-

76 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.
INDIAN PASSPORT (AMENDMENT) BILL-—- p #
See under " Bill(s) . 5
INDIAN PENAL CODE— 4
Question re number of prosecutions under section 144 of the (,nmmnl o
Procedure Code and under section i85 of the —— 2162
Question re number of prosecutions under sections 124-A and i53:A  of
the —— and cognate #actions of Lh(:Crimim\l Proceduré Code. 2181.62.
. INDIAN PENAL CODE (AMENDMENT) ACT, 1994~
Assent to the —— by the Governor General. 1067 ¥

-
INDIAN PENAL CODE (A\XLNI)\IH\T BILL) (Ax nendment of see. 375)—
See under ** Bill(s)

INDIAN PENAL CODE (AMENDMENT BILL) (Protectisn of miinor girls)—
See ander “ Bill(s)
A INDIAN POPULATION—

‘ Quentlon re — of f.otelgu coun?;nes 212-13.
‘ Budgei; Demd o Tt 17 1566-1605.
I Demand for Supplementary Grant for “-—". 832.

INDIAN RAILWAYS COMMITTEE—

. . o - s a5
Question »¢ recommendations of the —. 48 <

INDIAN REGISTRATION (AMENDMENT) BILL (My, K. Rama Aiyangar)—
See under ‘ Bill(s) 7.
INDIAN REGISTRATION (AMENDMENT) BILL ' (Diwan Bahadur T.

Rangachariar)—
See under “ Bill(s) 7.

INDTAN STAMP (VALIDATING) BILL—.
See under “ Bill(s) .
INDIAN STORES DEPARTMENT— t B
Question r& curtailment of expenditure on the — - as recommended by
the Retrenchment Committee. 2086.
Question re exemption of the —. 2087

'tNDLAN STUDENTS COMMITTEE— .

Q re T dations of the —. 214,

INDIAN SUCCESSION BILL—
M from the Couneil of State re¢ reference of the —— to Jomt Com-
mittee. 1118. =

INDIAN SUGAR COMMITTEE— G ans
See under * Committee ™.

INDIAN TARIFF (AMENDMENT) ACT—
Amnt to the —— by the Governor General. 2183.

i INDIAN TARIFF (AMENDMENT) BILL— - : z
See under “ Bﬂl(l) 4
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INDIAN TERRITOGRIAL FORCE—
Quesiion re grant of leave to recruits of t.he ll/iﬂth Hvderah&d Remment
(Bengal) of the —— 2160,

h Resolution 7¢ amalgamation of the —— thh the ‘Auxiliary Force. <23-,

5 52,

INDIAN TOLLS BILL-
See under ““ Bill(s) ",

INDIAN TRADE COMMISSTONER—

Question ye mekivities of the -~— in London: . 685
INDIAN TRAVELLERS—

Question re treatment of —— be*ween India and Ceylon. 2103.
INDIAN TROOPS—

Question: r¢ —— serying abroad. .1703.
INDIAN TROOPS CHARGES FOR DF’MOBHJZAT’ION OF—

See under “ Détobilization %] tolosall
INDIGO PLANTERS— » otz -
Question 7e t to i tax of the profits of ——. 2083,

INDO-EUROPEAN TELEGRAPH DEPARTMENT—
Budget Demand for 7. 1629-40.
Demand for Supplementary Grant for ¢ —— . '832:39;
i Question re further control of —— 55-56.

it . Question re retrenchment in —. 110,

B

n re protection of the Dern Ismail Kha.n from t.be e!osmn of thn

SOIRTEET
Question 7€ rec e s

INDUSTRI/ \L S(‘HOLARSHTPS——
677.

INDUSTRIES—
Budget Demand for “——=*"_ 1853,
INDUSTRY— ? =
Question ¢ — and Agriculture. 684.
P Question 7e -protection of the Steel —— 1987:88, O

INNES riue_Honourasre Siz CHARLES— -
2 Bnda;et Domand for * Joint Stock Companies . Im_"'h.“ >
d for ““ Meteorol 1882.
B\;ggset Demand for_‘ Mines ” (wo!u.re of ﬂno workorn in the Mmea)

Budget Demand for * Miscell Depart B (Reitiel
Txhibition). 187374, 1875. - ¢ Empire:
Budget Demand for “ Ports and Pllotage 7. 1805-07. oy fern e

‘Budget Demand for ‘‘ Railways ”, 1528-32, 1535-36, 1! 15‘9-“
51, 1565-66, 4 e

14Y7-78, 1480, 1483, 4496-99, 1503-04, 1508.
Discussion re HsySemonmSmk. 1'141. 3 I

Budget Demand for “ Railways—Working Expenm" 1465-66. pm—vs g

CANRREE |
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INNES, tar Hosoursste Stk CHARLES—contd.

Indian Tariff (Amendment) Bill—
Motion for leave to introduce. 254-55.

« Motion to consider. 449-51.
Motion to refer to Select Committee. 454-55.
Pregentation of the Report of the Select Committee. 949.
Motion to consider report of Select Committee. 1318.
Motion to pass. 1319.~

Oath of Office. 1.

Reaoluhon re n.bohtmn oi the Cotton Excise Duty. 2033-34

re es for the convenience of Indmn Rail-

way Pauengers. 503—06,

Resolution re approval by the Indian Legislature of Government Con-
tracts. 609-12.

Resolution re imposition of a countervailing duty on South African coal.
287, 290-96, 316, 318, 323, 325-28.

Resolution re separation of Ra)lway Finance from General Finance. 1139,
1317.

Resolution re tenders for Government Stores. 641-43.

Sea Customs (Amendment) Bill—
Motion for leave to introduce. 926.
Motion to consider. 1319.
Motion to pass. 1319.

Special Session of the Assembly in Simla. 1307.

INQUIRY— &
Question re — into the explosion at the Parbelia Colliery. mﬁk

INQUIRY COMMITTEE—
See under * Committee

INSPECTOR(S)—
Question re offices allotted to an —— of Post Offices for inspection pur-
poses. 1893.
Question re orderly peonu for — of Post Offices. 1813-14.

INSPECTOR GENERAL OF TRRIGATION—
Question re abolition of the post of ——. 2084-85.

INSPECTORS OF POST OFFICES—

Question re increase in the number of —. 1894.

Question re orderly peons for ——. 1864, -~
INSULIN—

Question re deterioration of —— in India, 161.
INSURED ARTICLES—

Question re recoveries from R. M. 8. Officials for loss of —. 702
INTELLIGENCE—

See under “ Conmmercial Intelligence ™.

INTELLIGENCE BUREAU—
See under *“ Central Intelligence Department .

_ Question re rate of —— on instalments drawr by the Imperial Bank.
674-75.

I

:
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INTEREST-FREE ADVANCES-— et
udget Demand for “—— ", 1882
Demand for Supplementary Grant for ““—— 7, 83,
3 INTEREST ON MISCELLANEOUS OBLIGATIONS--
Budget Demand for “——". 1653.
Demand for Supplementary Grant for “——", 840,
INTEREST ON ORDINARY DEBT AND REDU CTION OR AVOIDANOE :
OF DEBT—
Budget Demand for “‘ —— . 1640.53.
I
" INTERMEDIATE CLASS ACCOMMODATION--
Question 7¢ —— on the Up and Down Punjab Mails. 1275-76.

INTERMEDIATE CLASS PASSENGERS—
See under “ Passengers .

.
INTERNATIONAL CONVENTION—
Resolution re ratification of the ~—— for the suppression of the cireula-
tion of, and traffic in, obscene publications. 1327

INTERNATIONAL LABOUR CONFERENCE—
Question re representative of Labour Unions on the ——. 697,

\ INTERNMENT— s
Question ¢ —— of Mr. Amir Chand Bombwal. 1345-46.

%Supplemanb&ry Grant for == " "gaeim
Question re retrenchment in expenditure tnder “— . 110,
See under Imped:or General of —".

IRRIGATION DEPARTMENT—
* Questions re pay of clerks of the —, N.-W. F. Province. 1890, 1895,

L IRRIGATION, NAVIGATION AND DRAINAGE WORKS— ;
Budget Demand for “—7, 1566.

IRRIGATION SCHEMES—
Question 7¢ —. 51.

~ ISMAIL KHAN, Mgz. :
Oath of Office. 2. o

.JYENGAR, Mr. A. RANGASWAMI—
Budget Demand for “ Interest on Ordinary Debt and Reductions or
Avoidance of Deht ”. 1646-50, 1652.
Budget Demand for “ Rm]waya 7, 1544-45.
Budget Demand for ¢ Raﬂways—Workmg Expenses . 149294, Y
Oa.th of Office. 2. -
N tion re arr t with the Mysore Durbar re Metur Irrigation
Pro;eqt 1017-18.
tion re Conference of Provincial Finance Members. 68, ) =
Juestion re control of Transferred Departments. 1114.
Juéstion re establistment of convention with regard to the reugnmon
of Ministers on the conclusion of a gomnl election. 948,

bnsl

.
»
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IYENGAR, Mr. A. RANGASWAMI—contd. % ‘)
Question (Supplementary) re exercise of the persoral power of the Gov

« €rnor General. 1953-85, 1987.

Question r¢ extent of ontrol of the Secretary of State and the Govern.
ment of India of the Provincial Reserved Subject of Land Reveaue.
947-48.

Question re Krishnasagyra and Metur Reservoir Projects. 1017.”

Questions r¢ land revenue legislation in the Madras Presidency. 219,
1278-79.

Questions ¢ levy of taxation by execntive action. 218-19.

Question »¢ procedure re resignation and acceptance of office of Pro-
vincial Ministers. 221. ~N

Question re regulation of action of Provincial Governnients in regard to ln
Provineial Subjects. 219-20

Question r¢ regulation of the powers of superintendence, direction and
control of Governor General in Council. 220.

Question 7¢ rules under section 67 of the Government of India Aect.
1897-1908. : 1

Question ¢ Taxation C itt 857-58.
fsramors., 9081 |
I

A

Queutum re transaetion of by
Questmn (Snpp‘leﬂientmyi) re

) 7¢
Question (Suppl .m.) re (‘memmont serve.m‘.a &nd embeh}np of
~Political Associations. 413,
Question (Supplementary) re Governors’ Conferences and® th A
regard to superintendence, direction and control over Proy 1
ernments. 427. 1

Question (Supplementary) re Longwood Hatel, Simla., 1234

Question (Supplementary) re number of officers permitted to retire on
proportionate pensions. 1996

Quelhon (Supplementm’v) re Permanent Settlemeat in Madras. 1997.

tary) re reseryation of third class accommodation

“on the KakaSunla Railway durm" the niove of the Government of
India. 1994

Question (Suppl ,) re stafl nf the Hwh Commxssxoner for India.
405-08.

Resolutign »¢ approval by the Indian Legislature of Government cons
tracts. 602-04. 4

Resolution re repeal of Bengal Regulation ITT of 1818. 2074

Resolution re abolition of the Cotton Excise Duty. 2029, LS

Resolution re return to India of Mr. B. G. Horniman, = 812

S)—

Question re facilities to prisoners to appeal against the decision of the
—— authorities. 2164.

Question re number of prisoners in —— in each Provmee under the du-ect
eh&rge'of the Central Gover and b 2163, '

lehog re removel of 'ﬁhe d_ili-ﬁet _— Deliu, lrom its prem_nt mte. 3
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JAILS AND CONVICT SETTLEMENTS—
Budget demand for “ ——?, 1803,

. JAIN(S)—
E- Question re —— representation on the Legislature and on Commissions
and Committees. 1008,
JAITO~~

Discussion of the —— incident on the motion for the reduction of the
Demand under sub-head ““F. and P. Department”. 1687-1605, 1698
1701,

Motion for Adjournment to discuss the occurrences at —— in Nabha
territory on the 21st February, 1924. 922-926.

JAJODIA, Mr. RUNGLAL—
Oath of Office. 8.

JAMALPUR—

Question re training of Indian graduates.at the —— railway workshops.
1358.

JAMSHEDPUR—
Question re construction of locomotives at ——. 2.

JAVA—
Question re imports of sugar from ——, Cuba and Hawaii. 483.

" SEBELANI, Hant 8. A K-

on of —— to the panel of the Sta.ndmg Commxttee to advise on
lating to Emigration. 941..
.
undment of section 19 of the Land Acqumtm Act, .18“.

Qu
114-115.
Qucsmon m line from Madras to Pdhmm 114,

Question are on haulage of mofm- cars of Members of the
Indian Legislature. 680-681.

Question re export duty on raw hides and skins. 2000-01, 2002.

Question re export of raw hides and skins. 2003.

Question re export trade in raw hides and skins. 2001-02.

Question r¢ failure of the Alliance Bank. 113.

Question re grievances of non-gazetted Judicial officers of the Madras

High Court. 113-114.

Question re India’s contribution towards the expenses of the Leagne of
Nations. 679-680.

Question re managenient of Indian debt in England. na ety

Question re mannfacture of matches in India. 1202

Question 7e ber of branches of the Imperial Bank of India opened
after the nmalzxamation of the Presidency Banks. 281

Question »e participation of Government pensioners in the Khilafat and
Swarajya movements. 113

Question 7¢ pay, allowances and hours of work of the telegraph staff.
1892, Sy

" Question re Provident Fund and tation of pensi 114,

J’HARIA-— i &

Quastion 72 coal mings in the ﬁanaemj snd —— coalficlds under Indxg
nnd European management, 918,

- a
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JINARDI— 2 =
Question re feader road from Madhoddi Hat to —— railway station
1125.
Question re inter class waiting room for females at ——. 11241125,
JINNAH, Mz. M. A.—
Appointment of — to be a chairman on the panel. 445.

Budget Demand for * Rgilways ”’. 1532,

Discussion re May Session in Simla. 1740.

Expression of regret at the death of Mr. G. M. Bhurgri. 1433-34.
Gieneral Discussion on the Budget. 1257-62.

Tndian Coinage (Amendment) Bill— o~

Motion to refer to Select Committee. 269-70.
Motion to consider Report of the Select Committee. 936-37.
Indian Penal Code (Amendment) Bill (Protection of Minor Girls)—
Motion to refer to Select Committee. 168, 173, 446.
Consideration of the Report of the Select Committee. 1028-31, 1039
Indian Penal Code (Amendment) Bill (Amendment of section 375)—
Motion to refer to Select Clommittee. 1053-54.
Indian Passport (,Amandmenf.) Kﬂl—— > S
Motion to consider. 459-60, 461-
Motions for Adjournment to dmeun the departure of the Akali Ju.tha
~ from Amritsar and its imminent arrival at Jaito Gurdwara. 1626,
‘Nomination of —— to serve on the Select Committee on. tke Indian
Income-tax (Amendment) Bill. 1207.

|
= S

Oath of Office. 2.
Question re charges for demobilisation of British officers and men an 4

Indian troops, 147.

Question re commitments by the Government of India or Secretary of
State for contracts being placed inside the Empire. 147-48.

Question ¢ concessions granted to foreigners in mining, forest products,
ete. 146,

Question 7¢ _cost per head for years of the various units of the Auxiliary
Force in India. 144.

Question re expenditure on Stores pm‘chs.sed in India, Great ‘%ntmn,

ete. 143-44,

Question re expenditure on the Bntlsh E mpxre Exlnlnhon 141.

Question re expenditure on the HEecl 1 Dep t. 144,

Question re grant of felephone and wireless concessions to various utility
companies. 150, p

Question re India’s commitment in respect of wireless on Capital and
Revenue Account, respectively. 141.

Question re number of Europeans in the Civil Services in India. 145.

Question re payment to Messrs. Renters Lumted fm- supply of their news
services. 140-141.

Question 7e P. and O. Mail contract. 142.

Question 7e placing of orders for locomotions with firms in India. 146-47.

Question r¢ printing of currency notes in India. 142-43.

Questions 7¢ protection of the Steel industry. 438439,

Quesmm re purchage of stores Eor New Delhi and the Sukkur Barrage.

Qneahon re Report of &Qr‘dm

Aliance Bank. 145.
Question re submdy to ia. 141 o
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JINNAH, M. M. A.—contd.

Question re wireless concessions. 141

Question (Suppl tary) re appointment by British Cabinet of a Com
mittee to consider Indian affairs. 1374.

Question (Supplementary) re Nobel Peace -Prize. 674.

Question (Supplementary) re non-official visitors to State Prisoners in
Bengal. 922

Resolution re amalgamation of the Indiafl Territorial Force with the
Auxiliary Force. 251.

Resolution 7¢ approval by the Indian Legislature of Government contracts, ~

603, 60S, 609.
i Resolution re grant of full self-governing Dominion’ Status to India. 387-
391,
Resolution re imposition of a countervailing duty on South African Coal.
328. %

Resolution re reduction of the Provincial Contributions. 344.

Resolution »e return to India of Mr. B. G. Horniman. 800-802.
Resolution 7e tenders for Government Stores. 620-627, 634, 64S.
Statement of the position of the Nationalist Party in regard to the-

Demands for Grants. 1443-44. "
JOINT STOCK COMPANIES—
Budget Demand for “——"". 186872
5. JONESGANJ—
1y ; Qnestmn re Railway (‘ol(m) at ——, Ajmer. 2003-04.

for g Emlgmt.mn, Interntr‘
{ plnnmtlons 1856-59.
3 Eme . 1447-48.

Budge = =
| Administration ”’. ‘174547, W48, 1755,

Budget Deman
1756, 1766268,

Budget Demand for *“ Tndian Postal and Telegraph Department.” —
(Treatment of subordinate postal employees). 1574-76.

Budget Demand for ‘‘ Mines ” (Welfare of the workers in the Mines).
1831-32, 1839.

Budget Demand for “ Ports and Pilotage . 1505, 1808.

Budget Demand for ‘ Railways ™. 1536-37, 1565.

Budget Demand for ‘ Railways, Working Expenses ”’. 1504-1505, 1510,

;a‘ o

1511
Demand for Supplementary Grant for ° Administration of Justice ”.
845. e S

Eleetion of —— to serve on the Standing Finance Cgﬂnul:tee 284.

Election of - to the panel of the Standing Committee to advise on
questions relating ~to Emigration. 941.

Election of — to the Standing Committee for the Department of
Industries and Labour. 401.

Indian Penal Code (Amendment) Bill. (Protection of Minor Girls)—
Motion to cireulate —. 171, :
Clonsideration of the Report of the Select Committee. 1023-24, 1041, 1042,

‘Oath of Office. 129. -

. Question re nbolmon of 1mprealed labour, ete. 1311-12.

' Question re action taRen by the Postal Department: on the recommends-

tions of the Joint R. M. S. Conference. 2157. 3
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JOSHI, Mz. N, M.—contd.
Question re appointment of a Rates Tribunal, 1312.
Question re appointment of an Indian to be in charge of the wood work-
~shops of the Forest Research Institute, Dehra Dun. 1621 *
Question re appointment.of Indians in leave vacancies in the Forest ]
Rescarch Institute. 1621
Question re appointment of Indians on Railways. 1308 %
Question re appointment” of Indians to the newly sanctioned Imperial
posts in the Forest Research Institute. 1621-22.
- Question re appointment of Staff Councils by the G. 1. P. Bmlwuy
2120.
3 Question re Bombn.y Currency Office staff. 893-99. =
3 Question e concessions to first and second class passengers. B893-94.
: Question re cost of the establishments of the Deputy Controllers of
Currency, Bombay, Calcutta and Delhi. 899-900.
Question re Emigration Agent in Mauritius. 1369-70.
/ Question re employment of Indiang in the Forest Research Institute andl
College. 1619-20.
Question re establishment rolls and working eshma.tea of the East Indian
B.aﬂway 896.
Question re B Anglo-Indians and mm;i in the Preventive
Service of the Customs ‘Department. 2157-58.
Question r¢ extension of Xmas Concessions on R&xlwuys to intermediate
and third class passengers. 1311.

Question re free quarters or grant of house rent in heu t Post-
masters. 2121. =

Question re giving effect to the re
TEIRESA ‘111\\'“\ 2120-21.
; Question re grant of compensation allowances to the staff of the Postal

ons of Staff Couneils

and Telegraph Department in Presidency towns and in Rangoon and
Karachi. 1369.
Questfon re grant of house rent allowances to subordinate postal officials
= in Bombay. 1367.
Question e grant of pensions and privilege leave facilities to menials of
the Postal Dﬁpnrtment 1367.
Question re grievances of Postal Inspectors and Superintendents’ head
clerks. 808,
Question re-inerement of less than a rupee for postal servants. 1368.
Question re Indian geaman under the Workmen’s Compensation Ach.
130
Qul‘stmu ve interest on the unprodnctxve portion of the capital cost of =
Ratlways.  £95-06. A
Question re in into the explosion at the Parbelia Colliery. 1310.
Quéstion” e leave rulés for railway servants, 1307
= Question & number of Indians appointed ta higher postrs in the ¥. and P.
Department. 1312,

Question re postal employees under the Workmen’s Compenssmou Act.
1309.

Question ve Postal Tnspectors and Superintendents’ Hend Clerks. 896-
897, S
Question 7e premature death among postmen and menials in Bombay.

1365-1338.

Quextton re progress made in mbroducing ansTndian element into thé
various Impa'rml Services. 1310,
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JOSHI, Me. N. M.—concld. -
Question 7e pr tion of post and postal ials. 1366-1367,
'E_ Question 7e¢ punishment by the G. I. P. Railway authorities of their, staff
who submit appeals without just cause. 2120.

Question re railway colony at Jonesganj, Ajmer. 2003-04.

Question 7e renewals of and additions to rolling-stock. 894.

Question re repeal of the Workmen’s Breach of Contract Act. 1309.

Question re report of the Retrenchment Officer on the Claims Branch of
the G. I. P. Railway. 1368-69.

Question re report of the Seamen’s Recruitment Committee. 1311.

tion e retrenchment on the G. 1. P. Railway. 1368.

Questlcn re scales of pay of certain classes of postal officials in Bombay:
1366.

Question re sub-division of Railway Demzmds 895.

Question re supply to Members of the Legislature of railway establish-
ment rolls and working estimates. 895.

Question 7¢ third class railway travelling facilities. 894-95.

Question re training of Indians for higher posts on the Railways. -1308-
09,

Question re transfer of the control of Aden to the Colonial Office. 1312.

Question re travelling facilities for third class railway passengers. 1309
10.

Question re working hours in the Army Factory Accounts Office. 2157.

23 Question re working~hours of postal clerks on week days, helidays and
212
Supplementary) re dation of orthod 8 of
slature in the Western Hnstel at Raisina. 2116,
tary) re admi “of th bers of the domiciled

| ity into the Army in India. 201)5

3 Question (Supplamwfm'y) re Longwood Hotel, Simla. 1284

| Question (Supplementary) »e rules under section €7 of the Gmmm-ﬁc of

; India Act.” 1903

‘ Qmshrn (Supplementary) re starting pay of Indian and European clerks
in the Public Works Department, Delhi. 1716.

Question (Supplement re strength of the various parties in the Legis-
lative Assembly. 415

Questicn (Supplementary) re supply of free copies of the Report of the
Guiana Commission to the Members of the Assembly. 157

Resolution re abolition of the Cotton Excise Duty. 2037-38.

Resolution #¢ adoption of measures for the convemence of Indian r&ﬂw&y
passengers. 497-99,

Resolution re approval by the Indian Legislature of w Con-
tracts. 617.

Resolution re Greetings of the Assemblv to the Labour Party. ©53-55.

Resolution re imposition of a conntervailing duty on South African coal.
306-07.

JUDGES—
Question re identity of the two —— who examined the cases of State
Prisoners in Bengal. 1611-12.

JUDICIAL AND EXECUTIVE FUNCTIONS— -

re sch for the separation of — in Madras, 2111
Quuhonu re separation of —— 442, €90, 1356.

Question 7¢ separation of —— in the U. P. 2088. .
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JUDICIAL OFEICERS— : )
Question ¢ grievances of non.gazeited — of the Madvas High Court. -~
113-114.
JUDICIAL WORK—
Question r¢ —— in the N.-W. F. Province. 1609. o :
JUDICIARY—
Question ve lndmnuutmn of the higher —— 196.
~JUSTICE—
Question 7¢ cheap and speedy ——. 421, = -~
JUTE— :
Question r¢ minimum wage for —— and cotton workers. 911. 1
Question re wages and hours of labour in the cotton and —— indusiries.
910-911.
K
KALABAGH—

Question re Railway rates aud faves on the —— and Bannu Branch
of the North Western Railway. 1610-11.
WALKA SIMLA RAILWAY-—

‘Question r¢ reservation of third class accommodation on Lhe.
the move of the Government of India. 1993-94.

KANGRA DISTRICT—

Question re¢ assessment to income-tax in the ——. 1963, .
Question r¢ meome-tax assessment in the 1891-92.
KARACHI-

Question re grant of com pgnau.bory allowances to the staff of the Postal
and Telegraph Department in Presidency towns and in Rangoon
and ——  1369.

KARACHI CUSTOMS HOUSE-~

 Question re Appraisers in the ——. 12021
FARANPURA AND TALCHER COALFIELDS— »
Question re railway facilities for thé —— 37.
EARARAGOD— =
Question re blocking of the road to the —— Jumma Mosque and l)ulga. ¢
of Hazrat Malikibn-Dinavat. 2091-62. 5
KAARB;GHWAI\—

‘Question re case of Panna Lal (xop| lutL assistant stntlon master of
—— on the East India Railway. 1615,

KARTAR SINGH, Sarpan—
Budget Demand for ** General Administration . 1875-77, 1652.

Election of —— to serve on the Standing Fma’ncc Committee. 284.
Election of — to the Standing Committee for ('.hc Commerce Depart-
ment. 347,

Motion for Adjournment to discuss the depﬁr&ume of the Akali Jatha
from Amvritsar and its unmmant nrnva.l at Jmt.o Gnrdwam. 1626.
Oath of Office.. 3. ¥
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KARTAR SINGH, -SsrDAR—cOnid.
Question re appointment of Indians to the cadre of Traffic Inspectors.
666,
Question r¢ Claims Inspectors on the North Western Railway. 667.
Question re¢ Commercial Department, North Western Railway. 367.
Question ¢ Commercial Superintendents on the North Western Rail-
way. 667. -

Question re curtailment of the Imperial Seeretariat holidays. 2108.
Question re declaration of the S. G. P. C. and Shiromani Akali Dal,
as unlawful associations umlu the Criminal Law Amendment Asf.

4"’7

Question »¢ European station masters at certain stations on the North
Western Railway. 669

Question re Goods and Coaching Clerks on the North Western Rail-
way. 668

Question re opening of a beef shop near the Hindu quarters in
Raisina. 1907,

Question re policy of the Punjab Government towards the Sikhs. 472

Question re prosecution of the conspiracy case against the 8. G. P.
Committee. 472.

Question re provision of free quarters for Commercial Inspectors. 668,

‘Question (Supplementary) re recognition of the S. G. P. Committee
by Government. 472,

Question re release of Sardar Kharvak Singh. 1622,

Question 7¢ removal of the Lawrence Statue from the Mall at Lahore

scales of pay for Claims Inspectors on State Railways. 663,
re Sikh holidays. 586, 2108. ¥
Question re Sikhs in ceriain Government Offices. 585-86.

Question re Staff Selection Board. 586-87,

Question re Stock verifiers, ete. 668.

Question ¢ Superior Secretariat appointments. 473.

Question r¢ Traffic Inspectors on the N. W. Railway. 667.

Question ¢ Traflic Inspectors (Commercial) on the N. W. R. 668S.
Resolution re¢ grievances of the Sikh Community.
Resolution re release of Sardar Kharak Singh. 992-94.

KASLA AND DAMAGURIA SIDINGS—
Question re cost of ——, E. I. Railway. a7

KASTURBHAI LALBHAI, Sera—

Election of —— to the Standing Committee for the Department 5f
Industries and Labour. 40L

General Dlscusmon on the Budget. 1172-74.

Oath of Office. 2.

Question »¢ coal wagons for industrial concerns. 917,

Question re evasion of the import duty on matches, 1344

Question re freight on coal. 917. =

Question rs income-tax and super-tix vealised from cotton millx

1344-45.
‘Question re protection of the cotton mill industry., 916-17%
Question re repeal &f the cotton excise duty. 916-17. g

Question re tariff values on cotton goods. 218. .
Resolution re abolition of the cotton excise duty. 2020-27, 2087,
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KASUR— = : E
Question re laint inst the station master of ——. 1346,
KATHANA—
Proposed railway from Vasad to —. 1343-44,
Leéngth of the proposed Vasad, Borsad — Railway. 1344. -

KAZIM ALL, Mz M.~
Oath of Office. 8.

KELEKAR, Mg. N. C.—
Hindu Coparcener’s Liability Bill—
Motion to refer to Select Committee. 2193.99.
Indian Passport (Amendment) Bill—
Motion to consider. 457-58.
Oath of Office. 2. .
Question (Supplementary) re declaration of policy in the Central
Provinces with regard to tramsferred subjects. 2155-59.
Question (Supplementary) re refusal of passports to the proposed
Indian delegation to Turkey, Persia and certain Arab States. 2174.
Resolution re grant of self-governing Dominion Status to India.
i OB~ T i mange - et
RKENYA— =
‘Question re complaints by Indians in ——-.
Question re condition of Indians in —,
Questions re the —— Immigration Bill.
Question re —— Immigration Ordnance. y
Question 7e publication of the correspondence relating to ~—— 2
Question re questions relating to —. 686.

KERR, Mr.—
Question re alleged ill-treatment of staff by ——, District Loco Superin
tendent, Eastern Bengal Railway. 116
KEY INDUSTRIES— .
/  Question re minimum wage for —. 444,
X HADDAR—
Question 7¢ importation and sale of mill-made cloth as homegpun —.
471. =

KHARAK SINGH, Sarpar—
Question re release of —., 1629, s
Resolution e release of ——.  992-1001
FHILAFAT MOVEMENT— - =
Question re. participation of Government pensioners in the , ——
Swarajya movement. 113,
EHURJA STATION— : : - -
" Question re suspension of the booking and loading of cotton bales
at—; 2113, ;
"KHUSHAB— B - =
= Question re propesed railway from GQujrat to BSargoda and —— .
§ : £019°90, i~ oo Lo e ittt :
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RIDWAI, Suerxd MUSHIR HOSAIN— -

QOath of Office. 881

Question re extension of the term of Reven\w Settlement in_the
Western Provinces. 2124,

Question re number of Indian troops serving abread. 1703.

Question re reservation of third class accommodation on the Kalka
Simla levsa.y during the move of the Gevernment of India. 199394

Resolution 7¢ grievances of the Sikh Community. 974;

KING’S COMMISSIONS— =
Question re officers of the Indian Army holding the ——, 188
XOHAT—
Question 7e —— and Landikotal murder gangs. 183.
Question re strength of the police force in the — and Bannu Canton-

ments. 1358-59.

ERISHNASAGORA RESERVOIR PROJECT—
Question r¢ the —— and the Metur Reservoir Project. 1017.

KUDCHI-BAGALKOT LINE— &
Question 2e¢ construction of the Miraj-Pandharpur and Eonand-

Bagalkot Lines and the —. 1708,
KUMAR, Mz.—
Question e termination of services of — and Mr. Bandhu, Tempgnrr

gineers, Public Works Department, Delhi. 172225,

-

of —— to the Standing Commxtm ior the Departmenb S
Educa.tlon, Health and Lands. 595.
Oath of Office. 258 & =

L
LABOUR PARTY—
Regolution re greetings of the Assembly to the ——. 648-55,
LABOUR UNIONS—
stion re repr tative of —— at the International Labour Con-
ferenee 897. - S
LADY HARDINGE MEDICAL COLLEGE-— R
Question 7¢ annual report of the —. 2108, =
. Question re Audit and Inspection note on the —— for 1922-23. 2110-11.
Question r¢ audit Gf the accounts of the 2109-10,
Question re audit reports and audit objections relafing to the —.
113233, X

Question re constitution of the Governing Body of the -=—. 1128,
- Question re examingtion by a Non-Official Member of MWIn
Assembly into the expenditure of the —. 2111 =
Question re expenditure power of the Principal,——. 1122
Qusstion re extravagant expenditure in the —. 1129-30. .
Question 22 inspection of the — 2109. =
Question 7 loss of instruments made hy the —. 1131 3
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LADY HARDINGE MEDICAL COLLEGE—contd. : 5

™ Question re quarters in the —— Hospital for Europeans and Indians, *

respeetively. 2092-93. g
*Question re vecruitment of the Staff of the —. 1181, i
Question e representation of the Central Legislature on the Govern- 1

ing Body of the —. 1129,

3 Question re subscriptiops raised from Europeans and Indians for
the —. 113031, 3

LAHORE—

Question e fines mposed on postal officials of the — General Post P
Office. 1361-62. :

-
IAJPAT RAI, Lava—
Question 7¢ proseription of the book by —— entitled “ Young India *.
662.

il

- ¥
TAND ACQUISITION ACT (SECTION 19)—
Question re amendment of ——. 11415,
LANDIKOTAL—
ﬂuestiou 7 Kohat and —

der gangs. 183,

gl . i i
P ANDS, RAILWAY— =
& Quéstion r¢ —— on hoth sides of Railway Lines. 1314-15.
&L REVENUE— o - T
& Budget Demand for ““ —— 7. 1445, ‘M
Question r¢ extent of control of the Secretary of State and the 4
ment of India of the Provincial Reserved subject of the ——. 947-48.
" Question re —— legislation in the Madras Presidency. 1278-79.

LAND REVENUE LEGISLATION-—
Question 7re »1n the Madras Presidency. 2i9.
# LATRINE— -
e Question r¢ —— accommodation in carriages of all classes on the East
Indian Railway. 130506,
LATRINE ACCOMMODATION — a2 -
uestion ve —— for third class passengevs on the loeal and suburban
- services of the Great Indian Peninsula and Bombay Baroda and
" Central India Railways. 1343,
LAWRENCE STATUE—
Question re removal of the ——fromn the Mall at Lahore. 472.73. .
LAW OFFICERS— i
© Question »e utilisation of the services' of —— of the Bengal Gevern-
ment. 2006, 2 b
"LEAGUE OF NATIONS— \ :
Question. »¢ India‘’s contribution towards the expense of the ——.
679-80. :
TEAVE— i
Questior. s¢ casual ——— and holidays of the stafi of the Delhi Press.
1980-81.

-

{ - = B -
Question re — of the traflic staff of the North Western Railway. 865-63.° X
Question re = of menial staff of State Railways. 116-17. .. fas
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LEAYE RESERVE— p
Question r¢ —— for the office of the Railway B f 1365,
L 4

Question ¢ in the Railway Mail Service.
Question ¢ working hours ——— allowances,
Service Staff. 1815-16. =

1EAVE RULES—

‘of Railway Mail

Question re —— of workshop employees qn Great &ndmu Peninsula
Railway. 694. P
Question s¢ — on Great Indian Peninsula Railway: 695-96.
Question re —— for Railway servants. 1307 i
"ﬁ J.EAVE VACANCIES—
Question re appointment of Indians in —— in the Forest Research

Institute. 1621
k » LEE COMMISSION—

Question re expenditure.on ——. 28,

LEE COMMISSION, REPORT OF THE— &
Suggestion, on the motion for th( reduction of the dmnan&' nder
sub-head *“ Home Department ” by Rs. 100, that the —— should be
placed before the Assembly and that no further action should be
taken on the Report without an expression of the Assembly’s -

opinion. 1655-57, 1665-67, 1654-85. S " 5
. LEFROY, Mz. 1. MAXWELL— -
i Quest:on re work done by —— to improve the silk industry. 1347. 1’*
{ c
e Revenie —— fn’ he MaudratemHeatd ey 197870, "

LEGIS E-ASSEMBLY— -
Inauguration of the fourth session of the — and of tﬁem o .

State by His Excellency the Viceroy. 5-14. £6
LEGISLATIVE ASSEMBLY— 2 ; *

See under Assembly

Question re action taken on the recommendation of the ——. 191-93.

Quéstion s Brigade Order re voting for a Swarajist Candidate. 445.

Question r¢ recording of votes in the Landholders’ Constituencies of
the —. 181

Question re strength of the various parties in the —. 414-15, 416.

3 Question restravelling allowance of Members of the —. 194-95. y
i Statement of Demands refused by the —— and_restored by the Gover- =

nor General in Council, 1961 g

LEGISLATIVE ASSEMBLY MEMBERS— £
Question re grant of the title of Hon’blc *for ——. 2089-90.
LEGISLATIVE BODIES—
. Question re Sty and prisoners. 1288«87.
LEGISLATURE(S)— ; =
Question re autumn eesslon of the Central —— 128b. >
- Question re designation * Non-Muh dan”’ to indicate certain
constituencies of the Provineial and Indian ——. 947 =34
Question »¢ disqualification for election to the ——=." 194."
“Qiiestion re represemtation of Berar on the Local uld Central —.°
1104-05. "
Question r& separate establishment for the. —= 28 doeg

STy

Rrm
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LETTER BOXES— : >
Question re postal —— in the villages of Pathi Malla Johar. 659,

1 ETTER POSTAGE—

Question re —— between India and England. 203-04. ;
LEY, Mz. A. H—~

Oath of Office. 583,
LIBRARY CO“ITTEP.——

Appointment of Members to the —-, 445
LICENCE(8)— &
Statements laid on the table re the grant of — for firearms in 1923,

2178,
Question re Life —— under the Indian Arms Rules. 1989-90.
Question re renewal of — for Arms. 1290,
LICENGES FOR FIRE-ARMS—-
See under “ Fire-arms ”,
LINDSAY, Mr. DARCY—
Budget Demand for “ General Ad.mmlst.mtmn 2 1768, 1771.
Budget Demand  for Indm ] g
provement and chea ! cilities). 1570.
rovision for depreciation o ea,pr.al and increase of subsidy to the
P ¥ 5t Trdian Stean Navigation Company). 1605-04.

V. ndget Demand: for  Indo-European Telegraph Dqggrtment LS
= 1633, 1637, 1640. -

7 r"Budget Demand for “ Interest on Ordinary Debt and Redue (

! Avoidance of Debt 7. 1f15.

& ‘Budget Demand for Mines ”. (Matters re welfare of the workers wn

the Mines). 1842.
Demand for Supplementary Grant for “ Polico /. 848,
Discussion re May Session in Simla. 1739-40.
: Election of —— to the Standing Committee for the Department of
v Industries and Labour. 401.
Election of —— to serve on the Standing Finance Committee. 234, 2183
General Discussion on the Budget. 1157-58, 1185, 1101, 1246.
of Office. 3.

" Oath «
Question re cost of Simla Session of the Tndian Leglsla.‘hure in 1923. ‘
.. 1982,
Resolution re aholition of the Cotton Excise Duty. 2035-36.
-LIQUORS—
Question r¢ annual import of foreign —— into India during the last.
fen years. 2166.
LLOYD, Mr. A. H.—
Oath of Office. 1339, 2081
1.0ANS—
Question re —— to villagers by the Postal Savings Bank. eol&-l'l
LOANS AND ADVANCES BEARING INTEREST-- J

© = Budget Demand for * ——".

LOCAL ALTOWANCE(S)—

Question re grant of —— to Postal and Railway Mail Bervice Officials. «
50192, i

Question re —= of Postal Officials in the Punjab. 136061 - = -°
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LOCAL GOVERNMENTS—
Question re applications from — \mder Rule 27 of the Devolution
- Rules. 870.
$ - ]

. LOCOMOTIVE(S)—

Question re construction of —— at Jamshedpur. 208.
Question re German tender for ——. 918-19, *
Question re placing of orders for with frms in India.
Questions re tenders for —— made in India. 157-59.
Question re tenders for ——. 209-210, 1139. ~
Question 7e tenders for railway wagons and —. 207-09.

JOHORARE, Dz. K. G.—
Budget Demand for - General Administmﬁon 1787,
Budget Demand for “ Railways ”. 1539-40.
Budget Demand for * Salt ”. 1425
Oath of Office. 2. s
Question re appea]s by employees of the Great Indian Peninsula
Railway. 695.
Question re¢ Army training schools. 189.
Question re British and Indian Station Hospitals. 215-16.
Question ze classification of Military Sub-Assistant Surgeons holding

a Viceroy’s Commussions. 2104-05.
Question re Commercial and Transportation Department on the G L
. - P! Railway. €96 -

. Question re construction of a station at Bhamburda on the G. I. P.

ilway stations.

Question 7e ﬁemab‘xlmtmn of Military Assistant and Sub-Assistant
Surgeons. 1616,
Question re debﬂiﬂﬁfhmﬁm Officers killed in the war. 112798,
. Question re duties of Military Sub-Assistant Surgeons. 2105,
Question re edncation of children of the Indian Staff of the G. 1. P.
Railway. 692:03. -
Question 72 European; Anglo-Indian and Indian Apprentices on Rail-
ways. 694-05.
Question 7¢ Fines Funds on State Railways. 601-02.
Question re free passes for chaplains on the G. I. P. Railway. 096,
Question re free passes for Members of Railway Unions. 699. 3 :
Question re free quarters for signallers on the G. 1. P. Ra.ﬂwla 'm
Question re @. 1. P. Railway Institutes. 692
Question re gncvancm of Indmn Staff on the G.
Question re grmvnnr«s of railway men. 699.
. Question re grievances of the Staff of the G. I. P. Rm]way 696.
Question re health of the Army 914.
Question re income per head in India. 185,
Quostion »e Indisnization of the Higher Grades of the Raﬂm
SBervices. 698.

. for the supply of

_P. Railway. 602. : 7

~Question re 1. M. 8. and R. A. M. C. Officers. 214-15. o i =%
Question re Indian popnlation in foreign countnes. mi-m T e
Question re Indian Railway drivers. 699. g

" Quostion re leave rules of workshop employees on the G. 1. P. Railway.
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LOHOKARE, Dr. K. G.—-contd. e
. Question re reave rules on the G. I. P. Railway. 695-96 ’

ion re¢ medical certificates of railway employct,s bsa.
-Question re¢ Military Assistant and Sub-Assistant Surgeons. 1905-07. l
Question re Military pensions. 2106
Question ¢ officers of the Indian Army holding the King’s and Vjceroy's
Commissions respectively. 188-80.
Question r& official or” trade union staff maintained by Foreign
countries in India and »ice versa. 184-85.
Question »e pensions to dependants of Military Asslstant and Sub

Assistant Surgeons killed in the War. 1127, P
Question 7¢ prescriptions for Indians and Non-Indians on the G. L P.
Railway. 602. :
Question re Railways and trade unions. 697.
Question r¢ recommendations of the Medical Services Committee and
the Retrenchment Committee on the subject of the Medical Services
in India, 278 ~
Question re wclmtnwnt of staff from England for.the G. 1. P. Railway
694.
Question re regmﬁratnon of Mlhtar _ Sub-Assistant
~ Surgeons.
‘Question e Eel?cvmg Statt 3nﬁe 3 axl\u) 700.

Question re removal of the office of the Deputy muuta.nc (,cncm]

- Military Accounts, from Poona to Bombay. 91314

Question re representative of Labour Unions ai. the
Labour Conference. 697.

Question r¢ salaries of staff of G. I. P. Railway. ©93.

Question »e shortage of coal on the G. I. P. Railway. 6

Question re “ Squandermania ’” on the G. 1. P, le“ay 699,

Question ¢ time scale of pay for the G, I. P. Railway staff. 693.

Question 7¢ training m Government Medical Schools. 914,

Question re transfer of 1. M. 8. appointments in the Bombay Presi-
dency to the Provincial Medical Establishments. 279,

le-utmn re abolition of the Cotton Excise Duty. 2041-42.

= L

re of es . for the convenience of -Indian
" Railway Mngm; 507.

Resolution »z imposition of a countervailing duty on South Aincan

Coal. 206-07.
T.ONAND-PANDHARPUR LINE— ”
Question re construction of the —— and the Miraj-Pandharpur and
Kudchi-Bagalkot Lines. 1708. J
JLONGWOOD HOTEL—
See under “ Hotel '
Question re certain qmu ters not being made available to Membcu at
2171,
Questi Sup tary) ¢ grant of conveyance allowance in Simla
to Members of the lndmn Legislature residing at ——. 2167,
Question re ——, Simla. 2012-14. '
Question r¢ use of —— by commercial travellers and other members of
the public. 2014.
LIMGGAGE PORTERS— % ¥ s

Queshpn re contracts for the supply of —— on the E. I. Railwpy. 283. =
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MACDONALD, Mz. RAMSAY -

3 Question re proscription of the book by —— entitled Awnker_ling of
India 7. 662. E
MADHOBDI— :
Question 7¢ fecder road from —— Hit to Jinardi railway station, 1125,
R
MADRAS—
Question re freight on cement from Dwarka to ——. 1315
} Question re¢ permanent settlement in ——. 1906-97.
Question 7¢ proposed metre gauge railway from Tivupati to ——. 1305.

Question re salt factory in ——. ~ 1999-2000.
Queshon re scheme for separatiom of judicial and executive functions

in —. "3
Question 7¢ through mail tmm service hetween —— and Dallu. -1280.
MADRAS HIGH COURT-—
Question re grievances of non-gazetted judicial officers of the —.  113-14.
MADRAS PRESIDENCY—
Question re amalgamation of Coorg with the ——1280.
Question re land revenue legislation in the 1278-79.
- " MADRAS AND SOUTHERN MAHRATTA RAILWAY—
A + Question re cost of the Satura-Koregnon branch of the ——. 1046.

f\iddhu Gaya. TS LM

M ~\HBOOB KLI KHAN ]EE‘H.A,MMAD AKBAR KHAN, Sampak—
Oath of Office. 126

MAHMOOD SCHA) ;\-’AT),' S'mih BAerntin. Ma.—
- Criminal Law Amendment Bill—
Motion to refer to Select Committee. 707.
Election of —— to serve on the Standing Finance Committee. 2183
Election of —— to the panel of the Standing Committee to adyise on
questions relating to “ Emigration . 941,
General Discussion on the Budget. 1237
Oath of Office. 403. C
) 2 Question re amalgamation of Coorg with the Madras Presidency. 1250.
2 Question re-blocking of the road to the Juma Mosque and Darga of
- Hazrat Malikbn-Dinar at Xasaraged. 2001-92. oy W e
Question re extension of the postal voting system
Question r¢ Shimoga-Bhetkal Railway. 583
Question 7¢ Shoranur-Nilambar and the Tellicherry Nanjangad
Railways. 583,
Questxon re through mail train service between Madras and Delhi. 1280.
Question r¢ Trikannad Railway Station. 1279-80, 2171, =
Resolution re grievances of the Sikh mmmumty 991.
Resolution r2 Muh d ti , 786,
TResolution re repeal of Benqal Regulatmn III of 1818 mu

1_

pardah ladies. 2000,

ég;mil;ion re cania.ge of —— between England and India. 884
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MAIL BAG(S)— 3 :
~ Question re-loss of a —— at Peshawar. 701 =
Question re thelt of —— at Multan. 701 ¥
MATI, CONTRACTS—
Question re expiry of postal —— on the coastal lines of India and
Burma. 165. 5
E MAIL RUNNERS— ” .
Question re deaths among —— and compensation allowed to their
- families. 2112
MAIL TRAINS— P
= Question re through — between Madras and Delhi. 1280 ’
MAIL VANS—
Question e inadequate supply of —— 890.
| MAKAN, Mr. M. E—
3 Election of —— to the Standing Committee for the Commerce Depart-
£ ment. 347,
-General Discussion on the Budget. 1218 and Appendix.
Oath of Office.” 2. e ’
¥ erEg T
MALAVIYA, Pavpir KRISHNA KANT— S
Oath of Office. 3. .

Question re arrest of Sobhalal Gupta 2nd Ramnarayana Chowdhery
2 of Ajmer-Merwara. 2168-69. TN

Question 7e audit reports and audit objection relating i dy ;9
Hardinge Medical College. 1231 -
Question 7e cor ution of the Governing Body of the Lady Hardin -

Medical College. 1128-20.

Question 7¢ expenditure power of the Principal, Lady Hardinge Medical
College. 1132

Question re extravagant expenditure in the Lady Hardinge Medical
College. 1129-20. X :

S Questicn re loss of investments made by the Lady Hardinge Medical
College. 1181 e

Question r¢ police raid on the office of the Rajasthan Volunteer Corps
in Ajmer. 2169, =

Question re recruitment of the staff of the Lady Hardinge Medical
College. 1131. -

Question re representation of the Central Legislature on the Governing ‘
Body of the Lady Hardinge Medical College. 1199. ~4

Question re subseriptions raised from Europeans and Indians for the
Lady Hardinge Medical College. 1130-31.

MALAVIYA, Paxpir MADAN MOHAN— #
vB_ud?Demand for ““ Education ” (Grants for the Benares and Aligarh
Universities). 1844-45. 2
Budget Demand for * Excise 7. - 1448-40, 1451. 2
Budget Demand for * General Administration . 1670-75, 1680-81, 1692-
95, 1699.
Budeet Demand for * Miscellancous Departments” (British Empire
__ Exhibition). 1874-75, %
Budget Demand for ““ Railways ”, 1544, 1559, 1560, 1561-62, 1563, -
Budget Demand for “ Railways — Working Exnenses ”. 1473, 1476, 1477, e
1482; 1483, 1484-85, 1497, 1498, 14909. g s
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MALAVIYA, Paxpir MADAN MOHAN—contd.

Coiirt-fees (Amendment) Bill— "
Gy Motion to refer to Select Committee. 2147
F, Motion to circulate. 2152
Demand for Supplementary Grant for * Indo-Luropean Telegraph

Department . 837, 838.
Expression of regret at the death of Mr. G. M. Bhurgri. 1433
General Discussion on the Budget. 1234-47, 1259. i

Indian Finance Bill-— *
Motion to consider. 1915-44, 1946.

Motion for leave to introduce in the recommended form. 1976.

Indian Penal Code (Amendment) Bill (Protection of minor girls)—
Consideration of the Report of the Select Committee. 1025-28, 1029
1030, 1034.

Motion for Adjournment to discuss the departure of the Akali Ja.thn
from Amritsar and its imminent arrival at Jaito Gurdwara. 1622-27.

Motion for Adjournment to discuss the occurrences at Jaito on ‘the 21st
February, 1924. 922-25.

Motion for Adjournment to discuss the refusal of passports to the pro-
posed Indian delegations to Turkey, Persia and certain Arab States.
2225-30.

Oath of Office. 15.

Question (Supplementary) r¢ recognition of the Shiromani Gurdwara

= Prabandhak Committee by Government. 472
_— _uestlon (Supplementary) re State Prisoners. 205-06.

ution re adoptlon of measures for the (-mnt‘mem'e uf Indian rail-

Rmrﬂuhon re appron.l by the Indmn Legislature of (‘overmﬂ(ﬂrdh
tracts. 612-14, B?D
Resolution re
.360, 363, 364
Resolution re grie
Resolution rc impc
Coal® 307-11, 328.
Resolution re reduction of the Provincial Contributions. 341-45.
Resolution ¢ release of Maulana Hasrat Mohani. 1008-09.
Resolution 7e release of Sardar Kharak Singh. 994-1000.
Reeolution re tepeal of Bengal Regulation TTT of 1818. 2075, io'ld, 20770
- Resolution re return to India of Mr. B. G. Horniman. 802-804. £

A MANTETATA—
~ ~Questions re discovery of a bomb lactory ab——. lm 1985.
St;tement by Sir Malcolm Hailey ﬂﬂiseovery of Phomb factory at ——

3, 990

on South Afriean

Qnestion re Sub Post Office at ——in Monghyr. 2121-22. IO

Question 7¢ conversion of the —— sub-division of the Pakuur district, .
Jinto. # separate distriat. 1608-09. 3
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MARRIAGE ALLOWANCE(S)—

Question »¢ refusal of — to Assistant Surgeons of the Imdian
Medical Department. 2095-96. -
-
. MATCHES- ‘
Question r¢ evasion of the import duty on ——. 1344,
Question re¢ imports of ——.  689.
Question re 'nmnuhwhre of — in India. 1292
MATCH BOXES—
Question 7¢ import duty on splints and dwmmy ——. 1122,
Question re imports of veneers, splints and dummv ——. - 689-690. e
Question »e splints, veneers and empty ———. 435,

MATCH INDUSTRY—
Question ¢ the ——  1357-58.

MAURITIUS—

Question re Emigration Agent in —— 1369-70.
MoCARTHY, Stk FRANK—

Death of —— 703-705.
MEDICAL CERTIFICATE(S)—

Question 7c —— of railway employees. 698.

MEDICAL COLLEGE— Mg =
Xee ~ TLady Hardinge ——.” K ‘

MEDICAL COLLEGE (CALCUTTA)—
Question 7¢ military students in the ——. 2124-25.

MEDICAL DEPARTMENT -
See under “ Indian Medical Department.”

MEDICAL EXAMINATION—

Question re of postal and telegraph employees. 890.

MEDICAL RESEARCH INSTITUTE—
Question 7e ——. 435,

MEDICAL SCHOOLS— =
Question re training in Government —— 914, b

4

MEDICAL SERVICES—
Budget Demand for “—— 7. 1850-52.
d for Suppl tary Grant for % 5
Question re dations of the Medical Servmes Committee and |
" the Retrem,hment Committee on the subject of the —. 278,

MEDICAL SERVICES COMMITTEE— )
Quesmon (’supplementnry) 7e delay on the pm't of the Secretary of
State in coming to a decision on the r of the —. 279,

Question re vepair of third class waiting hall shed at ——. 982,
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MEHTA, Mr. JAMNADAS M.—

i!udget Deémand for ** Administration of Justice . 1802
Budget Demand for ' Currency . 1876-77, 1878,
Budget Demand for ** General Administration . 1689-1700, 1748-50~
Budget Demand for '* Interest on Ordinary Debt and Reduction or
Avoidance of Debt "'. 1642-47,
Budget Demand for * Miscellaneous Departments 7 (British Empire
Exhibition). 1872-73, 1875. %
Budget Demand for ** Salt . 1426-27.
Budget Demand for * Taxes on lncome 7. 1421,
General Discussion on the Budget. 1202-06.
Indian Coinage (Amendment) Bill—
Motion to refer to Select Committec. 269.
Motion to consider Report of the Select Committee. 930, 931, 932.
Indian Penal Code (A 1 ) Bill (Protection of minor girls)—
Consideration of Report of Seclect Committee. 1836-37.
QOath of Office. 2. S
Question s+ accommodation of the Pension Department in Bombay. 665.
Question 2¢ adjustment of expenditure incurred on telegraph work done
in combined offices. 475.
Question »¢_appointment of an Indian as Secretary to the High Com-
missioner for India. 473-74.
Question r¢ Colonial banks and firms on the horrowing list of the Secre-
tary of State. 1201.
Question re commission on the purchase and sale of securities. 1201,
Question re contract for the Bombay City Motor Mail Service. 474-75.
tion al jurisdiction in Bhagur. 602
rsements made on hehali of the Waw Office during the
Question re employment of women police to control The traffic in women
and children. ~ 900 = ~
Question v excess of expenditare over revente, additional taxation, ete.
911-12. ‘
Question r¢ exclusion of Bhagur from Deolali- Cantonment. 681-52.
Question 7¢ expenditure on the Waziristan Campaign. 1137-38.
Question re export of cattle. 666
Question 7¢ gold value-of the silver rupee. 1342-43.
Question »¢ Glovernment pensioners in Bombay. 665.
Question (Supplementary) ro guardianship of students before admission
to Universities. 211.
Qneali_on re interest on the cash balances of the Secretary of State for
India. 1186, ;
Question r¢ interim velisf to certain employees of the office of m—l’out
. Master Gieneral, Bombay. 5S7-88. s -
Question 7¢ Local Advitory Committees on Railways. 1137,
~ Question 7¢ latrine. accommodation for third class passengers on the
local and suburban services of the G. . P. & B. Bx & Cz 1 Railways.

1343,

Question »¢ length of the proposed Vasad, Borsad Kathana Railway.
1344,

Question rc Moplah and other prisoners in the Andamans. 1135,

Question 7e pay of clerks of the Dead Letter Office i Bombay. 665-66.

qvt];.e'sﬁon ;.12 a::mst: and telegraph offices mileage of Ru%nys and telegraph -
ines, . o) <

s 5 -s "2

e

-
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MEHTA, Mr. JAMNADAS M.—contd.

Question re proposed railway from Vasad to Kathana.- 1343-44. ¥

Question re Provincial Governments’ offices, Mechanical Branches of
the Clerical Establishment. _867. !

Question r¢ recommendations 3f the Babington Smith Committee. 1342. 4

Question re recavery of house-vent and municipal taxes from telegraph
officials. 475.

Question re reservation of berths on railways. 1273 2

Question 7e running of“ the evening train without lights between
Sabarmati and Dholka. 1343.

Question re staff of the High Commissioner for India. 474.

Question 7¢ surplus postal revenue. 587

Question re taxation in Bhagur. 682. #
Resolution 7e imposition of a countervailing duty on South African
coal. 321-22.
Resolution re return to India of Mr. B. G. Horniman. 805-07.
MEMBERS OF THE INDIAN LEGISLATURE—
Question re acco dation of at Raisina. 1893.
Question re ac dation of —— at Simla. 2116.
Question 7¢ dation of orthodox ——— in the Western Hostel,
Raigina. 2116-17. et e :
Question re grant of conveyance allowance to —— in Simla. 2167.
Question 72 supply to —— of certain Government publications. 165.
" Question re supply to —— of railway establishment rolls and working
estimates. 895. 2=
See under ““ Address, Joint”. ‘ 5 -
MENTAL(S)— L -
See under  Pensions ” and ““ Privilege leave . ~
MENIAL STAFF—
Question re house rent allowance of the —— of State Railways. 116.

Question re leave of the —— of State Railways. 118-17.

MERCHANT SHIPPING (AMENDMENT) BILL—
See under ‘‘ Bill(s) 7.

MESOPOTAMIA—
Questions re employment of Indian soldiers in ——. 480, 1296.

MESSAGE(S)—
~—— from the Council of State, agreeing, without amendment, to the.
Relgoalimz and Amending Bill, as passed by the Legislative Assembly.
1519. s =
—— from the Council of State r¢ Cantonments Bill. 703.
—— from the Council of State r¢ Immigration into India Bill. 595.
—— from the Council of State r¢ reference of Indian Succession Bill to |
Joint Committee. 1118. =
~— from the Council of State re the Central Board of Revenue Bill and
the Tndian Penal Code (Amendment) Bill passed by that Chamber.
1316. =
—— from the Couneil of State re the Immigration into India Bill. 595.
—— from the Council of State re the Indian Coinage (Amendment)
Bill pxa.ssetc]ll byc::,hat _(l’hu;nléer with an amendment. 1316.
—— from the Council of State re passing of the Indian Cotton Cess
i (Amendment) Bill. BI7. i

5 Rbic
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MESSAGE(S)—contd.
—__ from the Council of State re the passing of the Indian Income-tax

- (Amendment) Bill. 2212
— from the Council of State re the Sea Customs (Amendment) Blll

and the Indian Tariff (Amendment) Bill, passed by that Chamber.

1816.
—__ from His Excellency the Governor Geileral re attendance of Mem-

bers at the inaugural ceremony. 4.

275.

. _— from His Excellency the Governor General re discussion of heads of
expenditure of the Budget. 348.

—— from His Excellency the Governor General reconunending the
Assembly to pass the Indian Finance Bill. 1966.

. METEOROLOGY—
Budget Demand for ** ——". 1820-29.
Demand for Supplementary Grant for *“-—— 7. 850.

METUR [RRIGATION PROJECT—
Question re arrangement with the Mysore Durbar regarding the —.

1017-18.
METUR RESERVOIR PROJECT—
At Question re the Krishnasagara Reservoir Project and the ——. 1017,
MILAM— - -
4 post of #b—— 669 g A i

Qneahon re mployment of the —— to quell internal disturbances. 2016.
MILITARY A(J(JOUNMT%

Question ¢ ——.

MILITARY ACCOUNTS
Question re removal of the office of the Deputy Accountant General, ——
from Poona to Bombay. 913-14.

MILITARY ACCOUNTS DEPARTMENT-—
Question re compulsory retirements of clerks, accountants and De
Assistant Controllers of the —. 1341 - ey
- Question 7e pay of accountants and de!ks in the—. 1340-41. -
— Ser ** Indian Army Reserve of Officers X .

MILITARY ASSISTANT SURGEON(S)—
~  Question re —— and Sub-Assistant Surgevns. mwm, 190807

MMUITARY DAIRY FARMb~ =

Question re
MILITARY EXPEN DITURh

Question re 420, 1108.
MILITARY OFFICERS—

Question re replacement of certain —— in the P

g oy in olitical De?lirtment by

S MILITARY PENSIONS—
Question re payment of —— by post offi
S OxréIe i L ¥ P ces in the Pun;ab and N. W. F.

_— from His Excellency the Governor General re dates for the Budget. ~
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MILITARY SERVICES- 4 e

Question re retrenchment of ——. 58-106.
MILITARY SUB-ASSISTANT SURGEONS-—- b
See ** Sub-Assistant Surgeons 7.
MINES—
Budget Demand for “ —+—"". 1831-43.
- MINING-
= Question s¢ concessions granted to foreigners in —— forest vroducts,
ete.  146. .
> )
MINING AND GEOLOGY-—~
Question r¢ establishment of a School of —— at Dhanbad. 135. g
MINISTERS-
Question rc establishment of a convention with regard to the resigna-
tion of —— on the conclusion of a general election. 945, |
MINISTERIAL ESTABLISHMENT—
Question re grievances of the —— of the Railway Board. 1364.
MINOR PROVINCES— Ty e 2
tion 1o a istration of — . 683681, 1360.
v
Bndget Demand for “-——"". 1879, e

MINT (ROYAL)‘-

— e
See * Babington Smith Committee . > k

MIRAJ-PANDHARPUR LINE—

>
; Question r¢ eonstruction of and the Kudchi-Bagalkot and i.onand-

L Pandharpnr Lines. 1708,

! MISCELLANEOUS—

' Budget Demand for “--— ", 1880.

i Demand for Supplementary Grant for “-—— ', 852-60.

MISCELLANEOUS DEPARTMENTS- -
Budget Demand for *‘ —— . 1872-75.
Damand for Supplementary Grant for ©“ —— V. 85k

MISRA, Paxvir HARKARAN NATH- -
+ Oath of Office. 3. =

MISRA, Paxorr SHAMBHU DAYAL - =
Budget Demand for * General Administration ™ 7
Oath of Office. 3.
Question re conversion of the Sadar Bazar of the Saugor Cantonment
into a Municipal Committee. 2089.
Question re grant of the title of “ Hon'ble ” M. L. A’s. 2089_60.
Qn;.:um re income from Culturable lands in the Siugor Cantonment.

‘&;

Question re Indian Secretanes of the Cantonment Committes. 2088, 4
Queahnn re pemnuel of the Colonies Committee. 2088, s
Q

by the British Cabinet of e
~ Committee to connder Indmn aﬂm& 1375.

Question (S y) re t of Knglish reporters by the ~
Public Bemcea Commiission. 1107. 73
Resolution re repeal of Bengal Regulation TIT of 1818, 2047:80,
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MITTER, Me. P. C—
* Question re speech of ——. 1618-19.

S MOIR, Me. T. E—
Demand for Supplementary Grant for
4%
General Discussion on the Budget. 1252-57.
Oath of Office. 1. B
Resolution re abolition of the Cotton Bxcise Duty. 2036.
Resolution e grant of full self-governing Dominion Status to India. 295-
400. .
MOKAMEH GHAT—
Question re proposed railway bridge across the Ganges at —— 155-36.
MONCRIEFF SMITH, Siz HENRY—
Code of Civil Procedure (Amendment) Bill—
Motion for leave to introduce. 1018-19.
Motion to refer to Select Committee. 1326-27.
Indian Evidence (Amendment) Bill—
Motion for leave to introduee. 876-78.
Indian Finance Bill—
Motion for leave to introduce in the recommended form.
- Indian Passport (Amendment) Bill—
pr " Motion to consider. 459, 460-61.
an Tolls Bill—

¢ Administration of Justice . 844-

1976.

T —
further consideration. 13%5.

Oath of Office. 1. |
Repealing and Amending Bill—
Motion for leave to introduce. 1019.
Motions to consider and pass. 1119,
Resolution 7¢ answering of questions put by non-official Members on
subjects over which the Governor General in Council has control and
superintendence, by Government Members. 487-89.
Statement (laid on the table) re action taken by Government on certain
Resolutions passed by the Council of State. 817-21.

MONGHYR—

Question. z¢ ferry service between —— and ——Ghat,  121-22.
MOPLAH(S)— . B
. Discussion relating to the treatment of —— prisoners on the motion for
> the reduction of the D d under sub-head * Home Department ”.

1657-58, 1685. 3 g %

Question re and other prisoners in the Andamans. 1138

MOSQUE(S)—

Question r¢ compensation for — in the New Capital. 173L |
. Question 7¢ demolition of a —— near Paharganj. 279-80. >

Question re —— and other religious buildings protected undér the
Ancient Monuments Preservation Act, 1004 (511 of 1904), 1730.
Question re —— near Qutab Minar. 2119.

Question r¢ —— on” Asoka Road, Raisina. 1731-32. 5
Question r¢ old —— at Raisina. 661-62.

%
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MOTION(8) FOR ADJOURNMENT—
Question re — in the two Chambers of the Indmn Leglslature. 408-,

- See uuder “ Adjournment(s) ”.

- MOTOR CARS—
’ Question re oxpenditure on haulage of — of Members of the Indian
Legislature. 630-81.
MOTOR MAIL SERVICE—
- . Question »¢ contract for the Bémbay Clty Motor Mail Service. 474-75.

MOTOR VEHICLES— . S
Question re —— for the Royal Air Force. 1995.

MUHAMMAD ISMAIL, Kray Bamapur SAIvin—
Oath of Office. 1339.

MUHAMMADAN(S)—
; Question re Anglo-Indians, Hindus and — in the Subordinate Accounts
i Service. 1965-66.
-' Question re employment of a larger percentage of —_— m t,he Accounta
Daparﬂmm'. Posts and Telegrnphu. M.
ion. re —— loyed on the N.-
Qnest,wn re —— in postal emfﬂoyment 2019-20,
re repr tation of — in the Imperial and Provincial
Legislatures and also in Government Services. 252,
See *“ Postal Accounts Department "

MULTAN MUSLIMS— A
See under ‘‘ Income-tax ”. 3

MUNICIPAL TAXES—
= Question re recovery of house rent and —— from telegraph officials.

L |

.

475.
L See under ‘‘ Taxes
MUNSIFF(S)—

Question re pay of Extra Assistant Commissioners and —— in the N.-W.
F. Province. 1609-10.

E MURTAZA, Sanks Bauapur, MAvnvi Sayyip— s
Oath of Office. 2. -
Motion for Adjowrnment to discuss the refusal of passports to the pro-.
posed Indian delegations to Turkey, Persia and certain Arab States.
2219-20.

MUSA KHAN— .
Question re activities of —— in Waziristan. 440.
MUTALIK, Sarpar V. N.—
Election of —— to serve on the Standing Fmauce Committee, 2183. :
Election of —— to the panel of the Standing Finance C i to advise
"

on questions relating to Emigration. 941.
Indian Finance Bill— = )
Motion to consider. 1912. =
QOath of Office. 2.
Question re construction of the Mun}-Pmdhs-put, Kudechi- Bagalkot md '
Tonand- nndharpnr lines. - 1708
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MUTALIK, Sarvar V. N.—contd. 3
Qnestmn re cost of the Satara Koregaon Branch of the M. 5. M. lewny
1046.
Question re effect of enhanced salt duty on the consumption of salt. 183.
Question 7¢ enlistment of Brahmins in the Army. 122-23.
Question re Indian Territorial Force. 182,
Question ¢ inquiry into working of the Reforms. 1707.
Question re new Pension Rules. 1709.
Question se recording of votes in landholders’ constituencies. 181,
L Question re recrmtment for superior posts on the Railways. 183.
Question 7e recruitment of bers of the Indian aristocracy for the All-
" India- Services. 181.
Question re withdrawal of the exemption under the Arms Act from the
second and third class Sardars of the Deccan. 1708-09.

-~

MUTTRA
~Question re proposed railway between — and Aligarh rid Brindaban.
2115.
MUTTRA-ALIGARH RAILWAY PROJECT—
Question re proposed —— »id Brindaban. 2113.
 MUZAFFARPUR—
: Question re cost of troops stationed at ——. 46-47.

Question ¢ location of troops at ——. 45-46, 1101-02.
' i ilway tion bet —— and Sitamarhi. 156, 1285.
 1202:03..

v house for troops at —

t with the —— regarding the Metar Iirigation

re
Project. 1017-1018.

} NABHA TERRITORY—
See under “ Jaito

1895,

Question re retrenchment of postmen in the

l NADIA DIVISION—

NAG, Me. GRIBE CHANDRA—
Oath of Office. 2. Nt

" NAGPUR— o
See under ** Chota Nagpur . —

NAMBIYAR, Me. K. K.—
Qath of Office. 2.
Queshon re bungalows leased by Government in Delhi. 2100. =
Question re recovery of rent for bungalows at Raisina not vmd by
tenants belonging to the P. W. D. 2101
Question 7e recovery of rent from Mr. Symes, Executxvo Engineer. for ~
bungalow No. 2 Church Road, Raisina. 2099.
Qaestion re shortags of insulated wire in stock of ﬂm&d Prolect Division,
P. W. D., Delhi. 2101.
_ Queéstion re "Sikh contractors employed in ﬁ:e 'P W.-D., Del]u. _910001. |

’
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_NARAIN DAS, Mz.— ) -
Budget Demand for ** General Administration . 1771-1772. i

Indian Coinage (Amendment) Bill—
Motion to consider. 264-265.
Indian Passport (Amendment) Bill—
Motion to congider. 461-462. ¥,
Qath of Office. 3. e
Question r¢ export of Opium. 2113-15.
% Question re proposed railway project between Muttra and Aligarh vig
Brindaban. 2115.
Question re suspension of the booking and loading of cotton bales at -
~  Khurja Station. 2118,
Resolution 7¢ grievances of the Sikh «nlnmulul\ 973-974. b
" NARAYANGANJ—
Question 7¢ conversion of the
1193,
NATIONAL EXPENDITURE— .
Question re retrenchment in. ——. 199,

sub-office into a head post office. 1122-

NATIONALIST PARTY— - D .
Alleged pact between Governmcnt and the 1736-1737.
Statement of the position of the — in regard to Demands for Grants-
1443-1444.

NAVAL AND AIR FORCES—

Question ¢ Indians in the ——. 412-413.

NAVAL FOROE(S)—
Question re admission of Indians to the ——. 135, 419, 437438,
NEEMUCH—

Question re decrease of civil population of ——. 161.

NEHRU, De. KISHENLAL—
Oath of Office 3.

NEHRU, Paxpir MOTILAL—
Budget Demand for Customs. 1377,
Motion to omit the Demand. 1379-56, 1380, 1415, 1416.
Budget Demand for Salt. 1425-26.
Expression of regret at the death of Mr. (.l M. Bhurgri. 1431 -
Honourable Sir Malcolm Hailey’s request for a ruling as to the order
in which motions relating fo Demands for Grants should be cmmdeled 4
1377, 1378, 1379.
Indian Finance Bill—
Motion to cousider. 1946, 1949-57. -
Motion for leave to introduce in the recommended form. 1975-75.
Oath of Office, 3. =
Question (Supplementary) “re nppmhhnmn, by the British Cabinet of a
Committee to consider Indian affairs. 1872-75.
Resolution 1« abolition of the Cotton Exeise Duty. 203436,
Resolution re grant of full self-governing Dominion Status to India.
867-375, 542548, 582
« Resolﬁtmn re Gr eet,mgs of the Assembly to thé Labour Pm'ty 650-651. -
1 e Muh Repr 783-785.




NEHRU, Paxptr MOTILAL-—contd.
| Resolution ¢ repeal of Bengal Regulation TI1 of 1818. 2075-2077.
. Resolution re return to India of Mr. B. G. Horniman. 813.
" Statement of the position of the Nationalist Party in regard to Demahids-

[ for Grants. 1443, 3
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NEHRU, Paxvrr SHAMLAL—
Budget Demand for * General Admi

I nistration . 1757-1758.
1 Indian Passport (Amendment) Bill—
' Motion to consider. 458-459.
- Oath of Office. 8.
Question (Supplementary) re allowances of State prisoners in Bengal.
ml' - — - LAl -~ -
Question (Suppl tary) »e appoi by the British Cabinet of a
o " Committee to consider Indian affairs. 1373.
Question (Supplementary) re employment of postmen and menial staff on
guard duty at night. 2018, a7
Question (Supplementary) re Longwood Hotel, Simla. 2013-2014.
Resolution re abolition of the Cotton Excise Duty. 2041-42.
Resolution ¢ grant of full self-governing Dominion Status to India. 961,
570.
~ Resolution re¢ grievances of-the Sikh community. 973, 989
~ % Resolution re imposition of a countervailing duty on South Afriean coal.
L 288. 5
: Resolution r¢ repeal of Bengal Regulation ITI of 1818. 2076.

e .
demand for * Indian Postal and Telegraph Department P e
provement and cheapening of postal facilities). 1566-1569, 1585.

Election of ——. to the panel of the Standing Committee to advise on.
questions relating to Emigration. 941,

. Oath of Office. 2.

Question re alleged assaults on Indians by Mr. Payene, Loco. Foreman,
Lalmonirhat, E. B. Railway. 117.

Question re alleged ill-treatment of staff by Mr. Kerr, District Locomotive
Superintendent, E. B. Railway. 116.

Question. 7¢ allewances of State Prisoners in Bengal. 31, 920922

Question 7¢ appeals against decisions of the Chief Medical Officer, E. B.
Railway. 117 ,

Question 7¢ appointment of Station Masters as Travelling Ticket Inspec-
tors on the E. B. Railway. 118. .

Question re Bengal Regulation ITI of 1515. 919, -

Question 7¢ Catering Department, E. B. Railway. 119.

Question re compulsory prepayimnent-of freight ou coal on the East Indian
and Bengal Nagpur Railways. 1816

Que&tiun re cost of Kasta and Damaguria sidings, Il I. Ry. 37 5

Qnesf‘lion :t]zqdisposal of work in connection with the inward foreign parcel
mail. 1813,

Question re exercise of the personal: powers of the Gmmrnni'hdenei‘;l.
1982-1987. ST

Question re expenditure_on- deputation of Sir Tej Bahadur Sapra to T

England. 29. ~ > . . -
Question re Food Inspectors and Transportation Officers on the B -B.
Railway. 119. : < -
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NEOGI, Mz. K. C.—contd.

_Question re further constitutional advance in India before 1920. 2127 ’

Question (Supplementary) re grant of extensions to the members of the
India Council. 1350. =

Question e grant of retiring gratuity to gazetted officers of the . B.
-

Railway. 119.
Question »¢ grievances of Indian guards and drivers, E. B. Railway.
% 116. .

Question re house rent allowance for menial staff of State Railways. 116, &

Question re leave of menial staff of State Railways. 116-117.

Question (Supplementary) re Longwood Hotel, Simla. 2012-13, 2014.

Question re orderly peons for Inspectors of Post Offices. 1813-14.

Question 7¢ overtime allowances to clexks of the General Post Office, *
Calcutta. 1813.

Question re purchase of coal for State Railways. 38.

Question re railway facilities to the Karanpura and Talcher coalfields.
37.

Question r¢ recovery of Municipal and Halkhw
and telegraph staff occupying Governmen

Question re reduction of coal freights. 35

- Qﬁfxog re reduction of pay of Indian employees of the L. B. Railway.

Question re reinstatement of employees dismissed by the E.
117. =

Question r¢ representations from State prisoners in Bengal. ~3177°%
922,

Question 7¢ retrenchment of Indians, Anglo-Indians and Europeans on

the E. B. Railway. 118

Question re retrenchuients on the E. B. Railway. 118.

Question (Supplementary) re rules under section 67 of the Government

of India Act. 1902

Question re sepatate establishment for the Legislature. 5.

Q ion re State pri 30,

O st (S 1,

s from  the postal
B14.

O

(Sw ) »e State prisoners. 205,
Question re State prisoners in Bengal. 30-32. ‘ ST
Question ¢ terms of employment of subordinate and superior establish-
ments of the E. B. Railway. 117-118.
Question re total monthly expenditure and staff of ceriain post offices in -
Caleutta. 1814-15.
Question 7¢ transfer of the Station Master, Ballygunj.  107-108.
Question re treatment of State prisoners in Bengal. 919-922.
Question re visits to State prisoners in Bengal. 919-920.
- Question re wagons for coal traffic. 36. -
Question 7¢ withdrawal of Railway Depariment Notification. Ne. 1-D.,
dated the 28th December, 1916. 1816, 3 "
Question re working hours, leave reserve, allowances, ete., of R. M. 8.
staff. 1815-1816. >
~ Question o working of the reforms. 28-29.
Resolution e abolition of the Cotton Excise Duty. 2032.
Resolutior i ition of a tervailing duty on Souths African coal
-

iy

re imy

orted into India. 285-288, 392-396. 4
Resolution »¢ separation of Railway Finance from General finance. 292, |
Resolution 7 Transferred Snbjects in the Provi 820, = 2
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‘E\‘EW CAPITAL COMMITTEE—

Question re annnal administration reports of the ——. 2008
Question re personnel of the ——. 1099,

NEW CAPITAL RAILWAY—
See under ** Railway(s) 7 —.
NEW DELHI— ] -
Quegstion re ——. 206,
Question re capital expenditure on ——.  10%.
NEW IMPERTAL CAPITAL—
Question re railway station for the —. 207.
NEWSPAPERS—
Question re subscriptions to —— by Deparbmentq of the Government of
India. 1114-1116, 2118.
NICKEL COINS—
See under ““ Cloins . -
NOBEL PEACE PRIZE— 3 : e
Question re ——. 1673-674.
NO-CONFIDENCE—
" Question re vote of
443.

MINATION PAPERS—
‘Question 7¢ —— of ca.ndlda.tes for election to the Legislative Assembly.

in the Central Provinces. Legislative Couneil.

Questmn re discharge of —— driver on the E. B. Railway for running
against signals. 162.
NORTH-WEST FRONTIER—
* Question re payment of military pensions by post offices in the Punjab

and civele. 1362-63.
Question 7¢ number of British officers murdered on the —. 169-80.
NORTH-WEST FRONTIER PROVINCE—
Budget Demand for the . 1880, y
Demand for Supplementary Grant for the “——". 861 i,
Question re extension of Reforms to the ——. 1889, s e
4‘ ;’€ Question ¢ judicial work in the ——. 1609.

Question 7¢ murder of Indians and abduction of Indian women W:ﬁﬁnﬁar
3 tribesmen in the ——. 160-161.
- Question re Original Major Works in the —— mﬁ Elhcinstnu 2004-05.
. Question re pay of civil clerical establishments in the ——. 1395, 1880

90.

Question e pay of clerks of the Trrigation Department in the —.
1805, ?

Question ¢ pay of Extra Assistant Commissioners and Mun
_— 1

Question re pohce force employed on Atutegxo railwm in Hls———— 1614-
15, =

Quuhon re revision f pay of civil olcrh in tl\e—~ 1890, 1896. =
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e |
N.-W. F. PROVINCE INQUIRY COMMITTEE R'RPORT ‘
Questxou regarding the —. 129, 1360. 2 :
= NORTH-WEST FRONTIER REGULATIONS— 2
- Question r¢ imprisonment of persons under section 40 of the ——. 470. 3
* NORTH WESTERN RAILWAY— :
Question re Claims Inspectors on the —. 667, 4 i
Question r¢ Commerciel Department, ——. 667
Question re Commercial Superintendents on the ——. 667,
5 Question re compensatory allowances for the staff of the — at ilarachi.
439.

Question re derailment on the Rohri-Khanpur section of the — 2159.
Question re European Station Masters at certain stations on the —.

Question r¢ Goods and Coaching Clerks on the —. 668,

Question re inadequate supply of drinking water for passengers on the
=== 149, \

Question re leave of the traffic staff of the 865-866.

Question r¢ Muhammadans employed on the ——. 2019.

Question r¢ railway rates and fares on the Kalabagh and Bannu branch

- of the ——. 1610-1L i - ‘

Question re retr 439, = |

Queshon re termination of the services of the traffic staff of the —.
866.

Question re theft and pilferage on Hw —. 201% %

Question re Traffic Inspectors on the —. 667 #

Question r¢ Traffic Inspectors (Commercial) on the —— 66!

Question re the traffic staff of the ——. 865

Question re transfers of the traffic staff of the ——. 3865, I

NOTES (ONE-RUPEE)—
Question rc discontinuance of —— 440,
\ NOTIFICATION(S)—

Question re withdrawal of Railway Department —— No. 1-D; dated the

28th December, 1916. 1816,
o}
: ‘OATH OF OFFICE
= Abdul Haye, Mr. 3.

Abdul Karim, Khwaja. 2. ~4

Abdul Qaiyum, Nawab Sir §nh1hzada 4. -

Abhyankar, Mr. M. V. 3. f

Abul Kassem, Maulvi. 469.

Acharya, Mr. M. K. 043

Ahmed Ali Khan, Mr. 3 -

Ahmed, Mr. Kabeerud-Din. 3.

Aiyangar, Mr. C. Doraiswami. 2. =

- - Aiyangar, Mr. K. A. Rama. 2

Aiyar, Mr. AU V.VD 1097,
Aiyar, Sir Palamaneri Sundaram Aiyer Sivaswamy. 403.

L = - - Ajab Khan—Honorary Capfain. 15.
S Akram Hussain Bahadur, Prince Afsar-ul- Mulk Mirza \Iu’hammad
. Alimuzzaman Chowdhry, Mr. 2

-
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OATH OF OFFICE —contd.
~Allen, Mr. Basil Copleston. 2.
Aney, Mr. M. S. 3.

Ariff, Mr. Yacoob, C. 1330
Asjad-ul-lah, Maulvi Miyan,
Bahawal Bgksh, Chaudhri,
Bell, Mr. Robert Duncan. 517,

Belvi, Mr. D. V. 2. -
Bhat, Mr. K. Sadasiva. 2.

Blackett, The Honourable Sir Basil Phillot. 1.
Burdon, Mr. Ernest. 657.

Butler, Mr. M. S. D. 129.

Calvert, Mr. Hubert. 2.

Chaman Lal, Mr. 3.

Chanda, M»r. K. K. 3.

Chatterjee, The Honourable Mr. A. (. 1.

. Chettiyar, Sir M. C. T. M. 1143.

Chetty, Mr. R. K. Shanmukham. 2.

Clarke, Mr. Geoffrey Rothe. 2.

‘Cocke, Mr. H. G. 2,

Dalal, Sardar, B. A. 4.

Das, Mr. Bhubanananda.

Das, My, Nilakantha. 3.

- Datta, Dr. 5. K. 4.
S Dumasia, Mr. N. M.
L Duni Chand, Lala.

_Duunk, Mr. H. R.

i
eming, Mr. E. . 3.
Fraser, Sir Gordon. 403.
Ghose, Mr. Surendra Chandra. 15.
‘ Ghulam Abbas, Sayyad. 3.
. Ghulam Bari, Khan Sahib. 3.
3 Gidoey, Lt.-Col. H. A. J. 517.
‘Goswami, Mr. T. C. 2
Gour, Dr. H. 8. 120,
Govind Das, Seth. 3.
Gulab Singh, Sardar. 3.
Hailey, The Honourable Sir Malcolm. 1.
Hans Raj, Lala. 3.
Hari Prasad Lal, Rai. 3.
Hindley, Mr. Clement Daniel Maggs. 1121.
Hira Singh, Sardar Bahadur, Captain. 4.
- Holme, Mr. Henry Edward. 2. o
Howell, Mr. Evelyn Berkeley. 1.
Hyder, Dr. Lodhi Karim. 3.
Innes, The Honourable Sir Charles. 1.
Ismrail Khan, Mr. 3.
lyengar, Mr. A. Rangaswami. 2.e
Jajodia, Mr. Runglal. 3.
Jeelani, Haji S. A. K. 2.
Jinnah, Mr. M. A, 2
Joshi, Mr. N. M. 129,
Kartar Singh, Sarcar. 3.
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OATH OF OFFICE—contd. -
= Kasturbhai Lalbhai, Seth. 2.
Kazim Ali, Mr. M. 3. .
Kelkar, Mr. N. C. 2. 2
Kidwai, Shaikh Mushir Hosain. 881,
] Kun, Maung. 253.
3 < Kyi, Maung Tok. 3.
Ley, Mr. Arthur Herbert. 583. -
Lindsay, Mr. Darvey. 3. 7
Lloyd, Mr. Allan Hubert. 1339, 2081.
. Lohokare, Mr. K. G. 2.
Mahmood Schamnad, Sahib Bahadur, Mr, 403.

: Makan, Mr. M. E. 2 : -
. e Malaviya, Pandit K. K. 3
: Malaviya, Pandit Madan Mohan. 15. »

Mehta, Mr. J. M. 2.

Misra, Pandit H. N. 3.

Misra, Mr. S. D. 3.

Moir, Mr. Thomas Eyebron. 1.

Moncrieff Smith, Sir Henry. 1.

Muhammad Tsmail, Khan Bahadur Saiyid. 1330, 3
Mahboob Ali Khan Muhammad Akbar Kbmx, Sm:dm‘ ~129
Murtuza Sahib Bahadur, Maulyi SEyyed -2

Mutalik, Sardar V. N. 2

Nag, Mr. Girish Chandra. 2.

Nambiyar, Mr. K. K. 2 =
Narain Das, Mr. 3. i
Nehru, Dr. Kishenlal. 3. ;Ka:'
Nehru, Pandit Motilal. 3. - .
Nehru, Pandit Shamlal. 3.

Neogy, Mr. K. C. 2.

O’Malley, Mr. Lewis Sydney Steward. 2.

Owens, Iit.-Clol. Francis Charles. 22,

Pal-Mr. B. C. 2

Parsons, Mr. Alfred Alan Lethbridge. 1 s
Patel, Mr. V. J. 2. 5 =
Percival, Mr. Philip Edward. 2.

Phookun, Srijut Tarun Ram. 3.

Piyare Lal, Mr. 3.

President, Mr. 1. 2 =
Purshotamdas Thakurdas, Sir.” 2. =

2 Raj Narain, Rai Bahadur. 1963.

é& Rajan Bakhsh Shah, Makhdum Syed. 3.

Ramachandra Rao, Diwan Bahadur, M. 2.

" Ranga Tyer, Mr. C. S. 3. j
i Rangachariar, Diwan Bahadur Tiruvenkata. 2 -

: Ray, Mr. K. 8. 2.

Rhodes, Sir' Campbell. 3.

Richey, Mr. James Alexander. 1.
Roy, Mr. B. 0. 2

-Roy, Mr. K. C. 4. st g
Rushbrook-Williams,, Mr. Lawrence Frederic. 1, 7607, &= !
Sadiq Hasan, Mr. S. 3.
Samarth, Mr. N. M. 129.
— Samiullah Khan, Mr. M. 3.
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OATH OF OFFICE—concld.

A Barda, Rai Sahib Harbilas. 8.
Sarfaraz Hussain Khan, Khan Bahadur. 3.

- Setalvad, Sir Chimanlal Harilal. 129.
Shafee, Maulvi Muhammad. 3. .

! . Shams-uz-Zoha, Khan Bahadur, M. 179.
8i, Maung Ba. 3. .

Sinha, Mr. Ambika Prasad. 277.
Binha, Mr. Devaki Prasad. 3.
Sinha, Kumar Ganganand. 3.
8ingh, Raja Amarpal. 3.
. Singh, Mr. Gaya Prasad. 3.
Singh, Raja Raghunandan Prashad, 3.
Singh, Rai Bahadur Shyam Narayan. 2.
Stanyon, Col. Sir Henry. 3.
. Syamacharan, Mr. 3.
Tonkinson, Mr. Harry. 1979, ei= T S
Tottenham, Mr. Alexander Robert Loftus. 1, 1883
Puring, Mr. Juhus Mathison. 2.
Ujagar Singh Bedi; Baba. 3.
Venkatapatiraju, Mr. Bhupatiraju. 2
Venkataramana, Mr. Kakutur. 2.
Vishindas, Mr. H. 2.
" Wajihuddin, Haji. 3.
Willson, Mr. W. 8. J. 4.
Wright, Mr. Wilfred

OBSCENE PUBLICATIONS— e
Resolution 7e ratification of the International Convention for the nupprgu—
sion of the cirenlation of, and traffic in, —— 1397-38.

OBSERVATORIES—
Questicn re Aerological ——. 2012,

OFFICE ESTABLTSHMENT—
Question r¢ —— for the Indian Legislature. 686.

OFFICERS, BRITISH AND INDIAN—
-~ i i 421.

- OFFICIALS, POSTAL—
<" Question re allowances to —— in Assam. 2017.

©OIL ¥UEL—
Question r¢ use of —— on Railways. 1353,
. OLIVIER, LORD—
o Question r¢ —'s speech in the House of Lords. 2188. f ‘

O'MALLEf Mz. LEWIS SYDNEY STEWARD— <

~ _ Oath of Office. 2.
Besoluﬁon re repeal of Bengal Regulation III of 1018 £063-58.
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OPIUM—
Budget Demand for *‘ ——". 1420-1430.
Question r¢ annual sale of ——— during the last ten years 216566,
LQuestion re export of 2113-15.
Question re loss of —— revenme. 193-194.
Question +¢ supply of —— to Hong Kong and the Straits Setflements.
1132-1133. ¥

§
ORDERLY PEON(S)—

Question re — — for Inspectors of Post Offices. 1813-14.
ORDNANCE FACTORIES-—-

Question r¢ Chief Clerks in ——. 671

Question re clerks in ——  670-671.

Question r¢ Indian Gazetted Officers in ——. 670,

Question re reorganisation of the superior services of ——. 671
Question re Lrn,iuinp; of Indians in ——. 2125-26.

ORIGINAL MAJOR WORKS~
Question re —— in the N.-W. F. Pr o\'mce and Bal i Qmi 2004-05.
i &“gﬁ' i
ORIYAS— * : o
* Question r¢ employment of —— on the B. N. Railway. 137.

Question re number of in Govt. service. 138.39.
Question re union of —— speaking tracts. 179,

ORTHODOX QUARTERS

Question r¢ size of rooms in —— and unorthodox quarters in iaisina.
1113-1114.

OUDH AND ‘ROHILKHAND RATLWAY-

Question re Adyisory Committee, —. 675,

Question re Superintendent of Stationery and Printing. 676.

Question re Travelling Ticket Checkers on the —-. 676,
OUTRAGE(S)

Question re alleged — = by Anglo-Indians on an Indian woman. 1105,
OVERBRIDGE(S)— =¥

Question re —— between Hamilton Road and Delhi City. 1007-2098.

Question r¢ want of raised platforms and —— at stations on the Burdwan-

Howrah Cord section ofi the Bast Indian Railway, 946-947.

OVERCROWDING— 3

Question re — in trains. 2170.

OVERTIME ALLOWANCES-—-
e A]]owsnce(s) s
OWENS Lg.-Cor. F. C— &

g:g;-e::on of regrut at the death of Sir F‘mnk Mccr_a,rhhfy. 704:

Se( under

T

}
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’- o i - P
P PAQT— ' ! .
. See under huuonahst. Party ”. -
PAL, Mr. BIPIN CHANDRA—
Budget Demand for ‘‘ Customs . 1393-99.
Budget Demand for “ Education 7 (Gran?® to Calcutta University). 1349,

Budget Demand for ““ Emigration, Internal 7. (Reeruitment of Labauy
for Assam). 1563-65.
Budget Demand for ** Jails and Conviet Settlements . 1803
Budget Demand for ““ Taxes on Income 7. 1420,
k Discussion re alleged Pact between buvumuent and the Nationalist
Party. 1736-1737.
General Di ion on the Budg 1165-1244.
Indian Penal Code (Amendment) Bill—
N Motion to refer to Select Committee. 174-75.
* Indian Penal Code (Amendment) Bill (Amendment of scetion 4975)<-
Motion to refer to Select (‘ommitl,t-c 1051-53, 1055.
Oath of Office. 2.
Question (Supplementary) re appmm,ment by the British Cabinet of a
Committee to consider Indian Affairs. 1373-1375.
Question (Supplementary) - books and periodicals issued to State

" Prisoners in Bengal. 922.
:ﬂ"ﬁ‘ Question re case of Babu Har Bhagwan Das. 701.
_ Question re fine imposed on Ram Amugnapa Tewari, Postman of Caleutta.

~

grieva 703
Question re loss of a mail bag at Peshawar. 701.
Question r¢ recoveries from R. M. 8. officials for loss of insured articles.
702,
Question re speech of Mr. P. C. Mitter.. 1618-1619.
Question re theft of mail bags at Multan. 701
Resolution 7e abolition of the Cotton Excise Dutv. 2034, 2033-10.
Resolution re adoption of measures for the convenience of Indian Rail-
way Passengers. 508-510.
Resolution re amalgamation of the Indian Territorial Force with the
Auxiliary Force. 230-232. *
Resolution. 7e grant of full seli-governing Dominion status ﬁo Indm.
k. 362, /575, 700-717. 8%
" Resolution resgrievances of the Sikh community. 964-66, 989.
Resolution 7e Ratification of the International Convent)m‘far the sup-
pression of the cireulation of, and traffic in, obmne publications. 1334
VD,
. Resolution re repenl of Bengal Ramﬂatlon m of I818. 2058-61, 2078.
Resolution re transferred subjects in the Provinces. 620,

PANEL(S)—
Election of —— for Standing Committees. 178-77. 3 - 2
Election of a —— of the Standing Committee to ndvua on queshons
relating . to. Emigration. 941. -
PANEL OF CHATRMEN— HHE~ ] TEH
> Kppointmentof—’. 445, 7 ik S
= B .2 ~
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PANNA LAL GOPI—

Question re case of —— late Assistant’ Station Master “of Karbighwen
Station on the East Indian Railway, 1815,
.

PAPER PULP—
Question r¢ manufacture of —— 684,

PARBELIA COLLIERY— >
Question re inquiry into thé explosion at the ——. 1310

PARSI PIONEERS—

~ See under *‘ Pioneers .

PARSONS, Mz, A. A. L—

- Budget Demand for “ Railways ™. 1637, 1554-58,
Oath of Office. 1.

PARTIES—

Question re strength of the various — in the Legislative Assembly.
414-415.

PASSAGES—

Question re anmled — t.o the United KmF I ‘%ﬂ

PASSENGER(S)— ) o

sl

stion re ion of Xma.s
and Third class. 131L g

_Question re liability of carrying companies for accidents to ——=,

Question re travelling facilities for third class railway —. 1309°1
PASSENGER AGENTS—

Question re —— at railway stations. 893.
PASSENGER GUARDS—

Question re ——. 892-503.

Question e —— on third class Fxpress and Passenger trains, 893,

PASSENGER SUPERINTENDENTS—
See under “ Bombay, Baroda and Central India Railway .

PASSES—

Question re free —— for chaplains on the G. T P. Rﬂiﬁvay 698,
Question re free —— for Members of Railway Unions. 699,
Question re issue of free Railway —— for the mmmterml staff of
the Railway Department. 130-132.
PASSPORT(S)—

Indian — (A.mendment) Bill—

See under * Bill(s) .

" Question re refusal of —— to the pr d Indian delegation to Turkey
Persia and certain Arab States. 2174-77. :

Question 7e restrictions on the issue and renewal of ——. 2102,

PAYEL, Mr. V. J—

dget Demand for * Customs ”, 1378, 140509, 1414, 1415, 1414.
Budget Demand for “ Taxes on Income; », 1419, ey
_ Indian Finance Bill—

- Motion to consider. 1913, 1938-39, 1947, 1958.
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PATEL, Mg. V. J.—conid.

Motion for Adjournment to discuss the occurrences at Jaito on the 2lsb
. February, 1924. 924. % 2
Oath of Otiice. 2.
Question re abolition of impressed labour. 418-419. :
Question re action taken on certain resolntions passed by the Cowcil of
State. 416-417.
Question re additional taxation levied by the Central Govk. since the
inauguration of the Reforms. 411-412. 5
Question re admission of Indians to the Naval, Military and Auxiliary
k Forces. 419.
Question re affairs of the Alliance Bank. 431-432.
Question re Auxiliary and Territorial Forces. 433.
Question re Bal ‘sheets of Foreign Banks. 423-424.
. Question re Cash Balances of the Govt. of India. 425,
Question re changes on the Political Deptt. 4926,
Question re cheap and speedy Justice. 421-422.
Question (Supplementary) re clerks in Ordnance Factories. 670-871.
Question re correspondence between the Secretary of State for Indip snd
the Govt. of India 7e the arrest of Mr. Gandhi. 425
Question re deadlock in the Central Provinces. 414.
. Question re defence of India by Indians. 420
e "% Question (Supplementary) r¢ disqualification for election to the Legis-
latures (Indian an incial). 184,
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Question re Governor’s Conferences. 497-428.
Question re Imperial Bank of Indin. 432-433.
Question re Imperial Medical Research Institute: 411
Question re Income-tax paid by Foreign Companies. 428429,
Question ¢ Indian apprentices in the B. N. and G. I. P. Railways. +430.
Question (Supplementary) re Indian Cadets at Sandhurst. 659,
Question re Indian commitments at the Imperial Economic Conference.
428-427.
Question 7« Indian contributions towards the Royal Military Academy
Woolwich. 412.
| Question re Indian Debt. 421425 £
~ Question (Supplementary) ¢ Indian Gazetted officers in Ordnance
Factories. 670. s O i
Question re Indians on State Railways. 429
Question re Indians in the Naval and Air Forces. 412-413.
" Question 7¢ interchange of British and Indian Service Officers.  421.
~  Question re leave of clerks-in the office of the Accountant General,
Bombay. | 416 g
Question re Military Expenditure. 420.
Question 7¢ Minimum age for child Labour. 418,
Question re Mations for adjournment in the Indian Legislature. 408-
409. £
Question re nomination of Indians for Sandhurst. 413,

Sative Assembly. ~414. i 28 A
- Question re offers to Swarajists to Administer Transferred subjects om-
Bengal and the Central Provinces.

Question re number of voters for the Provincial Councils and the Logis-

1
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PATEL, Mg, V. J.—contd. ) ‘.

Question
Quiestion
Question
Question
Question
tions.
Question
+ Question
India.

Question
Question
Question
407-408.
Question

404-406.
Question
Question
Question
Question

re officers of the Political Deptt. 431.

re officers of the Territorial and Auxiliary Forces, 420.
re paper used in Govt. Printing and Stationery. 423. ‘
re pay of Commissioned Ranks. 420. 2 ‘
re Political ofﬁcer? who have not passed Departmental Examina-
403-404. l
re Post Office Cash Certificates. 425.

(Supplementary) re power of veto of the Secretary of State for
906-907.

re propaganda work in America by Mr. Rustemji. 410-411.

re protection of Princes Bill. 405.

re purchase of Stores. 423.

7e Questions in the Legislative Assembly and Council of State.

re Railway Quarters for Europeans, Anglo-Indians and Indians.
re veeruiument of All-India Services. . 422,

re recruitment of Commissioned Ranks. 4.!1
re recruitment of Forest Service.

Question
Question
+ Question
State.
Question
416.
Question

“Question
: é:aﬁomre Research Scholarships. 422

ons.
re repa.u- facilities for Foreign Sh:ppmg Companies. 421,

re reservation of Railway Compartments. 429-430.
re Reserved and Transferred subjects. 415.

re Resolutions in the Legislative Assembly and Co
406-407.

re restrictions on the return to India of Mr. B. G. Horniman.

re smﬁ of the High Commissioner for India. 405-406.

5 duestion
mittee,

Question
Question

Question
Question

814.

Questian

v) re State Prisoners. 205. %
ve statement of Govt, officials before the Indian Marine Com:
430.

Question r¢ strength of the various parties in the Legislative Assembly.
114-415, 416.

re superior Staff of nhe Government of India. 430-431.
(Supplementary) re travelling allowauce of Members of the

Legislative Assembly.. 195

re Vizagapatam Harbour. 411. -
re working of the Reforms in the Central Previnces. 29

Resolution re abolition of the Cotton Excise Duty. 2034 4

Resolution re grant of self-governing Dominion Status to Iandia. 357,
538, 559-565.

Resolution re repeal of Bengal Regulation IIT of 1818, 2064, 2072, -

Resolution r¢ return to India of Mr. B. G. Horniman. 791-795, S13- k

PATHI MALLA JOHAR—

Question re Postal letter boxes in the villages of ——. 659, ‘
PATNA—  © p
— ~ Question re proposed Ry. bridge across the Ganges at ——. 156, ~ e

_ PATNA OITY— :

re stoppage of the down Punjab mail at — Station. 9165, .
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g PATNA UNIVERSITY— z
" Question re ——-. 1705,
A= <
Question re improved scales of -—— for postal employces. 1903-04.
Question re ——, allowances and hours of work of the Telegraph Stafl. e
1892, & :
Question 7¢ —— and allowances of all ranks in a British regiment. 672
673.
Question re —— and staff pay of British officers serving with thé Indizn ~
Army. 20186,
k Question r¢ —— of civil clerical establishment, N._W. F. P. 1595.
) Question re —=— of clerks of the Trrigation® Department, N.-W. F. Pro-
i vince. 1895. = :
Question re petition from Postal Assaciations in Bengal for raising the
. -~ of postal subordinates. 944-45. :
Question re revision of —— of Civil clerks in the N.-W. F. Provinee. 3
1890, 1896. Fi? ~
p Question r scales of —— of certain classes of Postal officials in Bombay..
1366.
PAYENE, Mz, (LOCO. FOREMAN, LALMONIRHAT, E. B. RY.)~ _
= Question ro alleged assauits on Indians by —— 11T
" PENAL CODE (AMENDMENT) BILL, INDIAN- )
“ Bills %

See under *

PENINSULAR LOCOMOTIVE CO— ~  —=/m% iy giiam

Question re remunerative preference promised to ———.

3
3

PENSIONS— )
Question r¢ conversion of Rupee —— paid in England. 138, 11
Question s¢ decision on the recommendations of the Incheape Committec
e — 137
Question re grant of *— and privilege leave facilities to menials of the
Postal Departinent. 1367, ’
Question re new —— Rules. 1809,
Question r¢ number of officers permitted to retire on proportionate ——
e - 1995-96. i

Question y¢ —— of Bedar Bakht. ‘1351 % e
Question ¢ —— to the dependents of Military Assistant and S
- ant Surgeons killed in the war. 1127. { 2l o
* Question re Provident Fund and commutation of T4,
was

+  Question re substitution of a Provident Fund for

Nee “ Military Pensions . oo

: - Sece_* Superannuation Allowances e v -

- “PENSIONS (MILITARY)—
5 21086.

Question re —.

. PENSION DEPARTMENT— , RSl e
i Question re lation of the -—— in Bombay. 685,

PENSION RULES— , e e
Questi

ion re the new —— 1709, -
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PENSIONERS—
Question e Government —— in Bombay. 665.

PEONS—
* Question re Orderly —— for Inspectors of Post Offices. 1594

PERCIVAL, Mza. P. E—
Court-fees (Amendment) Bill—
Motion to refer to Select Committee. 2145, 2146, 2147-48, 2149, 2153,
Expression of regret at the death of Mr. G. M. Bhurgri. 1434
Oath of Office. 2.
Passport (Amendment) Bill (Indian)—-
- Consideration of clause 2. 462.
Resolution re repeal of Bengal Regulation IIT of 1818. 2067,
PERMANENT SETTLEMENT—
Question r¢ —— in Madras. 1996-97.
PERSTAs—
Motion for Adjournment to discuss the refusal of passports to the pro-
posed Indian delegations to Turkey —— and certain Arab States. 2171-
78, 2212-30, :
Qnes:;on re iy s
estion re

> 4 2 s b i
uestion 7e reduction of expenditure on lighting and l)uovuxJ G e
g g )
2085. . ’

Question re repair of cables in the - by private companies. 2084

PESHAWAR DISTRICT— !
Question ¢ conversion of the Mardan Sub-division of the —— into a sepa-
rate district. 1608-09.
PETITION(S)— -
Question 7¢ —— from Postal Associations in Bengal for raising the poy
of postal subordinate. 944-45.
See * Committee on Public Petitions ™. 2
PHOOKUN, Mz. TARUN RAM—-

Oath of Office. 3. 21 '
PIONEERS— 2
{

Question re the Parsi -+ 1810-12. %

PILCHER, Mz. G.—

Budget Demand for “ Meteorology . 1821-24,1826-28. e i

‘General Discussion on the Budget. 1213-18, 1268,

Indian Finance Bill— : £
Motion to consider. 1913.

Question »¢ discovery of a Bomb Factory at Maniktals. 1896-07, 1965,
Question re publication of the Report of the Tariff Board onthe Stgol
Industry. 217874, 2

Resolution re grievances of the Sikh Community. 975-79.
Resolution r¢ repeal of Bengal Rogulation TIT of 1818 2078,

.
" Question re theft and - — on the N.-W. Ry. 2019,
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PILGRIMS— . ’
Question re inconveniences caused to Indian —- during ‘the recent Haj

Pilgrimage. 58.
3 PILGRIM TRAFFIC—

' Question e opening of the port of Caleutta for — 148
F PIYARE LAL, Mz. =
Oath of Office. 3.
Question e acquisition by the railway Authorities of gardens in the

vicinity of Delhi. 1097.
Question re annual administration reports of the New Capital Committee.

2092.
lk’ Question 7e filling of vacancies in the Central Board of Revenue. 1735
Question e increase in the fecs for registration of telegraphic addresses.
2004.
Quesﬁmn re issue of tickets for Shakurpuar munn. 1097
re Jain repr on the kegisl: ommisgions and
~ Committees, 1098.
Question 7¢ number of Indians and Europeans employed at the Delhn Ry.
Station. 2003.
Question 7¢ overbridge between Hamilton Road and Delhi City.. 1097-
1098,
. Question re pay of daftaries in the Secrctariat and Army Headqguarters.
oS 1733-1734.
Quest\on re permnnal of the New (‘a,pxta] Committee. 1000,
gnesblon re quarters in the \ nge Medical College Hoapxtnl for

2 t the . Stati

Queshon re substitution of a Provident Fund for pemnons. 1733.
Question re supply of-the Delhi administration report to the &mmbly

Library. 2092.
. Question re transfer of the Delhi Fort to the civil authorities. 1098.
" Question re vacancies in the office of the Central Board of Revenue. 1734,
Question re want of waiting room at Delhi Ry Station for inter & third
chass Lady passengers. 2093,

PLAGUE-
Question re in India and steps taken by Govt. to combat the digease
483.
ARt
~® PLATFORM— Ee)
" Question r¢ want of raised -—— and overbridges at nta.ﬁwﬂ.l on the
Burdwan-Howrah chord section of the East Indu.nghxhny 046.947.
POLIOE—
« Budget Demand for ' — . 1804
y Demand for Supplementary Grant for “—=""." 848-850.
POLICE “FORCE—
b tion re —— employed on Strategic Railway in the N.-W. 3?. Pre

< . vince. 1614-15,
POLICE SERVICE—

PSRN

Question re promotich of Provineial ~—— oﬂogu tho Imperial
* the United Provinces. 2087-88, g PO

™ -~ »

Questmn re Indianisation of the —— in the United Puivincea b A
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B POLITICAL AGENCIES— : e
Question re abolition of —. 115, b
: POLITICAL AGENTS— y ‘
) Question ¢ number of ——- Kuropean and Indian Residents and —— in
4 - Indian States. 1905. - ‘
POLITICAL ASSOCIATION(S)— I
Question r¢ Govt, servants and membership of -——. 413.414.
= See under “ Associations .
POLITICAL CRIMES— a
Question re the percentage of C. I. D). employees engaged in the detec-
tion of —. 1704.
POLITICAL DEPTT.—
Question re changes in the —. 426, .
Question re employment of Indians in the ——, 1135,
o Question »c number of Indians holding medical appointments in the ——.
E 1905.
3 Quest.ion »e officers of the ——. 431,
i t of certain military officers in the -

re
by civilians. 1298,

POLITICAL AND \'O\I-POLITICAL 1“1!.'|'SOI‘7ER§~
“See under ‘‘ Prisoners .

POLITICAL EXPENDITURE- '“"i\"’
Question re retrenchment in 110, -

POLITICAL OFFICERS—

Question re —— who haye not passed Departmental Examination.: 403-

404. %
POLITICAL PRISONERS—

Discussion relating to the treatmient of —— on the motion for the reduc-
tion of the demand under sub-head ‘‘ Home Deptt.””. 1658, 1667-69,
1683-84.

Question r¢ conditions entered into in case of remission of semuxct- of

4 Question e treatment accorded to - in jails:s 281
POPULATION— = -

Question re —— income and educational expenditure of British India. ©

57-58. vt < ‘
POPULATION (PAUPER)- %
Question re the —— of India. 1347,

PORTS AND PILOTAGE— b
Buadget Demtnd Eor e, 1804-1807.

Dy d for Supp y Grant for ““-—-—". 850.
POSTS AND TELEGRAPHS— : : :
Question re¢ employment of a larger per ge of Muh dans in the

Account Department, ——. 149-50. {3
e See under * Indian Postal and Telegraph Department .
SEe o 2 P
"POSTS AND TELEGRAPHS DEPARTMENT—
Question r¢ retrenchment in the —— 108,
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POST "AND TELEGRAPH OFFICES—
i Question re — and mileage of railways and telegraph lines. 1136.
POSTMASTERS-— oL
Question re free quarters or grant of house rent in lien thereof to ——.
2121
Question r¢ reduction of the allowance of rusal branch — - 1804,

POSTMASTER GENERAL, BOMBAY - -
Question /¢ interim relief to certain employees of the office of the ——

k S87-88. ¥
POSTMASTERS (DEi’UTY AND ASSISTANT)--
Question re duty allowances for ———. 1713,
«~ POSTMEN— = E
Question re retrenchment of —— in the Nadia Division. 1893

POST OrfFICE(S)—
Question re absentees in the R. M. 5. and in certain —. 887.
Question re adequacy of staff in the —= and R. M. 8. 8857
Question re branch —— 8BS,
uestion re closing of Nilganj Branch —— 2170.
pestion re closing of —— in the Punjab. 2019.
estion e contribution from the vesidents of the Nadia District for

mm%\rp;ﬁw into a head ——
o

I ution of quinine through’ ==, AT = B

Question re establishment of — in each Union Board in Bengal. 946.

\Question re income and expenditure of the —— since the introduction
of the enhanced rates of postage. 679.

Question re increase of work in the —. 889, $

‘Question ¢ local contribution from villagers for =— in Burdwan. 945,

Question re orderly peons for Inspectors of ——. “1813-14.

Question re overtime allowances to clerks of the General , Caleutta.
1813

uestion re payment of military pensions by —— in_the Punjab and
. F. Circle. 1362-63.

‘ i B e posting of S\Ii-n')'inil‘m](‘nlivOf — — to their home districts
Question re aising of the status of the Burdwan - —. 945. s, b.'_g
Q;f;gtmn e raising of the status of the head — in the Bengal Circe.
‘Quiestion r¢ reduction of delivery ataff of ——. @& T
i<Question re season —— at Milam. 659.

Question re sub- —— at Manjhau! in Monghyr. 2121-22. I
Questign ¢ Superiatendents of the — in the Dacea District. 11923, "
Question re system o “appeals in the ——. 2018, >

Quest-ion re total monthly expenditure and staff of certain ——— i~
: Caleutta. 1814-15. - L
- Sre under ** Superintendents of —-"". . =

< POST QFFICES, CLERTQAL STAFF—

Question re strength of clerical staff in waeh#h“d st office in- =
Punjab and N.-W. F. circle. 1437. ot B

=
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POST OFFICES, SUPERINTL‘IDLNTS— g
Question re increments of Postal Inspectors and Tlead Clerks to e
594,

Question re pay of ——, 700-01. §

, Question ¢ pay of Postal Inspectors and Head Clerks to < 593-04,

" - Question r¢ Postal Inspectors and Head Clerks to ——. 693, . |

3 POSTAL ACCOUNTS DEPARTMENT- 1
Question »¢ Muhammadans in the —— 1732-33.

z .. POSTAL AND TELEGRAPH BUILDINGS-—
Question r¢ expenditure on ——. 887T. -~

POSTAL ASSOCIATION(S)—
B Question re action taken on the Resolution passed by the Burdwan ——-
E 943.

Question re pefition from —— in Bengal for raising the scales of pay ©
of postal subordinates. 044-45.
POSTAL CLERKS—
? Question re grievances of ——. 676,

i Question re working hours of —— on week s and Bundays.
2127, - "

 POSTAL CLERICAL smmﬁﬁi‘f” 4
Qms;-mn 7e -hortngem e o

POSTAL DEPARTMENT ' m
Questlon ve action taken by the —— on the recommendations of -~
R. M. 5. Conference. 2157,
Question »¢ grant of (nn‘pewmtm) allowances to the staff of tha —— in
Presidency towns and in Rangoon and Karachi. 1369.
Question re punishments in the — 1714.
Question re selection’ grade nppnintments‘in the —. 1361,
POSTAL EMPLOYEES—
Question re appeals of ~—— 1713
Question re expenditure on quarters for ——, 888
Question re fines imp on ——  702-03.
Quushoﬁ ve imiproved scales of pay for ——  1003-04

Question ¢ medical examination of-—. 890,
Question-»e pay of certain classes of —— in'Caleutta, Alipur and Howrah.
892.

Question re —— under the Workmen’s Compensation Aut. 1300
Question re promotion of —=in the Bengal Circle. 944

POSTAL FACILITIES—
Question re improvement of raral ——. 1197-08. >

POSTAL INSDECTORS— x
Qﬁd&hﬂn re grievances of -—— and Svperintendents’ Head Clerks. 898

Question reé increments of —— and head eclevks to Superintendents of
b4 Post Offices. 594.
Question re pay of —— nnd Head Clerks' to Bupmntendenf.s of Post
Offices. 593~
bk Question re —. e~ L s
5 Q;ﬂ&tpn re — and Head Clerlu to Enpennmndenh of Pm Oﬁos-. 5
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POSTAL LETTERS—
. Question re interception of —-. 661.
d Question re loss af ——. 204. ~
POSTAL OFFICIALS—
Questlon re fines imposed on —— of the Lakore General Post Office.
1361-62.
Question re grant of house rent allowances to subordinate — in Bombay.
1367,
Question r¢ grant of local allowances to — and R. M. 8. Officials.
dﬁ £91-92. i
“w Question e inadequacy of pay nf — 1712-13;
i Question 7ze local allowances of — m the PunJe.b 1360-61.
y Question re scales of pay of certai of — in Bombay. 1366
"} “POSTAL PUBLICATIONS— 2
Question re income from advertisements on —- telegraph fomu 198.
POSTAL STAFF—
Question re increase of the —— and telegraph staff. 886.
Question re increment of less than a rupee for 1368,
Question re local allowance to —— employed in Assam. .2017.
SE tion 7¢ minimumn dema,nds of the subordinate ——, 1124.
" - Queshon re pumahmentl f « ! dn the Punjab and N.-W. F.
. Pog Laginiyem
“? % «2 r‘ﬁawnﬁnndn(} PO
~ .
Queshon re recovery of Municipal and Halkhuri taxes from the —-
oceupying Government quarters. 1814.
Question re rejection by Mr. Williams, Postmaster, Rawalpindi, of medical
certificates granted to the —— emplo;ed under him. 1436-37.
?OSTAL SUPERINTENDENTS' HEAD CLERKS-
Question 7e grievances of Postal Inspectors and ———. £96-07, 808,
| POSEAL VOTING- ;
3 i extension of the system to purdak ladies. 2090.
-  BOWERS OFMRTH"IOATIOV—- -
o Question re Kihitation of the - of the CGovernor Genernl. 190-#!,

' BESCRIPTIONS— i B

; Question re — for Indm.ns and non_Indians on the Greet Indian Penin-
‘sula Railway,

PRESIDENCY MAGISTRA;!}E(B)—
Qnesl:ion re Honorary ——. 1350,

PRESIDENCY TOWNS— - e

Question re grant of compensatory ‘allowances to the staff of the Postal
B~ and "Telegrn.pb Depattment in —— and in Rangoon and Karachi,
. . )36, S 5 - S
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o Lirsoy ¢
. PRESIDENT, Mg.- i
Budget Demand for ** Education - g

Suggestion that the titles of some of the votes should be revised. 1549,
Budget Demand for ‘‘ Emigration, Internal "-
Points out that amendment or repeal of existing laws is not within
the scope of the Budget debate. 1857. %
'(,‘(m;zrumlatinns to Diwan Babadur T. Rangachariar on his election as
~ Deputy President. . 253,
Death of Sir Frank McCarthy.  704-05,
Exercise of —'s discretion under Standing Ovder 8(4) in the matter of
the transfer of Resolutions from the secondary to the regular List (»P’
Business. 512-13, 515.

3

Inquiry whether the salary of — is votable or non-votable. 1376.
Oath of Office. 1. .
Observations by - regarding appeals to himself from the rulings of

any person authorised to oceupy the Chair during his absence. 1690,
1940.

Obsgervations by —— vegarding asking of questions casting reflections
upon individuals. 1724, ”
Observations by —— regarding reforences to n “no public inpori-

ance which- transpire outside the House. '
Resolution r¢ grectings of the As; to the Labour Party. 655
Ruling by -~ that amendments of sybstance cannot be introduced in a P

consolidating Bill. 1324, 1 e
Ruling by ——= that the Chair cannot, as a rule, allow @Smoti o

adjourn consideration of a proposition merely in order to @i

ference to another item. 2041.

Ruling by —— that the discussion of incidents vecurring in the territory
of an Indian State is not in order. 1940.

Ruling by —— that the discussion of the salt tax under the Demand for
© Salt ”* is not in order. 1424,

Ruling by —— that the discussion, either by way of Resolution or on a

motion for adjournment, of matters relating to the relations of His
Majesty’s Government, or of the Governor General, or of the Gov-
ernor General in Council, with any Prince, or Chief, or to the adminis-
tration of the territory of any such Prince or Chief, cannot be allowed ;
and the fact that such territory is temporarily under the adminis-
tration of an officer appointed by Government is irvelevant. 923,
925, :996. ‘ p 1
Ruling by —— that during the discussion of the Demands for Grants®
if a general discussion takes place on the motion o omit the first
Demand, no further general discussion can arise under any other motion
to omit other Demands. 1378-79. 2 -
uling by —— that during the discussion on Demands for Grants, a
reduction can be moved, in order to raise a question on the pottions
which fall ‘under the voted portion, and not on that portion which is
not open to actual reduction by the vote of the Assembly- 1647
Ruling by —— that the Ecclesiastical Department can be brought under
discussion during the consideration of the Demands for Crants, but
it cannot be made the subject of a reduction. 1747, ¢

Ruling- by —— that motions for reduction in relation to certain non-
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PRESIDENT, Mz.—contd.
Ruling by —— that a motion for recommittal of a Bill to Select Com-
mittee must be justified on the ground either that the Select Com-
mittee have not adequately considered the Bill or that unforseseen

- circumstances have arisen since they considered it. 928, 929, 930. -
' Ruling by —— that Questions cannot be asked on behalf of a Member
’ who has not taken the Oath of Office. 32.

Ruling by —— that when the House passds, by a majority either a
motion that a Bill be taken into consideration or the alternative motion
that the Bill be referred to Select Committee, it stands committed to
the principle of the Bill. 175. =

Statement by —— in respect of the moving of a d ts on the Resolu-

F.\. tion re grant of full self-governing Dominion Status to India. 348-4b.
3 Statéfnent by —- re fixing of a date and time for the Hon’ble Finance
Member's speech introducing the Budget. 879. :
Suggestion by —— as to the sketch of course of business during the
- discussion on Demands for Grants. 1627-28.
PRESS(ES)— 4

Question ¢ exclusion of — workers from the benefits of the C. 8. R.
and Fundamental Rules. 1981-82.

Que 1 re provident fund for —— employees. 1981

Question 7 quarters for —— employees. 1982,

= 7MSES. GOVERNMENT OF INDIA— %
- Question ¢ Works Committees on the — 1979.
‘ . ,
T
PRICE, WATERHOUSE AND CO.—
Question re engagement by the Government of India of the services of
Messrs. ——, Chartered Accountants. 1356,
PRINTING OF CURRENCY NOTES IN INDIA—
Seesunder ** Currency Notes ™.
R(S)—
i 4 e facilities to —— to appeal against the decision of the Jail |
)| an es. 2164 ¥
J ® Question #e Legislative bodies and ——. 1286-87. f b
. Question #8 Moplah and other —— in the Andamans. 1138.
A Question re;number of =+==rin -Jails in each Province under the direct
. ocharge of the Central Gove t and ber rel d. 2163
Question re right of —— to see orders, rules, ete., with regard to their
®  duties and diseipline. - 2164. oy 3
L Question re-treatient of political. and mon-political ~——_ 1285-86.
l PRIVATE BUILDERS—" ' SIS
~ _Question rc-reservation of land in Raisina for —— 207 1
- PRIVILEGE LEAVE— ot

_ Qugstion re grant of Pgusiuns and —— facilities to menials of the Postal*— —

 “Depnrtment; 11367 RS o e 3 R i<
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B PRIVILEGE: TICKET ORDERS— 2 a
Question- re. cost of free railway passes and —— granted on certain -
Railways. 1126.
“Question re free railway passes and —— granted in 1923. 1126.
i Question 7 restrictions of free railway passes and ——. 1125
PROPAGANDA— :
Question re — work in Amenca. by Mr. Rustomji. 410-11, 1277.
. PROPERTY—
Question re attachment of ~—— of Income-tax assessees in the Puujnb &
186. /
: ’
- PROSECUTION(S)— "
Question #& —— for counterfeiting coins. 1303-04.

PROTECTED MONUMENTS—
Question 7e 2085-86.

PROTECTION OF PRINCES BILL—
Question 7e ——. 405,

PROVIDENT FUND—
Question re —— and conmnhom,nf {l‘nﬁ@ 'wz:

Question re —— for Press employees.
Question e substitution of a — for pemuom.r 1733,
PROVINCE(S)—

Question re constitution of the — on & linguistic basis. 885; {
| sd\ .
J PROVINCIAL CONTRIBUTIONS—

Question re ——. 674, 690.
Question re — to the Central Revenues. 13%.
Resolution re reduction of —. 330-46.
PROVINCIAL FINANCE MEMBERS—
Question re Conference of —. €58.
{ PROVINCIAL GOVERNORS— 2
Question re tran tion of busi by —— 22021
. PROVINCIAL GOVERNMENTS—
iy Budget Demand for Adjustment with ——. 1880 3

See “ Adjustments with Provincial Governments

PROVINCIAL GOVERNMENTS OFFICES (MECHANICAL BRANCHEB)— ‘
Question re ~ of the clerical establishment. 867.

PROVINCIAL JUDICIAL SERVICE—

Question re High Court Judgships for Members of the ——.  44-45.
“ PROVINCIAL MINISTERS—
Question re p d re resignation and pt of office of ——.
221,

,BROVBTOKAL SUBJECTS—
- Question 7¢ regulation of action of Provmcml Governments in regud to
—. 21990, £

-
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PUBLIC ACCOUNTS COMMITTEE—
Blection wof the —. . 273,
Motion for election of the ——. 127,
| PUBLIC HEALTH—
Budget Demand for —— 1852, -

PUBLIC HEALTH COMMISSIONER— ~
Question re abolition of the post of ——. 20886,
PUBLIC PETITIONS, COMMITTEE ON— : -
Appointmenb of persons to serve on ——. 817,
[\. PUBLIC SERVICES— -~
1 Statement laid on the table r¢ the percentage of Indians in certain
2178-83.

g 2 03 ORIz

PUBLIC SERVICES COMMIbSION— : .
Question 7¢ employment of English Reporters by the ——.  1106-07.

PUBLIC WORKS DEPARTMENT, DELHI—

Question re appointment of Mr. C. S. Roberts as a Cattle Ranger in the
1716.

Question re appointment of Mr. T. Gately as a Temporary Engineer in

o 5 — 2717-18,
i estion re Architects employed in the — 1726
F Question re delay in the grant of inerements to subordinates in the ——,
1”5
- i ? ay 0 .. - emyss,
- recovery of rent for Bungalows a it
tena.nts belongmg to-the ——.  2101-02. B
Question re shortage of electnc bulbs in; the 3rd Project Dlmmn, _—
1718,
% Question re shortage of msulnted wire in: the stock of the 3rd Project
Division, —. 2101,
Question re starting pay of Indian and European. clerks in the —.
1715.
Question re termination of services of certain temporary employees of
=g the - - 1721-22;
ey & Assistant Estate Officer, Delhi.” -
w3 ar, Mr.>! ,
T See Pershad, Mr.” ‘ < v
e See  Sa  Mr” : P
See * Wilkins, Mr W=! =
* PUBLICATIONS =" :

ment —"to ﬁ;‘é Punblic. 1893 i
PUBLICATIONS (

. Question re delay by the Governlﬁent,Pi-m" Oildnttn. in supplying Goverm

Question re supply issemhlv Library of certain —— 1617-18. - =
PUBLICITY COMMITTEE— : e .
See under “ Advisory Publicity Cmmmttae i ey 5

* PUBLICITY DEPARTMENT— ,3,;; 5 e
Qu4stion re dxpendikure incurred dmng the. n_years on th e
- nnd the Oentral Intelligence and Ex m ta, 1703—04.° ST

e

N Sk
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PUNJAB— .
Question re assessment of Income-tax in the —. 1
Question re attachment of property of Income-tax assessees in the —.~

» 18687, 3
= Question e closing of post offices in the —. 2019.
Question re income-tax assessment in the —. 1370-71.

Question re local allowances of postal officials in the —. 1360-61. {
Question r¢ payment of Military pensions by Post Offices in the —
and N.-W. F. Circle. 1362-63.

= Question re reduction of salaries of the subordinate services in the —.
562. v
3 Question re revenue from income-tax in the —. 187.
PUNJAB MAILS—
Question 7 Inter-class accommotdation on the Up and Down —. 1275-
qu.’qtinn re stoppage of the Down —— at Patna City Station. 2165. £
> Question re Third class carriages on the —. 688-89.
PURCHASE OF STORES—
See ‘* Stores . "
PURDAH LADIES— Bia scr e IS =
Question re extension of “ Postal Voting ” system to —. 2090.

PURSHOTAMDAS THAKURDAS, Sir—

Budget Demand for “ Forests ”’. 1461-62. u pre
Budget Demand for General Administration . 1764-65, l‘%‘ ‘
-

Budget Demand for Indo-European Telegraph Department i g
j 1636-38.
1 Budget Demand for Meteorology ”’. 1827-28.
Budget Demand for Tndian Postal and Telegraph Department . 1601,
1604-05.

Budget Demand for * Railways . 1519-26, 1529, 1531, 1532.

Budget Demand for “ Railways—Working Expenses . 1475-76, 1478-79,
1491, 1493, 1517.

Budget Demand for “ Qalt . 1558-59, 1426.

Budget Demand for “Taxes on Tncome . 1420.

Demand for Supplementary Grant for “ Indo-European Telegraph De-
partment . 834 &

h* Tlection of — to the Standing Committee for the Commerce Depart-
% ment. 347. . . ~
k}"_ Tlection of — to the-Standing Committee for tie Department of
: Tndustries and Labour. 401
Flection of — to the panel of the Standing Committee to advise on
questions relating to Emigration, 941
Flection of — to serve on the Standing Finance Committee. 2183.

TR AN, -
e T IR AN T S

Txpression of regret at the death of Mr. G. M. Bhurgri. 1432
General Discussion on the Budget. 1177-01, 1227. -
Tndian Coinage (Amendment) Bill—

Motion to consider.

Motion for constitution of the Select Committee. 517.
Indian Finance Bill—

Motion to consider. 1956-59. ot 3 -

Oath of Office. 2. )




-
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PURSHOTAMDAS THAKURDAS, Sir—contd.

Question re action taken by Government on Hulett's Ordinance pnased
by the Provinecial Council in South Africa. 151

Question re amounts in dispute between His Majesty’s Government and

\ the Government of India. 27-28.

Questidn re appointment of Advisory Committeas for the B., B. nnd C.I
and G. L P. Railways. 139-40.

Question re balance in the hands of the Secretary of State on 3lst
March 1923 15051,

Question re bill passed by the House of Lords in connection with the

;_, Bombay, Baroda and Central India Railway. 2124
; Questwnh m Book Depdt for the sa.le of Government publications. 2122.
i y) re British Empire Exhibiti 142.

Questxon re Capital expenditure on New Delhi. 107.

Question re Colonial-Indian Military expenditure. M

Question re coal contracts for Railways. 53-4.

Question re condition of Indians in Kenya. 26-7.

Question r¢ contract with Messrs. De La Rue and Co. 1302-03.

Qu(‘slmn re correspondence between the Government of India and the
stary of State re Cwrrency and Exchange. 56-7.

on re discontinuance of the One Rupee Note. 440.

on 7 disposal of ships and boats belonging to the Royal Indian
ne. 24-5.

26,

cadets at Sandhurst. 2123,
Question re fature control of the Indo-European Telegraph Department.
55-6.
<Question re Indian Civil Service. 33-5.
Question r¢ items of Finaucial Expenditure in dispute between His
Majesty’s Government and the Government of India. 23-4.
Question re location of the experimental Security Press in Delhi. 1302.
Question re Military Dairy Farms. 52
Question 7¢ powers of the High Commissioner for India in London. 157.

ofits earned on Enemy Ships. 151.

Question re ﬁﬁbhcatlon of the correspondence relating to Kenys 25-6.

Quiestion e quantity of stoves purchased by the High Commissioner for
India from 1st April 1923 fo 80th September 1023. 157.

~Question re Rate of Exchange adopted by Railways for parison  of
Rupee and Sterling Tenders for Stores. -1300-01.

Qu;st;on re rate of Interest on instalments drawn by the Tmperial Bank.
874-75. 3

Questlon re recomﬂiﬁﬁhma of the Inchz‘apc Committee. - 107.

tion re reduction in.the Ecclesiasti Depa.rtment 56.

Quuhon re remunerative preference promised to the Peninsular Loco-

motive Co. 157-59.

Juestion re retrenchment in the Royal Indian Marin
uestion re sale“of golds from the Currency D

3 (Supr v) re Salt Factories in )

estion re printing of Securities, Stamps and Cufrency Notes in India.
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= PURSHOTAMDAS THAKURDAS, Sie—concld.

Question re sterling securities held on account of the Gold Hta.nda.rd

Lz Reserve. 111-12.

- Question 7e tenders for Locomotives made in India. 157-59. s
Question 7e training of Indians in Ordnance Factories. 2125-26.
Resolution re adoption of measures for the convenience of Indmu Rail- |h

way Passengers. 510-12.
Resoluhon re approval by the Indian Legislature of Government Con-

tracts. 614-17.
- Resolution 7¢ grant of full self-governing Dominion Status to India. 379,
519-27. $
Resolution re imposition of a countervailing duty on South Africa Coal. ™
298-302, 306, 321.

Resolution re tenders for Government Stores. 632, 635, 643-46.

PUSA AGRICULTURAL INSTITUTE—
Question re 30-42.

' tion re retrench t of expenditure in the —. 1101,
2 Questmn re supply of seeds by the —. 1100.
| PUbA B.ESEABOH INSTITUTE— :
tion re pr of Huropean officers in the ——. "1105.

} Questmnn«—- 1099.. =
l See nnder ¢ Research Mm 2%

Qe e ha
QUARTERS— M '
Question re expenditure on —— for postal and telegr: wph @ e@,r
" 888.
Question 7e free —— for signallers on the G. L. P. Railway. 694.
Question re opening of a beef shop near the Hindu —— in Raising.
1907. :
Question re provision of free —— for Commercial Inspectors. 668.
Question re —— for the Indian staff of the Delhi New Capital Railway.
1313.

Question 7¢ —— for the European and Anglo-Indian stafi-of the Delhi
New Capital Railway. 1313.

Question 7e —— for Press employees. 1982. - :
E Question re raitway —— for European and Indmn staff. 1273
i Question re recovery of Mnmmpa.l and Halkhuri taxes from the poatd
and tdograph staff occupymg Govemment —. 1814.
E Question re size of bedrooms in ‘D’ type —— in Raisina. 1114
! 3 Question re unorthodox and orthodox —— at Raisina. 1126
QUESTIONS— poi
i Ohser by Mr. President regarding the asking of —— easting
. reflection upon individuals. 1724.
E Proposal to frame a rule so as to ensure that starred — are of sufficient}
< - e importance o be answered as such. 1724,
_E Question re —= in the Legislative Assembly and Council of State.
408.
Question raised whether long answers to — “should be laid on
table. 1724.

Ruling re putting of —— on behalf of a Member who has” not l:aﬁeﬂ
Oath. 32,
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QUININE—-
~  Question re distribution of —— through Post Offices. 1314.
I QUOBLM.—
See under ‘ Select Committees ”
QUTAB MINAR— §
Question re mosque near ——. 2119.
' R

3

RACIAL INEQUALITY—
i Question 7¢ —— on_the Kastern Bengal Railway. 2171

RADIUM LNSTITUTE RAN CHI—

~

Question re

RAGHUNANDAN PRASAD SINGH, Rasa—
Question re export of bovine cattle. 108.
Question e income from third class railway passengers. 111
Resolution re grievances of the Sikh Community. 964.

ALD, POLICE— 3
%ﬁn on the office of the Rajasthan Volunteer Corps in Ajmere.
2169,

F

RAIDS—
ST
Question re tribal —— in the Indus plains, 183.
RAILWAY(S)—
.Budget Demand for *“ ——". 1519-66.
Question re acquisition by the —— authorities of gardens in the vicinity
g of Delhi. 1097.
! Question re alleged bribery and corruption on the —. 187, 188.
i Question »e appointment of Indians as Traffic Inspectors on —. 1889.
Question re appointment of Tndians on ——. 1308,
Question re bookstalls and advertisement contracts on ——. 885,
Question re coal contracts for ——.  53-54.
Question re coal surveys on behalf of the ——. 1355
* Question ¢ consumption of coal on ——. 882-83.

589.

Question re consumption-of fuel on
Question re tracts for the supply of coal to ——. 589-90.
~Question re economies effected by the Fmandd Oommmoner, —
591-92. F

Question re employment of Indians in the Superior —— Traffic Services
of —. 2007.
Question ye establishment roll of —— staff. 1274

Quesnom re Furopean, Anglo-Indian and Indian apprentices on —.

Question re expenditure on maint and 1 ls on —. ’m
*~ Question re extension of X’mas concessi on—toinhrmeamh and
; 'ﬁhud,ohcs passengers., 1311

- Question re ext of the Bank D dar River —. 0486,
~ Question. re Fines Funds on State —. 601-92. -




o 134 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. -
- RAILWAY(S)—contd. ; -

Question 7¢ Indians and Europeans on State and Company managed.

—, 677, |
" Question ¢ issue of tickets for Shakurpur Station. 1097.
- Question r¢ Leave Rules for —— servants. 1307, |

Question re local advisory Committee on —. 1137 r i

Question 7e loco. foremen on the B., B. & 0. I. ——.  1095.

Question e maintenance of way, works and rolliug stock on —. 588- |

2 89,

Question re mileage of ——. 1136. . g

Question: 7¢ military traffic on ——.  590. "L

Question re number of third class carviages on the principal —— 687-

Question re orders for wagons for State —— from Indian firms. 1904-05.

Question 7¢ overbridge between Hamilton Road and Delhi City. 1007-
98,

Question re preferential rates granted by certain —— on goods shipped
by a particular non-Indian Line! 2016,

Questions 7¢ proposed —— from Gujrat to Sargodha and XKhushab.
59293, 2019-20.

Question 7e pmposed - between Hyder: m
Qs e

Q re prop ulm'a mul \hgﬂu L Buuda.b:m
Sonim 8115, ¥l A
Question 1343-44. !
Question 7e proposed metre gauge —— from (h]ttagong to 4
2 42,
Question r¢ proposed metre gauge —— from Tirupati to Madras. 5. 7"
Question 7e¢ purchase of coal for State —. 38.
e Question r¢ quantity of land held by the —— authorities in India. " 469.
Question 7e quarters for the BEuropean and Anglo-Indian ~staff ‘of the
Delhi New Capital ——. 1313.
. Question re quarters for the Indian Staff of the Delhi New C‘&pltalv-——
1312-13. *
Question #¢ —— and Trade Unions. . 697.
Question ¢ —— connection between Muzaffarpur and Sitamarhi. 1288,
Question 7¢ —— lands on both sides of Railway lines. 1314-15..
Question re —— qu.utexs for European and Indian staff. 1273
Question
Question re ra.te of exchange adopted by —_— for companies of Rupee and
2 Sterling tenders for Stores. 1300-01.
Question re recruitment. for superior posts on the ———. 182, 183.
J Question re reduction in the staff of —. 590-91. ﬂ
: Question re reduction of working expenses of —— 588, S =
Question 7¢ reduction of expenditure on —— carriages and wagons.
f & 590, - 7 T
' © Question re reservation of berths on —. 1273. |
Question re retrench ts on Indian ——. 48, 5 ¥
- = Question re shorter —— route to Dacca from Goalundo. 1314 i
¢ Question 7 summary balance sheet showing the financial results of —}
' 590.
- = Que!'hon re eupply of drmkmg water for Imhan pnssengers on —. 284
. N Questmn re third class carriages on Englmll, Continental and dellm —=4

< i

i i Qﬁﬁs{zon re training of Tndians for lugher posts on. t'lw — 1aos-m
i} : .




‘ ~

e
.

INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 136 3
RAIDWAY (8)—concld.
i Question re travelling facilities for third class —— passengers. 1309-10.
Question re Trikannad —— BStation. 1279-80.
Question re use of oil fuel on —. 1355. >
Question 7¢ Vasad-Borsad-Katana ——. 1282
Question re wagon allotment for coal traffic on the Bengal Nagpur ——.
943. N
RAILWAYS AND IRRIGATION WORKS—
Budget Demand for *“ — 7. 1882, ¥

RAILWAY, ASSAM BENGAL—
Qnesmon re increase of fares on the Bhairab-Tangi Section of the —.

RAILWAY BOARD—
Question e appointment of an Indian as Member of the —. 489-70.

Question re appointment of Indians on the —. 477,

Question re grievances of the ministerial establishment of the —. 1364
Question re leave reserve for the office of the ——. 1365.

Question re temporary hands in the office of the ——. 1364-65. f

\XAY BRIDGE—
alhon re proposed —— across the Ganges at Mokameh Ghat. 155

o

Qucstxon re propused —— across the Gunges at Patna. 156.

RAILWAY CARRIAGES— '
Question re cost of construction of different; classes of ——. 1618,
Question re expenditure on construction of first, second and third class

—= BB

* Question relength of first, second and third class ——. 8868,

Question re numben of third class on the prmclp'\l railways. 687-88.

Question re overcrowding of third class ——. 687.

Question re third class — on English, Continental and Indian Rail-
ways. 688,

Question 7¢ third class —— on the Punjab Mail. §88-89.

. RAILWAY COLLIERIES—

Question re, —. 1354

RATLWAY COLONY—
~"  Question re at Jonesganj, Ajmer. 2003-04.

RAILWAY COMPARTMENTS—

7

Question re reservation of ——. 429-30:
RATLWAY DEMANDS—
Question re sub-division of —. 895 13

RAILWAY DEPARTMENT—
- Question re Indians employed in the Superior grads of the Stores Depa.rtﬂ =
S ment of the —. 1339.
Y- Quéstion re withdra¥al of — Notification No. 1- D dated the 98th” "=~
78 December, 1916. 1816. .
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RAILWAY DISASTER— -
Question re Ramgunga ——. 2172 Z

RAILWAY DRIVERS— g
Question re Indian ——. 699.
RAILWAY EMPLOYEES— ,
Question r¢ medical certificates of ——. 896.
RAILWAY ESTABLISHMENT ROLLS—
Question re supply to Members of the Legislature of the — and working
estimates. 895.
RAILWAY FACILITIES—
Question re for the Kararpura and Talcher Coal-fields. 37.
RAILWAY FARES—
Question re increase in ——. 916.
Question ¢ increase of —— on the Bhairab-Tangi section of the Assam
Bengal Railway. 1124,
\RAI_LWAY FINANCE— o
Resolution re separation of —— from General Finance. 222, 1139-42.

RAILWAY INDUSTRIES COMMITTEE—
o dati

stion 7e r of —. 217. =
RAILWAY LINE(S)— L i
Question re doubling of —— from Madras to Pallavaram. 114 o
Question r¢ mileage of new ——. 908. :
Question re railway lands on both sides of —. 1314-15.
RAILWAY MAIL SERVICE—
Question re abolition of —— sections. 860.

Question re absentees in the —— and in certain Post Offices. 887.
Question 7¢ action taken by the Postal Department on the recommenda-

tions of the joint —— Conference, 2157, \
Question re adequacy of staff in the Post Office and ——. 887,
Question re grant of local allowances to Postal and —. 891-92.
Question re leave reserve in the ——. 887 =
Question re working hours, leave reserve, allowances, etc., of —
staff. 1815-16.
RAILWAY MATERTAL— ’ %
Question re British tenders for —. 210. & - /
RAILWAY MEN—
Question re grievances of —. 699. 5 =
RAILWAY OVERBRIDGE— : A
Question r¢ —— at Bahawalnagar Railway Station. 592.
RATLWAY PASSENGERS— X
Question re income from third class —. 111 y :
Question re seating and sleepi: dation for —. 869.
. Question re transfer of —— from a lower to a higher class of compart--
e “ment in cases of overcrowding. 802. g
==~ "_ Resolution re adoption of measures for the cohvenience of Indian —.. 7
. 404512, PR
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RATLWAY PASSENGERS CONFERENCE—

Question ré resolutions of the —— at Sonepur. 154.
RAILWAY PASSES— 5
Question 7e cost of free —— and P. T. O's. grnuted on certain Rail-
Ways. 1126,
Question re free —— and P. T. Os. granted in 1923. 1126.
Question 7e issue of free —— for the ministerial stafi of the Railway
Department. 130-32.
Question re restriction of number of free —— and P. T. Os. 1125.
Question re revision of rules re¢ grant of free —. 1125,
RAILWAY QUARTER(S)—
Question re —— for BEuropeans. 1112-13.
Question re for Europeans, Anglo-Indians and Indians. . 404-05.
Question r¢ —— for Indians. 1112.

» RAILWAY RATES AND FARES—
Question re on the Kalabagh and Bannu Branch of thn North
Western Railway. 1610-11.
RAILWAY RATING
~ Question re ——. 882
RAILWAY RISK NOTES—
i 435-36.

tenneeanﬂmnewalof———'-bm. : S
RAILWAY SERVANT(S)—

Question re definition of “——?7. 132,
Question r¢ leave rules for ——. 1307,

RAILWAY SERVICES—

Question »¢ Indianization of the higher grades of the —. 698.
RAILWAY STAFF—

Question re establishment roll of —. 1274,

RAILWAYS, STATE—
Question re Indians on —. 429,

RAILWAY(S), STATE-MANAGED—
~Question 7¢ Buropeans and Indians on ——. 608, ¥
Questwn re gross earnings and working expenses of the — . 919,

.B.AILWAY STATION(S)—

Question re¢ passenger agents at —. 893.
Questmn re —— for New Imperial Capital. 207.
RAILW_AY STORES—
_ Question re reduction in the purchase of —. 591 ®
RAILWAY STRIKES—
Question re —. 1134-35. -
RATEWAY TIOKETS> e
Question re receipts from first, second and tlm-d clnss ——. | 868:60. =
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- HAILWAY TRAVELLING FACILITIES— g e
Question r¢ third class —.  894-95. 3
RAFLWAY UNION(S)— ' 'r
: Discussion regarding recognition of —. 1563-66. '
Question re frée passes for members of —. 699. -

BAILWAY VAGARIES—
Question re letter and editorial comments in the *“ Swarajya ” entitled

= o ——27 2102-08.
.
, RAILWAY WAGON(S) - {
\ Question re tenders for —— and locomotives. 207-09.
Question re tenders for ——, ete.  201-02.

RAILWAY WORKING ESTIMATES—

Question re¢ supply to Members of the Legislatures of Railway establish-
ment rolls and ——. 895,

RAISINA (NEW DELHI)—~
e s =

for Members of ture at —
1893,
- Question e “C " uud “ D Type 'ﬁ'ﬁbrﬁhodox Quariers at ——. 1113
Question re dmponmry <=, 1964 Wl
Question re New Chambers of the Legislature at 2012. o

Question r¢ opening of a beef shop near the Hindu qunrter% -
1907. -

Question re reservation of land in —— for private builders. 207.
Question re size of bed rooms in “D ” Type quarters in —. 1114,
Question re size of rooms in orthodox and unorthodox quarters in ——.

1113-14.
Question re unorthodox and orthodos quarters at ——. 1126, =
: Question 7¢ unorthodox quarters at —. 1126 i AR E ST
E See “Health Officer, Raisina . i
RAISINA SANITARY STAFF— ; . 23
Question 7¢ pay and qualifications of — - 171920 S
SPATS o

RAJAN BAKHSH SHAH, Makupum S¥ep—= = ¢
Oath of Office. 3.

Question re income-tax ent in the Punjab. 1370-74.

-

Questlon 7¢ inconveniences cmmed o Indian Pilgrims during the |ecent; fA
Haj pilgrimage. 58.

Question re population, income and educational expenditure of Br:tuhz i
India. 57-58. = :

RAJASTHEN VOLUNTEER CORPS—
Question re raid in the office of the

in Ajmere. | 2169.

RAJBARI—
Question ¢ shuttle train between Goalundo and —. 442,

BAJNARATN Ri1 BAHADUR— -2 £V
On.ﬂ:,of Office. mss. ¥




3 -~ " pt -~ >
ir=—4 .
3 INDEX TO LEGISLATIVE ASSEMELY DEBATES. 18§
EAJPUTANA— ;
r‘ Budget Demand for “ ——". 1881,
¥ Demand for Supplementary Crant for “ ——". 963 o

Question re establishment of a University for —. 136,
* Question re — University. 691

BRAMACHANDRA RAO, Diwax Bamanvr M.—
Q i - to the Library Committee. 445.
Budget Demand for ‘° Emigration, Internal”. (Proper treatment =i =
labourers in India). 1855-56, 1859, 1861, 1866. 2
i’ Budget Demand for *° Excise ”'. 1451-54.
] Budget Demand for ‘‘ Forest 7. 1462-63.
Budget Demand for ‘ General Admlmstra.tmu ¥, 1655-58, 1687-91, 1701,
1741-44, 1758, 1763, 1765-66, 1776-77, 1786-87. 1793.
) Budget Demand for ‘Indum Postul and Telegraph Department
(Improvement and cheapening of postal facilities). 1572-74.
Budget Demand for ** Tndo-European Telegraph Department . 1632-33.
Budget Demand for * Interest on Ordinary Debt and Beduetion or
Avoidance of Debt.”” 1640-42, 1646-47, 1649, 1651-53.

Budget Demand for * Railways —— Working Expenses . 1485-88.
lourt-fees (Amendment) Bill—
“Motion to refer to select Committee. 2151-52.

Demand for Supplementary Grant for “ Administration of Justice ™

lgd.o—Eumpeau Telegraph

Gl or Supp]ementary Grant for t
Discussion re May Session in Simla. 1738.

Election of —— to the Standing Committee for the Commerce De,part»«

‘ ment. 347,

Election of -—— to serve on the Standing Finance Committce. 234,
2188,

Indian Penal Code (Ameudment) Bill: (Protection of Minor Girls)—
Motion to add the name of Dr. 8. K. Datta to the Select Committes.

446.

Indian Tolls Bill—

Motion to consider. 1321-22.

Motion to posipone further consideration. 1325.
e Oathofoﬁae 2. = e
, - tion (Supplé ¥) re accident on the Rohilkhand and Kumaon
\ lewny 1965. &=

Question »¢ agency functions dmchm-ged by the Becretary of State on X
behalf of the Goverdment of India. 1117-18.

> Question re applications from Local Governments under rule 27 of !.he
Devolution Rules. 58, 870.

Question r¢ appointments and salaries of certain classes of oﬂieers m

. Departments of the Government of India. 1371 . -~

* Question (Supplementary) ¢ appointment by the Bmtuh {}ﬂwnat nf
a Committee to consider Indian Affairs. = 1374. 1

Questmn (Supplementary) s¢ delay on the part of thc Sotrei.u-y or sy
State in commg to a decision on the reeommihtmm of the Medlml
Services Commliftee. 279.

Qnestwn (Supplementary) re Emsgmhcn Agent m Mauritius. L‘Gﬂ-
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RAMACHANDRA RAO, Diwaxy Bamapvr M.—contd. = 5

Question (Supplementary) re¢ employment of KEnglish Reporters by the .
Public Services Commission. 1107.

Question (Supplementary) re exercise of the personal powers of the

#
x Governor General. 1984-87.
Question (Supplementary) e floods in India. 867. &
Question (Supplementary) »¢ Indian contributions towards the Royal
Military Academy, Woolwich. 412, ”.\
- Question re Irrigation Scheme. 51. :
* Question re Kenya Immigration Bill. 47. i
Question (Supplementary) re Krishnasagara and Metur reservoir pro-
jects. 1017.
Question (Supplementary) r¢ Land Revenue legislation in the Madras
Presidency. 1279,
Question (Supplementary) ¢ location of troops at Muzaffarpuy. 1102, ’
Question (Supplementary) r¢ publication of the Report of the Tariff
Board on the Steel Industry. 2173-74.
Questxon re_recommendations of the Indian Railways Committee. 48.
re e lations of Indian Students Committee. 214.
Quechon re reductions in the Indian Army 50. R
Questlon re reduction of staff. 870. p—
tion re reorganisation of the Central m%pmtmun 51-52.
Q«mon re veports of the Fiji and British Guiana Depnmtmns 48. 5
QM@ e vetvenchments in Military Services. 38, 106. g
re retrench ts on Indian Railways. 48. - .
Questlon (Supplementary) re rules under section 67 of the Governm -
of india Act. 1900. ‘
Question (Supplementary) re Seeretary of State's control over the
\ Provincial Reserved subject of Land Revenue. 948.
: Question re State Prisoners. 49.
] Queqtlon re Taxation Inquiry. 870. -
re 1 tion of the Indian Territorial I‘orge \nbh the
Auxiliary Force. 248-49.
Resolution r¢ approval by the Indian Legislature of Governmen{ Con-
tracts. 596-601, 604.
Resolution »¢ grant of self-governing Dominion Status to Indn.
549-53.
Resolution »e imposition of a countervailing duty on South African
Coal. 31417,
Resolution re reduction of the Provincial Contributions. 345-46. 2
Resolution re vesting of the Reyenues of India in the Goverrfor General
» in Counecil. 484-85. S /
,
: " RAMGANGA— " 2
Question r¢ —— Railway Disaster. 2172
. RAM PERSHAD, Mg.— Tis
Question re termination of sevvices of —, —— sub-engineer, Public Works .
Department, Delh1. 1722,
RANEEGUNI— P
Quoahou re coal mines in the Jheria s.nd —— conlifields nnder Indian -

and European nmnlgement 918, . S
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‘ INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 13
RANGACHARIAR, Diwax Bauspugr T.— 2
~ Appointment of —— to serve on the Committee on Public Petitions,
817.
Code of Criminal Procedure (Amendment) Bill— -
\ Motion for leave to introduce. 871-73.

-

9

Death of Sir Frank McCarthy. 703-04.
D

) d for Suppl tary Grant for “ Indo-European Telegraph-
Department ”. 836.

Election of —— as Deputy President. 177. o
: Election of —— to the Standing Committee for the Home Department.
. 400 i

General Discussion on the Budget. 1165-72.
Indian Coinage (Amendment) Bill—
: Motion to refer to Select Committee. 269, .
e Indian Penal Code (A dment) Bill (Amend
Motion to refer to Select Committee. 1051, i)
Indian Penal Code (Amendment) Bill (Protection of Minor Girlg)—
Motion to refer to Select Committee. 166, 172, 175.

Consideration of the Report of the Select Committes. 1022-24, 1026-28,
1087, 1039.

S dndian Registration (Amendment) Bill—
“Motion for leave to introduce. 1063-65.

Motion for Adjournment to discuss the occurrences at Jaito on the
21st February, 1924. 995,

£ % &

5 S % e RPN
Question ve action taken on the r nendations of the Inchcape Com-
mittee. 163, . :
Question re appointmient of Indians to superior posts in the Govern- .
- * ment of India Secretariat. 164 3
= Questions re consumption of salt in India. 163. :

Questidn re employment of English Reporters by the Public Bervices
Commission. 1106-07.

Question re expiry of postal mail contracts on the coastal lines of India :
and Burma. 165.

Questions re increase of wagés of Tndian' labourers in Ceylon and the
Straits Settlements. 163

Question (Supplementary) r¢ Indian Civil Service. 84. =
Question (Supplementary) re Nobel Peace Prize. @74, 5
= Question (Supplementary) re pay and allowances of “all ranks in a
: British Regiment. 67273, S st :
- Queéstion (Supplementary) »e subseriptions to news-papers by Depart-
oy ments of the Government of India. 1116
Question re supply to Members of Legislature of cortain Government
publications. 165. 97

" Question (Supplementary) re use of enemy steamships. 151,

" Resolution re approval by the Indian Legislature of Government Con-
N - tracta. 6086. e A~
¥ Resolution »¢ Constitution of High Courts. 786-788. -

Resolution re grant of full self-governing: Dominion Status to: India.
* 192192, 349-58, 555, 557-BS, 58I, 74552 - - A =~
Resolution re greetings of the ‘Agsembly to the Labour Party. - 652-53. |

» Al '~
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RANGACHARIAR, Drwan Bamapur T.—contd.

1;IANG.A IYER, Mg. €. 8.

Resolution 7e imposition of a countervailing duty on South African
Coal. 294.

Rgsolution rc separation of Railway Finance from General Financs v
1140-41.

Thanks to the Assembly for his election as Deputy President. 253. |

Withdrawal by —— of his, name from the nominations for the panel
of the Standing Committee to advise on Bmigration questions. 941

Exercise of Mr. President’s diseretion under Standing Order 8 (4) mn
the matter of the transfer of Resolutions from the secondary to the -
regular List of Business. 514.

(General Discussion on the Budget. 1191-97. )

Imperial Bank of India (Amendment) Bill—

Motion to circulate. 2139.

Motion for Adjournment to discuss the refusal of Passports to the
proposed Indian . delegations to. Turkey, Persia and certain Arab
States. 2224.

Oath of Office. 3.

’%zeltion re accident on the Robil}:‘hand

‘Question re appointment of ex-Indian

artment.

~ Military Accounts Deps
% re compulsory refire Accountants and Deputy
- Assistant Controllers of the its Department. (1341,

Question re Indians employed in the superior grade of holSfores \l
Departments of the Railway Department. 1329.
Question re Military Accountants. 1339. -

Question re pay of accountants and eclerks, Military Accounts Depart-
ment. 1340. "

Question re pay of clerks in Military Accounts Department. 1340-41
Question re prescription of the book hy Lala Lajpat Rai entitled -
“Young India”. 662 5 .
Question re proscription of the book by Mr. Ramsay Macdonald entitled

-“'Phe Awakening of India.” #62.

Officers in the

Question re Ramganga Railway Disaster. 2172. -
Question re reduction of Military Accounts Offices. 1341 . 2
Question. (Supplementary) re refusal of ts_to the posed

_to the prory
Indian delegations to Turkey, Persia and _certain Arab. States. 2176.

Question re stoppage of increments of pay of Clerks and Accountants.
1341-42. o ‘ .

Resolution re answering of questions put by non-official Members on
subjects, over which the Governor Genéral in Council has control and /
superintendence, by Government members. 492. - -

Resolution re repeal of Bengal Regulation ITI of 1818. 2070.
Resolution re return to India of Mr. B. G. Horniman. 808-09:

RANGOON— . .
Question .re grant of compensatory allowances to the staff of the Postal
~and Telegraph Department in Presidency towns and in —— and :
Karachi. 1369. 3 >
- - -
RATES, PREFERENTIAL—
. — "Question re — granted by certain Railways onegoods shipped by a -

particular non-Tndian line of steamers. 2016.
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‘RATES TRIBUNAL— €
> Questior® 7e appointment of a ——. 1312, 1439
RAY, Mr. KUMAR SANKAR—

General Discussion on the Budget. 1220-23. ~
5 Oath of Office. 2.
\ Question re activities of the Indian Trade Commissioner in Londou.
683, o

Question r¢ administration of minor provinces. ' 683-84.
Question »e arming of population in Frontier Territory subject to

raids. 882, o
Question re contributions to the Imperial Institute, London. 684.

:

|

- Question sz cost of collection of revenue. 1314

: Question e distance between Calcutta and Dacca. 440-41.
Question re distribution of quinine through Post Offices. 1314.

| Question ¢ duty on imported hair belting. 2090.

- Question r¢ employment of the Army during Peace. 685-86.
‘Question ye employment of the Military to quell internal disturbances.
2015.

Question r¢ freight on cement from Dwarka to Madras. 1315
Question r¢ Hydro-Electric. Survey of India. 654
Question re improved methods of agrieulture, ete. 685,

stion 7¢ Industry and Agriculture. 684.
l on s¢ late arrival of trains at Dacca via Sirajganj. 441.
‘Question s¢ loans to villagers by the Postal Savings Bank. 2016-17.
Question Y
uesti 3 serving with the Indian

astio e & od b bl ,&h goods
shipped by a particular non-Indian Line of Steamers. 2016,

Question re preservation for Indians of the right of working up the
material resources of India. 1314.

-~ Question re promotions in the Indian Army. 2080.
Question ve proposed’ metre gauge railway from Chittagong to Arakan.
441-42. ~

Question re Railway land held by Railway authovities in India. 469.
Question re Railway lands on both sides of Railway Lines. 1314-15.
Question re Railway rating. 882.
Question re redistribution of the various Departments of the Govern-
ment of India. 683. 5
e Question re reorganisation of the different Departments of the Govern-
A ment of Tndia. 83. i
‘Question re shorter Railway route to Dacca from Goalundo. 1314.
Question re shuttle train bet Goalundo and Rajbari. 442,
Question re speed of train on the Eastern Bengal Railway. 441.
. Question re training facilities for students with forms receiving orders
for the supply of Stoves to Government. 1313
Question re training of Indian foremen. 685. ?
Quéestion re troops employed to protect the different Frontiers. 2016.

\

3

3

RAZANI— = .

. * Question re health of troops at Razmak and —— 184. ,
L s :

R ion re health of troops at —— and Busnf. 184 “ T E
S et
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A RECEIPTS AND EXPENDITURE— :
- Question re total —— of the Government of India. 11224 ki
Recommendation of the Governor General ——— under section 67-B of the
Government of India Act in connection with the Indian Finance Bl
-~ 1966.

- RECRUITS—
See under * Indian Tervitorial Force 7.

REDDI, Me. K. VENKATARAMANA—
Budget Demand for *° Miscellaneous Departmpents © (British “mpire
C Exhibition). 1875. 3 "
: Oath of Office. 2. -
% Question re death among mail runners and compensation allowed to
4 their families. 2112
Question re expenditure on the British Empire Exhibition. 2185.
Question re expenditure on the Feclesiastical Expenditure. 1997-98.
Question re Forests area under ‘the Government of India and revenue
derived therefrom. 1998.
X Question re Military Diplomatic and Consular Expenditure in Persia.
3 2000.
' Question 7¢ number of cattle exported - the last
two years. 484 - 2 o
Question re number of - officers
westion re Permanent Settlerc
Question r¢ proposed Railway between Hyd
“Question re Resolutions passed by the Leg
taken by Government thereon. 2111-12
Question re Salt Factovies in Madras. 18992000
Question »¢ scheme for the separation of judicial from BExecutive funo-
tions in Madras. 2111 ¥
Question re terms of reference of the Taxation Committes. 1995
Question re Wireless Branch of the Telegraply Department. 1985-99.

REDUCTION— A
. See under “ Military Acconuts Offices.””
REFORMS— ?
Question re enquiry into working of —. 1707 - e
Question re extension of — to the N...W. E. Province. . 1889,
Question 7 grant of further. ——. 33, 189, 180,
Question »+ working of the ——. 28-90. -

REFRESHMENTS— s iy
Question r¢e —— for Indians od the B. N. Railway. 947

REFRESHMENT. ACCOMMODATION. =
Question re —— on trains for Indian pasgengers. 87C.

REFRESHMENTS AT RATLWAY STATIONS—

% Quention se contracts for the sapply of —— 91416
REFRESEMENT ROOMS— b ¥

Question re —— at Delbi Railwny Station. €77,

REFRESHMENT ROOMS ON E. I. RATLWAY
" See under “ Bast Tndign Railway”. .~

s
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REGULATION III OF 1818—
Question re arrests in Bengal under —. 771
Question re arrests under —. 662-63.
Resolution 7e repeal of Bengal —. 2043-80.

Reso!uh'im re —— of Maulana Hasrat Mohani.
~ REPEAI—

REPEALING AND AMENDING ACT, 1924—

g, l_‘[f\i: AND AMENDING BILL—
nder - Bill(s)".

RT(S)——
Q'"\imn re acti

Inquiry Committee. 129.
Question 7e

REPORTERS—
1 mission. 1106-07.
" RESEARCH INSTITUTE—
A . KESEARCH scmn,mm
- = utmn X b
~* 8ce under “ Schola.rship! "

RESERVATION OF BERTHS—
Quustlon re — on Railways. 1973.

BESERV’ED SUBJECT(8)—~

° India of the Provincial —— of Land

~

*"BEBFES—-

Bl INDEX TO LEGISLATIVE ASSEMELY DEBATHS.
REFUNDS— 3
i Budget Demand for 7, 1880, :
X D d for Supp tary Grant for —, 881
REGISTR.ATION——
Indian —— (Amendment) Bill—
Sée under ** Bill(s)”. =

Assent to the —— by the Governor General.. 2183.

) of Commissions and Committees.
> Question re — of the Seaman’s Recruitment Committee. 1311
-Question re l_tllp])]}‘ to Members of the Assembly of all Indian Census

- Question #e specialists in, the Pusa —. 2081-82.

~ Question re large —— R e R m r«ﬂ'!"

RELEASE—
1001-15.
. Resolution .re —— of Sardar: Kbu'lk Bmgh. 992-1001.

Queshon re — of the Workmen’s Breach of Cont:raut An&. muo

the ——— of - Gho Indian Sugar Committee.

Quustwn ré pub cation of the ~— of the North West Fronher Provmm

1111:12;

Question re employment of English —— by the Public Services Com

I
ATNpeT o

‘Question’ re extent of control of the 8. of 8. and the Gom Qf
Revente: ' 947-48. -

~  Question r¢ — and Transferred Suh)ecu. 41 .
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- RESIDENT(S)—
Questlon re number of European and Indian —— lnd Political Agenu

in Indian States. 190a.

RESOLUTION(S)—
Exercise of Mr. President’s discretion under Standing Order 8, (4) in

the matter of the traifsfer of —— from the secondary to the regular |
List of Business. 512-15. .
Question re action taken on certain —— passed by the Council of Btate.
- 416-17,

Question re increase in the iumber of days allotted for the discussion of ]
non-official —. 1297, 1

Question r¢ —— in the Legislative Assembly and Council of State.
406-07. -

AQuestion re —— passed by the Legislative Assembly and actiou taken
thereon by Government. 2111-1z ,

—— pe abolition of the Cotton Excise Duty. 2020-43.
— re adoption of measures for the convenience of Indian Railway
passengers.  494-512.
——— re amalgamation of the Indian Territorial Forcc thh the Auxxlu.ry
Force. 223-52. . o ST O
| ———pe answering of gquestions put emberl on suh]ecu,
‘ over which the Governor in Councﬂ has control and superin-
? by G ‘Members. 485-94. S
— re approval by the Indian Legislature of Govt. Con% 596-620.
— e constitution of High Courts. 786-90.
re grant of full self-governing Dominion Status to India

B N‘M. .
{ 348-401, 518-82. ﬁ

— e greetmas of the Assemibly to the Labour Party. 648-56.

e

P ——— re grievances of the Sikh community. 949-92.
: —— p¢ imposition of a countervailing duty on South Afnca.n coal im-
ported into India. 285-329. >
/ —— ¢ Muha il Repr tati 252, 772,
{ - re- Muhammadan representation in the Impena.l’ and Provmcul

Legislatures and in the Government Services. 485.
- ye ratification of the International Convention for the suppression
of the cirenlation of, and traffic in, ohscene pubhca.nons. 11327-38.
~—— ye reduction of Provineial contribution.
—— re release of Maulana Hasrat Mohani. 100-115.
—— re release of Mr. Gandhi. 222,
— re release of Sardar Kharak Singh. 992-1001. >
—— ye repeal of Bengal Regulation 111 of 1818,  2043-80. - A
«—— g¢ veturn to India of Mr. B. G. Horniman. . 791-818. {
—— 7re separation of Ry. Finance from General Finance. 222, 1338-49-
1316-18. !
—— pe tenders for Government Stores. 62048, ” |
—— re Transferred subjects in the Provinces, 620.
~— re vesting of the Revenues of India in the Governor ('}enern.l lu
- Council. 484-85.
= _ Statement (1aid on the table) 7e dction taken by (}mrnmoat on uertl.m 4
— p&sud bystlu Council of State. 81721

— > BETXREMENT (COMPULSORY)—
_ - See under “ Military Accounts Depsrtment .

- - - -
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RETIRING GRATUITY— i
Question 7¢ grant of —— to gazetted officers of the K. B. l&llway 119.

RETRENCHMENT(8)— 5
Question re —— on the E. B. Railway. 118, 5

Question re —— in expenditure under ‘* Audit ", 110.

Question 7¢ —— in expenditure under ‘‘ Geperal Administration . 110,
Question re — in expenditure undér ' Irrigation . 110.

Question ¢ —— in expen(]ltule under ‘* Jails, I’ohcc. ete. 110,
‘Question re —— on the G. L. Railway. 1368.

Question ¢ —— of Indians, AnglovIndians and  Europeans on . the
K. E Railway. 118

‘Question - on Indian Railways. 48.

Queshon ” in the Indo-European Telegraph Dejarvtment. 1160

Question re ——in Military Services. b8, 106.

Question 7e —— in national expenditure. 198.

Question re —— on the North-Western Railway. 439,

Question re — = in Political Expenditure. 110.

Question 7¢ —— of postimen in the Nadia Divigion. 1895,

Question #e —— in the Posts and Telegraphe Department. 109-1¢.
.. Question r~ —— of superior appointments in the Secretariat. 1100-10.
RETRENCHMENT OFFICER

‘Question r¢ report of the —— on the Claims Branch of the @, L P.

e - Railway. 1368-69.
REUTE,

Questmn re Berar —— 1615-14.
Question re cost of collection of -, 1314,
E Questipn re loss of opivm - . 193-84.
Question re —— from income-tax in the Punjab. I187.

REVENUE, COLLECTION OF -
See_under ““ Revenue ”
REVENUE DEPARTMENT—
Question re employment of men of —-- to do incometax work in
Bombay and Sind. 120.

~ REVENUES OF INDIA—
Resolution .re vesting of the —~ in the Governor General in
" Council. 484-85."

~REVENUE, POSTAL—
. Question re surplus ——. B87. =

REVENUE SETTLEMENT—
Question re extension of the term of -—~— in the U. P. 9124,

RHODES, Six CAMPBELL— 2
_~A]leged Pact between Government and the Nationalist Party. 1736,
- D 1 for “ Cust ». 1403-03.
Budget Demand for ““ Joint Stock Companies . 1568-03 Saa

Budget Demand for {° Ports and Pilotage . 1805. i
Budget Demand for B Railways—Working -Eanh 1608. -
s L) L2
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. T INDEX TO LEGISLATIVE ASSEMBLY DEBATES. G
e RHODES Sm. CAMPBELL—con . :
— d for Supp tary Grant for ° Customs . 828-29.
Eleetmn of —— to serve on the Standing Finance Committee. 284.
_ Election of —— to the Standing Committee for the Department of -,
Industries and Labour. 401.
- Exercise of Mr. President’s diseretion under Standing Order 8 (4) in

‘ the matter of the transfer of Resolutions from the scconda.ry to the
[ vegular List of Business. 514,
‘ Expression of regret at the death of Mr. G. M. Bhurgri. 1432‘
= General Di on the Budget. 1197-98,
Indian Finance Bill— L
Motion to consider. 1941
Indian Penal Code (Amendment) Bill (Amendment of section 375).—
Motion to refor to Select Committee. 1049-50.
Oath of Office. 3.
Question (Supplementary) re accident on the Rohilkhand and Kumaon -
Railway. 1965.
Question re archwmological and historical discoveries at Raisina. 686.
Question re countervailing duty on South African Coal. 1800.
Questmn (Snpplementary) e mqlury mtofwm king of Reforms. 1707
(

Q Suppl
Ouesti R
Board on thn Shasl I 3 i
Questi ) re Vizagapatam Harbour, 411,

Y

Rasolutlon re approval by the Indian Legislature ‘of Goy
Contracts. 618.

Resolution r& grant of full self-governing Domi
375-79, 525.

Resolution re imposition of a countervailing duty on South African
Coal. 319-21.

Resolution re ratification of the International Convention for the sup-
pression of the circulation of, and traffic in, obscene publications.”
1333, 1336. - .

Resolution re tenders for Government Stores.  639-41.

RICHEY, Mg. J. A.— '« 7 it
Indian Cotton Cess (Amendment) Bill— 5 e L |
Motion for leave to introduce. 126-27. 2
Motion to consider. 175.
Motion to pass. 176.

Oath of Office. L. . - 3

ROAD(S)— J ' A

Question re feeder — from Madhobdi Hét to Jinardi Railway station. . i
1125.

RIOBERTS, Mr. C. S.— ; ‘
Qneshon re appointment of —— as a Cattle Ranger in the Public Works i
Department, Delhi. 1716. ;

= ROHILKHAND AND KUMAON RATWAY-——
E! Question e accident on the ——. 1964-65.
_ — [OHRT KHANPUR— ' :
- Ques-hon re derailment on the — = section of the N. W. R.mlway §159

5

"
.
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.ROBLING STOCK— -
B> Question r¢ renewals of, and addition to, rolling stock. 894,

¥ ROY, Mz. B. C.— oS
Flection of —— to the Standing Committee for the Home Depart-
k went. 400.
Oath of Office. 2. Finson u j
Question 7e additional trains for incomiug Forexgn.Manls. 888, g
Question re applicant for vacanciés in the Geological Survey of India.
434-35.

Question 7¢ article in the “ A. B. Patrika” headed * Serious E. 1.

Railway Grievances.”” 1305. & 5l
Question ze “C” and “D” Type Unorthodox Quarters at Raisina.

1113.
Question re closing down of Hridaipur Station. 689.
N Question re complaints by Indians in Kenya. 1111
* Question re cost of C issi and C itt 11, 1
Question re cost of construction of different classes of Railway carriages.
1618. f

Question re cost of free Railway passes and P. T. Os. granted on certain
Railways. 1126,
~ Question re difficulties of small collieries in the matter of wagon supply.

& ' 1138-39.
S Question re entitled passages to the United Kingdom. 1617. 5
" Question re ex i on construction of I, II and IIT class Railway
¢ £ :

. 68 I R

on re free Railway passes and P. T. Os. granted in 1923 11%6.
n 7¢ Geological Survey of India. 434.
on 7e Government servants and membership of the Anglo-Indian
- Empire League and the- Anglo-Indian Association. 1277-78.
Question r¢ grants for Commissions and Committees. 1112
Question re grievances of Postal clerks. 676.
Question re High Court Judgeships for members of the Provineial
Judicial Service. 14-45.
Question 7e import of matches. 689, 4
Question 7¢ import of splints, veneers and empty match boxes. 435
Question re imports of veneers, splints and dummy match boxes.  689-90.
‘Question 7e latrine accommodation in carriages of all classes on the
East Indian Railway. 1305-06. et
+Question #¢ Mumber of third class carriages on the principal railways.
687-88.
~*  Questions re propaganda work in America by Mr. Rustomji. 411, 1277.
Question re Provincial contributions. €90, .
Question re Railway quarters for Europeans. 1112-13.
Question re Railway quarters for Indians. 1112
Question re reports of Commissions and Committees. 1111-12.
Cv\;;;?-on re restriction of number of free Railway passes and P. T. Qs.
: M
‘Question re revision of the Rules re grant of free railway passes. 1195
~ Question re size of bed rooms in “ D ” type quarters in Paisina. 1114
Question re,size of rooms in orthodox and unorthodox quarters at
_ Raisina. 1113-14.> EEESeT B
Question re storage of coal at Ballygunge Railway Station. 1111,
)
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= “  ROY, Mr. B. C.—contd. :
Quen‘hon re supply to the Assembly Library of certum Army Publfios *
tions. 1617-18.
~Question re tenders for locomotives. 1139. .
Question re third class carriages on English Continental and Indun
F: Railways. 688.
Question re third class errriages on the Punjap Mail. 688-89.
Question 7e unorthodox and orthodox quarters at Raisina. 1126.
Question r¢ unorthodox quarters at Raisina.  1126.
- Question re various allowances of married and unmarried British
. Officers and soldiers. 1618.
g Resolution re overcrowding of third class railway. carriages. 687

ROY, Mr. K. C.—
Appointment of —  to the Library Committee. 445.
Election of — to serve on the Standing Finance Committee. 284, >
Eleetion of —- to the Standing Committee for the Department of

Industries and Labour. 401
Indian Tariff (Amendment) Bill-—
Nomination of members of Select Cominittee. 708,
Oath of Office. 4.
Qaeshon re activities oi‘ Musa Kl'mu

Q Sup ¢ y nt by the British Cabinet of a
| _Committee to consider w Affaivs. 1373,

Question »e delay in the publication of the report of the ¥iji Deputa-
: tion. 278.

grant of further Reforms.

: Question (Supplementary) re -
, Question re health of troops stationed af Razmak and Razani. 184,
| Question re honorary Presidency Magistrates. 1350
l Question 7¢ Kenya Immigration Ordinance. 277
: Question » Kohat and Landikotal murder gangs. 183
1 Question (Supplementary) re-location of troops at Muzaffarpur? 110L -
3 Question 7 position of Bills pending in the Indian Legizlature on the
} - dissolution of one Chamber. 1442-43.
* Question 7¢ pro:cripﬁon of Mr. Ramgay M:wdonn.ld’s book “ The
- Awakening of India . 165-66.
Question Gupplement&ry) re protection of the Steel Industry.: 438
Question ¢ recommendation of the Tmperial Conference for the forma
tion of a Committee to consider the status of Indmm in other parts
of the Empire. 277. -
Question #c reduction in the number of Bxceative Coung 1"01'8 in Bengal.
1350.

ments on the working of the Reforms. 28, «
Question r¢ total strength of the Council of India. 1349-50. -
Question 7e tribal vaids in the Indus plains. 183. :
Resgolution re grant of self-governing Dominion Status to India. 548.

Question (Supplementary) e official reports from Provincial (‘ovm‘n- ‘
1

RAYAL ATR FORCE— & 4
- - Question 7¢ European recruits for the —— 2004, §
el T Ehxestmn re Finance Section of the —— Headqunrters 1995.
;i )uestmn re motor vehicles for the ——. 1995,

BOYAL ARMY MEDI(‘AL CORPS OFFICERS --
Question ve I. M. 8. and —. 214-15. - -
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YAL CALCUTTA TURF CLUB— 3 BT
% 58384 3

Question re alienation of land at Barrackpore to the — .
ROYAL INDIAN MARINE— 5 £
Question re disposal of ships and boats belonging to the ——.. 2425 ~
r Question re retrenchment in the —— 24 3

ROYAL INDIAN MILITARY COLLEGE — -
Question 7e Bengal students for the —, Dehra Dun. 1352-53.

ROYAL MAIL SERVICE OFFICIALS— : i
Question re recoveries from ——— for loss of insured articles. 702

ROYAL MILITARY ACADEMY, WOOLWICH-— #
Question #¢ Indian contributions towards the ———. 412, N

ROYAL MILITARY COLLEGE, SANDHURST—
Question re selection of Bengal students for the —. 13563,

RULES— s
Question e —— under section 67 of the Government of India Act ]SQ‘I—

1003.

RULING(5)— ; ;
_—— by Mr. Chairman that the discussion of what happened in the
~ferritory of an Indian State is not in order. 1689.

S — by Mr. President that amendments of substance cannot be introduced
in a consolida 1324 and 1325.
Chair e: allow, as a rule, a motmn to

—— by Mr. President that the discussion of inecidents oecntring in the
tervitory of an Indian State is not in order. 1940:
—— by Mr. President that the discussion of the salt tax under the
» Denland for “Salt” is not in crder. 1424,
——by Mr.~President that the discussion, either by way of Resolution or
on a Motion for Adjournment, of matters relating to the relations of
His Majesty’s Government, or of the Governor General, or of the
Governor General in Council, with any Prince or Chlef or to the
administration of the territory of any such Prince or Chief, cannot
be allowed; and the fact that such territory is temporarily under the
administration of an officer appointed by Government is irrelevant.
923, 094, 925, 996.
—— by M., President that during the discussion of the 'Damim]s for
» Grants, if a general discussion takes place on the motion to omit the
3 first Demand, no further general discussion can arise under any other
=3 ~ motion to omit other Demands. 1378-79. +
—— by Mr. President that during the dmmmon on Demands for Grants,
a reduction can be moved, in order to rdise a question on the portions
which fall under the voted portion, and not on that portion which
is ot open to actual reduction by the vote of the Assembly.. 1647 =
——dy Mr. President that the Ecclesiastical Deptt. can be brought under -

~ . discussion during the consideration of the Demands for Grants, but
3 it cannot be the subject of a reduction. 1747. -
= Question re ferry service between —— and — Ghat. 12192, G
3 = non-vofed items Which -are ‘thrown open for discussion cannot .ba- = ~
5 allowed. 1648.
- 2 JeA >

J: _.\ =

Y "‘ -~ ]
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BULING(S)—oonM
~—8 by Mr. President that a motion for recommxttal of a Bill to Select

Committee must be justified on the ground either that the Select Com-
mittee have not adequately considered the Bill or that unforeseen cir-
stances have arisen since they. considered it. 928, 929, 930.

——by Mr. President that questions cannot be asked on beha.li of a
Member who has not taken the Oath of Office. 32.

—— by Mr. President that when the House passes, by a majority, either
a motion that a Bill be taken into consideration or the alternative
motion that the Bill be referred to Select Committee, it stands com-
mitted to the principle of the Bill. 175.

RUPEES—
Question re commission charged for changing ——. 1304,

RUSHBROOK-WILLTAMS, Mg. L. F.—
Oath of Office. 1, 1607. .

RUSTOMJI, Mr.—
Questions re propaganda work in America by —. 410, 411, 1277,

BABARMATI— —
‘Question mﬁg of the evcmng ‘train without lighte hekween —
__and Dholka. 1343. e
SADIQ HASAN, Mg. S.— . d
Oath of Office. 2. ﬂ
Question ¢ appointment of an Indian as Member of the Railway
Board. 469-70.

L
-

Question »¢ Indian soldiers loyed in Mesopotamia. 469.
Resolution re grievances of the Sikh community. 990. fi z ‘
Resolution r¢ release of Maulana Hasrat Mohani. 1001-3. 1015. 5
SALT— . .
Budget Demand for “—— .. 1423-28. ~
Question 7¢ gonaumption of —— in India. 163. e
Question re effect of enhanced duty on consumption of 183
Question re imports of foreign sugar and ——. 1348,
Question re laying on the tabie of a statement showing the quantities,
rates and revenue on ——. 149,
Question re restrictions on the manufacture of earth—— -~ 135354, A
SALT DUTY- . 4
Question re contribution to Burma for the collection of the —-—, %3s7. =~
SALT FACTORIES— 2
~ Question 7¢ ~—— in Madras. 1999-2000.
SALT TAX-L G
Question re duty realised from the enhanced ——. 135-36. L a
Question re effect of the enhanced —— on the working man's expenses.
1903.
_ SALUTES— =
, Question re eost of —— to high Government officials. 675 “ <7
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SAMARTH, Me. N. M.—

Flection of —— to the Standing Committee for the Home Department.
T

Xnd.in;n Penal Code (Amendment) Bill (Prot ion of minor girls)—
Motion to refer to Select Committee. 173. -
Oath of Office. 129. y:
SAMIULLAH KHAN, Mg M.— +
: Oath of Office 3.
i SANDHU, Mr.— A
1 Questi(.m re tormination of the services of —— a‘nd. My. Kumar, tem-
porary engineers, Public Works Department, Delhi. 1722-25.
 GANDHOURST-
Question re Indian Cadets at —— 659.
- Question re nomination of Indians for —-. 412, l?9§-94. -
SANTRAGACHI— -
Question r¢ opening of the —— Vishnupur Branch of the Bengal

Nagpur Railway. 946.

SARDA, Ra1 Sanre M. HARBILAS—
General Discussion on the Budget. 1154-56.
" Oath of Office 3.
‘Question (Supp
© pufana. 138,

lementary) e establishment of a University at Raj-

ay, Baroda and Central India

Agents in Indian States. 1905 : )
Question re¢ number of Indians holding medical appointments in the
Political Department. 1005.

Questson re Rajputana University. 691
Resolution re repeal of Bengal Regulation ITI of 1818, 20567-58.

SARFARAZ HUSSAIN KHAN, Kuax BamADUR—
Geperal Dicussion on the Budget. 1143-45.
Indian Merchant Shipping (Amendment) Bill—
Motion for leave to introduce. 259.
Motion to circulate. 1971-72.
Indian Penal Code (Amendment) Bill (Protection of Minor girls)—

~ Motion to refer to Select Committee. 171
JMotion for Adjournment to discuss the refusal of passports-to the pro-
~ posed Indian Delsgation to Turkey, Persia and certain Arab States.
5 2218-19, D, Y

Oath of Office. 3 i
~ Question re¢ admission of Indians to the Royal Military Academy at
Woolwich. 1295. L
Question re Alambagh temple dispute. 1439.
‘Question re allowances drawn by officers of the Tmperial Services.

6 706-07. -
- ‘Question re amendment of the Tncome-tax Act. 1439 S =
= C-umfon re a.ppoi‘ntmant of a Rates Tribunal. 1439. :
i Q *88; re_appointment of Indians as Traffic Inspectors”on railways. =
) 2889, -~ o
“Question re Bengal Nagpur Railway grievances. 2161, R 3 =
- g A o
“ a2
? ey
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B BARFARAZ HUSSAIN KHAN, Kuwx Bauaour—contd. -

. Question re Brigade Order re voting for a non-Swarajist caudlda.(e
1274.

: -Quntlon re casualties due to derailment on the Rohri-Khanpur seetion
A of the North Western Railway. 2150.

~ Question re closing of the Nilganj branch post office. 2170.
Question re corfespondence relating to the Protection of Punces Bill.
1298.

Question 7¢ dispensary in Raisina. 1964,
= Question re employment of Indians in the Foreign and Political and
Army Departments. 1296-97.
Question re employment of Indian soldiers in Mesopotamia. 1296
Question re establishment list of the office of the High Conimissioner
for India. 1274

by

ve establish t list of the variogs Departments of the Govern-
ment of India Secretariat. 1274.

Question re establishment roll of the Railway stafl. 1274,
Question re expendituve on the Ecclesiastical Department. 1440,

Question re expiration of the present contract for printing of st.a.mps
1275.

Question re extension of time for the genera.l
1983.

Questxon re F)ont,xex Inquu‘y Commxttee 1%1—82

8 ¥¢ grant of conveyance allowance m Simla
‘ﬂ! Members of the Im‘hun Legislature residing at Longs

Hotel.
2167. - -
Question r¢ grant of leave to recruits of the 11/19th Hyderaba §
ment (Bengal) of the Indian Territorial Force. 2160 “

Question re increase in the number of days allotted for the discussion
of non-official Resolutions. 1297

i Question re increments of Postal Inspectors and Head Clerks to Superin- 1
tendents of Post Offices. 594. |

Question re inter class accommodation on the Up '\nd Dowu Punjab
. mails. 1275-76.

Question 7¢ Kenya Immigration Ordinance. 686.
Questwu re Lady Hardinge Medical College and Hospital, Delhi: 1208~

Q\lestmn re hability of carrying companies for aceidents to 'ﬁnu;éngm.
1295-96.

Question re Longwood Hotel, Simla, 128285, 2012-14, 2171 3

Question re mllrtnry expenditure. 1108, : j

Question re mortality from cancer. 1441, 2 - A

Question re¢ Multan Muslims and Income-tax. 1351

Question re nomination of Indians for Sandhurst. 1203.94. -

Question r7¢ number of research specialists in the Pusa Research Insutuhe ]

‘.’-051-82
r¢ office establish t for the Indian Legislature. 686.
stion 7z opening of a Central Radium Tnstitute. 1440. 4 ‘

. Question re overcrowding in trains. 2170. - i

= Question 7¢ passenger agents at railway stations. 863.

Question 7e passenger guards. 892-93.

Question ~re passenger guards on thivd class expresn pmqenger trains,
893,

- Quastion re pa.y of Postal Inspectors and Head (‘ltrrl\s to, Supenntendantr %
of Post Oﬁces 593-04. e




= INDEX T0 LEGISLATIVE ASSEMBLY DEDATES. 155

SARFARAZ HUSSAIN KHAN, Kmax Bamspvr—contd. -

g\‘ Question re pension of one Bedar Bakht. 1351.
Question re personnel of the Colonies Committee. 1045,
Question re Postal Inspectors and Head Clerks to Supeuqt,endsnh oF
Post Offiees. 593.
Q re predomi of Buropcan officers in the Pusa Research
" Instifute. 1108,
Question re presence of Government servants at meetings of the Congress
and other political associations, 1287.
Question re printing of stamps in India. 1274-75.
Question r¢ protection of the steel industry. 1287-85.
Question se guarters for the Buropean and Anglo-Indian staff of the
Delhi New Capital Railway. 1313,
Question re¢ quarters for the Indian staff of the Delhi New Capital
» Railway. 1312-13. . -
Question r¢ questions relating to Kenya. 686. 3
Question re racial inequality on the Eastorn Bengal Railway. 2171.
& Question r¢ Radium Institute at Ranchi. 1440.
Question re railway connection between Muzaffarpur  and Sitamarhi.
. 1288,
= Question se railway quarters for European and Indian Staff. 1273
- Question ¢ refreshment rooms at Delhi railway station. 677.
. Qﬁeahou re l't‘pl&(‘tm ont of certain military officers in the Political Depart-

meut by civi
Q ; - British Guiana

1109-10. s

w Question re separate entrance gates for female passengers at Howrah

station. 2161,

’ *  Question e separate entrances to the Howrah and Sealdah railway sta

+ tions for male and female passengers. 2169-70.

Question re Settlement of financial expenditure in dispute between the
Hgme and Indian Governments. 1706.

Question re stafl under the High Commissioner for Tndia in receipt of
more than Rs. 300 a month. 1208

- Question re State prisoners in the Central Jail, Alipur. 1108-09.
e Question 7¢ stoppage of the Down Punjab Mail at Patna City station.
2165, i

= Q\;cla:;ian #¢" superior appointments held by Indians in the Secretariat.

= Question re third class passengers on the Eu.stem Bengal Railway.
2160-61. X

“Question 7e e transfer. of railw ay passengcrs from a lower to a higher class
of compartment in cases of overcrowding. 992

Quesbidn re use of Longwood Hotel by commercial travellers and other
members of the public. 2014.

Question r¢ Vasad-Borsad-Katana Railway. 1282, 5

“Question re working of the Benga.l and North-Western MMW 2082
83.

Resqlution re~approval by the Indum Legislature of Govemments com..
tracts. 601-02, 619.

Resolution re repea.'l of Banxnl Re'rnJ ation ITT of 181" 2050-52, mvo.
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e 3 SARGODA— : L
Question »¢ proposed railway from Gujrat to —— and Khushab. 2019- *
20.

SARMA, Tur Hox'sik Sin NARASIMHA

Budget Demand fm- “ General Administration 7 1743, 1745, 1750-1752,
1753-1754. -

Budget Demand for ‘ Education ”’ (Grants to Universities). 1845-48.
Budget Demand for “‘ Forests ”’. 1463.

= Expression of regret at the denth of Mr. G. M. Bhurg'n 1433, -
' ‘SAPRU, Siz TEJ] BAHADUR—
Question 7« expenditure on the deputation of —— to England. 29-30.
BATARA—
Question re cost of the —— Koregam branch of t.he Madras and Southern
Mahratta Railway. 1046.

SAUGOR CANTONMENT-—

Question re conversion of the Sa.dl BMW lﬁ-mupn.l
Committee. 2089. g 3

Quuxtum re meome &nm rable
- -ﬂl.. e iaatib

-SAVTNGS BANK POSTAL— e

“Question re loans to villagers by the —— 2016-17

. SOHOLARSHIP— i
Question re grant of —— to Indians for research work. 134.

Question re —— for the technical training abroad of Indians a.nd Anglo-
Indians. 426-37.
SCHOOLS— ; i
F Question re Army Training ——. 189, _
SOIENTIFIC DEPARTMENTS— i sl
Budget Demand for * Other —- . 1543, :
Sea Customs (Amendment) Act, 1924— i
Assent to the —— by the Governor General. ' 2183 -
Sea Customs (Amendment) Bill— : 3
See under “ Bill(s) ™. ,J

SEALDAH RAILWAY STATION— :

Question re scpara.te entrances for male and female passengers at the
——. 2169-70.
SEAMEN— - »
Question re grievances of Indian —. 703, : .
Question 7z Indian ~—— under the Workmen’s Compensation Act. 1309.
Question re recruitment of —. 418, =
- = SEAMEN'S REORUITMENT, COMMITTEE— - o 2 e

- See under ** Committee "
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SKECRETARIAT— . A TS

¥ _ Question re appointi of Tndians to superior posts in the ——. 164
v See “ Daftry(ies) 7.

. Question re axtn.hhsbmeut list of bhe various Departments of the Govern
ment of India ——. 1274

l Qugstion re retrenchment of superior appointment in the ——. 1109-10. -
Question re superior appointments held by “Indians in the ——. 1109. *
Questidbn re superior —— appointments. 473 ) =

SECRETARIES— i~ A
" Question ¢ appoint t of Indians on the 1. (. 8. cadre as —— and

; Secretaries, 907.
e . travelling allowances of Members of the Exeentive Couneil
“and —. 66364

« SECRETARY OF STATE FOR INDIA— - 7
Budget Demand for “ Expenditure in Bngland undér th'e oohtroi &f the
e o
Question re agency functions discharged by the —— on behalf of ﬂJe >
Government of India. 1117-18.
~Question r¢ balance in the hands of the —— on the 31st March; 1623,
-51.
estion r¢ Colonial banks and firms on the borrowing list of the —
-~ 12981,

Government of India.

| SECRET SERVICE CONTINGENCIES—=
Question r¢ expenditure on ——. 2167.
SECURITIES-3,
Question e commission on the purchase and sale of — 1201,

Question 7e printing of ——, stamps and currency notes in India. 1301
02.

e QFCURITY PRESS—
Question re location of the experimental =—— in Delhi, W‘

SERECTION GRADE APPOINTMENTS - s
™ Question re —— in the Postal Department. 1361:

SELF-GOVERNMENT et i

.-

Resolution re grant of full self-governing Dominion Status to India, 223
22, | 348-401, 518-82; 709-69.

BERVICE(S )i ALL-INDIA—

* SESSTON(S)— s : -
Discussion 72 May -~— in Simla. 1738-41. Eeee- SR -
-Question re Autumn —— of the Central Legislature. 1935 W o

3 . - i 5
= 5 4 e :

o,
:
»
»
.
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- " SETALVAD, Six CHIMANLAL— 5
Appointment of —— to be a Chairman on the pwel 445. :
General discussion on the Budget. 1150-54, 1257.
= Indian Tolls Bill— -
Motion to refer to Select Commitiee. 1324.
5 Oath of Office. 129. E:
B Resolution re reduction®of the Provineial Contributions. 336-339.
. -SHAFEE, MAULVI MUHAMMAD—
~ »Budget Demand for ‘ Stamps™. 1457-58. J‘
Motion for Adjournment to discuss the refusal of passports to the pro- =
posed Indian Delegations to Turkey, Persia and certain Arvab States.
L
Oath of Office. 3.
SHATI, Tux Hon'sie Sz MIAN MUHAMMAD-- o
Budget Demand for ‘‘ General Administration ™. 1754, 1758-56.
SHAHJAHANPUR—
Question r¢ expenditure on the Army Clothing Factory, —
‘SHAKURPUR— ¢
Queﬂnon e issue of tickets fag_
‘SI-IAMS UZ-ZOHA, Kax BAEADUR— "* B
Piscussion re May Session in Simla. 1739, T i
Oath of Office. 179. \ ‘:
SHERGHATI— : X ‘
Question re vailway conneetion between Gaya and ——.  690-91, 1607-08,
1703
SHIPS— g ) >
i Question re disposal of —— - and boats belonging to the Royal Indian
: Marine. 24-25.
" ‘SHIPS; ENEMY— - ° “
Question 7e profits earned on ——. 151, E2, |
i -SHIROMANIT AKALI DAL—
’ Discussion relating to the —— on the motion for reduction of the »
; Demand under sub-head “Home Department ™. 1675-77.
‘; Question re the declaration of the Shiromani Gurdwara Prabandhak
% Committee and the —— as unlawful associations under the (‘nmma!

Law Amendment Act. 472.

SHIROMANI GURDWARA PRABANDHAK COMMITTEE—
‘Discussion relating to the —— on the motion t6 reduce the demand under
sub-head “ Home Department’’. 1675-77.
~  Question 7ze the declaration of The — and the Shiromani AkAli Dal as

~ unlawful asgociations under the Criminad Law Amendment Act. 472
G See under ‘‘ Committee .

- §1 MAUNG BA— = - =
- * Oath of Office. 3. :

"
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SIALKOT CANTONMENT—
. Question »e appeal of the residents of Sialcot wumt certain rewlutlom

of the Committee. 904-06.
Question re erection of platiorms by the residenis of the —— bazars.
905-06. >
5 Question re removal of platforms erected by the residents of the —
Dazaars. 905-06. -
Question re rent for platforms and sites by residents of the ——. 905-06.
Question re residential area in the —— bazars, 905-06. %
- BIGNALLERS—
m Question re free qua.rteu for —— on the Great Indian Peninsula Rail- =
kT %’m e
STKH(S)—
Question re po!icv of the Punjab Govemmeni towards ——. 472
. Question re —— in certain Government offices. 585-86.
Remlntlon ve grievances of the -——— community. 949-08.
SIKH HOLIDAYS~
1 2108.
SILK INDUSTRY—
2 i 3 Question re work done by Mr. H. Maxwell Lefroy to improve she ——.
e 1357

Question re Lon,

~ SIMLA SESSION, 1923—
— . Question » cost of —— of the Iudian Legislature. 1982.

‘*‘ Information ¥6%
|
|

SINGH, Me. GAYA PRAb.UJ«
Biidget Demand for *° Railways . 1537-39.

Election of —— to serve on the Standmg Finance Committee. 2185
Oith of Office. 3.

-~ Question s¢ abolition of Divisional Commissionerships. 3

- Question #e abolition of the post of Inspector General bd;i’twu

PALTE S e
~ Question e mbo]lhon of the post of Public Health Ggmmluoner 2086.
Question 7¢ Aarologlcai—Obnervgtouea 2012, -
Question re allowance of more fime to the &semmy to study the Bndget
20M4. 7,
Question re dhtl—dl‘l'l)l\ movement in Inﬂlu 1706.
Qu(.smon {Supplementary) re appeintment by the British ("abmcf. of a
Committee to consider Indian Affairs. 1375 >
Question e arrests in Bengal under Regulation 111 of 1818, 771,
- Question (Supplementary) re arrests under Regulation TIT of 1818, 662-
63,

‘.‘4' re R ;-ofthawaf;WPhnm
.. 8083 B .~ D o -
“Question re Berar R . 161314, S
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SINGH, Me. GAYA PRASAD—contd. . 2
= Question re case of Panna Lal Gopi, late Assistant, Station Master of
' Karbighwan station on the East Indian Railway. 1615
1 “~'Question re change in the Waziristan policy and the strength of the .‘
" - Aden garrison. 2083-84. ;

Question re Civil Justice Committee. 2008-07. 2
Question re compensation in respect of suffering or damage caused by [
enemy action during the late war. 2007-11. a

n to first and second class passen

Question (Suppl tary) re
gers., 894. = i
Questi S tary) re constitution of the governing body of the

1
Q t PP
k - Lady Hardinge Medical College. 1129, ]
g Question (Supplementary) re contemplated appointment of a (ommittes i
to examine into the criminal administeation. 2007
Question (Supplementary) re cost of salutes to: high (
675.
Question re cost of troops stationed at Muzaffarpur. 4647
Question 7 curtailment of expenditure on the Indian Stores Deparjment,
as recommended by the Retrenchment Committee. 2086,
Question re expansion of the Indian Stores Deptt. 2087
Question re expenditure on Secret service
Question re extension of the time allowed
. - the B OIS S W T o
Question re fencing on the Rengal and North’ Western Railway.. 155. i |
Question (Supplementary) re floods in India. S66. - = =

7
overnment officials.

discnssion on

Question re floods in Western Bihar.  443. . \

Question re grievances of State prisoners in the Central Tail, ATDS y
44. &

Question re identity of the two Judges who examined the cases of State
Prisoniers in Bengal. 1611-12.

Question re inconvenience to passengers on the Bengal and North West.
ern Railway. 154. g -

Question (Supplementary) re Indian Gazetted Officers in Tizdian Ordnance
Factories. 670. |

Question re inquiry info the causes of the floods in Bihar and Orissa.
2117-18. .

«Q 3‘7 . (Suppl tary) re Local Advisory Committees on’ Railways.
1137. :

Question re Loeal Adyisory Council on ‘the Bengal.and North Western
Railway. 1103-04 i S G -

Question re location of troops at Muzaffarpur. 45-46, 110202

Question (Supplementary)’ re Longwood Fotel, Simla. 1284 E

Qn;stion re Lord Olivier’s speech in the House of Lords about India. .
2168. \ ¢ =

Question re malpractices of certain employees on the East Indian Rail-
way. 1615. =

Question re Minor Provinces. 1360. %

& Questiop re new Chambers of the Tiemislatures at Raisina. 2012,
Question re North-West Frontier Province Tnquiry Committee Report. 'J

% 13860,
s ﬁu;; 1_7': c}g:;glnnalm Works in the North-West Ff‘ontier Proyince
= Question (Supplementary) re pay and allowances’of all ranks in a Dritish %
regiment. 672. Al > 3 . d
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Quemon re pay and allowances of chaplains racrmud in India. 1707
Queltmn re pay of Post Office Superintendents. 700-01.
“% Question #¢ pilferage of fruit on the Bengal and North Western Railway.
155.
Question r¢ police force employed on s!.rategxc railways in the North-
Wesgt Frontier Province. 1614-15.
Quesfaon re proposed railway bridge across bht, Gl.nges at l{oka.meh
Ghat. 155-156.
Question re proposed railway bridge across the Ganges at Patna. 156.
A Question re protected monuments. 2085-86.
Questi 0

» of high level platforms on the Bengal and North
155,

Queshon “Pusa Agricultural Tnstitute. 39-42.
k Question re Pusa Research Institute.
o Question re railway connection between ﬁlw 156.
Question e remova.l of the district jail, Delhi, from its pibfﬁm site.
2011,
Question re repuu‘ of cables in the Persian Gulf by private companies.
2084.
B8 Question e representation of Beran on the Local and Central Legis-
W latures. 1104-05.
B Question  ve  Resolutions of the Railway Passengers Conference at
e ¥ Sonepur 154.
Ques ¢ retrenchunig he, hgh,tmg and buoying of

Question (Sunp]ement:u y). 7 Salt factories in Madras. 2000,
Question re separation of judicial and executive functions, 443
Question 7¢ shrine of Badri Nath., 43.
Question re slaughter house for soldiers at Muzaffarpor. 1102-1103,
Question 7% strength of the police force in the Kohat and Bannu
Cantonments, 1358-59.
" Question re subseriptions to certain newspapers by Departments of the
k Government of India. 2118

Question re supply of seeds by the Pusa Agricultural Institute. 1100

Question re Waziristan me and eduqh
2083 i

~ Question (Suppl tary) re wothng o} Ee Benga] and Nozth Weutern
Railway. 2083.
Respluhon re return to India of Mr. B. G. Horniman. 798.
"st_NGH, Rar Bamovz SHYAM NARAYAN—
" Oath of Office, 2.

:hamqﬁ, Raza AMARPAL—
_ Oath of Office 3.

INDEX 10 LEGISLATIVE ASSEMBLY DEBATES. A6l ~

A, Question re¢ Taxation Committee. 2011. o
Question ze utilization of the services of.the law officers of tbe}engal
Ty Government.
.Question 7e vote of l{n-gonﬁdence in the Central hogfn& fagl,nhhve
Council. . 443, :
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+ SINGH, Rasa RAGHUNANDAN PRASAD—
Appomtment. of —— to serve on the Committee on Public Petitions.
- 817. .

Election of —— to the Standing Commlttee for the Department of Educa-
" tion, Health and Lands. 595.

Indian Coinage (Amendment) Bill—
Motion to consider report of the Select Committee. 938-39.
Oath of Office. 3. 3
Question re dairy farms and breeding centres. 915.
- Question re express train between Howrah and Delhi vid Jamalpur. 918.
Question re increase in railway fares. 916.

SINHA, KUMAR GANGANAND—
Flection of —— to the Standing Committee for the Department of Indug-
tries and Labour. 401
Election of —— to the Standing Committee for the Department of Educa-
tion, Health and Lands. 595.
Oath of Office. 3.
Question re admission of Indians to the mxhtary, naval, air and Auxi-
liary Forces. 437-38.
Question re annual report of the Lady Hardinge Medical Oqllese: 2108.
Question re appointment of Indians as W'ﬁf Stores.
2098.
Question 7 appointment of Indians to the Tmperial Customs Services.
2008,

Question re appointment of Indians as Superintendents”of Pﬂ:ﬁ. i,
2099.
Question re audit of the accounts of the Lady Hardinge Medical College. -
2109.
Question r¢ audit and inspection note on the Lady Hardinge Medical
College for 1922-93. 2110-11.
Question 7¢ Central Research Institute. 1358.
! Question re employment of Indians in the Audit and Accounts Semces
3 2097. B
Question re employment of I.nd.ums in the superior ha.ﬂic semces of
Railways. 2097.
Question re examination by a non-official Member of the L slative
Assembly into the expenditure of the Lady Hardinge Medical” llege.
2111,
Question re inspéction of thé Lady Hardinge Medical College. 2109.
Question re match industry. 1357-58.
- y Question re Medical Research Tnstifute. 435. bd
* Quest n re purchase of stores by the High Commissioner for India. 437
" ‘Question 7e railway risk notes. 435-36,
Question re scholarships for the technical traunng abroad of !ndmns
and Anglo-Indians. 436-37.
Question re training of Indian graduates at the Ja.ma.lpur raﬂway work-
shop. 1358,
‘Question re utilization of the services of Unani and Ayufvcd:c.expam
435.

Question re work done by Mr. H. Maxwell Lefroy to improve the silk

mdus‘l':ry 1357 =
= - - Mesoh re of a : '-ﬂmgdut?‘nnSoflih‘AHMvOO‘:s‘
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SINHA, Mr. AMBIKA PRASAD— A1
.~ Dath of Office. 277. ; s

SINHA, Me. DEVAKI PRASAD—

Asks for a ruling whether the salary of the President of the Legislatiy
Aasembly is votable or non- votable 1346
D d for “ G 1 Ad M. 1664
Budggt Demand for ** Mines”’ (Matters re welfare of the woi‘ke'n in
the mines). 15838-42,
Budget Demand for ‘“ Taxes on Income . 1421-22.

Indian Finance Bill—

Mouon to consider. 1912

for leave to introduce in the recommended form. 1977.

Tndian Tariff (Amendment) Bill—
Motion to consider report of the Select Committee. 1318-19.

Motion for Adjournment to discuss the departure of the Akali Jatha
from Amritsar and its imminent arrival at Jaito Gurdwara. 1625.

Motion for Adjournment to discuss the refusal of passports to the pro-
posed Indian Delegations to Turkey, Persia and certain Arab States.
2225.

Oath of Office. 3.

Quesuou (Supplementary) re abolition of Boards of Revenue in provinces
other than the United Provinces. 281

Question (Supplemcut.uy) re abolition of Divisional Commissioners. 39,

Questlou e accomme Members of the Legxsl&ture in Raisina.

Question (Suppl tary) re appointment of the British C&binet‘o'f a
Committee to ¢onsider Indidn affairs. 1373, 1374.
Question re British Guiana colonization scheme. 1133-34.
Question re coal mines in the Raneegung and Jharia coalfields under
Indian anil European management. 918,
Question (Stpplementary) re cost of troops stationed at Muzaffarpur. 46-
47,
Question (Supplementary) re death of coolies from rupture of the spleen.
240,
Questmn (Supplementary) re declarafion of policy in the Cenfral Pro-
vinces regarding transferred «mb;ech 2159:
Question (Supplementary) re exercise of the personal powers . lf ‘the
Governor .General.- 1987,
Question re ferry service between Monghyr and Moughyr Chat. 12192,
Question 7e insanitary condition of compa.ﬂndaﬁ*‘oh ‘the Bengal
“and North Western Railway. 121
.gueshon (re Kenya Immigration Bill. 1134
uestion (Supplementary) re Local Advi Couneil on the
Nortgh Westem Raxlway 1104. i Bengaj m
tary) re localion of troops at Muzaffarpur. 1101-

1109‘. ¥ e
tion (Sur ,_‘ Y) re Longwood Hotel, Bimla. 2013
Juestion (S reM‘“iha'l‘empleatBnddhq,ﬁlya:m

Juestion (Supplementary) re Nobel Peace Prize.

Yuestion  (Supplementary) n nummn.twn to Iy of a non:
- official from the Central Provinces and Berar. 2107. Mers =
: 5 2.
~ 2 >
5 N
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E:IN}.{A M.R DEVAKI PRASAD—contd. 1 |
(Supp tary) re ber of officers permittedsto retire on \

proporbmnzte pensions. 1896,
_Questions (Supplementary) re personnel of the Coloniés Committee. 1045, |
2089,

. Question (Supplementary) re Radium Tnstitute at Ranchi. 1440,

: Qnest.wn re railway strikes. 1134-35. ‘
Question (Supplementary) re slaughter house for troops at Muzaffarpur.

1103.
Questxon re. Sulrl’oaf, Office 8t Ma.njhaul in' Monghyr. 2121-22. ‘
fary) re subscripti o newspap: by depart. |
ments of the Govt. of Indm 1116. .
Question re supply-of opium to Hong Kong and the Straits Settlements. f
1132-33. -
Question 7¢ wagon allotment for coal traffic on the Bengal Nagpur Rail-
JoT way. 943

Question 7¢ wagons for the coal traffic. 918.
Resolution re imposition of a countervailing duty on South Afncan coal.

311-14, 320.
SITAMARHI—
Queshon e nulwa.y connectmn batween M - 156,
,,‘VLM, -
X = ‘.
- Questio rg B
mestion 7e E‘\port trade in raw hides 'md - N
Question »e export of raw hides and ——, 2003 ; y
.
SLAUGHTER HOUSE(S)— W

* Question re miilitary ‘== 1351-1352.
Question re —— for tmops at: Muzaffarpur, '1102-1103.

- .SOLDIER(S}— 3 k o
Question re employmeut of Indian —— in Mesopotamia. 1296.
Quegt.mn re. various allowances of married and unmarried British Officers
Tand ——. 1618 v’

SONEPORE—,
Question re resolutions of the Railway Pa.ssengets Gonferencg, ol |
—r o BN v

b caly i "KL

LE% e

SOUTH AFRICAN COAL— Fast 3
Question re mhnmvmlmg import duty on=—. 912 7
Resolumon re ungolxhoﬂ of fa countervmhug duty on =—r 285-3%0. A

rsotfm AFRICAN COAT— b
See under ** Coal 7. : =
SPECI.AL TRAIN— L X -
+ i8¢ under “ Train y :
= &PEEW(E&—*
Question re — "of Mr. P. 0. Mitter. 1618719,
" See under * Time, limit for ;speeches . o3
&% BPLINTS- bl Soe N
e estion h mporr:‘.ﬁgy on —— gnd rlmdnmy match bo;;s 122,
£0 %ﬂm 7€ impo; veneers, —— and murmy mateh boxess 689—6‘!0
anﬁon re <o, veneers and empty mateh boxes: -435:"
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L STAFF oUNcrL's—
‘:@ - i intment of —— by the . Gmtln&:ml’emmuln Ry |

‘PP

R 9190,

Question re giving effect to the recommendations of the . .of the
k Great Indian Peninsula Ry. 2120-21.
STAFF PAY— =

Sec. weder * Pay ”
STAFF SELECTION BOARD—

Question »e 586.587. — R %
; ESITNY T I——— ‘
. Budget demand for © — 7. 14571456,

Question 7¢ expiration of the present contract for printing of ——. " 1275.

Question »e printing of securities, —— mq, unn-éhcy hotes m India.
¥ 1301-02. ey
Question ¢ printing of —— in India. 198-199; MWG’ 1‘5:.- u-r-lhﬂ-l
{:TAMP DUTY-— i
Question re exemption of cheqiies of Co- operahvo Btmks from —— 904

DING COMMITTEE(S)—
x »%mmcement by Mr. President re election of — for the Depa.rtmenr.
= of Education, Health and Lands. 347.
to adyise on questmua relating to Euugmr

Election of a panel of th
tion. 941 o

; Ie(.tlon of—— iot theDeparbmem» of EJ

595.

Election of =— for the Department of Industries and Labour -m1
. Llectian of —— for the: Home Department.. 400,
: Election of a panel for the —— for the Depa.rtmeut of Eéucshon,

¥ Health angd Lands. 709.
Nominations for election of —— for the Home and Industries and In.bour
Departments. 347,
Question re ——.  199-200,

i See under ©“ Advisory Publicity Committee 7.
. STANDING FINANCE COMMITTEE-=

- Announcement of the names of Members nominated: for alection-to- the
; —— DM PR s syzaek ey
0 Aotion to proceed the election of Members of ﬂr."*—‘;gﬁiﬁ, 1908,

Result of election of Menbeui» theu———. 284, OM8Ja HGIFOLE

“STANDING ORDERS— b AL SR 6
* Motion for, leave to amend the — ogﬁnr o enable the House to lay
i down the quorum for Select Commxttees. 940-41. R

t 7e ination of Members for the Select Comm:ﬂeg on
the amendment of the ——, 949,

9. £

5 Electior of the Select Committee to consid i
e v i - g

i Prtimtaﬁau of the report of the Selec% Gomm1ttes on. ‘the :ubné‘hdment ot et

. e ——. 1519,

. Motion to consider dhe amendment of the ——.
‘Assent of the Gavernor General to the amenﬁnﬁn 2




]“66‘ INDEX TO LEGISUATIVE ASSEMBLY DEBATES. e

STANDING ORDER 8(4). ; i
‘Exercise of Mr. President’s discretion under —— in the matter of transfer -

of Resolutions from the secondary to the regular List of Business.
= 512-15

STANYON, Coronen Sig HENRY— -
Appointment of to b2 a Chairman on the panel. 445. 1
Appointment of —— to serve on the Committee on Public Petitions. 817.
Budget Demand for ‘ Excise ”. 1449-50.
Court-fees (Amendment) Bill—
Motion to refer to Select Committee. 2144, 2146. -
Hindu Coparcener’s Liability Bill— .
Motion to refer to Select Committee. 2190-91.
_ Indian Finance Bill—
Motion to consider. 1939, '
Tndian Passport (Amendment) Biil— £
Motion to consider. 457-58. # :
Indian Penal Code (Amendment) Bill (Protection of Minor Girls)—
Motion to refer to Select Committee. 169.70.
Motion for Adjournment to discuss the refusal of pass
posed Indian Delegations to Turkey, Pe i
5. 5.3

in A’TE‘) Sta.tes

‘Oath of Omoe 3. B abaed b Lo b
- Question re deterioration of Imnﬂm W Tadin, ‘161, -
Question (Supplemeptary) re Longwood Hotel, -Simla. 128455 Sl
Resolution r¢ amalgamation of the Indian Territorial Force e t
Auxiliary Force. 243-46. -
Resolution re grant of full self-governing Dominion Status to India. 742-
45.

Reésolutioh re Ratification of the International Convention for the sup-
pressxon of, and traffic in, obscene publications. 1331.

STATEMENT OF BUSINESS— o
~~_ by the Honourable Sir Malcolm Hailey. 401, 595, 871 1737-38.

STATEMENT(S) (LAID ON THE TABLE)—

—— showing action taken by Government on certain Baoolﬁhuns passed
by the Council of State. 817-21.

—— showing annual expenditure incurred durmg the last ten years on
the Central Inbelhgenee Department and the Bureau of Public In-
+ formation. 1704 -

—— showing appointments n.nd salaries of certain classes of officers in
the Departments of the Government of India. 2134-36. - a8

—— showing cases in which the lowest tenders for stores for the Gov-

* ernment of India have not been accepted by the High Commissioner
for Indm 1883-88.

~— showing cases in which tenders other than the lowest Tor stores
purcha.acd for India have been accepted by the High Commiscioner for
India during the half year ending 30th June, 1923. 15-22.

—— showing cost of Commi and Ci ppointed since 1921.
- 2132-340

—— showing grant of licences_for fire-arms in 1993. 2178,

_;. lhowmg percentagb of Indians in certain public services. 2178-°"

L]
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STATEMENT(S) (LAID ON THE TABLE)—contd. :
. showing retrenchment in actual expenditure in eonnection with the
Incheape Committee’s recommendations and otherwise. 58(a)-106.
——— ghowing total cost incurred on C i and C issi in

Question re number of European and Indi‘a.n Residents and Political

Agents in ——. 1905.
{.  STATE PRISONERS—
Question re allowances of —— in Bengal. 31, 920-22.
. Question 7¢, grievances of — in the Central Jail, Alipore. 44.
h! ‘Question re identity of the two Judges who examined the cases of ——

in Bengal. 1611-12.
Question re rank of the two Judges who examined the cages of — i

1023-24. 1988,
STATE(S), INDIAN—

» Bengal. 1348, 1352. o gy
. . Question re repr tati from —— in Bengal. 31, 920-22.
* Question re 30, 49, 204-06.

Question 7¢ —- in Bengal. 30-31, 31-32.
Question r¢ —— in the Central Jail, Alipur. 1108-1109.
Question re treatment of — in Bengal. 919-22.
_ Question re visits to —— in Bengal. 919, 920.
" Statement by the Hon’ble Sir Malcolm Hailey re —— in Bengal. 1988
89.

) n e of staff of ——. 116-17. o
Question re savings in the working expenses of —— 1346-47.
Question re scales of pay for Claims Inspectors on —— 668
See under “ Railways ”.

-

8

'Que§tion repreferential rate granted by certain Railways on goods
shipped by a particular non-Indian line of —. 2016.

STEEL INDUSTRY—
Question re publication of the report of the Tariff Board on the —

y 2172-74.
W% Question re protection of the ——— 438-30, 1287-88.

™ STERLING SECURITIES—
Question re —— held on account of the Gold Standard Reserve. 111
-~ 12. L <
STOCK VERIFIERS—
Question re —, etc. 668.
. STORES—
Questicn re expenditure on —— purchased in India, Great Britain, ete.

143-44. 4
Queaﬁon ~re Government’s future policy regarding the purchase o
202. Pey

Juestion re purchase of —. 423. :
Juestion re purchase of —— in England. 883-884, 907. 2
b:;;‘ﬁon re purchasé® of —— by the High Commissioner for Indis,

DOO
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o= STORES—contd. -
3 Question re quantity of ——- purchased by the High Comnusswuer for
= India from 1-4-23 to 30-9-23. 157
- Question re rate of exchange adopted by Railways for comparison of
i rupee and sterling tenders for ——. 1300-01.
- Question ve training facilities for students with firms receiving orders for
the supply of —— to Gevt.. 1313.
| S Statement (laid on the table) »e tenders in respect of ~——— purchased for
India, which have been accepted by the High Commissioner for India
5 during the half year ending 30th June 1923. 1522,
i STORES DEPARTMENT—
Ir Question re Indians employed in the superior grade of the —— of the
- Railway Department. 1339,
I

STRAITS SETTLEMENTS-—

Question re increase of wages of Indian labourers in the ———. 163, ]

Question »¢ supply of opium to Hong Kong and the —. 1132-33.
STRATEGIC RAILWAYS—

Question r¢ police force employed on —— in thc North-West, Fx er

Province. 1614-15.

re training receiving orders for the .,
. ; of shorss -
Quentmn re Bengal — fm ﬂ\( Lm\] Tndian Mik itary ol

Dun. 1352-53.
Question re selection of Bengal — for the Royal .Mnhtnu Lulhsg, Sand- 1
hurst.  1353. 8

STATION MASTER(S)—
Question re appointment of — as Travelling Ticket Inspechrs on the.
East Bengal Railway. 168, g
Question »¢ European —— at certain at.atwns on the North Western' Rail-  »
way. 669.
Question re transfer of the —— Ballygung. 107-108. oy

smnon SUPERINTENDENTS— R
e non t of Indian —v——ﬁ(el‘é;&ﬁi;mpo ant stations
" on the East Indxm Ry. 252.83. . ’

STATION HOsPﬂ‘Ai.(ﬁ)—ua > N
Question re British and Tadisn — 215-16.

4

STATIONERY AND PRINTING— !
2 —— including Expenditure in England. g e 4
' Budget Demand for “——"". 1880. CENT T “l
; e s

- SUB-ASSISTANT SURGEONS—
o Qneatmn re classification of Military —— holding Viceroy’s Gwemns.

e Queutum ve demobilization of Assistant Surgeons and — (Muhtu-y) .
& S . E=els, et g
T e dutios. ot MAN Yot TOB 5 e e
B v . re Military Assistant and ——. 1905-06. e &
Question re registration of Military Assistant Surgeons and —-. 022,
: 2
- i
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" SUBORDINATE ACCOUNTS SERVICE— FR
Questmn re Anglo-Tndians, Hindus and Muhsmmadm in the 1065 o

“
SUBORDINATE SERVICES— e R
. Quegtion r¢ reduction of salaries of the —— in the Punjab. 592. -

SUB-POSTMASTER, FORT WILLIAM—
testion rc the ——. 891

SUBSIDIARY ('()I\b-—

See under “* Coins *

h zo-"

o 1y
Queatton re mmm in revenue from the duty on foreign — 1348,
Question re imports of foreign —— and salt. 1348

- Question re imports of —— from Java, Mm AR

+  TSUKKUR BARRAGE— (3 5 3
W of stores in India for New Delhi and the —. 145. e i

SI PERANNUATION ALLOWANCES AND PENSTONS—Including Expen-

“diture in England
udget Demand for “—— 7. 1876.
Demand for \u}xpl:mom ry Grant for °

Questmn re Oudh and Rohilkund leway m ? ~ L AN

SUPERIOR AUDIT SERVICE—
o Question re¢ the number of Europeans, Hindus and Mu.ba.mmadsu! in the

~ — T11&-17.

9. SUPER-TAX—
g Qfiestion re income-tax and —— realised from cotton mills. ~1344-45. y

% SUPPLEMENTARY GRANTS—
e wDemands for —— for 1923-1024 822-863. 4

¥  SUPREME COURT—
. Question e establishment of a —— in Tndia. 191

e S

. SURVEY OF INDTA— —
Budget Demand for “——7". 1817-20, 2 q‘.)
D d for Suppl tary_Grant for “—— 850,
SURPLUS OFFICERS— o AR
L ﬁﬁﬁ&mn re cost of demobilization of —. 137. )
. SWARAJIST(S)— P e
: Questicn r- Brigade Order re voting for 8 ron ——— oud;*b 445, 483,
. SWAPAJYA MOVEMENT o
Qaemanﬂ;: ﬁl?i'tm’ t pshon of Govefnﬁme pensioners in ﬁe Khilqﬁ&'hxd
==t o 1 Iogn) s s
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= SWARAJYA PARTY-—CENTRAL COUNCIL— ; o

! Question re deinauds of the ——, 445, .

~

SYAMACHARAN, Mr.
Oath of Office. 3.
Question re annual import of foreign liquors into India during the last

ten years. 266 =
Question re anrasl income from the Excise Department during "the last
ten years. 2166.
- Question re annual sule of opiwmn during the last ten years. 2165-66.
Question re import and export of cattle. 911. 3 ~
Question 7e imports of foreign sugar and salt. 1348.
Question 7¢ increase in revenue from the duty on foreign sugar 1345
Question re rank of the two Judges who examined the cases of State
prisoners in Bengal. 1348,
5 et

Question re recc

of the Industrial Commission. 1349, °

SYMES, M. W. F.— )
| Question re rent dues from Mr. ——, Executive Engincer, for Bungalcw
No. 2 Church Road, Raisina. 2099.

5 TP
TARIFF (AMENDMENT) BILL—
See under “ Bills .

TARIFF BOARD— £
Question re publication of the Report of the — on the Steel Industry- .
§ 2172-74.
See under “ Session(s)”.

X " o
TARIFF VALUES— E _
Question re —— on cotton goods. 218. % :
TAXATION— -
Question re additional —— levied by the Central Government since the
inauguration of the Reforms. 411-12. i L T
Question 7e levy of — by executive action. 218-19, 1121-1122.
Question re in Bhagur. 682.
S -
TAXATION COMMITTEE— . i
Question re ——. 657-58. g
Question re terms of reference of the ——. 1998. i 5
See untler “ Committee .
TAXATION INQUIRY— ¥ o
Question re —— 870. . B z
©. TAXES— - T
= Question re the recovery of Muicipal and Halkhuri —— from the postal
- . and telegraph staff occupying Government quarters. 1814. -
. “TAXES ON INCOME— ,. 0 .. '
~ . <Budget Demand for ‘‘—"". 1419-1423. e
=g D 1 for Suppl tary Grant for ‘‘——". 830-32. : =

P

D » ’
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' ‘BA GARDEN(S)-- : 3
| Question re Assam —— emigrants. 452-83. ",
Question re wages in the —— of Assam for adult male and female

labourers. 483.

TECENICAL TRAINING— 5
Question re scholarships for the — abroad of Indians and Anglo--
Tudians, 436-37.
TELEGRAPH DEPARTMENT— - %
Question 7¢ grant of compensatory allowances to the staff of the — in
“tewns and in Rangoon and Karachi. 1360.
r re Wireless Branch of the ——. 1998.99.

TELEGRAPH EMPLOYEES— s o
Question re medical examination of ——. 890. -
. Question re quarters for ——. 888,

TELEGRAPH FORMS—

Question 7e income from advertisements on postal publications and ——
198.

.\ ®BLEGRAPH LINES—
e * _Question re cost of — and of the Traffic Branch. 890.

Question re mileage 113 .
\ ‘ 1 i SR IR ol
Question ¢ unremunerative departmental M

-

TELEGRAPH OFFICIALS—
Question re recovery of house rent and municipal taxes from—— 475.

] TELEGRAPH.-RATES--
. Question 7¢ inland deferred ——. 196-97.

| TELEGRAPH STAFF— .
L Question r¢ house rent allowances for ——. 111

Question re increase of the postal and —. 886.

e Question re local allowances to -——— employed in Assam. 2017.

Question re pay allowances and hours of work of the —. 1882 =
Question re recovery of Municipal and Halkhur: taxes .ﬁxﬁ& -

j « occupying Government quarters. 1814. -

STELEGRAPH TRAFFIO— i
. Question re increase of ——. 889, ~ 5 b=

TELEGRAPHIC ADDRESSES—
Question re 1mcrease in the fees for registration of ——. 2094.

| YELEGRAPHISTS— e
7 Question re reduction of —. 915, g

~_ TELEPHONE— - 5
% Question re grant o —— and wireless concessions to various utility e
I companies. 150. : £ - -

1 -
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i “TENDER(S)— ; vl
-3 Question r¢ rate of exchange adopted by Railways for comparison of !
-~ rupee and sterling —— for stores. 1300-01.
L ; - Question re —— for locomotives made in India. 157-50. I
e Statement laid on the table re —— for stores for the Government of ,
India. 1883-88 e
TERRITORIAL FORCE— 9
Question re amaglamation of the Parsi Pioneers with the 1812,
= Question re Auxiliary Force and the —. 433. v 4
Question re Indian —— 182 NS PR Sy S
Question re officers of the — and Auxiliary Forces. 420.
Question e recruitment for the —— in the Punjab and United
Provinces. 254 4
= THATHAMEDA TAX—
i Question re abolition of the —— in Upper Burma. 1356-57. £
THEFT(S)— - .
Question re and pilferage on the N. W. Railway, 2019.

THIRD CLASS ACCOMMODATION-—
Question re¢ reservation of —— on the Kalka
move of the Government of India. 1993-94.

~ Question re Ment £0 mcome-tax of — in the. Punjal g
“JIMBE GUN— «
675. -

Question re cost of firing —.
TIME LIMIT FOR SPEECHES — 4
Adoption of a motion that speeches at subsequent stages of the debate
on Demands for Grants should be limited to ten minutes, but. that,

whers a Member of the Government has to reply to a pamber of |
speeches, he may have such latitude as the Chair may choose to allow
him. 1758. 5 :
‘TIME SCALE— =5
Question re —— of pay for the staff-of G. 1. P. Railway. 692
TIRUPATI— =

Question re proposed meter gauge railway frfrl‘nla.-*-ﬁ' b2 1205
A AT SR L
TIRUPATI EAST STATION—: “ssugd s e -
Question re waiting'accommodation at ——.  852. 2
TITLE(S)— : b ; '

Question re the grant of the —— of Hon'ble to Members of the Legisla- ,‘ K
tive Assembly. 2089-90. > =

TIWARI, RAM AMUGRAPA— 3
Question re fine imposed on —— postman of Calentta. 702

‘TOK KYI, MAUNG— &
.. Blection of — to the Standing Committee for the Commerce- Depart-
ment. 347. ABEL TS -
Oath of Office. 3. :
son”re abolition of the Thathameda tax in Upper Burma. 1356-37. °
wlie % re contribution to Burma for the coljection cf the salf duty.
Ay - 130T ; - R 4
Question re Mababudha Temple at Budha Gaya. 679 e el




ONKINSON, Mn. H.— ol
Court-fees GAmendment)JiB—— S
Mot.mn to refer —— to Select Lommxbtee. 2145,
u Copuroener"l Liability Bill— : T
otion to refer fo Select Coramittee. 2194-07.
of Office. 1979.

T01TE: , Ma. A. R, L o Bkl L LA,
JanT, 1883, » A

URS— ) pe

Question re expenditure on the Gnvernur General’s ——. 585,

h At

= 4

t

.
W T N7 o

L als or —— staff maintained by foreign countrxes N
Tndia ana vice versa. 1845185 ’
' Question re Railways and —= '697.

5

-

e¢  Question re registrationsof ——. 417-18, " il
w Question re registration and protection aﬁ‘:—-, ST ARE E
‘ T ZINSPECTORS— Byl ’
F ion re appointments of Indians to the cadre of —— 666, EBO
N Question r¢ Indian and Traffic Superintendents. 0806, ..
Question ¢ —— on the North Western Railway. 667. b s

FIC INSPECTORS x((\‘X\Hl(I\L)~ 7.
"~ Question re —— on the N. W ,1 668, ;

wuy SGG . y
Question re —- of the North Weetern lewa
Questwu re transfers of the —— of the North Weltern Rﬂrfys -

3 TRAFFIC SUPERI\TI‘\DENT(S)——-
e  a¢ Indian Traffic. Inspectors and —. 906.

1 \I\“ third class —, €88.
y the Viceroy’s Special
ds on third class expi

NSFERRED DLPARTMENTS—"
estion re control of —. 1114.

e S
AR e
BORFTRRSL
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174 INDEX. TO LEGISLATIVE ASSEMBLY: DEBATES. R '.- P

'IRANSPORTATION DEPARTMENT— ,

Question r¢ ~—— and Commercial Department on the (x 2 1O 3 r
606.

'l‘BANSPORTATION OFFICERS— /
Question ¢ Food Inspectors and —— on the E. B. Railway. 119, s‘

"TRAVELLING ALLOWANCES— . [
Question re —— of Members of the Executive Council and S"cruh.rles.

3 .
Question re —- of Members of the Legislative Assembly. 194-195. “—\ !
-
TRAVELLING TICKET CHECKERS-- !
Question ¢ —— on the Oudh and Rohilkhand Railway. 676. [

TRAVELLING TICKET INSPECTORS—
Question re appointment of Station Masters as —— on the E. o
Railway. 118.
TRAVELLERS (COMMERCIAL)— s

Question 7¢ use of Longwood Hotel by —— and other members of the *
public. 2014. )

TRIKANNAD RATLWAY STATION—
Question re —.  1279-80, 2171.

[}

i o
foned at Muzaifarput.
re health of —— stationed at Razmak and®

Question 7e location of —— at Muzaffarpur. 45, 3

Question re reduction of British —— in India. 165

Question re —— employed to protect the different Fronhera. 2016.
TRUSTS BILL, HINDU RELIGIOUS AND CHARITABLE— Af

See under ““ Bills . b ~ 3
“TURKEY— - # L

Motion for Adjournment to discuss the refusal of passports to the
proposed Indian delegation to ——, Persia and certain Arab States.
2177-78, 2212-30.

Question re refusal of passports to the proposed Indian Del
——=, Persia and certain Arab States. 2174-77,

TURNING, Mg. J. M.— e L o *.
Budget Demand for < megrstlon, Tnterns |1 (Development of Agency
Tracts in Madras). 1867.. - 2 |
Oath of Office. 2. -
Resolution re repeal of Bengal Regulation ITI of 1£18. 2081-63. -

o

UJAGAR SINGH BEDI, Basa—
" Oath of Office. 3.
Question re exemptions under the Indian Arms Rules.

Guestior: re life licences under the Indian Arms Rules.

« Question re r ‘o‘!l' s for arms. 1200. 5
3 Question (Supp! y), re cheap and speedy justice. 4
dution re gri of the Sikh community. (
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ARV
JINANI AND AYURVEDIC EXPERTS—

t’/ % Question re utilization of the services of ——. 435,

.
|  UNITED KINGDOM—
. Question re entitled passages to the ——. 1617,

e INDEX TO LEGISLATIVE ASSEMELY DEBATES.

MD PROVINCES--
estmn ze abolition of the Board of Revenue in the —— 280-8L
| e extension of the term of revenue settlement in the ——
| 2194, -~
‘,;!" Question re Indianisation of the Police Service in the =——-. 2087.
Question otion of provincial Police Service officers to the
i ice in the ——. 2087-88.
- ieparatmn of Judicial and executive funciions in the ——.
e 2088,
UNIVERSITY— BBy
Question re establist ¢t 4 —— for Rajputana. 138
.UNOMHODOX QUABTERS——
Question re ~ C” and “D” type — at Raisina.
Question r¢ size of rooms in orthodox and — in B.amum 1113-14.
VASAD-BORSAD -KATHANA—
jon re the —— Railway. 1282,
#a VENEERS—
I}.‘" Questions ge imports of ——, splints and dummy match boxes. 435, 689-
E)O.
’&\ Vig" Mz, B.—
dzet Demand for “ Emigration, Internal ”. (Proper treatment of
labourers in India). 1854=56 XSG
idget Demand for * o ". 144546, 1447, 1457.
3 Biidget Démand for ‘* Forest ”. 145860, i
T' Budget: \for ‘ General Admmlxtrnhon B ;‘t
«Budget Demand for  Indian Postal and Tl . D
g i ement and ehenm oi postal fmlw 1576-78.
¥ N5 3udget Demand  for ““Indo- lelegraph  Department ”.
h’ 2 ations of the Ret ttee in the mattar of 5

economising expenditure). 1638-39,

Budget Demand for “ Jails and Convict Settlements ”.

Badaet Demand for m

Budget Demand for “ Medical Services.” (Central Reua.tch
__at D2Thi and Indianisation of the Civil side of the Hoﬁ'dli

o - ¥ »I) ‘f}
!;%-:d for  Ports and Pilotage ™. 180408,
Budget d for * - 1 E [ 14”-76

g

’,;Budget Demand for “ Interest on Miscellaneous Obligations.” W y

82?: ces). ~

3

-




Oath of Office. 2.

Question re admission of Indians to all arms o

- < 2. . = £
176 INDEX 70 LEGISLATIVE ASSEMBLY DEBATES. i
it -
: VENKATAPATIRAJU, M. B.—contd. S e .
3 Court-fees (Amendment) Bill— %’
- Motion to refer to Select Committee. 2149-51.
% = D d for Suppl tary Grant for « Administration of Justice.”
846.
i Election of to the panel of the Standing Committee to advise o il &
questions relating to Hmigration, 941 %) & .
Tlection of ——— to the Standing Committee for the Department of ¥
“Bducation, Health and Lands. 895. ' 7
i Indian Tarifi (Afendment) Bill— T, =0 25
Motion to consider. 451-52. " :
Motions for Adjournment to discuss the departure of the Akalindatha f'
from itsar and its imminent arrival at Jaito Gurdwara. 1627 b

4
§ the Military, Naval and

Air Forces in India. 135. i
Question 7e capitation charges payable to the War Office. 137. .
Question re-Census of production of British India, 134 ~ Y
Question re conversion of rupee pensions paid in England. 188. ~ 4
Question 7 cost of demobilization of surplus ofiicers. 137. 4

“'Question re duty realised from enhanced salt {
Questions re employment of Oriyas on the Bengn av. T &
",,J equipme Agricultural Research lus te and College
o : 130. -~

Question re establishment of a University for Rajputang, 188, N
Question re export of cattle to forei i X h

countries, during ]
1923-24. 161 — -~

Question re grant of further Reforms. 33. \ A
Question re grant of scholarships to Indians for research work. - 184, el
Question re ber of li for fire-arms granted in India. 134. ot
Questions 7e numher of Oriyas in Government Service. 138-39. X
Questions re opening of a School of Mining and Geology at Dhanbads
135. 2 a
Question re presentation of a Joint Address to His Excellency the Vice-
roy by Members of the Legislature. 134.
Question e Provincial Contributions to the Central Revenues. 132. 5.
Question re r dations of the Inch Commi ¥ 48

idd

137. -

Question re reductions in Artillery. % g L
Question (Sm%ﬂnmtary)% mmittee. 65758 j—
Question r¢ withdrawal of British Cavalry Regiments fron®India. 134

Resolution 7 amalga vof the Indisn Territorial Force with thegi
Auxiliary Force. 223-27, 251 3 J
04 - Resolution re reduction of the Provincial Contributions. 330-36. ~ &
- e Feanikan 7r T T
VETERINARY SERVICES— | X ¥ §aE
i ‘Budget Demand for  Civil ~~—." 1853, > : ?;-
g . VETO, POWER OF— oAl B ‘_
R Question re the —— of the Secretary of State for India. 906-07. i »
_°  -VIOEREGAL TODGE— . 2 R e E
) > 3 i i . it ~
-, ! Question re furniture for the new. ——-, Delli. 120293
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e v{;pmou HIS EXCELLENCY THE—
s *“Inatiguration by —— of the fourth Session of the Coun(:ll of State aml
“Legislative Assembly. 5-14.
Messago from — — re attendance of Members. 4.
"“.Question re expenditure on the l‘xodygnmd Band, Staff, etej of —.
1291-92. -
Question re presentation of a Joint Address to —— by Members of the \
Indian Legislature. 134.
Question re Special Train of ——. 1292, 2
NICEROY’S COMMISSIONS— T~
+ Question re¢ ndian Army holding the —. 188,
[ ORIA TER]HNUS BOMBAY—
Question re waiting rooms at ——. ~202-03. By

'0[ ** VILLAGE PANCHAYETS—
N‘. Qvieshon re action taken under section 107 of the Cnminal Procedure

against —— started by Congress organizations. 2163.
.~ VISHINDAS, Mr. HARCHANDRAI—
““Appointment of —— to serve on the Committee on Public Petitions. 817.
‘ CouMees—(Amendment) Bill—
Motion to refer to mlm Committee. 2140.
ntary Gra dor ' Indo-European Telegraph

o ither of tfxe transfer of Resolutlons from

regular List of Business. 514.

g General Discussion on the Budget. 1247-52.

_ ,-%P«mul Code (A lment) Bill (Protection of Minor girls)— |

S n to refer to Select Committee. 173. A {

S - Oath of Oﬂ)oe 2,

‘&2 . Question re allowances of Appraisers, Examiners, ctc., at Karachi. 121

ﬁ Qugstion re allowances of Income-tax Officers at Karachis 190; ]
o = ‘Question (Supplementary) re applications for information from Local

Governments by private Members of the Central Legislature. 133,

& w estion ¢ appointment of Indians on I. C.' 5. cadre as Secretary tmd &
: by Secretar 1es 907.
2 ,

s.of the Karachi Lustoms House.

in omba.y, Sind.

estion re Income-tax Officers.
Question 7> Indian Traffic Inapertors &nd Trafso. Su

Superintendents; . 906.

estion re leav&ai ‘the traffic staff of the North Western Ralfwny.

Qudﬁuon 7 tiow Pensigh Rulen. 1809. e
G blon (Supplementary) re Nobel Peace Prize. 674.

0 7e payment to Bombay Gov
et y ernment for work é‘ohq in coanec
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VISHINDAS, Mr. HARCHANDRAI—contd. i

Question re purchase of stores in England. 907.

Question (Supplementary) re reservation of third class aecommoduﬁnn
on the Kalka-Simla Railway during the move of the CGovernment of .

India. 1994. . Yo
Question re retrenchment on the North Western Railtay. 430,
Question re shortage of appraisers at Karachi. 121. 2" "~
Question 7¢ supply to Members of the Assembly of All-Indja Census |

Reports., 1810. |
Question e termination of services of the traffic staff of the North i

Western Railway. 866.
Question re traffic staff of the North Western Raﬂwmy 866,

Question re transfers of ‘the traffic staff of the North Western Railway. "
866. »

Question re ventilation of the grievances of Government servants. 866. |
Question re working hours of the clerical station staff. 906. I
Resolution re imposition of a countervailing duty on South African

coal. 317. . I
Resolution 7e return to India of Mr. B. G. Horniman. 804. - l
VISHNUPUR— ..1
Question 7e opening of the Santrngachl —— branch. “ofthewBenon
Nagpur Railway. 946. ‘
VIZAGAPATAM % -
Question re —. - =
. ..g_“\
VOTERS— —
Quéstion r¢ number of — for the Provincial Councils and the Legis-
lative Assembly. 414.
VOTES— : !
Question re recording of —— in Landholders’ Constituencies. 181, —
VOTING— - =
Question 7¢ Brigade Order 7e — for a non-Swarajist candidate, 483 *
W ,M !
WAGON (8)— . Lo ."'
Question re allotment of —— to collieries. 851-82.
Question re coal —— for industrial concerns. 917, B '4
Question re difficulties of small é8llieries in the matter of supply Sy
1138-39.
Question 7e orders for —— for Sta.be Railways from Indian hrms
1904-05. - 5
Question re supply of — to eolhene& 912-15. § ‘._
Question re —— allotments to the smaller collieries. 1441-42. - pm
Question re —— allotment for coal on the Bengal Nagpur lewa.v 5

Question re —— for coal traffic. 38, 913, 918, 2192.

WAJYHUDDIN, Hasr— %

Appointment of —— to serve on the Committee on Public Petitio
> Election of — to the Standing Committee for the Depa:
% Tdueation, Health and Lands. 595.
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__'p;'ﬁhmvnnm Hasr—contd. :
Indian Merchant Shipping (Amendment) Bill—

3 . Motion to circulate. 1969-71. -
" Oath of Office, 3. ;
0~.'Qv,esilon re Anglo-Indians, Hindus and Muhammadans in the Sub-
{ ordinate Accounts Service. 1965-66. "
Question e Cantonments Act, 1924 (11 of 1924). 1729-30.
| Question re casual leave and holidays for the staff of the Delhi press.
1980-81.
Question e ¢

1 0. for mosques in the New Capital. 1731

or Z v supply of Muhammadan food on Bengal
r Railway. 283

Question ¢ contracts for supply of lugg.ngo porters on the East Indian

Railway. 283.

s Question re conversion of the platform of the Garib Slm'kxaqm Delhi,
into a railway platform. 1730.

Question r¢ decrease of c¢ivil population of Neemuch. 161.

. Question r¢ dissatisfaction among Income-tax Officers in the United
Provinces. 1729.

k . Question re employment of a larger percentage of Muhammadans in the
Accounts Department, Posts and Telegraphs. 149-50.

Question re exclusion of press workers from the benefits of the Civil

Bervice Rhﬁu ations \ml lumlm\r ntal Rules.” 1981-82.
Qucsnon re . datmn on the Delhi Railway

Question re madequate supply of drinking wa.ter to pmﬂmm
| North Western Railway. 149.
I Question re income-tax assessments. 1729.
| Questlon re laying on the table of a statement showing the guantities,
- and revenues on salt. 149,
g on re mosque on Asoka Road, Raisina. 1731-32.

% # Question #% mosques and other rellglous buildings protected under the
P

)

Ancient Monuments Preservation Act, 1904 (VII of 1904). 1730.
Question re Muh d in the Postal Accounts Deparhmnt. 1732-33.
Question re non—employments of Indian Stati i ts, ete.,
at tlu important stations of the East Indian lewny 282-83.

) v of contractors in the Stores and Engineering Depart-
t Indian and Great Indian Peninsula Railways. 284.
of Huropean, Hindu and Muhammndiﬁ' ‘refresh-
st Indw.n Railway. 28384, «
Cadcum fotm tta.ﬁ‘ic 148,
1981.
“the Bombay, Baroda and

&

gt‘mstmn re ovortxme in the I
estion re passenger Superinten
Central-India Railway. 1732,

- Questmn re powers of appointment and dismissal of Tncome-tax Com-

. missioners. 1728,

Question 7e Provident Fund for press employees. 1981 %
Qm.shrh] re quarters fut bress employees. . 1982,
on 7 reor i of the Ii tax Department. 1729, s

y Station. 2832,

tmn of income-tax officers in the United Bwvina&!. -

¢ repair of third elass waiting hall shed at Meertit City Junc- -
3\ -
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WAJITHUDDIN, HAJI—coneld. ¥
Question r¢ supply of drinking water for Indian passengers on lewayn.
- 284,
Question re third class gers’ difficulties in purchasi ,-" ket
o 1732.
Question e tomb of Zebun-Nisa Begum. 1731
Question 7¢ use of Ferozeshahi mosque, Delhi, as a hospital. ~149.
Question re working hours in the Delhi Rress. 1979-80.
S Question re works committees in the Governi of India Presses. T979.
Resolution 7¢ adoption of meastres for the convenience of Indinfi*Failway
passengers. 494-96.

WAITING ROOM(S)—

Question 7¢ inter class — for females at Jinardi. 1124-25.

Question r¢ —— at the Delhi railway station for inter -and third class
lady passengers. 2093, 3

Question re  — at Tirupati Bast Station. h 882. =

Question #¢ —— at Victoria Terminus, Bombay. 202-03.

WAR MATERTALS—
Questions ¢ outstanding accounts between the Home and THATam “overn-

3 menﬁg,g_n respect oj —, etc. 481-82.

WAR OFFICE— =i "
Question re capitation charges payable to the —— 137§ - X
Question re disbursements made on behalf of the dur” e war.

664.

: WATER DRINKING—

Question 7¢ inadequate supply of —— for pussengers on the North R
Western Railway. 149. e
Question re supply of —— for Indian passengers on Railways. 284.

Question re _ggg@nditnre on mgwﬂ@%r the last three years.

WAZIRISTAN— : S
3 Question re activities of Musa Khan in ——. 440,
Question r¢ change in the —— policy and strmhmr ;

- Quesmon e e\p —— campaign. 1137-38.
{ : Question re —— occupat on and reduction of the Aden garrison. 2083, |
= WEMYSS, Mr. A— T P
Question re pay and qualifications of —, Public Works Depzu-tment
Delhi, 171819, : g
WHITE SLAVE TRAFFIC— ~ 2 :
g Queshon re employment of women police in connection with the suppr -
L ~mion of the — 5
SR WILKNS Mz. W.— ~
o s Qifc8sion re ——, Chief Superintendent, Central Office, Pul

= € _ Department,, Dell_n 1725-26. .
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~

L WILLSON, Ma. W. 5. J.— : 2

Budget Demand for ‘‘ Currency . 1877, : oA

Budget Demand for “ Indo-European .Telegraph Department . 1631~

33, 1637.

Bnd’get. Demand for *‘ Joint Stock Compames" 1871-72. -~
Buldget Demand for ““ Meteorology . 1524. .

Budgat Demand for  Mines 7. 1834, 1838.

Budget Demand for “ le\mw 1657,

-Budget Demand for lLLLl“d)’S*—'W()lklng Expenses . 1481-82. —
Discussion 7¢ May Session in Simla. 1738, 1740. ]

-~ Election of to the Standing Committee for the Commerce Depart-

L ement” 347.
Election of to serve on the Standing Finance Committee. 2183. il g
Oath of Office. 4. B

Question raised whether long answers to questions should be laid on
the table. 1724.

Qucstlon re export trade in Indian coal. 1596.

Quiestion (Supplementary) re Tmperial Bank of India. 432-33.

~Question (Supplementary) re Income-tax paid by foreign companies.

429,

— Questmu re nomination papers of eandidates for election to the Legisla-

% s ly. 1280-81.

for wagons for State Railways from Indian firms.

re imposition of a uounterva.ﬂmg dutv on Sonﬂ! Aﬁ-iomhoal R

I t re return to India of Mr. B. G. Horniman. 807-08.
Resolutiou re tenders for Glovernment Stores. 627-80, 642,

— —ﬁ—.,,
“WIRELESS—

Question e grant of telephone and —— concessions to various utility
compmues 150.

-

-commitment in respect of —— on capital and revenue

141
Question o conoesemn& 141 y
uestion z¢ branch of the Telegraph Department. 1998-99.

WOOLWICH— o
Qu;:xon re amgmg of Tndians to the Royal Military Academy at —.

-V—fqu@.;&ﬁznregﬁploim.entr of —— to control the traffic in women m:d % -;‘
ORKING HOURS— 2 31
Question 7¢ — in the Army Factory Accounts Office. 2157 i,

~ Quegstion rc &#— of the clerical station staff. 906, ’

YORKMEN’S BREACH OF CONTRACT ACT— g \;‘1
.+ See Tmder “ Act”. '
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WORKMEN'S CCOMPENSATION ACT— ; e Y "" X
* See under ““ Act’’. k
WORKSHOP(S)— :

Question 7e appointment of an Indian to be in charge of the \M)uk] r—\r
of the Forest Research.Institute. 1621.

Question re training of apprentices in railway ——. 1854, o
Question 7¢ training of Indian gtaduatan a.t. the .Im:mzlpm —. 1358
WRIGHT, , Mzr. W. T. M.— »;ogi-ﬁ’w.-_ >}

Oath of Office. 1, 208].
~59

i

X
XMAS CONCESSIONS—
See under “ Concessions ™’ »
4
Y v e et |
YAKUB, MAULH. MUH.A.M:M.A.D— g . il ; 5

Bmlget Deman
Universities). 1843-44, 1846,
Elcction of —— to serve on the Standing Finance Committee. &‘-«.\
Election of —— to the Standing bommlttee for the Deptt. of Educatlon,
Health and Lands. 595.
Expression of regret at the death of Mr. G. M. Bhurgri. 1431
General Di ion-on the Budget. 1218-20. sf—
Motion for Adjournment to discuss the vefusal of passporis to the
proposed Indian delegations to Turkey, Persia and wrtﬁm Arab States.
222123,
Oath of Office. 3. =
“Question e abolition of the Board of Revenue, United Provinces, 280-
81. 3 =
Question 7¢ accommodation of Members. of
Simla. 2116 7 " 4
Question 7¢ accommodation of s of the Indian Legisla
“ture in the Western Hostel, Raisina (Delhi). - 2116-17.,
Question re Advisory Oommxtt.ee Oudh and Rohilkhand Railway. 675,
Question re annual subscription for Assembly debates. 659.
Question re death of Chella Muttu, a coolie in Malaya. 280, . ="
Ques;mn re demolition of a Mosque near Paharganj. 279-80. s
Question re¢ grant of conveyance allowance to Members of the Tnd;q
Tegislature in Simla. 2167
Question e import duty on splints and dummy match boxes, 112&4”
Question r¢ improvement in the publicafion of ghe Tndian T.nw%s‘h
660-661. e
Questiog re Indian Cadets at Sandhurst. 659.
Question 7e Indianisation of the Police Be@me in the [Tnited Proﬁ(-el}
2087.

Q¢Zxtion re interception of .postal letters. 661.
Question re mosque near Qutab Minar. 2119.

-~
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AKUB, MAULVI MUHAMMAD—contd, : :
i ion re¢ ber of, and expenditure on, issions and C itteos =..
appointed by Government and the Assembly. 156,

Question 7e old mosque at Raisina. 661-662. -
Question re pay of the civil clerical establishments, N.-W, F. Province. =
- 1895,
~ Qflestion 7¢ pay of clerks of the Irrigation Department, N.-W. F. Pro-

vinge. 1895,

Question re postal lettengboxes in the villages of Path Malla Johar, * 659.
-g%gltion re posting of Indian commissioned officers from Sandhurst to - ==
* TIndian units. 660. i
“ " Question re promotion of provincial Police Service officers to the Imperial

Police Service in the U. P. 2087-88.
Question re publication of the Report of the Guiana Commission. 156-57.
Question (Supplementary) re Ramganga Ry. disaster. 2172.
Question (Supplementary) 7¢ refusal of passports to the proposed Indian-

delegations to Turkey, Persia and certain Arab States. 2175-76.

Question 7e restrictions on the issue and renewal of passports. 2102

Question 7e revision of pay of civil clerks, N.-W. F. Province. 1608, = i
Question e season post office at Milam. 659,

Question r¢ separation of judicial and executive functions in the U. P.

e Superintendent of Printing and Stationery, O. & R. Ry.

on the O. & R. Ry. 676
AN VRO < 1 e with f:he'

full self-governing Dominion Status to Tndia. 739,

" Resolution e Greeti gs of the A bly to the Labour Party. 848.50.
= Resolution 7¢ Muhammadan representation. 777-78.
~ *+  ResoMtion re release of Maulana Hasrat Mohani. 1014-15.

LOGICAL" §
Budget Dem?d for

d for
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